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LOK SABHA

et

Monday, April 8, 1974/Chaitra
1896 (Saka)

18,

The Lok Sabha met at Eleven of the
Clock

IMR. SPEAKER in the Chair}

ORAL ANSWERS TO QUESTIONS

FORMULA FOR ASSESSING AND DISTRI-
BUTION OF FERTILISER T0 STATES FOR
1974.175.

*587. SHRI A. K. KOTRASHETTI :
Will the Minister of AGRICULTURE
be pleased to state :

(a) the formula adopted for assessing
fertiliser requirement of cach State; and

(b) the quantity of pooled fertilisers
alotted, on the basis of this formula to
cach State in 1972.73 and 1974-75 ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1I ANNASAHEB P. SHINDE) :
{a) and (b). A Statement is laid on
the Table of the Sabha., [Placed in
Library. See No. LT-6643/74]

SHRI A. K. KOTRASHETTI : The
Annexure II shows the allotment of Pool
fertilisers to various State Governments.
The allotment to Karnataka for the year
1972-73 is 50,370 tonnes and 7,159
tonnes and for the period February, 1974
to April, 1974, it is 16477 tonnes and
5,884 tonnes. 1 want to know whether
the quantities allotted were supplied and,
if not, what are the reasons, Secondly,
I want to know whether it is a fact that
for want of railway wagons, the imported
1—41158/74

fertiliser could not be moved to various
States in the south and, if so, whether
it is under the consideration of the
Government that the ban on the move-
ment of fertiliser by road is likely to be
removed.

SHRI ANNASAHEB P, SHINDE :
There can be some difference in the fig-
ures of allotments and supplies. While the
Government of India makes allefforts
1o see that allotted quantities are supplied,
there have been many conpstraints in the
way of the Government of India, For in-
stance, in the case of imports, there are
many uncertainties at the international
level. Even the domestic production is
not coming up to the expectation. That
1s why there are shortfalls. As far as
Karnataka is concerned, there have been
short supplies mainly because of the
congestion at the ports. Recently, the
Karnataka Minister was here and we
assured him that we will allow, as a
special case, the movement of fertiliser
even upto 500 Kilometres by road if
such proposals are presemted by the
Karnataka Government to us,

SHRI A, K. KOTRASHETTI : So far
as domestic fertilisers are concerned,
supplies are made fo Karnataka Govern-
ment by three different factories—Zuari
Fertiliser Factory, Goa, FACT, Cochin,
and Madras Fertilisers, But the major
portion is allotted from the Goa factory.
But that has not reached its full capacity
of production and the State Government
is not getting the expected quota. May
I know whether the Government is think.
ing of allotting this quota from some
other factory—FACT or Madras Ferti-
lisers?

SHRI ANNASAHEB P. SHINDE :
It is not possible to change the allotment
orders in respect of domestic manu-
facturers because that would disturb the
supplies to other States. There is actually
no difficulty as far as production is con
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carned, but the rail movement is present-
ing some difficulties. We propose to
attend to these. But changing from one
unit to another will not help solve the
difficulties of Karnataka.

PROF. MADHU DANDAVATE : ]
would like to know from the hom.
Minister, who has just now made a
reference in his reply to the
difficulties regarding import of ferti-
lisers, whether it is true that, due
to the difficulties in the berthing facilities
provided in the Bombay Port, a lot of
raw materials, not fertilisers but raw
materials required for fertilisers, are re-
maining uncleared in the Bombay Port
right from 10th March. If that is so,
in consultation with the Minister for
Shipping and Transport, will he be able
to tell us, whether more berthing facilities
will be made available so that the accu-
mulated stock of fertiliser raw materials
are cleared without delay?

SHRI ANNASAHEB P. SHINDE:
The Ministry of Transport and Shipping
has been very sympathetic to these prob-
lems, Whenever we presented them
with our problems, they have always
been helpful to us. But, despite that,
due to factors like labour problems, rail
movement problem, unloading problems,
etc.,, some difficulties are coming up.
But they are not due to lack of coordi-
nation between our Ministry and the
Ministry of Transport and Shipping.

PROF, MADHU DANDAVATE : A
policy decision has to be taken that
berthing facilities are to be offered not
only for import of fertilisers but even
for import of raw materials required for
fertitisers. That policy decision has to
be taken.

SHRI ANNASAHEB P, SHINDE : 1
would request the hon, Member to put
a separate question on this to the Ministry
of Transport and Shipping,

SHRI S. B. PATIL : Just now the hon.
Minister told us that road transport
nyight also be utilised. But I would like
to know from the hon. Minister whether
transporting fertiliser by road would not
give rise to malpractices and other
things.
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SHRI ANNASAHEB P. SHINDE :
We are aware that there is likelihood of
some malpractices, but to the extent
possible, the State Government is
supposed to ensurc that these are kept
to the minimum level. The main reason
for moving them by road is this. This
time the supplies to Karnataka have
been only 20 per cent of the allotment;
the position is very difficult and kharif
season is coming; therefore, all means of
transport have to be used to deliver
fertilisers to Karnataka Government.
We will take carc to see that the mal-
practices are not indulged in; we shall
seek the necessary cooperation from the
State Government,

SHRI K. LAKKAPPA - From the
answer given by the hon. Minister we
find that assessment of fertiliser reguire-
ments of each State has not been
completed—since the answer given is in-
adequate. Even the requirement of
fertilisers on the basis of high-yielding
varieties of crop and various patterns of
crops has not been supplied to various
States, including Kannataka. Ag a conse-
quence of that, they have not been able
to grow any high-yielding variety of
crops; it has failed in various States,
including  Karnataka, My second
question is this. Even movement of
fertiliser, by adopting this method, does
not take place properly and it does mot
reach the State in time, due to wagon
supplies and other reasons. As a result
of that what happens is this, we do not
get the required crops in the various
States including Karnataka. I would like
to know to what extent the Government
is going to streamline these things, so
that these difficulties are avoided.

SHRI ANNASAHEB P. SHINDE :
Sir, it is not correct to say that no
assessment was made. For Khariff,
assessment is made. For Rabi, assess-
ment will be made subsequently. Certain
well-laid down principles are adopted
for allotment to various States. With
regard to streamlining the procedure, it
is a good suggestion. It ig also our
endeavour to see that the movements are
well-coordinated and streamlined to the
extent possible.
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SHRI R, BALAKRISHNA PILLAI:
It is a fact that there is acute ghortage
of fertiliser all over the country, Con-
sidering the necessity, especially in
Kerala, I want to know about this. The
FACT is to help the agriculturists but
the agricultyrists are very much in diffi-
culty in regard to their requirement of
fertilisers, 1 want to know from the
Minister whether the allocations which
are now given from FACT to agri-
culturists will be increased at least ten
per cent from the present quantity,

SHRI ANNASAHEB P. SHINDE :
As the hon, Member himself has rightly
referred to, there is some difficuity in
regard to this, It is because the demand
is more and the supply is less. The
position is well known to the honourable
House. As far as our Minister is con-
cerned, we can deliver to individual States
only those quantities which are produced
from domestic plants and whichk are
imported. But if there are constraints
regarding imports and domestic manu-
facture, naturally the shortfalls have got
to be distributed over the various States.
As far as Kerala is concerned, orders
are there under the Essemtial Commo-
dities Act for delivering fertiliser as
aganst  individual domestic manu-
facturers. It would be difficult to
increase the allotment but we have to
sce that whatever is allotted at least is
given to Kerala.

=i} ey wrow O - W WA
HAY oY 5@ W 9T faETC W f wfe-
HTEAT Y T WY |WY  gU Y WIS
whfaame Swit A defor & wf
& 99 ¥ Tg A § WY W w7 w@r
& iR wizengere 3R @l 97 faw @
el R s & fd
qr Hatew ¥ w1 7w 93 § fw
& wieenxaT % wHe 9 7 faw |
MR. SPEAKER : The question related
to the formula adopted for distribution

requirement of each State. It is not
about shortfall. 'That is a separate issue.
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SHRI NARSINGH NARAIN PAN-
DEY : The Minister said about this. So,
I am asking.

MR. SPEAKER : Whatever he said,
you keep yourself within the scope of
the question. Shri Goswami.

SHRI DINESH CHANDRA GO-
SWAMI : He has said in the statement
particulars in respect of fertiliser assess-
ment relating to the crops delivered to
the Food Corporation. But my particular
question relates to crops like tea aund
coffec. May I know whether Govern-
ment has fixed any criteria for allotment
of fertiliser for the tea-growing States and
if so what is the same?

SHRI ANNASAHEB P. SHINDE:
For tea and coffee separate allotment is
made directly by the Government of India
to those States which have tea and coffee
as for example the hon. Member's State.
Adequate care is taken about that.

SHRI KRISHNA CHANDRA HAL-
DER : You know that there is acute
shortage of rice in West Bengal, For that
reason, the cultivators—the peasants—
of West Bengal tried to cultivate boro
crops to the maximum extent. There is
an acute shortage of fertilisers. For that
reason too, the boro crops productions
are going to fall. [ want to know from
the hon. Minister what concrete steps is
he going to take to supply adequate
quantity of fertilisers to West Bengal ?
What is the formula worked out?

SHRI ANNASAHEB P. SHINDE :
As far as the formula is concerned, wc
have orked that out keeping in view the
requirements of various State Govern-
ments. Also they have becn givem an
option to select any year after 1969-70.
It they select any area, they will be
allowed 12% more over that year's
consumption of fertilizers,

MR. SPEAKER : So many questions
have been allowed already on this
question. I shall pass on to the text
question,
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WHEAT OUTPUT THROUGH
SUDDEN SPURTS.

*589. SHRI N.t SHIVAPPA :
SHRI K. LAKKAPPA :

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal un-
der consideration of his Ministry to raise
the country’s wheat output by ‘sudden
spurts’ so far as its growth rate is con-
cerned; and

(b) if so, main features of measures
proposed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). Wheat output is proposed
to be increased by increase in area
under high' yielding varieties specially
resistant to rust; increase in area special-
ly in North Eastern States and Exten-
sion education for timely sowing and
improved management practices.

SHRI K. LAKKAPPA : I would like
to know from the hon, Minister one
thing. In view of the decrease in the
yield of wheat in this country, may 1
know what steps is the Government
going to take to meet this situation in
this country?

SHRI ANNASAHEB P. SHINDE :
Taking into consideration our population
we would welcome increase in wheat
production. As far as possible, therc
is no limit in the matter of wheat pro-
duction. It is only a question of
working out the formula to meet the
requirements of wheat. Wheat is one
of the crops whose production is going
up as compared to other crops in the
last five or six years. I should say that
the wheat output has been doubled as
¢onipared to what it was five or six
years ago. In the Fifth Five Year Plan
we have fixed a target of 38 million
tonney in wheat production.
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SHRI K. LAKKAPPA : Now that the
Government have agreed to the propoeal
of stepping up the wheat yield in the
country, I would like to know the policy
of the Government in this regard in the
matter of even utilising the lands avail-
able in the country for forming govern-~
ment farms to produce more wheat
therein so as to meet the situation,

SHRI ANNASAHEB P. SHINDE :
Increase in wheat production is not just
by organising governmemt farms in the
lands available. In fact, State farms
arc being organiscd by the State Farms
Corporation, Our general assessment
in the country is this, In Eastern India,
particularly, Eastern U.P., Bihar, West
Bengal, Assam and some parts of M.P.
there are potential wheat arcas where
production of wheat can be more. We
propose to concentrate on production of
wheat in those areas.

SHRI VASANT SATHE : May I
know from the hon. Minister whether
he is aware of the fact that the world
famous and Nobel Prize winner, Dr.
Borlough had recently stated, in his visit
to India, that new strains of Mexican
variety have to be developed. Unless
an cffort is made to develop new strains,
the net results that we would have in
wheat production would be less. These
strains do not last for a very long time.
And so, we have to make efforts to
develop new strains periodically. Is the
Government awarc of what hie has
said? What steps are being taken by
them in this regard so that there is no
setback in wheat production for want of
proper wheat strains ?

SHRf ANNASAHEB P. SHINDE :
We are aware of the statement made by
Dr. Borlough. We ourselves, that is,
in the Indian Council of Agricultural
Rescarch arc aware of some of the prob-
lems of wheat development in this
country. Our effort, therefore, is to
put new strains as much as possible. At
thc moment rust 4-5 strains are popular
in this country. And more 29 pust
resistant .are in the process of testing.
They are likely to be released in the
coming years. And adequate research
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support is being provided for the effort
to which the hon. Member has drawn
our attention.

SHRI PRABODH CHANDRA : Apart
trom the improvement in the texture
of the strain has it come to the notice of
the Government that high use of ferti-
liser changes the texture of the land
which results in deterioration of pro-
duction of crops.

SHR1 ANNASAHEB P. SHINDE : 1
can only say we give maximum yield
if adequate doses of fertiliser are avail-
able. It has not come to our notice
that there is adverse effect of fertiliser
on soil fertility but, of course, if organic
and in-organic fertiliser is used naturally
the soil fertility level is maintained in
the best way.

FINANCIAL ASSISTANCE FROM NATIONAL
ROAD FUND TO KERALA

*591. SHRI VAYALAR' RAVI

SHRI K. P, UNNIKRISHN-
AN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total amount of money san-
ttioned to chfferent States from the
National Roads Fund during the Fourth
Five Year Plan and its State-wise break
up and the total amount of money
available under this head during the
Fifth Plan for this purpose;

(b) a brief outline of the schemes
undertaken in the State of Kerala with
the assistance from this Fund and the
total amount so tar in that State; and

(c) what are the schemes proposed to
he undertaken in that State during the
Fifth Plan and the total amount pro-
posed to be sanctioned?

THE DEPUTY MINISTER IN
'HE MINISTRY OF SHIPPING
AND TRANSPORT (SHR]I PRANAB
KUMAR MUKHERJEE): (a) to (¢).
The required information is given in the
statement Iaid on the Table of the House,
[Piaced in Library, See No, LT 6644/74]

CHATIRA. 18, 1896 (SAKA)
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SHRI VAYALAR RAVI: Mgy 1
know the tolal amount collected from
Kerala only on account of the Central
extra duty levied on the motor-spirit
during the Fourth Plan? Whether it is
a fact—even according to the statement
you say Rs. 126.8 lakhs were available
to the Kerala Government during
Fouth Plan—you have not informed the
Kerala Government regarding the alloca-
tion for 1971-72; 1972-73 and 1973-74?
what is the reason therefor ? '

SHRI PRANAB KUMAR MUKHER-
JEE : Sir, in fact this amount of Rs.
126.8 lakhs has already been allocated
to the State Government during the
Fourth Plan. They have spent Rs.
47.48 lakhs out of this amount. So far
as the rest of the money is concerned
1t will remain 1n the account of Kerala
Government and will not lapse. The
general principle is the total levy realis-
ed from the State on motor-spirit at
the rate of 3.5 paise per litre is accrued
to the Central Road Fund

SHRI VAYALAR RAVI : There is
not maximum utilisation of Central Road
Fund by the Kerala Government due
to other difficulties. Will the Govern-
ment consider the proposals already made
by the State Government to help road
development in Kerala?

SHRI PRANAB KUMAR MUKHER-
JEE . So far as the Fourth Plan is con-
cerned the Kerala Government had for-
ward 21 schemes. All these were san-
ctioned, and on the basis of that this
amount of money was allocated. So far
as the Fifth Plan is concerned, we have
already called for suggestions from
various State Governments including
Kerala which are awaited. During the
Fifth Plan also, money will be released
to State Governments as per availability.

SHRI K. P. UNNIKRISHNAN : In
part (c) of the answer, it is stated
that a sum of Rs, 146.65 lakhs is likely
to be available to Kerala. Js this not
based on the earlier prices? After the
price rise of 25 per cent, will there be
a revised estimate and will the money
be made available to the State Govern-
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ment on the basis of the revised estimate,
becayse this is likely to change again
what is this figure based on?

SHR1 PRANAB KUMAR MUKHER-
JEE : Usually, there are two procedures
for allocating money out of this fund.
The total is divided into two parts - First
80 per cent is allocated and the basis
for it is the consumption of motor spirit
in the State; 20 per cent is kept in the
reserve fund and out of that, we also
allocate to the State Government consi-
dering the merits of the proposals. For
that, certain criteria have already been
devised, regarding economic imgportance,
inter-state connection etc. This amount
is allocated on the basis of that,

SHRI K, P. UNNIKRISHNAN : They
have already sent a revised estimate,

SHR1 VAYALAR RAVI:
project has been revised.. .

Every

MR. SPEAKER : Shri Goswami.

SHR!I DINESH CHANDRA (O-
SWAMI : From the statement. it appears
that the entire eastern region comprising
Assam, Manipur and Tripura has been
given less than Rs. 50 lakhs with nothing
for Meghalia. Considering the fact that
the entire eastern region has acute com-
munication difficulties, may 1 know the
grounds on which such a low amount
has been given? Also, is this amount
sonctioned with certain objective criteria
or is it on an ad hoc basis?

SHRI PRANAB KUMAR MUKHER-
JEE : I have already mentioned how the
money is allocated out of this fund.
The central Roads Fund has been
cveated out of a levy of excise duty on
motor spirit. There are general criteria
for it,

So far as Meghalaya is concerned—I
am talking about the Fourth Plan allo.
cation—it is known to the hon, member
that at that time it was not created but
was part -of Assam. Bearing in mind
the principle on which money is allocated,
it is not possible to increase the money
from out of this. But this ig mot the
only amount which is being sanctiored
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for road development and communieation
development in the States. This relates
to only one particular section, the
Central Roads Fund.

SHRI R, BALAKRISHNA PILLAI:
According to part (c) of the answer,
Rs. 146.65 lakhs is sanctioned to
Kerala from the Central Road Fund in
the Fourth Plan. Naturally, this is
based on the previous estimates formu-
lated by the Government based ot their
requirements, This figure is based on
the older estimates. May I know
whether a revised estimate based on the
new situation will be sanctioned by the
Kerala Government because of the price
risc and other things?

SHRI PRANAB KUMAR MUKHER-
JEE : Everything will depend om the
availability of funds from the Planning
Commission. . . .

SHRI R. BALAKRISHNA PILLAI :
This is different. This is concerning
petrol and motor spirit  This is non-
Plan expenditure.

MR. SPEAKER: He has replied. The
question was about the Planning Com-
mission  allocation.

ot fom wrw feg wwae o, w@e-
qz #Y W@q ¥ wifgT g & fF ¥
weH ® g7 & feur T 3 W ¥
=¥z B wavar faar o § Jy g
HY 449 W Wi ARG W 113
e @Y foar w0 @ e aereRTE
¥ fre w1 3w gu Y7 wifsww
% arq gadr ol g anh @y o
WY g oW A A F, W AA
W R WA #1 wfgE o W N
et # rafy ?

SHRI PRANAB KUMAR MUKHER-
JEE : 1 have already given the princi-
ple of allocation of money for this fund.
It is on the basis of the consumption of
motor spirit, This Fund is created by the
levy on motor spirit; part of the excite
duty om motor spirit constitutes this

fund. On that principle, we allocate the
money, It is not a question of giving
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the money on pro reta basis. There is a
definite formula on the comsumption of
rootor spirit in each State; that is the
basis of allocation of money.

SHRI N. TOMBI SINGH : There is
poor maintenance of the national high-
ways particularly in Nagaland and
Manipur; there is a very poor perform-
ance on the part of the engineers because
of the lack of co-ordination between the
State Government and the Central Gov-
ernment. May I know if the Govern-
ment of India is aware of this and, if
so, what are the steps that the Central
Government is going to take to improve
the situation, becausc the national high-
ways are not properly maintained there
and the conditions are miserable,

MR. SPEAKER : The second part of
the question relates to a “brief outline of
the schemes undertaken in the State of
Kerala.”

SHRI N. TOMBI SINGH : Yes, Sir.
But in part (a) of the question. mention
has been made about the allotment to
the different States, So, may I draw the
attention of the Government of India and
the hon. Minister to the fact that the
ullotment made to Nagaland and Mani-
pur is not being made use of because
ol the lack of co-ordination bctween
the Central Government and the State
Governments in this respect ? What is
the Government going to do to improve
the situation?

MR. SPEAKER: That seems to bc a
particularly specific question, but if the
Minister is in a position to answer it, I
do not come in,

SHRI PRANAB KUMAR MUKHER-
JEB: So far ag the lack of co-ordination
is concerned, we are not aware of it.
But in view of thc fact that there is
something which is in the knowledge of
the hon, Member, if he can pass it on to
me, we can look into it.

SHRI DINEN BHATTACHARYYA :
May I know actually what is the percen-
tuge of the taxes earned from motor
spirit that is pald to thig Road Fund
and whether a separate fund is set a
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part from the Centre for the natienal
highways, either for their construction or
for their maintenance ?7

SHRI PRANAB KUMAR MUKHER-
JEE: 1 have already mentioned that a
levy at the rate of 3.15/-paise per litre
conatitutes this particular fund, So far
as the allocation for the national highway
is concerned, it is being done separately.
That has nothing to do with the Central
Road Fund.

CONVERSION OF ALL TYPE I SINGLE
ROOMED QUARTERS INTO TWO ROOMS

*592. DR. H. P.t SHARMA :

SHRIMATI MUKUL BANER.
JI;

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) what action Government have
taken in regard to conwersion of all
type I single roomed quarters in various
colonies at New Delhi into two roomed
units about which an assurance was
given by the then Munister of Works and
Housing late Shri Mehr Chand Khanna
to the Government Colonies class IV
Association; and

(b) by what time the proposed con-
struction of these quarters is likely to be
taken in hand?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) :

(a) and (b) * It has not been possiblc
to lay our hands on any such assurance
given by late Minister Mehr Chand
Khanna, However, of late the Govern-
ment has constructed 1461 two-roomed
type I quarters. As for conversion of
old ones, this will be examined in thc
light of (i) structural and architectural
feasibility; (ii) availability of funds;
and (iii) competing needs of construc-
tion of new houses to provide coverage
to a large number of people vis-awvis
conversion which will give satisfaction
only to employees who have already
becn provided with accommodation,
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DR, H. P. SHARMA : Sir, my ques-
tion relates to the problems of Class IV
employees who have to live within the
compass of a tenement consisting of only
one single room, with families which may
conmaiit of adults children, ageing parents
etd,, My first supplementary is, whether
the Government are aware of the social
tensions and psychological disturbances
that are caused to families who have to
live within ope single room, and, if so,
what is the solution proposed by the
Government beyond denying that no
assurance was given by the former
Minister, 1 have to seek your guidance
when a Cabinet Minister gives assurances
at public meetings and here, on the
floor of the House, they come out with
a blank answer that no such assurance
was given. My information is that the
late Mr. Khanna gave repeated assurances
to this effect, that single-room tenements
will be converted into two-room tene-
ments. But we have this kind of
answer,

MR. SPEAKER : He says that it has
not been possible for them to lay their
hands on it. If you can bring it into
hig hands. that will strengthen my hands
algo.

SHRI BHOLA PASWAN SHASTRI:
From the social point of view, the
Government agrees that one should not
have one room only but two rooms. But
there is thc other involvement also; in
view of the financial position, it is not
at present possible to have ome room
added to the existing one.

DR. H. P, SHARMA: My second
supplementary. Is the Government doing
anything in regard to giving residential
flats to Class IV employees; specially
with the Government’s repeated projec-
tions that they are going to help the
weaker sections of the society? Even in
regard to the one-room tenements that
you do give, basic amenities are not
there, where you cannot get water on the
first floor.

. Are you doing anything about it?

SHRI BHOLA PASWAN SHAS-
TRI : We will look into it.
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% fas for conversion of old ones, this
will be examined in the light of (i)
structural and architectural feasibility
(ii) availability of funds etc.
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SHR1 VASANT SATHE : Sir, will the
Government  consider  giving  these
terements on ownership basis to these
Class 1V employees, so that what the
Government cannot do, they will try te
do, by adding one room or so at their
own cost, because, as long as it is with
you, I do not think there is any possibi-
lity of your adding another room to the
existing one ?
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SHRI BHOLA PASWAN SHASTRI:
This is a request for action,
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SHR! JAGANNATH RAO : While |
uppreciate the difficulty in converting one
room tenements into two room tenements,
may I know from the hon. Minister, how
many two room tenements of Type 1
have been constructed so far?

SHRI BHOLA PASWAN SHASTRI
All measures are under consideration ot
the Government,

SFLEC 110N GRADE IN GOVERNMENT
AmFD SCHOOLS IN DELHI

*594, PROF, MADHU DANDA-
VATE : Will the Minister of EDUCA-
TION. SOGCIAL WELFARE AND
CULTURE be pleased to state:

(2) whether a large number of
Government aided Schools in Delhi have
not implemented the Selection Grades
to their employees;

(b) it so, the names of the schools
which have failed to provide Selection
Grade to their teachers; and
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(c) whether this delay may result in
debarring the claims of those eligible for
such Selection Grades if they are not
implemented immediately?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) According to
the information received from the Delhi
Administration 35 such Schools have
not implemented thc orders,

(b) A statement is attached.
(¢) No. Sir.
Statement

1. Geeta Higher Secondary School.
Nangloi,

Haryana Shakti Higher Secondary
School, Kanjhwala,

3. Sukho Khalsa Higher Secondary
School. Fateh Nagar.

4, Delhi Tamil Education Association
Higher Secondary School, Pusa
Road.

5. Ramjas Higher Sccondary School,
No. V.,

9

6. Khalsa Higher Secondary School,
Dev Nagar.

7. Sri Guru Tegh Bahadur, Pul Ban-
gash.

8. Kalgidhar Khalsa Middie School.

9. Salwan Girly Higher Secondary
School, Rajindar Nagar.

10. Sri Guru Teg Bahadur
Higher Secondary School,
Nagar.

Khalsa
Dev

11. Arya Gorls Higher
School, Rehgar Pura,

12. Ramjas Higher Secondary School.
No. 1,36 & 7.

13. Guru Nanak Girls Higher Sec-
ondary School, Gandhi Nagar.

14, Sanatan Dharma School, Shahdara.

Secondary
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Chandra Arya Vidya Mandir Girls
Higher Secondary School, Lajpat
Nagar.

Hope Hall Middle School, Wazir

Dethi Tamil Education Associa-
tion Higher Secondary School,
Mandir Marg, New Delhi.

Ramjas Higher Secondary School,
No. 4 Chitra Gupta Road, New
Delhi,

. Blind Relief Middle School, Kit-

chlew Marg, New Delhi.

Co-Education
Road, New

Primary
School, Punchkuin
Delhi.

. S.E.S. Baba Nebhraj Higher Secon-

dary School, Lajpat Nagar, New
Delhi
Daya Nand Model Girls Higher

Secondary School, Reading Road.

23. Sri Guru Har Kishan Higher Secon-

30.

3L

. Raghumal

dary School, Bangla Sahib.

. Lions Vidya Mandir Higher Sccon-

dary School, Kashmir House,

. Dethi Kannada Higher Secondary

School, Lodi Estatc.

. Vidya Bhawan Higher Secondary

School, Lodi Road.

. Nav Shakti Vidya Mandir Higher

Secondary School, Arakashan Road.

Arya Girls Primary
School, Ist Shift, Doctor’s Lane.

. Delhi Tamil Education Association

Higher Secondary School,
Bai Nagar.

Laxmi

Delhi Tamil Education Association
Higher Secondary School R, K.
Puram.

Delhi Tamil Education Association
Higher Secondary School, Moti
Bagh-lI,

. Shri Guru Nanak Khalsa Girls

Higher Secondary School, Delhi
Cantt.
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33. Jain Girls Higher Secondary School,
Green Park Extension.

34. Khalsa Middle School,
Nagar.

Sarojini

35. Anglo Sanskrit V. J. Higher Secon-
dary School,

PROF. MADHU DANDAVATE :
Sir, it is surprising that 35 Government-
aided schools have violated the pro-
visions. I would like to know from
the hon. Minister, whether it is true
that the Chief Executive Councillor of
Delhi Administration is connected with
a4 number of Government-aided schools
in Delhi, whether it is true that the
managements of these Government-aided
schools arc subservient to the Chief
Executive Councillor of the Delhi
Administration and as a result of that,
a number of decisions are sabotaged,
whether it is true that in spite of the
fact that both Houses of Parliament
passed. the Delhi School Education Bill,
1973 and most expeditiously it was
given assent to by the President, many
provisions of this Bill arc not being
implemented by the Government-aided
schools and whether it is also true that
as o result of this policy., there was a
threat in most of the schools that therc
will be a boycott ot invigilation duty
of the school examinations beginning
from April 10, 1974?

SHRI D, P, YADAV : Out of 852
(aided and Govt.) schools run by the
Declhi Administration, thc number of
schools who have not implement the
selection gradss, is only 35, which |
feel, is not much. Of course, there has
been some progress. As to the asso-
ciation of the Chief Executive Councillor
with the management ot these schoels,
1 do not have any intormation. Part
(c) of his question, [ am not aware of
it,

PROF, MADHU DANDAVATE :
I would like to give a particular example.
There is a school which is already
listed here, Vidya Bhawan School, New
Delhi. This school has on its pay roll
a number of stafl members and T would
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like to know whether it is true that with-
out obtaining the necessary permission
from the Bducation Department, some
of the members hawm bg_m:fh:;ed ::g
is particular, a lady

wms thrown out and whether it is true
that as a result of that, there was conti-
ngous strike for 43 days in that school?
1t so, what action is being taken by the
Gokernment to see that such instances
which cause dislocation in educational
activities are avoided in the future?

SHRI D. P. YADAV - I shall look
into it

PROF, MADHU DANDAVATE :
1t i a bureaucratic type of answer. No
question can be asked if such answers
are given.

MR. SPEAKER: After all,

expect them to look into it.

you

PROF. MADHU DANDAVATE :
Already, this school is listed in the
statement given by the Minister. The
hon. Minister should have come pre-

pared with facts and figures so that
answers can be given.
MR. SPEAKER : This is general

question,

PROF. MADHU DANDAVATE :
This is a general answer which can be
given to any question. Sir, will you
ask the hon. Minister that at least in
tuture, he should come prepared with
the answers so that appropriate answers
can be given.

The answer that he has giver can be
given to any question,

MR. SPEAKER : 1 do not think he
has not come prepared.

PROF. MADHU DANDAVATE :
If this is the preparation, then, it is very
poor,

MR. SPEAKER : You wanted certain
specific information. You have brought
%t 10 his notice and he will convey the
information to you later on.
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SHRI P. G, MAVALANKAR - Sir,
while it is true that the number of
schools which have not gi this
selection grade, is very small—35 out
of 852—may 1 know from the hon.
Minister, whether these schools which
have not implemented these scales
have given any reasons for their inability
to do so, and have Government taken
any action in regard to their failure to
do so, in terms of implementation of
the pay scales?

SHRI D. P. YADAV : I can assure
the hon, Member and the House that
within two months all cases will be
settled.

SHRI P. G. MAVALANKAR : May
1 know whether any of these 35 schools
which have been unable to give these
scales have given any specific reasons
as to why they are not giving them?

SHRI D. P. YADAV : They have
given reasons, but the Government are
not satisfied with them. Hence, we
have constituted a committee. I have
assured the hon, House that the imple-
mentation will be done within two
months.

SHRIMATI BIBHA GHOSH GO-
SWAMI : A circular was issued by the
Ministry of Education and Social Wel-
fare, New Declhi, in November 1971
regarding the selection grade for removal
of certain anomalies. The Director of
Education, Delhi Administration, has in
its circular No. 832/184/Gen.71-72
arbitrarily sub-divided these categories
mto 14 from the original 8, thereby
causing gross anomalies and injustice to
the different categories of teachers, So,
may I know what action Government
propose to take to see that the selection
grade is properly and speedily imple-
mented, as per the circular of the
Central Education Ministry?

SHRI D. P. YADAV: The number
of categories entitled for selection grade,
as mentioned in the circular, is 15 and
not 14. If the hon. Member brings to
my notice any categories which have
been left out, 1 shall look into it and
take proper action. | iR

< W
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.Tmzr FOR PROVIDING DRINKING
WATER IN KERALA

»595. SHRIMATI BHARGAVI
¥RANKAPPAN : Will the Minister of
WORKS AND HOUSING be pleased
10 #tate :

L

(a) whether the target fixed by the
Government of Kerala for providing
drinking water to the scarcity hit villages
in the State has been achieved under
the Fourth Five Year Plan; and

(b) if not, the necessary steps to
overcome the difficulties?

THE MINISTER OF WORKS AND

HOUSING (SHRI BHOLA PASWAN
SHASTRI):: (a) and (b). In the 4th
Five Year Plan the State Government
aimed to cover 301 villages. The pro-
gramme included schemes in scarcity
areas, coastal areas with high salinity,
cholera endemic area and localities in-
habited by scheduled caste and schedul-
ed tribes. During the 4th plan 155
schemes covering 208 villages were
completed. 145 of these villages fall in
scarcity area and 63 in area suffering
from salinity.

SHRIMATI BHARGAVI THAN-
KAPPAN : The target mentioned in the
Fourth Plan was 301 villages out of
which 208 villages have been comple-
ted. May I know the number of villa-
ges in the State of Kerala which are not
having drinking water facilities ?

Secondly, may I know whether the
actual expenditure incurred for the pro-
vision of drinking water in the rural
areas was more than the target fixed in
the Five Year Plan? Have the Central
Government re¢eived schemes from the
State Government to provide additional
funds for carrying out these schemes ?
If so, what is the reaction of the Central

Government ?

SHRI BHOLA PASWAN SHASTRI :
So many questions have been asked
and it is very difficuly to answer all of
them. So far as Keralh is toncerned,
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according to the report received from
the State ‘Government while some sche-
mes have been completed, some others
remain to be completed.

MR. SPEAKER: 1 am very happy
you follow each other.

SHRIMATI BHARGAVI THAN.-
KAPPAN : The Minister has not ans-
wered my first question.

Now, I put my second supplementary.
What s the allocataion made in the
Fifth Plan for providing drinking water
tacilities to the rural areas & how many
villages o the State of Kerala are
expected to the benefited during the
Fifth Plan ?

SHRI BHOLA PASWAN SHASTRI -
The main Question relates only to scar-
city areas. That answer has been given,

SHRI VASANT SATHE : Her ques-
tion 1s: How much has been alloted
in the Fifth Plan and how many villages
mn the scarcity areas are likely to be
benefited during the Fifth Plan?

SHRI BHOLA PASWAN SHASTRI .
In the Fifth Plan, so far as the accelera-
ted Water Supply Scheme is concern
ed....

MR, SPEAKER : How do you spht
it up for the rural areas and the villa-
ges ? That is her question,

SHRI BHOLA PASWAN SHASTRI :
The break-up of the amount between
the State Governments and the Central
Government is still under considera-
tion,

SHRI K. P. UNNIKRISHNAN .
The salinity being a major problem 1n
the coastal areas, particularly, in Kerala,
have the Government formulated ary
de-salination scheme and, if so, whether
it has been forwarded to the Planning
Commission and what is the progress
of it?
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SHRI BHOLA PASWAN SHASTRI :
The detailed information is not availa~
ble. So far as salinity is concerned, the
Kesala Government has provided some
money and the matter is under discus-

sion between the State Government and
the Planning Commission,

SETTING UP OF UNIVERSITY IN FAIZABAD
DrvisioN oF U.P.

*596, SHRI R. K. SINHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE & CULTURE be pleased
to state ;

(a) wh.en a general University in
Faizabad Division in Uttar Pradesh 1
likely to be set up;

¢b) the exact location thereof; and

{c) whether the land for the
pose has since been acquired ?

pur-

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. § NURUL HASAN) : (a)
According to the information furmshed
by the Government of Uttar Pradesh,
the proposed general University is likely
to be cstablished from the academic
section 1974-75,

(b) The University 1s proposed to
be located at Faizabad,

(c) No, Sir.

SHRI R. K, SINHA : According to
the announcement of the U.P. Govern-
ment in the third week of February, the
word ‘likely’ did not occur. There is a
contradiction between the formal state-
ment made by the Minister here and the
announcement of the U.P, Government
that it will be definitely established .n
1974-75. In view of the decision to
have the University at Faizabad, will
the Minister examine that it may be
lacated at Ayudhya and it may be cal-
Jed the Ayudhya University as Ayodhya
J» the birth-place of Lord Rama ?
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PROF, S. NURUL HASAN: It »
not a matter for the Central Govern-
ment to consider it. The establishment
of universities in the States is the res-
ponsibility of the Legislative Assembiy
of the State and it is for the Assembly
to decide where the headquarters should
be and what the name of the university
should be.

SHRI R. K. SINHA: What about
the request of the State Government
for general funds and other allocations
and what is the position about the pro-
cedural delays in the establishment of
the University between the State Gover-
amemt and the Government of India ?

PROF. S. NURUL HASAN: The
basic question of the grant from the
Central Government is determined by
Section 12A of the Umversity Grants
Commission Act. In accordance with
the provisions of this Section, a0 regu-
est has yet come to the U.G.C. frum
the State Government.

SHRI H. M. PATEL : Will the hon.
Minister indicate what the policy nf the
UGC is in regard to proposals for esta-
blishing new Universities in States ?

PROF. S. NURUL HASAN . Re-
garding the policy of the UGC. 1 will
read out the main points, if you would
permmit me. (1) The University shall be
established after undertaking a survey
by the State Government in accordance
with the guidelines that may be prescri-
bzd by the UGC from time to timec;
(2) the Bill for establishment will be
prepared in consuitation with the UGC
and the Ministry of Education, (3) the
Act of the University shall contain pro
visions for the establishment of a plan-
ning Board consisting of experts on al}
India basis; the Board will be appoint-
ed immediately on the cstablishment of
the University and it will advise on
the lines on which the University should
be developed; (4) the University will be
multi-disciplinery and will provide study
and rescarch facilities in a number of
subjects; (5) every Teaching Depart-
ment in the University will have a mim-
mum staff of....
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MR, SPEAKER : I think, Mr. Patel
knows these things.

§HRI H. M. PATEL: Sir, he has
mentioned some of the important con-
difions, But the State Government has
not yet approached the UGC. The
UGC has had no opportunity to go in-
to the matter. He has mentioned two
or three important conditions, namely,
that the sarvey shall be made in accor-
dance with the guidelines prescribed, a
Planning Board shall be cstablished,
and so on. In view of that, how is it
proper for the State Government to say
that the University shall be established
under Central Government assistance ?

PROF. S. NURUL HASAN : The
question of establishment of a State
University is, according to the Consti-
tution, within the purview of the State
Assembly. What this parliament has
decided through the NGC Act is that
the Central Government assistance can
be made available only if the pre-con-
ditions are fulfilled. (Interrugtions)
We have not given any commitment to
give any assistance.

SANCTIUN FOR PROJECT REPOKT ON
EXPLOITATION OF NATURAL RESOURCLS
IN GUJARAT

*598. SHRI D. P.t JADEJA:

SHRI ARVIND M. PATEL:

Will the Minister of AGRICULTURE
be pleased to state :

(a) the names of project reports
ftom the Government of Gujarat for
the exploitation of natural resources
pending for sanction before the Minis-
try of Agriculture; and

(b) the reasons for the delay in tak-
ing decision and the time by which a
final decision is expected in cash pro-
ject ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(n) and (b). A statement is laid on
the Table of the Sabha,
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Statement

(a) and (b). Government of Gujarat
has requested for provision of harbour
facilities ut a number of sites including
Porbander and Veraval, The Project
on Preinvestment Survey on Fishing
Harbours has, in this connection, sirea-
dy prepared the necessary designs in res-
pect of Veraval, Mangrola and Porban-
der. Comments as well as clarification
on some points from Gujarat Govern-
ment are awaited to work out the econo-
mic evaluation for fishing harbour con-
struction, These projects would be con-
sidered when the projcct reports are
ready, depending on their economic
viability and the allotment of funds in
the Fifth plan for fishing harbours.
Government of India has also separately
under consideration a proposal for sur-
vey of the North West Coast of India
with foreign assistance in addition to the
exploratory programmes undertaken by
Deep Sea Fishing Organization, The
scheme has been posed for financial
support to a number of agencies and
their reaction is awaited.

SHRI D. P. JTADEJA: The state-
ment that has been laid on the Table
is not very clear bezause every sentence
says either that the project is under
consideration or that clarifications are
awajted. May I know from the hon.
Minister whether the Government is
aware that, 15 years back, the Indo-
Norwegian team had recommended that
the richest fishing grounds in India are
off the coast of Saurashtra ? Along with
the three ports that he has mentioned
namely, Veraval, Mangrola and Porban-
der, would they also consider provision
of harbour facilities at Dwaraka and
Okha ?

SHRI ANNASAHEB P. SHINDE:
We shall examine the sugpestion of the
hon. Member. But already about ten
small fishing ports are being constructed,

SHRI B. V. NAIK : Ccming to the
Indo-Norwegian proiect as well as de-
velopment of coastal fisheries, the homn.
Minister has mentioned that ten flshing
ports are being constructed, Will be be
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able to specify which are thwee flshing
ports 7 We have got a coastline of 3,500
miles and establishment of ten ports
would mean one port for a coastal len-
gth of every 350 miles, which is woe-

fully inadequate. Can he tell us which
are these....

MR. SPEAKER : The question i
about Gujarat,

SHRI B. V. NAIX : I thought it was
a question about Indian ports, whether
they are for Gujarat for any other State.

SHRI ANNASAHEB P, SHINDE :
1 have only mentioned about Gujarat,
the ten small fishing ports being cons-
tructed related to Gujarat only.

SHRI B. V., NAIK : [Tow many {or
India as a whole ?

SHRI ANNASAHEB P. SHINDE -
That 15 a different maiter 1 do not
have thc exact number. ..

SHR1 B. V. NAIK ; Roughly

SHRI ANNASAHEB P. SHINDE -
At the moment more than 150 are con-
templated, and about half of them are
almost completed. But tte precise fig-
ure, 1 cannot give,

INDO-SOVIET SYMPOSIUM ON METHOD
OF SLECTION OF SHORT STFM VARIRTIES
OF WREAT

*599. SHRI RANABAHADUR
SINGH : Will the Ministcr of AGRI-
CULTURE be pleased o state :

(a) whether any Indo-Soviet Sympo-
sium on Method of Selcction of short
stem varieties of wheat has taken piace
recently in India; and

(b) if so, the varieties of Russian
wheat which have been testad and their
use in breeding pregranmes in India?
2—41188/74
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :

(a) Yes, Sir. A Symposium on this
topic was held at the Indian Agricultural
Research Inmstitute, New Delhi on De-
cember 11 and 12, 1973,

(b) The introduction ot Russian wheat
varieties has been consicered desirable
with a view to incorporating their win-
ter-hardiness and aeepes root system in
our spring wheats, particularly for
barani areas. Accordingly several wheat
varieties, viz., Bezostaya-l1, Mironov-
skaya 808, Mironovskaya Jubilejnaya
50, Saratovskaya 29, Qdcesskaya 16,
Kavkaz, Skorosphelka 35, Avrora etc.
have been imported from the U.S.S.R.
for being used in hybridization progra-
mme with Indian epring wheats, in the
plainy as well as in the northern hill
areas of Indw, The hybrid denivatives
are presently being ‘ested, Their relative
merits wili, however Ye known when
the cxperiments on them are conciuded.

SHR1I RANABAHADUR SINGH :
How long will 1t be by which time ade-
quate quantities will be availoble for
use by the farmers of Northern India?

SHRI ANNASHEB P, SHINDE :
It is too early a stage to say precisely
about that. We are doing this in an
experimental basis. As I said, winter
hurdiness and deep root system have to
be experimented in the farming areas
and I think it is too early a stage to
make any precise statement to what
extent it can be released.

SHRI RANABAHADUR SINGH :
The hon. Mmrister said about winter-
hardiness and deep-root system in res-
pect of these varieties. How far these
new strains would be an improvement
as far as the productivity goes especi-
ally when local hybrid varieties are al-
ready available ?

SHRI ANNASAHEB P. SHINDE:
The hon. Member is a very knowledg-
gble person. Unfortunately in this
country even today very large wheat
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rainfed areas are there ang if deep-raot
strains are developed, naturally they
will be in a position to sustain them-
selves getting moistore from the deep
layers of the soil even if there is mo
winter rain or lack of rain, Perhaps
this will help in increasing wheat-yield
in those areas. The experiments are
going on and I am not in a position to
make any precise statement just now.

SHORT NOTICE QUESTION

CoLLISION oF VESSELs NEAR BoMBAY

SNQ 6. SHRI BIRENDER SINGH
RAO : Wili the Mmister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether a cargo-laden vessel
bound for Calicut Collided with an-
other vessel on charter to Qil and Na-
tural Gas Commission and Sank near
Bombay on 27th March, 1974;

{b) if so, the estimated loss as a
result thereof; and

(c) whether any inquiry has since
been conducted and if so, the findings
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MARM MUKHERIJEE) : (a) Yes, Jir.
The collision took place at about 0124
hours opr 26th March 1974 between
sailing vessel “NARAYAN PRASAD”
and m.v. ‘SUN FISH' chartered by the
Oil and Natural Gas Commission.

(b) As a result of collision, sailing
vessel sank with 610 bags of oil seeds
and pulses valued at Rs. 1,72,800/-.
The cost of the vessel was approximate-
ly Rs. 12.000/-. There was no loss of
life. There was no damage to m.v.
‘SUN FISH'.

(c) A preliminary inquiry under the
Merchant Shipping Act, 1958, is in
progress,
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SHRI PRANAB KUMAR MUKH-
ERJEE : The owner of the sailing ves-
sel is Jivabhai Nathabhai of Bhagwa
Dand:; 1t was insured for Rs. 15,000,
The motor vessel was not damaged at
all. In fact the cargo being carried by
the sailing vessel was of more value
than the actual value of the sailing
vessel itself.

WRITTEN ANSWERS TO
QUESTIONS

CONSTRL CTION OF PAMBAN BRIDGE
(TAMIL Napu)

*588. SHRIMATI ROZA DESH-
PANDE : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) whether tenders were called for
the construction of Pamban bridge
(Tamil Nadu);

(b) if so, the parties which had sub-
mitted tenders and the name of the
Company whose tender has been accep-
ted; and

(c) whether the construction work
has begun and the time schedule for
completion of the work ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI) : (a) Yes, Sir,
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(b) Five firms have tendered for the
work and tenders are under examina-
tion,

(¢) Work on main bridge portion has
not yet been started. Time schedule
for completion will also depend upon
award of contract and completion would
depend on availability of funds.

MACHINERY TO TEST RESEARCH BY
IL.C.AR. anp 1LARI. BEFORE THER
PUBLICATIONS

*590. SHRI N. K. SANGHI : Will
the Minister of AGRICULTURE be
pleased to refer to the reply given to
Starred  Question No. 250 on 11th
March, 1974 regarding 1.C.A.R. Enqui-
ry Committee on premature publicity
of agriculture research achievement and
state whether ia view of I.C.A.R. Enqu-
iry Committee report, Government have
devised any machinery to ensure that
the results of research done in I.C.A.R.
and LA.R.I are properly tested before
they are published for the use of agri-
culturists ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :

In pursuance of the I.C.A.R. Enqui-
ry Committee’s recommendations, ins-
tructions have been issued to all the
ICAR Institutions, Project Co-ordimators
and the other participating institutions
to strictly adhere to the experimental
procedures already laid down for the
purpose of thoroughly evaluating the
research results for their merits, Ad-
vice has also been sent to these institu-
tions to maintain a research project file
in which stage to stage progress is being
maintaincd systematically. = Where a
particular finding or an innovation rea-
ches a final stage, it is expected to be
discussed in the research councils of the
Inst tutes, annual Workshop meetings of
the All India Coordinated Projects and
the State and the Central Vatiety Re-
lease Committees as the case may be
before it is finally recommended for
adoption.
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OFFER BY FEDERATION OF ALL INDIA
FOODGRAINS DEALERS' ASSOCIATION TO
PROCURE MARKETABLE SURPLUS OF
FOODGRAINS

*593. SHRI V. MAYAVAN :

SHRI SHANKAR DAYAL
SINGH :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Federation of All
Jndia Foodgrains Dealers’ Association
has offered to procure marketable sur-
plus of grains;

(b) the other suggestions put forth
by the Federation;

(c) v.hether Government have exa-
mined the suggestions made by the Fed-
eration; and

(d) if so, to what extent and when
the final deciston 15 likely to be taken?

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED):
(a) to (d). g their communications,
the Federation of the All India Food-
grain Dealers Association have made
the following main suggestions :—

(1) The wholesale trade in wheat
may be allowed to operate under a sys-
tem of traders’ levy and out of the pur-
chases of wheat made by a trader for
export outside the surplus States of
Punjab, Haryana, U.P., M.P., Rajasthan
and Delhi 50 per cent be surrendered to
Government, agencies at a fixed price
of Rs, 10S per quintal,

(2) The trader should be free to re-
move the remaining 50 per cent of the
levy free quantity to any part of the
country without restrictions.

(3) The public distribution system
should be confined to the vulnerable
sections of the society and that too in
the deficit States only,
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(4) All traders both wholesalers and
retailers should be licensed by the State
Governments and a reasopable ceilings
on their stocks may be prescribed,

(5) All restrictions on inter-State
and intra State movement of wheat and
coarse grains may be removed effective-
ly so that disparitics between the surplug
and deficit States may be eliminated.

(6) Consultative committees consist-

ing of representatives of  State
Governments, growers  trade, con-
sumers ctc.. may be constituted at

major purchasing and selling centres to
regulatc quick movement and proper
distribution of foodgrains.

Government’s Policy about  procure-
ment price of wheat during Rabi 1974-
75 has already been announced in the
Lok Sabha on 28th March, 1974.

SuUPPIY OF SUR-STANDARD RICE TO
Wist BENGAL BY F.C.I. PUNJAB

*597. SHRI NAWAIL. KISHORF
SHARMA : Wil the Minister of
AGRICULTURE be pleased to statc :

(a) whether F.C.I. Branch of Pun-
jab manipulated and sent sub-standard
rice to West Bengal: and

(b) if so, the action taken by the
Central Government in such scandals
and the F.C.I1. officials responsible for
such actions ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE) :

(a) and (b) After enquiry of the
complaints received from West Bengal
Gavernment four officials of the State
Civil Supplies Department and two offi-
cials of the F.C.I., Punjab Region, have
been placed under suspension and show
cause notices have been served on two
rice millers.  Suitable action will be
taken against them after the enquiries
are completed.

APRIL 8, 1974
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PERRORMANCE OF SHIPPING CORPORA~
TION OF INDIA

*600. SHRI GAJADHAR MAJHI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are satis-
fied with the performance of the Ship-
ping Corporation of India during 1972-
73 as it used to be in the past few
years; and

(b) whether there has been any set
back due to the recent oil crisis also ?

THF MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHD :

(a) and (b) The performance of the
Shipping Corporation of India during
1972-73 can be considered to be satis-
tactory

The oil crisis which developed to-
wards the end of 1973 led to a scrious
shortage of availability of bunkers as
also to a steep rise in bunker prices the
world over. This affected all shipping
companies in the world including the
Shipping Corporation. There was, how-
ever, no set-back as such in the perfor-
mance of the Shipping Corporation,

CENTRAT GUIDELINES ON LAND
CENING

*60f. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the guidelines issued by the Cen-
tre on land ceiling for the whole coun-
try; and

(b) the names of States which have
adopted them ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :

(a) A statement is Iaid on the table

of the Sabha. {Pfaced in library. See
No. LT. 6642/74).
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(b) The States of Andhra Pradesh,
Bihar, Gujarat, Haryana, Himachal Pra-
desh, Jammu and Kashmir, Karnataka,
Madhya Pradesh, Orissa, Punjab, Rajas-
than and Uttar Pradesh have revised
their land ceiling laws in the light of
the guidelines. The laws of Assam,
Kerala, Tamil Nadu and West Bengal,
revised before the issue of the guide-
lines, broadly conform to these guide-
lines. But minor revisions are still be-
ing made in some of the laws mention-
¢d above. The States of Nagaland and
Meghalaya do not propose to enact land
ceiling laws as there is fargely commu-
nal ownership of land there. The Maha-
rashtra Legislature has passed an amen-
ding bill which is being examined prior
to the accordance of President’s assent
to it. The process of amendment has
not yet been completed in the States of
Tripura and Manipur,

WORK CHARGED STAFF IN ARUNA-
«HAL PRrADEsH CIRCLE ofF C.P.W.D.

*602. SHRI BHOLA MANJHI :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total number of workcharged
staff in Arunachal Pradesh circles of
C.P.W.D. on the Ist January, 1974,

(b) the number of workers accord-
ing to cach category and Division, who
have retrenched or whose services have
been terminated during the period from
January 1973 to December, 1973;

(c) whether the retrenchment or ter-
munation of service was made of the
Jumor most worker in each category
taking the Division or Circle as the ynit
of seniority;

(d) if not, the reasons thercfor; and

() whether the retrenched workers
have been paid retrenchment compen-

sation, and if not, the reasons there-
for ?
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THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a), (b) and (e) The
information ig being collected from the
Arunachal Pradesh Administration and
will be laid on the Table of the House.

(¢) Retrenchment is made on the
basis of Juniority in Divisions, Tribal
workers are, however, exempted from
retrenchment,

(d) Does not arise in view of (¢)
above,

DROUGHT AFFECTED AREAs IN MaHA-
RASHTRA.

*603. SHRI SHANKERRAO SA-
VANT : Will the Mimister of AGRI-
CULTURE be pleased to state ;

(a) thc areas in Mabharashtra classi-
fied as chronically drought affected areas
and

(b) assistance given or proposed to
be given by the Centre to assist these
areas ?

. .

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA) : (a) Parts
of six districts in Maharashtra State
have been included in th¢ DPAP.
These Districtg are. Sholapur, Ahmeda-
nagar, Poona, Nasik. Satara and Sangli.

(b) An assistance of Rs, 10.79 crores
has been released for works in the Sec-
tors of Minor Irrigation, Soil Conserva.
tion, Afforestation and Roads etc.
for the six districts since the inception
of the programme in 1970-71. During
the Fifth Plan these districts are likely
to get a central assistance of Rs. 16
crores to be matched equally by the
State Government for implementing area
development plans,
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ASSISTANCE FOR EXPERIMENTAL FARM
IN OMAN,

*604. SHR1 M. S. SANJEEVI RAO
SHRI BANAMALI BABU :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose o
assist Oman Government to set up ex-
perimental farms in that country; and

(b) if! so, the nature of assistance
proposed to be given ? .

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :

(a) The Embassy of India in Muscat
has forwarded a proposal for collabo-
ration with Sultanate of Oman in set-
ting up an agricultural farm in Oman.

(b) It is proposed to depute a team
of experts to Oman for preparation of
the project report. The exact form and
nature of assistance will be determined
after the project report is prepared by
the team of experts.

DIRECTIONS TO AGRICULTURAL PRICES
ComyMissioN TO Fix JUTE PRICES,

+605. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the index number of
whole-sale prices of raw jute and mesta
has fallen down from 163 in December,
1972 to 123 in December, 1973 while
the index number of whole-sale prices
of other commodities has increased by
60 to 90 per cent of the corresponding
period;

(b) in view of that, whether his Mini.
stry has given any direction to the Agri-
cultural Prices Commission, or other-
wise referred the matter to the said
Commission to consider the condition of
jute growers and to fix the minimum
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support price for jute in view of high
cost of production, which should not
be lesg than Rs. 250 per quintal apd it
should maintain the parity of price bet-
ween paddy and jute which is in the
ration of 3:1 ie. 3 quintals of paddy
is equal to 1 quintal of jute; and

(c) if not, the reasong therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE) :
(a) The index of wholesale prices of
raw jute and mesta declined from 162.8
in December, 1972 to 123.2 in Decem-
ber, 1973, while that of all commodities
increased from 211.4 to 262.1 ie., by
24 per cent,

(b) and (c) The guidelines for the
determination of prices of agricultural
commodities, including raw jute, are
contained in the terms of reference of
the Agricultural Prices Commission,
No other specific guidelines for raw jute
have been issued by the Ministry to the
Commission, While recommending thc
support prices, the Commission gene-
rally take into account such factors as
expenses of cultivation. prices of com-
ing crops, prices of jute goods and in-
ternational implications of charges in the
prices of raw jute.

PROPOSAL FOR SUPPLY OF WHEAT IN
LIEU OF ATTA/MAIZE AT FARR PRICE
SHors.

606. SHRf NAWAL KISHORE

SINHA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the rationing authori-
ties in Delhi have issued orders to its
fair price shops to issuc at least 25 per
cent of the wheat quota in the shape of
atta or maize;

(b) whether it is the choice of the
ration card holder to ask atta or maize;
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(c) whether;: when atta is not avail-
able at the shop, the shopkeeperg force
the ration card holders to purchase
maize or leave that quentity; and

(d) if so, the reasons therefor and
whether orders would be issued to sup-
ply wheat in full when atta is not avail-
able at the shop ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE) :
(a) Orders were issued by the Deihi
Administration that the card holders be
given 1 kg. of atta/maize in the cereal
quota per unit consisting of 4.250 kgs.
in March, 1974. For April, orders have
been issued by the Delhi Administration
that the card holders be given 1 kg. of
atta out of 4.250 kg. cereal.

(b) Yes, Sir.

(c) The Delhi Administration has
reported that shopkeepers were not re-
quired to force thec card holders to
purchase maize as atta was made avail-
able to all the shops as and where re-
quired to meet the demand.

(d) Does not arise,

STRIKE  BY GOVERNMENT AIDED

ScHoor TEACHERS ASSOCIATION,

5864. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether the Government-aided
school Teachers Association (GASTA)
Delhi staged a 43-days strike for alleged
wrongful dismissal of a female teacher
in September-October, 1973 at the Vidya
Bhawan School, New Delhi;

(b) if so, whether Government have
not so far given the arrears of Pay to
the Teachers of this school; and
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(¢) if so, what action Government
have taken to normalise the studies, to
pay the teachers their arrears of pay
and to reinstate the dismissed teacher?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE

(SHRI D. P. YADAV): (a) The
Government-aided  School  Teachers
Association (GASTA) staged a 43-days
strike in September-October, 1973, at
the Vidya Bhawan School, New Delhi,
when a female teacher of this school was
retrenched consequent upon the abolition
of onc post of Assistant teacher,

(b) A decision has been communi-
cated to the Managing Committee of
school that the period of absence of the
striking teachers may be adjusted again-
st the admissible leave due which they
have already or which may be earned
by them in future. Some clarification
had been sought by the Management on
this. which has also been furnished.
The Management is again being asked
to regularise the strike period during
which the teachers were on strike and
make necessary payment as due to
them.

(¢) The school has been functioning
normally after the strike was called off.
Government decision regarding payment
ot salary to the striking teachers has
already been conveyed to the Manage-
ment, The teacher rendered surplus
has not been reinstated in the same
scnool as no post exists. However, an
offer of a post in a Government school
has been made to her.

WoRKSHOP ON “HUMAN RELATIONS
AND EFFECTIVE SCHOOL SUPERVISION™
Herp N New DEeLui.

5865. SHRI AMBESH : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state :
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(a) whether a workshop on “Human
Relations and Effective School Super-
vision” of Heads of Schools of District
South, Directorate of Education, Delhi
was held on 23rd February, 1974 and
24th February, 1974 in Sardar Patel
Higher Secondary School, Lodi Road,
New Delhi.

(b) how much money had been spent
on the above workshop; and

(c¢) how the account
has been kept ?

of the same

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) : (a) Yes, Sir,

(b) No expenditure was incurred by
the Government on this Workshop.
The Hall for holding the workshop was
made available by the school free of
cost and the participants met the expen-
ses on the refreshments.

(c) Docs not arise,

CONSTRUCTION OF BRIDGE ON RIVER
KHaN AT DaHop.

5866. SHRI BHALIJIBHAI PAR-
MAR : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the height of the dam
has been raised on river Khan at Dahod
causing a problem for crossing the said
river by villagers of Dahod Taluka; and

(b) whether Government intend to
provide a bridge on the river or to re-

move the height of the water barrier
so raised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIEE) : (2} and (h).
The information is being collected and
will be laid on the Table of the Sabha
as early as possible,
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PROPOSAL TO REDUCE NUMBER OF
ENGINFERING COLLLGES

5868. SHR1 S. D. SOMASUNDA-
RAM : Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND
CULTURE te pleased to state .

Whether there is any proposal to re-
duce the number of engineering colleges
in view of alarmingly increasing waem-
ployment amongst engineering gradu-
ates ?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): No.
Sir
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TecuNicaAL  COMMITTEE  OMN

1ECHNIC COURSE

5870. SHRI MARTAND SINGH :
Will the Mnister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

PoLy-

(a) whether there is any proposal
under Government's consideration for
setting up a Techwical Committee to
suggest ways to make polytechnic
courscs more practical and industry-
oriented; and

(b) if so, the outline thereof ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CLLTURE
(PROF. S. NURUL HASAN, : (a)
and (b). On the recommendations of
the Al India Council for Technical
Education, an Al India Board of
Teehmcians Education has been set up.
Its terms include practical traiving and
wlentificaion of subject specialitiecs to
moct current requirements for techni-
cians. A stitement giving the consti-
tution and functions of thc Board is
aymexed

STATEMENT

All India Board of Technicians Educa-
ton Constitittion & Funcnons

Education at the Polytechnic level
in Engmeering Chemical engincering
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and Chemical technology, Textile Tech-
mology, Axchitecture and Commerce

were looked after by the All
Boards of Technical Studies
congerned fields of the All

Counci

1 for Technical Education,

India
in the
India

The

All India Council, while considering the
Report of the Special Committee for

Reorga

nisation emd Development

of

Polytechnic Education in the country,

felt that a stage had come when

a

separate Board under its aegis should
be set up to look after all aspects of

polytechnic Education

fields i

in all
n an

subject-
integrated manner, to

evolve new standards and to coordinate
development of technician education on

an alt

India basis. Accordingly,

the

All India Board of Technicians Edu-
cation has been set up with the follow-
ing constitution aod functions :—

Cont

1.

3-6.

10-13.

14-17.

. Twol

titution :—

Chairman

(To be appointed by
the All India Council for
Technical Education)

A representative of the
All India Council for
Technical Education,

Four nominees of the

Coordinating Committee
of the All India Council
for Technical Education,

One representative of the
Indian Society for Tech-
nical Education,

representatives  of
professional bodies.

Four representatives of
Industry & Commerde (To
be nominated by All India
Council for  Technical
Education).

Four Directors of Techni-

cal Education (To be
nomimated by All India
Council for Technical
Education).

o
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"18-21: Four Principals of -Poly-* 4
technics .(To-be nominat+
ed by AICTE).

22.25. Four Principals of Techni- 4
cal ‘Teackrs' Training
Institutes. *

26. One representativs of the 1
University Grants Com-
mission,

27. One representative of the 1
Planning Commission.

28. One representative of the 1

Indian Council of Agricul-
tural Research,

29-30. Two Social Scientists (To 2
be nominated by
AICTE).

31-34. Four experts to be coopt- 4
ed by the Board itself.

Total 34

The term of office of the Board
should be rthree years subject to the
proviso that a person elected from a
particular comstituency shall continue
to be on the Board as long as he
continues to be a member of the parti-
cular constituency,

The Board should ordiparily meet
twice a year but it will be open to the
Chairman to summon meetings of
the Board as and when necessary,

Functlions ;—

(a) To evolve a coordinated plan
of technician education at the
polytechnic level;

(b) To prescribe standards
technician education, includ-
ing admission requirements,
duration of courses, practical

of

traintog, curriculum  and
teaching methods, examina-
tion etc. on an all-India

basis;
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(¢) To presoribe standardy of
instructional facilities to be

provided at the polytechnics
in respect of teaching, ac-
commodation, equipment, and
staff for tecdhnician/diploma
courses;

9

(d) To identify subject—speciali-
ties in which polytechnic
diploma courses may be com-
ducted to meet the current
requirements for technicians
and formulate appropriate
courses for those subject—

specialities,

-

(¢} To advise the Ail India Coun-

¢l for Technical Education
on all other aspects of Tech-
mcian  education, including

continuous evaluation of the
polytechnic system

S1ry or PATTERN OF MUSEUM
THEFTS

5871. SHRI VEKARIA : Will the
Minst.: of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to «ate ;

(2) whether Central Burcau of
investigation 18 studying the pattern of
museum thefts involving antiques and
art objects under a UNESCO sponsor-
ed proect;

(b) sf so, what are the main features
in thiw regard;

(c) vhen the study 1 likely to be
complcted: and

(d) who will finance the project ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D. P YADAV) : (a) The Cen-
tral Bureau of Investigation has been
studying the problem of art and
archaeological thefts and its interna-
tional ramifications which includes the
pattern of museum thefts involving
antiques and art objects. This study

1896 (SAKA)  Written Answers 50

is now being comducted under a pro-
ject sponsored by the United Nations
Social Defence 'Restarch Institute
(UNSDRI), Rome.

(b) A statement showing the main
features of the study being conducted
by the C.B.I. is attached.

(¢c) The prelimmary study is likely
to be completed by mid 1974. The
time required for completion of fur-
ther research will depend on the
results of the preliminary study.

(d) The expenditure on prelimmnary
study and further research will be met
by the Cemtral Bureau of Investigation
from 1ts pormal allocation of funds.
However, financial assistance for conti-
nued research can also be considered
by the UNSDRI on the basis of spect-
fic resecarch proposals received from
each country,

STATEMENT

The preliminary study being conduct-
ed by the Central Bureau of Investi-
gation includes collection of data
regarding incidents of thefts or archaeo-
logical finds and art objects from
museums, temples and other public
places factors contributing to such
thefts and protective arrangements
avallable in archaeological monuments
and museums.

Apart from phenomenclogical survey
to sketch a rough pattern of the
problem of stolen antiques and art
objects  and ot public  attitudes
in the matter, the research project
includes some typical case-studies,
showing the inter-loching roles of the
thieves, receivers and other interme-
diaries mvolved as well as information
on preventive amd law enforcement
structures and operations, and on
international intervention mechanisms
(multi-lateral and bilateral).

The preliminary study will be follow-
ed by further researches for assessment
of the effectiveness of intervention
mechanisms and the development of
improved systems,
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PROCUREMENT PRICES OF FOODGRAINS
FOR [974-75S As SUGGESTED BY
A.P.C.

5876. SHRI BISHWANATH
JHUNJHUNWALA :

SHRI Y. ESWARA REDDY:

Will the Minister of AGRICUL-
TURE be pleased to state ;

(a) whether the Agricultural Prices
Commission has made its recommen-
dation with regard to procurement
prides for foodgrains for 1974-75;

(b) it so, the suggestions made with
regard to different jtems of foodgrains;
and

(c) whether Government have con-
sidered the suggestion and if so0, their
reaction In this regard ?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) t (c), The Agricul
tural Prices Commission recommended
fixation of uniform procurement prices
of wheat for 1974-75 marketing season
at Rs. 95/- per quintal for the indi-
genous common white and different
Mexican varieties, Rs. 90/- per quimtal
for the indigenous red varieties and
Rs. 100/- per quintal for the superior
varicties. Afier cateful consideration,
Goverrrment have fixed the purchase
price of wheat at Rs. 105/- per quintal
for all varieties.

ALLOTMLNT OF L AND ADJOINING
INDRAPURI CoOLONY

5877. SHRI BIBHUTI MISHRA :
Will the Minister of WORKS AND

HOUSING be pleased to state :

(a) whether there 15 any proposal
to allot land lyimg between Indrapuri
Colony and Todapur Village in Delhi
for residential purposes; and

(b) if so, when such allotment is
expected to take place ?

THE MINISTER OF WORKS
AND HOUSING SHRI BHOLA
PASWAN SHASTRI): (a) No, Sir.

(b) Does not arise,

PrrMissioN ForR CONSTRUCTION OF
SECOND STOREY IN INDRAPURI

5878. SHRI BIBHUTI MISHRA :
Wil}, the Minister of WORKS AND
HOUSING be pleased to state :

(a) the progress regarding comple-
tion of laying of sewerage in Indrapuri
Colony of Delhi; and

(b) when permission to construct
second Storey in Indrapuri Colony is
expected to be given?

THE MINISTER OF WORKS
AND HOUSING (SHRI BHOLA
PASWAN SHASTRI) : The informa-
tion furnished by the Municipal Cor-
poration of Delhi is indicated below:—
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(a) The work of laying of sewers
has been completed.

(b) Presently _
(single storey apd barsati) conptxuc-
tion js allowed on the individual plofs
situated in thig colony. It is not feasi-
ble at this stage to state whether or at
what time the permission for 2%
storey construction would be allowed.

ExTENsioN oF Foop Propuct ORDER
TO CERTAIN INDUSTRIES

5879. SHRI SHASHI BHUSHAN :
Will he Minister of AGRICULTURE
be pleased to state :

(a) whether the Food Product Orfler
has been extended to the soft drink
industry;

(b) the reasons for which it has
mot been extended to other industries
like bread., swcets, milk, Namkins,
biscuits, ghee, chocolates, tinned fruits
and vegetables, ice cream; and

(c¢) when the Food Product Ordgr is
likely to extended to these industries ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE) :
(a) The Fruit Products Order has been
extended to sweetened flavoured aerat-
ed beverages from 1-1-1973.

{b) and (c). The scope of the
Frut Products Order is restricted to
fruit and vegetable products including
tinned fruits and vegetables and related
tems.

DATE OF JOINING THE STATE GOVERN-

MENT SERVICE As DATE OF PRIORITY

FOR ALLOTMENT OF GOVERNMENT
ACCOMMODATION

5880, SHRI SHASHI BHUSHAN :
SHRI SAT PAL KAPUR:

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether to fix priority date for
the allotment of Government accbm-
, modation in Delhi, the service render-
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ed by the Government employees
ueder the State Government is also
taken into conmsideration and the date
of joining the State Governmont ser-
vice is treated to be the date of priori-
ty for allotment of Government
accommodation; and

(b) if so, the reasons and justifica-
tion thereof ?

THE MINISTER OF WORKS
AND HOUSING (SHRI BHOLA
PASWAN SHASTRI) : (a) In so far
as the general pool accommodation at
Delhi/New Delhi and at other places
is concerned, the date of priority in
the case of officers entitled to type IV
and below is reckoned from the date
an officer is continuously holding a
post under the Central Government,
State Governmemt, etc. In the case
of officers entitled to type V and above.
the date of priority is reckoned from
the date an officer is continuously
drawing emoluments relevant to a
particular type im a post under the

Central /State Government or on foreign
service.

(b) The service rendered by an offi-
cer under a State Government is
counted for reckoning his priority to
avoid hardship to him in the matter of
allotment of accommodation from the
general pool. Demial of the benefit
was acting as a disincentive ty State-
based officers to accept postings under
the Central Government,

REPRESENTATION FROM KERALA Pri-

VATE TEACHERS' ASSOCIATION ON
DISTRIBUTION OF NATIONAL AWARDS
TO TEACHERS

5881. SHRI VAYALAR RAVI:
Will the Ministes of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Government received
any representation from the Kerala
Private School Teachars Association
regardmg the distribution of National
Awards to teachers; and

(b) if so. the gist thereof and the
reaction of Government thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) and (b).
The Kerala Private Secondary School
Headmasters' Association had forward-
ed a copy of the resolutions passed
at thc Joint Meeting of the Heads of
Secondary Schools and Officers of the
Education Department in the Kerala
Statc. Ome of the resolutions express-
ed protest at the discrimination shown
by the Government of India in not
inviting the teachers to Delhi for the
ccremonious  presentation of 1973
National Awards, It has since been de-
cided tg hold the function on 25th April
1974 a1t New Delhi, when the President
of India will give awuy the National
Awarde to the Awardees.

DEMAND OF THE WORKERs OF COCHIN
Por1T TRUST
5882. SHRI VAYALAR RAVI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) whether the Cochin Port Trust

authoritics propos¢ to grant advance
increments and other financial
benefits to a handful of employees

who sided with the memnagement when
an overwhelming majority of the
employees were on an agitation to
redress their legitimate demands;

() if so, whether Government are
awarc that it is not proper to show
discrimination to the employees when
the strike was not declared illegal and
it was withdrawn under the terms of
an agreement accgpting the legitimate
demands of the workers; and

(¢) if so, the steps taken by Govern-
ment to prevent the port authorities
from taking such actions that may
creatc tension among workers ?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERIJEE) : (a) No.

(b) and (c). Do not arise.
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Certainn - proposals were received
from the Chairman, Cochin Port
Trust, for payment of hoporarium
ranging between Rs, 25/- and Rs.
150/- per head to those employees,
who were engaged in the preparation
of budget estimates in January, 1973.
As this wag in accordance with the
practice prevalent over a number of
years, Government gave clearance to
the proposal, with the stipulation that
only those employeas who actually
performed additional budget work are
to be paid this honorarium,

RECOMMENDATIONS OF THE 11TH ALL
INDIA DAy INDUSTRY CONFERENCE

5883. SHRI DHAMANKAR : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether he has considercd the
recommendations of the 11th All India
Dairy Industry Conferende to establish
strong cooperative  structure so as to
vnsure farmers’ involment in  the pro-
jects of dairy development in the
country;, and

(b) it so. steps taken in this direc-
tion in the near future?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(u) The recgmmendations of the
I1th Dairy Industry Conference have
not yet been received.

(b) Does not arise,

ESTIMATES FOR AND INSPECTION OF
ALL Works Buit By C.P.W.D,

5884, SHR] S. D. SOMASUNDA-
RAM : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Clause No. 142 of
General Financial Rules are applicable
n the C.P.W.D.;

(b) whether the Rules are adhered
io properly by C.P.W.D.:
(c) if so, the number of estimatcs

received and the wame of buildings
inspected in the year 1973-74; and:
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(d) if not, the reasons therefor ?

THE MINISTER OF WORKS
AND HOUSING (SHRI BHOLA
PASWAN SHASTRI) : (a) to (d).
The information is being collected and
will be laid on the Table of the
House.

PERMANENT AND TEMPORARY PosTs
IN ALL RANKS oF ENGINEERS

5885. SHRI S. D, SOMASUNDA-
RAM : Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Ques-
tion No 4056 orr the 24th March,
1969 and state :

(a) the number of permanent and
temporary posts sanctioned at present
mm all ranks (Engineers); and
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(b) the number of vacant posts
available to be filled up, with reasons
for delay ?

THE MINISTER OF WORKS AND
HOUSING (SHR1 BHOLA PASWAN
SHASTRI): (a) and (b). The infor-
mation in regard to all the categories
excopting the Junior Engineers 9
given in the enclosed statement,

As regards the Junior Engineers, the
position is that out of 3140 posts of
Junior Engineers (Civil), 2489 posts
arc permament and 651 posts are tem-
porary. In regard to Junior Engineer
(Electrical), out of 1100 posts, 704
posts are permanent and 396 posts are
temporary. Informmation in regard to
the number of vacant posts in these
two categories 1s being collected and
will be laid on the Table of the House.

STATEMENT
Sl Category No of sanctioned No. of Reasons  foi delay
No posts vacant 1n filling up the posts
posts
Permt Tempt.
1. Engineering-in-Chief 1 w Nil
2 Chief Engincer (Civil) 6 [ Nil
3 Chief Engincer (1 lect) 1 w Nil
4 Suptg Engincers (Civil) 28 19 Nl
5 Suptg Fngineers (Flect) 5 6 Nil
¢ Executive Fngineers
Civil 170 110 16 These  posts  have
been kept vacant
pending  Govt.’s
decision on reserva-
tion of quota for
Scheduled Castes &
Scheduled Tribes in
sclection  posts
7 Executive L ngineess (Elect) 4 27 Nil
8, Asstt Bxcoutive Engmeers
(Cvil) . 123 — Nit
9 Asstt, ['\\.Lutlvu Engmeex\
(Elect) . . . 32 — Nat
10. Asstt, Engineers ((,ml) 680 130 Nl
11 Asstt. Engineers (Elect) 182 130 8 These vacancies have
occured recently

and are likely to be
filled shortly.

3—411L85/74
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CADRE FOR ENGINEERING GRADUATES

5886. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of WORKS
AND HOUSING be pleaszd to refer
to the reply givem to Unstarred -Ques-
tion No, 604 on the 25th February,
1974 and state :

(a) -on what date the decision was
taken in this respect; and

(b) what is the deciSion now taken
by Government to create cadre/grade
for Engineering Graduates in view of
the Third Pay Commissior’'s recom-
mendation to grant a lower pay scale
and the refusal of Engineering Gradu-
ates to undertake/perform any duties
which requires the knowledge of
Degree standard like the stoppage of
design works with effect from the 21st
February, 1974 ?

THE MINISTER QF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) 19th December,
1969.

(b) The scale of pay of Junior
Ingincers was Rs, 180—380. Accord-
ing to the recommendations of the
Third Pay Commission as accepted by
Government, their scale of pay has
been revised to Rs. 425—700. The
question whether or not a separate
cadre should be clreated for direct re-
cruitment of gradyate engineers only
with a pay scale of Rs. 550—900 on
the lines suggested by the Third Cen-
tral Pay Commission is still under com-
sideration of the Government.

SHORTAGE OF INPUTS IN TEA GARDENS
oF NORTH EASTERN REGION

5887. SHRI Y. ESWARA REDDY :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government are aware
that the North East Tea gardens have
lieen facing shortage of inputs; and

{5y if on
52 indastry ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICUL-

stens beine taken ts help
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TURE (SHRI ANNASAHEB P.
SHINDE) : (a) Therz has been some
shortfall ir the supply of fertilisers,
to th: Tea gardens in North East re-
gion during the year 1973-74, on
account of the over all shortage in the
availability of fertilisers in the coun-
try.

((b) Efforts are heing made to
supply maximum possible quantities of
fertilisers to the Tea Gardens in the
region against their assessed require-
ments.

FURNISHING AFFIDAVIT BY MEMBERS
OF DERA IsMAIL KHAN COOPERATIVE
Housg BUILDING SocIETY, DELHI

5888. SHRI YOGESH CHANDRA
MURMU : Will the Minister of
AGRICULTURE bg pleased to refer
to the reply givenr to Unstarred Ques-
tion No, 4937 on the 17th December,
1973 regarding new model bye-laws
applicable to Dera Ismail Khan Co-
operative House Building Socliety Limit-
ed and state : £

(a) whether the Delhi Administra-
tion has come to a final decision to ask
the Dera Ismail Khan House Building
Society, Delhi to furnish the required
affidavits;

(b) if so, by what date and in
which form the society has been asked
to obtairy and furnish the affidavits from
its shareholders;

(c) if not, the reasons therefor and
by what time a decision is likely to be
taken in the matter; and

(d) whether any representations have
been rececived in this behalf, if so,
the details of such representations and
the action taker thereon ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB pP.
SHINDE) : (a) to (d). The informa-
tion is being collected and will be
placed on the Table of the Sabha, when
recleived.



85 Written Answers CHAITRA 18,

SerVICE PLAN ON THE DERA  ISMAIL
KuaN HousiNG SoGIETY, DELHI

5889. SHR1I YOGESH CHANDRA
MURMU: Will the Minister of
'WORKS AND HOUSING be pleased
to refer to the reply given to Unstarr-
ed Question No. 4936 on 17th Decem-
ber, 1973 and state :

(a) whether the plans for storm
water drains and water supply in res-
pect ol the Dera Ismail Khap Housing
Socicty, Delhi have been approved by
now;

(b) if not, the precisc difficultics
coming in the way of granting such
approval and the steps Government

propose t take to overcomc them.
and
(c) what steps Government have

taken to obtain the progress report {from
the Socicty from the quarter beginning
January, 19732

THE MINISTER OF WORKS
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) No, Sir.

{b) (i) Siorm water drains :

Certain discrepancies in  the Plans
submitted by the Society werc intimat-
ed to them for clanfication which is
awaited,

(ii) Water supplv ;

The Plan. submitted by the Socicty
did not indicate the source of water
supply. They have been asked to sub-
mit  revised Plans,  (ndicating  this.
which arc awaited.

(¢) Standing instructions were issued
to the Socicty for submitting quarterly
progress reports. Delhi  Administra-
tion is contemplating action against
the Socliety for failure to submit the
progress reports,
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COMMITMENTS BY THE VICE-CHAIRMAN
oF DDA IN A MEETING OF PASCHIM-
PURI AND MADANGIRI JANTA COLONIES

5890, SHRI JHARKHANDE RAI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the D.D.A. Vice-
Chairman attended a meeting of the
Member, of Registered  Agercies
Paschimpuri and Madangiri  Janta
Colontwes on the 5th May, 1973;

(b) whether in
sanctioned certain
residents;

the meeting he
demands of the

(c) whether nothing has beecn done
1o cxecute the sanctioncd demands so
tar;

(d) whether recently a emoran-
dum was sent to him reminding about
the sanction given by him: if so, the
contents thereof; and

(¢) the steps taken to implement the
sanctienzd demands ?

THF MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRD): (a) Yes.

(b) The Vice-Chairman, Delhi
Decvelopment Authority, gave a hearing
to the demands and informed the re-
presentatives that he would consider
them,

(c) to (e). The position in respect
of the demands discussed in the meet-
ing held in May 1973. 15 given in the
statzment laid on the Table of the
House  iPluced in Librcay, See No.
LT-6645/74]. The position in respect
of the demands mentoned o a letter
dated the 26th February, 1974, receiv-
cd from the Vice-Prasident, Registered
Agency, Paschimpuri, is given in the
statement laid on the Table of the
Housc. [Placed in Libro:y. See No.
LT-664574].
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CONSTRUCTION OF BRIDGE IN THE
Mmst or JANTA CorLoNy, PASCHEM-
PURI AND RAJORI GARDEN, NEW DELHI

5891. SHRI JHARKHANDE RAI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether residents of Paschem-
puri Janta Colony, Delhi have sent
representation asking for a bridge to
be constructed on a stream flowing in
the midst of Janta Colony Paschem-
puri and Janta Colony, Rajouri Gar-
den, New Dclhi;

(b) if so, the outline thereof;

(¢) whether Government are aware
that in the absence of such a bridge
pcople have to walk long distance to
catch bug for going to their offices;
and

(d) if so, any action being taken on
their representation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR!I PRANAB KU-
MAR MUKHERJEE)} : (a) to (d).
The Delhi Development Authority, who
are concerned in the matter, have
intimated that representation has been
received by them for the construction
of the proposed bridge. The Janta
Housing in Paschempuri falls in Zone
G-10 for which Zonal Development
Plan has not yet been finally approved
by the Government and the proposal
for the construction of the bridge in
question can be taken up only after
the Zonal Development Plan has been
finalised and approved by the Govern-
ment, There are however other roads
connecting Janta housing in Paschem-

puri with Rohtak Road and Ring
Road.
RETENTION OF GOVERNMENT ACCOM-

MODATION AFTER RETIREMENT

5892. SHRI SAT PAL KAPUR:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Starred Question No. 443
on the 25th March, 1974 regarding
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Government accommodation occupied
by retired officers and state what mea-
sures Government propose to take to
ensure that a Government servant after
retirement or otherwise leaving the
Government service does not keep the
Government accommodation for more
than thrce years after leaving service
in any case?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : Action against retired
officers or those who leave Govern-
ment service and are in unauthorised
occupation of Covernment accommo-
dation is taken in accordance with the
provisions of the Public Premises
{Eviction of Unauthorised Occupants)
Act, 1971 the rules framed there-
under. The procedure has  beerr
tightened by the Estate Officers ap-
pointed under the Act and eviction
action i being speeded up.

St PARATF Poors ror DIFFEREnT Dr-
PARTMENTS AND MINISTRIIS

5893, SHRI SAT PAL KAPUR:
Will the Minister of WORKS AND
HOUSING b pleased 1o state :

(a) the numhe and names of the
Ministrics, Offices and Departments of
the Government of India and other
autonomous bodies which have been
allowed their scparatc pools of Gov-
ernment quarters for allotment to their
employees;

(b) whether while allotting Govern-
crnment quarters for allotment to their
ment accommodation by those offices
employees, the date of priority is
where separate pool is there w their
treated to be the date of joining that
particular department or the date of
joining the State or Central Govern-
ment service; ayx}

(c) whether Government proposc to
issue orders to thc effcct that the
offices where separate pool is there,
only the date of joining that particular
department should be treated the date
of priority for allotting accommoda-
tion from that pool 7
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THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) to (¢). General pool
accommodation at various places is
controlfed by the Ministry of Works
& Housing who have no precise infor-
matiop about the Ministries, Offices,
Departments of the Government of
India and other autonomous bodies
who have their separate pools of
accommodation In the general pool,
the priority of an officer is reckoned
from the date he continuously holds
appointment under the State/Central
‘Government or on foreign service.
Other Ministries and offices control the
allotmenti of accommodation in thein
own pools. The Directorate of Estates
is not aware of the principles being
followed by them in regard to deter-
minimg dates of priority of their em-
ployecs. 1t 1s alko not possible to
issue a directive to various Ministries/
Departments and autonomous bodies
having departmental pools about the
method of reckoning priority.

I't RMINATION Or SUB-LEASF OF PLOT
IN VASANT VIHAR, NEw DELHI

5894. SHRI CHANDRA SHEKHAR
SINGH . Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply of part (c) of Unstarred
Question No, 5101 given on the 17th
December, 1973 and state ;

(a) whether action under the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1971 precludes the
Delhi Development Authority to re-
cover any damages from the Unautho-~
rised Occupants of the premises whose
sub-leases have been cancelled and
authorses  the Declhi  Development
Authority to allow those persons to
continue in the premises on “rentfree”
hasis; if not, the circumstances under
which the damages have not been re-
«overed and the amount thereof;

) .(.b) whether it is not possible to
initiate action against the Unauthorised
Occupants under the Delhi Develop-
ment Act for continped offence for
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continuing business in the residential
premiscs; and

(c) if so, why no such action has
been taken in the matter ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) No, Sir. Actiop for
recovery of damages under the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1971 is being taken
was also fined.

(b) and (c). The tenant of one of
the premises was prosecuted under the
Delhi Development Act for using the
premises for commercial purposes and
was also fined.

ENQUIRY INTO SHADY DEAL BY
NATIONAL SEEDS CORPORATION

5895, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have since
completed an enquiry against the
National Seeds Corporatron in regard
to purchase of potato seeds and their
road tramsport arrangements to Bangla-
desh, and

(b) if so, the main features of the
report of enquiry and action taken
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P
SHINDE) : (a) No, Sir. The enquiry
is still in progress.

(b) Does not arise.

TeErMs AND CONDITIONS FOR ACQUIRING
A FLAT CoNSTRUCTED BY D.D.A.

5896. SHRI SUKHDEO PRASAD
VERMA : WNill the Minister of
VERMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether terms und conditions
for acquiting a flat constructed by
Delhi Development Authority in the
Capital for middle income group are
different from locality to locality; and
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THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) Yes, Sir, to the ex-
tefit déscribed below in regard to allot-
ment of flats on hire purchase basis;

(b) In the case of flats in relatively
popdlar areas, 50% of the cost of the
flat is charged at the initial stage and
the remaining amount is payable in
60 monthly equated instalments, while
in other areas 30% of the cost of the
flat iy charged at the initial stage and
the remaining amount is payable in
180 monthly equated instalments. This
difference is kept in order to evenly
distribute the pressure of demand and
to secure speedier return of investment
with a view to constructing larger num-
ber of houses.

FalR PRICF SHOPs CHALLANED IN
DELHI

5897. SHRI SUKHDEQO PRASAD
VERMA : Will the Misister of AGRI-
CULTURE be pleased to state :

(a) the number of fair pricc <hops
challanned in the Capital during the
period from December, 1973 to Feb-
ruary, 1974 for having bogus ration
cards; and

(b) the number of food inspcctors
found in league with the ration decalers
and the action taken against them ?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHNDE) : (a) The Delhi Admisistra-
tion has reported that no fair price
shops were challaned during the
period from December 1973 to Feb-
rwary 1974 for having bogus ration
cards, but 16 cases (fair price shops)
are under examination by thc Adm:-
nistration,

(b) The Administration has report-
ed that one Inspector has beem placed
under 'gqspension for negligence in the
discherge of his duties in detecting
bogus cards.

5898, SHRI P. R, SHENOY : Wilt
the Minister of SHIPPING AND
TRANSPORT be pleased’ to state :

(a) what are the proposals to in.
crease the shipping capacity of the
country to export iron ote and bauxite
to Iran under the recent agreement
with that country; and

(b) whether there is any proposal
to improve the road system in the
country for this purpose ?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND'
TRANSPORT (SHR1 PRANAB KU-
MAR  MUKHERJEE): (a) No
agreement has been concluded with
Iran for the export of iron ore and
bauxite by India to Iran. Discussions
have been held regarding the possibili-
ty of exporting iron ore from deposits
in Karnataka to Iran through the port
of Mangalore but no decision has yet
been reached.

(b) No specific proposal to improve
the road system is under consideration.

Bus FACILITIES BETWEEN DELHI AND
KHARKHODA (HARYANA)

5899. SHRI HAR[ SINGH: Wil
the Mimster of SHIPPING AND?
TRANSPORT be plcased to state :

(a) whether there is mo adequate
buy facilities available between Delhi
and Kharkhoda (Haryana) nor even
the D.T.C. has introduced any of its
buses so fad, i spitd of strong de-
mands; and

(b) if so, the reasons thereof and’
the action taken by Government so far
with the time by which this trouble
will be removed ?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIJEE) : (a) and
(b). D.T.C. is not running any bus
service between Delhi and Kharkhoda
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wiugly inwaives inter-State operation.
Information regardeng plying of bus
soniceg between the two posnts 18 be-
g colfected and will be laid on the
Table of Sabha, when received,
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ProvisioN OF DRINKING WATER AND
SEWERAGE FaciLITiess 1IN PUNJAB
GARDEN, New DELHI

5902. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to Upstarred
Question No. 3943 on the 10th Decem-
ber, 1973 regarding provision of drink-
ing water and sewerage facilities in
Punjab Garden, New Delhi-110026
and state :

(a) whether Golden Park, an un-
authorised colony situated in Rohtak
Road, New Delhi-110035 bes been
provided with water and sewerage
g.;mg"“ by Municipal Corporation of

1,

(b) if so, the terms and conditions
on which the said unautborised colony
has been provided with water facilities
and the reasons of discrimination i
this connection with that of Punjab
Garden, New Delhi-110026; and

(c) the time by which Punjab Gai-
den will be provided with water and
sewerage facilities ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : The information furmush-
ed by Delhi Water Supply & Sewage
Disposal Updertaking is as under .—

(a) Water Supply has been provided
the sewerage facilities have mot been
provided in this Colony.

(b) The residents of Golden Park
paid the cost of laying of water-mains
and hence they have been provided
with water supply. In the case of
Punjab Garden Colony, the cost of
laying water-mains has not been paid
by the residents.

(c¢) In case the residents pay the
cost of laying water mains, the case
for providing water supply to this
colony can be considered by the Water
Supply and Sewerage Disposal Under-
taking.
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ADMINISTRATIVE AND SPECIAL CADRE
TEACHERS GIVEN SELECTION GRADE IN
GOVERNMENT SCHOOLS, DELHI

5903. SHRI PURUSHOTTAM KA-
KODKAR : Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state :

(a) the number of administrative
and special cadre teachers working in
the pay scale of Rs. 220—430 in Gov-
ernment Schools of Delhi;

(b) how many of them have been
confirmed so far; and

(c) how many of them have been
granted Selection Grades so far, cate-
gory-wise ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF CUL-
TURE (SHRI D. P. YADAV) : (a)
Administration cadre teachers—1000

Special cadre teachers—544

(b) Administration cadre teachers
confirmed so far 1s 267 and Special
cadre teachers confirmed sator 1s 453.

(¢) the following category of
teachers have so far been granted selec-
fion grade :

Junior Physical Education

Teachers .. .. 11
Junior Drawing Teachers 11
Junior Domestic Science

Teachers - 12
Junior Craft Teachers . 3

TRLATMENT OF LATE Pror, S. N. Bose
5904 SHRI SAMAR GUHA :
SHRI SHYAM SUNDER
MOHPATRA:

Wil the Mmnter of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Education Ministers of
cither Centre or the State paid no
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attention regarding treatment of late
National Professor S. N. Bose, al-
though it was reported in the press
that he was seriously suffering from
iliness for about two weeks, bhefore he
breathed his last;

(b) whether no responsible persons
from either Central or Statc Education
Ministries went to see him or inquired
about the requirement of his  treat-
ment;

(c) whether no responsible personali-
ties representing either Central or State
Education Ministries either visited the
House of Prof. Bose after the sad news
ot his death or attended his funeral:
and

(d) if so, the rcasons for showing
such ncgligence and indifference to
the great servant of science ?

THE MINISTER OF FDUCA-
TION, SOCIAL WELFARE AND
CULTURE (PROF. S. NURUL
HASAN) : (a) and (b). Neither the
Central Government nor the State Gov-
ernment of West Bengal received any
intimation that Prof. S. N. Bose was
seriously ill or that he required any
special arrangements for hig treatment.
A press report only said that he had
been suffering from bronchitis for a
tew days and was improving,

(c) The Governor of West Bengal
went to the house of late Prof. Bosc
and placed a wreath and paid his res-
pects. Finance Minister of West Ben-
gal attended the funeral. The Union
Education Minister sent his comdolences
to the family of late Prof. Bose imme-
diately on hearing the sad news of
his death. Three officers of the Minis-
try of Education and Social Welfare
and Department of Culture gttended
the funeral.

(d) Does not arise.
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REPORT OF STUDY GROUP OF RELIEF

OF INDEBTEDNESS, LAND ALIENATION

AND RESTORATION IN TwmiBaL Deve-
LOPMENT AGENCY PROJECTS

5905, SHRI DHAN SHAH PRA-
DHAN : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have re-
ccived the report of study group on
relief of indebtedness, land alienation
and restoration in Tribal Development
Agency Projects set up by the Minis-
try;

(b) if so, the main recommenda-
tions made theremy, and

(c) the steps taken to implement
those recommendatipns ?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) Yes, Sir,

(b) The main recommendations of
the Group are given in the Statement
lard on the Table of the House, [Placed
i Library., See No. 1.T-6646/74]

(c) The recommendations have al-
ready been examimed and decisions
taken in consultation with the State
Governments concerned. The decisions
have also been communicated to the
State Governments concerned amxd the
Tribal Development Agencies for ini-
tiating appropriate action.

STRIKERS 1IN CALcUTTA PORT

5906. SHRI A. K M. ISHAQUE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of workers in Cal-
cutta Port in 1968 and 1973, category-
wise;

(b) the number of strikes in Calcutta
Port during the last three years and the
number of workers involved, with the
demands of the workers and agree-
ments reached thereafter; and
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¢oy the number of workers’ union,
registored and unregistered, durmng the
above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB kU-
MAR MUKHERJFF) .

(a) Categoty No. of worlers

1968 1973

Class 1H 15,841 15,577
Class Iv 23,747 22,774
Casual 1912 1,164
(b) and (c¢) Intormatromr 1s being

collected and will be laid on the tabit
of the Sabha

SCHOLARSHIPS IN HOTEL MANAGLMINI

5907. SHRI C K. CHANDRAP-
PAN : Will the Mimster of EDUCA-
TION, SOCIAL WELFARF AND
CULTURE be plcased to state

(a) whether Government give scho-
larships 1in Hotel Management provided
by Austrnian Government or any other
Governments; and 1f so, how many amd
for which countrics, and

(b) whether pro personal it iview
for the candidates were condudcted, and
if so, the reasons thcreto1 ?

THE DEPUTY MINISTER IN THl
MINISTRY OF EDUCATION AND
SOCIAL. WELFARF AND IN THFE
DEPARTMENT OF CULTURL
(SHRI D. P YADAYV) . (a) The Gov-
ernments of France and Austria  offer
scholarsbups for Indian nationals in the
ficld of Hotel Management and Tourism
besides other subjects The number ot
scholarships for Hotel Management and
Tourism 18 not specificd but the Gov
ernment nominated in 1973-74 five can-
didates to France and seven candidates
to Austria in Hotel Management

(b) Normally the offers 1ccerved
from foreign governments/organisations
are advertised and cindidates are invited
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to submyit applications, which are soruti-
msed by a speciaily appointed Seloction
Comnuttee. Selected condidates are
then called for interview ard thereafter
the decisions of the Selection Cemmittes
are firalised. Only during 1973-74 can~
didate  were selected tor the Austriun
Goverr ment scholarships by the Selec-
tion Commuttee on the baus of scrutiny
of the applications submitted by the
candidates ow ng to shortage of time,
as otherwise the scholarship offers would
have lapsed

BEIIPR Usk or INPUTS TO RASK
WHrAr OUTPUT

5908 SHRI NIHAR LASKAR Wil
the Miniter of AGRICULTURF be

nic iscd to state

(a) whether better use of mnputs can
raise wheat output as has been suggest-
ed bv the top wheat rcsea chers 1n  the
country

(b) 1t so, other suggestions made by
them, and

(c) whether the suggestions made by
them have been examined by Govern-
ment experts, and 1f so, the out-come of
the examination ?

THE MINISIER OF SIATE IN
JHE MINISTRY OF AGRICUI TURF
(SHR! ANNASAHFB P SHINDF)
(a) Yoo

(b) Some ol the suggestions made by
the Wheat Research Workets for raising
production of wheat are replaccment of
tradittonal varieties by high  Yieldung
Va teties and those which are discase re-
sintany, selection of suitable varieties for
diffetent agro-chimatic conditions n the
country, mproved management prac-
tices, timely control of pests, diseases
and weeds and timely avatlability of
snputs like seeds of improved varieties,
fertihsers, pesticides and credit facilitics

(c) These suggestions are examined
in the All India Workshop of Wheat
Research Workers and action s taken to
ymplement them considering the avail-
ability of resources and persomnel
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SmeerioN oF INDIAN Foorearr TEaM
rorR KuaALA LUMPUR

5909. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EDU-
CATION. SOCIAL WELFARE AND
CUETURE be pleused to state :

() whether Indian Football Team
last year, was selected without getting
uny: co-operation from Football clubs of
West Bengal; and

(b) if so, the rcasons why the team
was sent at Kuala Lumpur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) : (a) and
(b). The proposal of the All India Foot-
ball Federation to send a Football team
to participate in the XVII Merdeka
Tournament at Kuala Lumpur in July-
August, 1973 was considered by the
All India Council of Sports, who re-
commended that the team should be
cleared on condition that the selected
players arc released by various clubs,
and put under proper training and physt-
cal conditiomng. It was also recom-
mended by the Council that the players
who do not comply with this condition
shall not be included in the team. As
the Calcutta Football Clubs did not re
lease their playeis for coaching and
training, a team from out of outstand-
ing players in other parts of the coun-
try was sclected and put under rigorous
tiaining. The performance of this tcam
of young, well tiaved, and promising
players was better than the catlier In
dian team in this Tournament during
1971, this tcam having seeured 6th pos:-
tion out of 10 participating countries as
compared to the previous team having
been 10th out of 12 participants,

This experiment  had become neces-
sary since the All India Football Fede-
ration had, in the previous vyear alvo
been unable to secure the relcase of
playe's from the Calcutta Clubs for
the Tournament held in 1972, as a re-
sult of which India could not partici-
pNe in this Tournament during that
year.

\
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Governmiont proposes te adhere to
the recommendations of the Council, in
regard to compulsory pre-tournamest
training of players in the future also.

FINANCIAL ASSISTANCE FOR BRIDGE ON
SUTLB) IN NAKODAR (JULLUNDUR)

5910. SHRI RAGHUNANDAN
LAL BHATIA : Will the Minister of
SHIPPING AND TRANSPORT be
p'eased to state :

(a) how much money has been pro-
vided ‘for a permanent bridge over the
Sutley near Shahkot in Nakodar sub-
division of Jullundur; and

(b) its mamn features?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 PRANAB KU
MAR MUKHERIJEE : (a) A loan as-
sistance of Rs. 200.00 lakhs has becr
approved by the Government of India
for the construction of a high level
bridge across the river Sutlej on Dha-
ramkot-Shahkot road at Kawan Pattan
in Faridkot District of Punjab under the
Central Loan Assistance Programme of
State Roads of Inter-State or Economic
Importance in the Fourth Five Year
Plan. Sanction to the Estimate for the
bridge has already been accorded at an
estimated cost ol Rs. 121.36 lakhs and
the cstimate for the approaches has yet
to be sanctioned. The tender for the
worh has already been accepted by the
Punjab Government and  prehiminary
arrangements have heen made at site
and work ot sinking wells for founda-
tions 15 expected to be tahen up soon.

(b) The length of the bridge is 1840
fect and two lane carriageway with a
tootpath on either side will he provided
over the bridge. The bridge shall rest
over deep well foundations.

DAY CiNTRES IN RURAI AREAS

5911, SHRI B. K. DASCHOU-
DHURY : Will the Mmister of AGRI
CULTURE be pleased to state :

(a) whether his Ministry has any cen.,
tral scheme or project to extend dairy
gentres in rural areas directly by his
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Ministry in order to extend help rapid-
ly under the Dairy Development Corpo-
ration;

{b) if so, the gist of scheme and
whether the rural people are required to
supply directly to the Dairy Develop-
ment Corporation or the manner to
proceed with the scheme:; and

(c) the number of Rural Dairy Cen-
tres so far opened and proposed to be
opened separately State-wised ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) : (a) No, Sir.
The Ministry of Agriculture has no
Central scheme to give help directly to
thc Dairy Development Corporation tor
the establishment of rural dairy centres
and there are no Central or Centrally
sponsored scheme for dairy development
in the Ministry of Agriculturc. The
establishment of rural dairy centres
forms part of the overall dairy deve-
lopment programmes in thc State loans.
Establishment of rural dairy centres as
a necessary corollary for formation of
rural cooperatives has been ineluded in
the Plan and the States have provided
necessary funds for this purpose

(b) Since milk production is mostly
rural in character and scattered, thc
scheme for the establishment of rural
dairy centres is to provide rcady remu-
nerative market for such milk produced
so that extra income could accrue to the
producers in the sale of milk rather than
producing uneconomic products. The
rural dairy centres would also cater to
the requirements of smail towns where
big dairy schemes are not in operation.
Such schemes are being formulated on
cooperative lines with full formed in-
volvement and are also connected with
other animal husbandry programmes
aimed at stimulation of milk production
These schemes are planned and execut-
c¢d by the State Governments through
their Dairy Development and Animal
Husbandry Departments.

(¢) Under the National Plan, a total
of 22 yural dairy centres have <o far
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been opened. The details of thesc are
as under :—

1. Madhya Pradesh 20

2. Orissa 2

During the Fifth Plan there is a pro-
posal to establish 147 rural dairy cen-
tres under the various States, the break
up of which is follows :—

Rural Dairy Cen«

o e opened
under Sth Plan,
1. Andhra Pradesh 3
T 2 Assam 3
3. Bihar 16
4 Haryana 2
5 Kerala 10
6 Madhya Pradesh 33
7. Maharashtra 16
8 Manipur 4
9 Mysore 5
10. Nagaland 2
11. Orissa 6
12. Punjab 3
13. Tripura 8
14, Uttar Pradesh 26
15 Arunachal 2
16. Dadra & Nagar Haveli 1
17. Goa 2
18. Mizoram 2
19. Pondicherry 3

147

Soit SURVLY IN COMMAND AREAS IN
KARNATAK4 UNDER Sprciat  Emproy-
MENT SCHEMF

§912. SHRI C K. JAFFER SHA-
RIEF :

SHRY G. Y. KRISHNAN :

Will the Minster of AGRICUL-
TURE be pieased to state :

(a) whether any scheme has been
sent to the Central Government for soil
survey in Hemavathi, Kabini and Ha-
rangi Projects command areas in Karpa-
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taka State for the consideration of Cen-
tral Government under special employ-
ment programme during 1974-75; and

(b) if so, the action taken in the

matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA) : (a) and (b)
The Government of Karnataka had sub-
mitted a scheme for soil survey (n
Hemavathi, Kabini and Harangi pro-
jects 1973-74. The scheme could not
ing 1973-74.  The scheme could no
obtain the clearance of the Finance
Ministry in view of the financial cons-
traints, However, the scheme will be
considercd for assistance during 1974-75
under the scheme of strengthening o
the Soil Survey Organisation in the
State in Fifth Plan.

COMMAND ARLA FOR IRRIGATION POCEN-
TIAL IN MIDNAPUR, WEST BENGAL

5913. SHRI A K. M. ISHAQUE
Will the Minister of ARICULTURU
be pleased to state :

(a) whether Government have any
plan to resort to command area deve-
lopment authority during the Fifth Five
Year Plan period for maximum benefit
trom Irngation potentials with particu-
lar reference to Midnapore District
(West Bengal),

(b) if so. the facts thereot; and

(c) whether any specific area has
been contemplated for_inclusion m the
first 2 years of the Fifth Five year
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) : (a) to (c).
The question of maximum utilisation of
the irrigation potential in the country
has been under consideration of the
Government of India for some time past.
An integrated area development ap-
proach has been accepted for the Com-
mand Area Development Programme in
the Fifth Five Year Plan. The pro-
gramme will vary in scope and extent
from project to project and State to State
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depending on the developments that
have already taken place and other rele-
vant factors. An appropriate type of a
Project Authority to discharge effective-
ly and speedily the functions designed
to achieve maximum benefit out of the
irrigation potential has been proposed
to be set up in each command area. It
is proposed to implement the integrated
command area development programme
in 50 selected irrigation commands dur-
ing the Fifth Plan period. The Kangsa-
bati command area in West Bengal
spread over the districts of Bankura and
Mdnapore (13 blocks m Bankura Dis-
trict and 18 blocks in Midnapore Dis-
trict) is one of the command areas pro-
posed to be taken up in the Fifth Five
Year Plan period. The finalisation of
the command areas to be included in the
programme is under correspondence
with the State Government.

St MINAR ON CORRECTIONAL SERVICLS
FOR JUDICIARY

5914 SHRI RAM BHAGAT PAS-
WAN :

SHRI R. S. PANDEY :

Will the Mimster of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state :

{a) whether the seminar on correc-
tional services for judiciary was held in
New Delhi recently; and

(b) if the
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) : (a) Yes.
Sir

(b) The discussions were focussed on
the role of the Judiciary and other cor-
rectional agencies in prevention of crime
and trecatment of offenders. The con-
sensus of the Seminar was that there
should be a coordinated approach
among the various agencies of Criminal
Justice and that the judiciary had a vital
role in the implementation of all crimi-
nal laws bearing on Correctional Ser-
vices.

50, main conclusions
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CONSTRUCTION OF ANQTHER BRIDGE
OVER GANGA

5915. SHRI YOGESH CHANDRA
MURMU : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
10 state

(a) whether Government are contem-
plating to build another bridge on the
river Ganga as there is lot of bottleneck
«on the bridge at Maokameh;

(b) if so, whether any survey has
been conducted; and

(c) what are the findings of such
surveys and where is it contemplatcd to
be constructed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIJEE) : (a) to (c).
The Member is perhaps having 1n mind
a road bridge over the Ganga ncar Bha-
galpur, Monghyr or Sultanganj Each
of these bridges would fall on a State
Road. The Government of Bihar are,
‘thereforc, primarily concerned in the
matter. The Government of India have
no information regarding the bottle-
necks, if any, on the bridge at Mokameh
as well as about the surveys, if conduct-
cd by the State Government for the
bridges in question.

TrRIBAL COOPLRATIVE CORPORATION IN
BIHAR

5916. SHRI JAGANNATH MISH-
RA : Will the Minister of AGRICUL.-
TURE bc p'eased to state :

(a) whether Government propose to
start Tiibal Co-operative Corporation in
the State of Bihar; and

(b) it so, the facts thercof ?

THE MINISTER OF SI1ATE IN
THE MINISTRY OF AGRICULTURE
(SHR! ANNASAHEB P SHINDE) :
(a) A State level Tribal Coopcrative
Deavelopment Corporation, with head-
gnarters at Ranchi, is already function-
g in Bihar.
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(b) This Corporation was establish-
ed in 1969 and is functioning as an
apex body of such forest labourers’
cooperative societies that have 0%
membership of Scheduled Tribes @wnd
Scheduled Castes and multi-purpose
cooperative societies having at rieast
90% membership of Scheduled Tribes
and Scheduled Castes. The Corposa-
tion plays essentially a promotioaal
role and its main objects include pro-
vision of financial, technical and
managerial assistance as well as market-
ing facilities to the Scheduled Tribes
and Scheduled Castes organised co-
operatively. It helps the cooperative
societies in obtaining settiements of
lorest coupes amd other minor wnd
major forest produce from the Forest
Department of the Statc Government.
The Corporation intends to arrange
for supplies, including agricultural re-
quisites and consumer articles, to the
tribal and to undertake development
work in all fields conwected with fores-
try and social and cdonomic life of
the tribals.

Crost RE OF SUGAR MILIS At
YAMUNANAGAR

5917. SHRI PRABODH CHAN-
DRA:

SHRI RAM BHAGAT
PASWAN :

Will the Minister of AGRICUL-
T'URE be pleased to state :

(a) whether Asia’s biggest  sugar
mill plant at Yamunanagar tace, clos-
wi¢ on account ol acute shortage of
hard coke:; and

(b) if so, the remedial mcasures
proposed to prevent its closure ?

THF MINISTER OF STATE IN
THL MINISTRY OF AGRICUL.-
TURE (5HRI B. P. MAURYA) :
(a) and (b). The Government of
Haryana had reported in  January,
1974 about the shortage of hard coke
i the sugar factory at Yamunanagar,
District Ambala, The matter was taken
up with the Ministry of Steel & Mines,
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Coul Controller Calcutta and  the
Jomnt Director (Transportation) Codl,
Calcutta to arrange release  despatch
mmd movement of allotted number of
wagons of hard coke om top prionty
basis to the sugar factory at Yamuna-
nagar The factory 15 workmg

DiMavD FOR  HIGHFR PRICL  TROM
VIRGINIA ToBACCO GROWLRS

5918 SHRI RAM PARKASH will
the Mnister of AGRICULTURE be
pleased to state

(a) whether Virgima Tobacco grow

ers m the country have demanded
fugher prices, and

(b) 1t so the decision of Govern
ment ?

THE MINISTER OF STATF 1IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P
SHINDE) (a) and (b) A repre-
sentation has been recewved from a
Tobacco Growery’ Association  com-
plaining about the low prides of virgi-
nia tobacco recenved by the growers
and urging ntervention by the Gov
crnment through the State Trading
Corporation to reheve their distress
The muatter 1s under consideration

I AND DISPUTL BLTWLFN TRIBAIS AND
No~n-TrIBAI S IN TRIPURA

5919 SHRI DASARATHA DFB
‘Will the Muimster of AGRICUI TURE
be pleased to state

(a) what steps are being taken to
settle all land disputes arnsing between
non tribals avd tribals 1n Tripura which
have been pending for years and

(b) whether Government of
huve taken up the matter with the
Government of Tripura to  expedite
the settlement of such disputes ?

Indin

THE MINISTER OF STAIE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P
SHINDI) (a) and (b) The Tnpura
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Land Revenue amd Land Reforms
(Second Amendment) Ordmence, 1974
has been promulgated by the State
Government The Ordinance provides
far the preparation of field index 1n
respect of every plot i the wllage
.tmd for the recording of the status of
the actual possessors It also em-
powers officers specually authorised by
the State Government to restore posses-
sion of illegally alienated tribal land
to the oniginal tribal owners

The Government of India has been
repeatedly emphasising the need for
protecung the rights of tribals i thesr
land
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INTRODUCTION OF TRUCK  TRAILER
COMBINATION ON MAJOR HIGHWAYS

5921. SHR1 RAGHUNANDAN
LAL BHATIA ;

SHRI P. GANGADESB :

Will the Minister of SHIPP:NG
AND TRANSPORT be pleased to
state :

(a) whether there is any proposal to
introduce truck trailor combinautions
on major highways; and

(b) if so, when thc final decision is
likely to be taken in the matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIEE) : (a) and (b).
Yes, Sir. The views of the State
Governments, Union Admimistrations
and others concerncd have been invited
on the proposal to introduce truck
trailer combipations on  principal
National Highways i the country, over
which arterial traffic moves at present.

Since amendment of the Motor
Vehicles Act and Rules may be neces-
sary to facilitatc the operation of such
combinations, it is not possible Lo
indicate the date by which the muatter
is expected to be finalised.

SUGGESTIONs BY NATIONAL ADVISORY
BoARD ON LABOUR CO-OPERATIVE FOR
LABOUR WELFARE

SHRI YAMUNA PRASAD
MANDAL :

SHRI R. S. PANDEY :

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether
Board on Labour

5922,

National  Advisory
Co-operative has
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made some suggestions for labour wel-
fare; ang

f()b) if so, the broad outlines there-
of ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL.
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) The National Advi-
sory Board made a number of sugges-
tions and recommendations for the
promotion and development of labour
covperatives,

(b) A statement is laid on the Table
of the Sabha. !Pliced in Library, See
No. 1.1-6647,74)

INQUIRY INTO GRABBING OF LAND oF
HAR1JANS IN STATES

5923, SHRI C. K. JAFFER SHA-
RIEF : Will the Munister of AGRI-
CULTURE be pleased to state :

(a) whether Government proposc
to appoint a Commission to enquire
into ull cases of grabbing of Harijany'
land in the States; and

(b) if so, the outlines of the pro-
posal ?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICUL.
TURE (SHRI  ANNASAHEB P.

SHINDE) : (a) No, Sir,

(h) The question does not arisc.

SALL 01 ADULTERATFD MILK As
D.M.S. Mux

5924. SHRI RAM PRAKASH :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether adulterated milk is re-
ported to have been sold as Dethi, Milk
Scheme milk in some localities of
Delhi in the last month;
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{b) if sb, the names of the Jocalities
and the names of the persons arrested;
and

{c) the action taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) Yes Sir. The Municipal Health
Authorities along with Delhj Police
carried out a raid on 15-2-1974 and
held six persons while they were trying
to adulterate milk with the intention
of selling it as D.M.S. Milk.

(b) The arrest was made in village
Zamrudpur in South Delhi. Six per-
sons arrested were S/Shri Mani, Singh-
dev, K, Subermaniam, Raju, Kutta-
Swami and Danan. No employee of
the D.M.S. was involved in the case.

(c) The persons have been prosecut-
ed under the Prevention of Food
Adulteration Act, 1954,

STATE-WISE AILLOCATION OF KERO-
SENE FERTILIZER, CEMENT AND SUGAR.

5925, SHRI MADHU LIMAYE:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the quotas of kerosene
fertiliser, cement and sugar, State-wisc
have been manipulated in favour of the
States going to the Elections in early
1974; and

(b) if not, the details of this quota
State-wise from Ist April, 1973 to-
date ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA) : (a) No, Sit

(b) For Statements (I to IV show-
ing quotas/allocations made to the dific
rent States/Union Territories in respect
of kerosene, fertilizer, cement and sugar
for the periods mentioned in cach of

+ the statements are laid on the Tuble of
House. [Placed in Library, See No.
LT-6648- 174).
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IMPLEMENTATION OF DRINKING Wa-
TER SCHEME FOR RURAL AREAS IN
RAJASTHAN

5926. DR. H. P, SHARMA : Wil
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Rajasthan Government
has submitted any drinking water for
its rural areas for implementation dur-
ing the ensuing year; and

(b) if so, the outlines of the schcme
and cost thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHR1 BHOLA PASWAN
SHASTRI) : (a) No scheme for pro-
viding water supply to rural areas
during 1974-75, has been reccived from
the Government of Rajasthan,

Water supply during the Fifth Plan
is under the State sector, The State
Governments have full authority to
plan their water supply schemes, locate

the financial resources and implement
the same,

(b) Does not arise.
COMPREHENSIVE PROGRAMME  FOR

DRrINKING WATER FaAcCILITIES INCLUDED
IN FirtH FIVE YEAR PLAN

5927. DR. H. P. SHARMA : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the Fifth Five Year Plan
includes a comprehensive programme
to provide drinking water facilities to
all the villages from their own local
sources; and

(b) if so, the outlines of the scheme ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRD) : (a) and (b). A tentative
outlay of Rs. 573 crores has been pro-
vided for rural water supply unlder
Minimum Needs Programme in the
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Fifth Five Year Plan, It is estimated
that most of the villages in the follow-
ing categories will be covered :—

(i) Those which do not have an
assured source of drinking
water within a reasonable dis-
tance say 1.6 k.m,

(ii) Those where the source of
water supply is endemic to
water borne disedases like cho-
lera and guineaworm,

(iii) Those wnich suffer from ex-

cess of salinity, iron or fluo-
rides,

While formulating specific water sup-
ply programme/project preference will
bc. given to villages inhabited by weaker
seitions of society such as tribals, sche-
duled castes and other backward Classes,

EcoNoMY IN EXPENDITURE ON Nvurt-
RITION PROGRAMMES

5928. SHRI SAT PAL KAPUR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether the ecoromy i exendi-
ture on various items during the ycar
197.?-74 had any effect on the various
nutrition programmes among the vulne-
rable groups of population in the coun-
try; and

(b) if so, the facts thereto and when
the cut in expenditure on these nutrition
programmes is likely to be restored
keeping in view their importance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a)
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and (b). Yes, Sir. Due 40 budge-
tary constraints, the expansion envisa~
ged under the Special Nutrition Progra-
mme and the Nutrition Programme
through Balwadis could not be effected
and the coverage had to be restricted to
the level obtaining in the previous year,
1972-73. A further ten per cent cut
was imposed on the budget provision
during the later part of the year. Con-
sequently, various State Governments
were asked to reduce feeding days con-
sistent with the reduced allocations and
with due regard to the savings availa-
ble, The allocations for the progra-
mme in the Fifth Plan are under dis-
cussion.

ASSISTANCE TO STATES TO MAKF Up
Losses IN REVENUE DUE To PROHIBI-

TION
5929. SHRI R. S. PANDEY
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Central Government arc
contributing 50 per cent of the loss in
excise revenue incurred by State Gover-
nments as a result of introduction of
prohibition; and

(b) if so, the amount contributed
Statewise during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) : (a)
The scheme of compensation was 1n
force upto 31-3-1974,

(b) The following financial assistance
was given during the last three years :-

Name of State 1971-72 1972-73 1973-74
(Rs. in lakhs)
{1) Rajasthan . 1290 1290 1290
(2) Uttar Pradesh 17-33 1733 1733
(3) Haryana 1400 14400 1400
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WORKING OF AGREEMENT WITH BAN.
GLADESH FOR IMPORT OF Fisy

5930. SHRI SAMAR GUHA :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether trade agreement with
Bamgladesh megarding fish supply to
India is working smoothly;

(b) if so, the quantity of fish impor-
ted to India during the year 1973-74;
and

(¢) the mechanism of importing of
fish to India and management of dis-
tribution of such fish ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P, SHINDE) :

(a) Yes, Sir.

(b) Approximatcly four thousand
three hundred fourteen (4314) tonnes
of fish valued rupzos two crores fifteen
lakhs (Rs. 2.15 crores) imported from
Bangladesh during 1973-74.

(c) The Central Fisheries Corpora-
tion 1s sole importer of fish from Bang-
ladesh. The Corpuration has set up
procurement centres nside Bangladesh
manned by 1ts own officers who pur-
chase fish from coopcrative societies
sponsored and approved by Bangladesh
Government after price negotiation in
presence of Bangladesh Fisheries Offi-
cials. The fish puichased is transport-
ed 1o barder check posts by Road and
delivered to the Corporation for onward
transportation inside India, The pay-
ment to exporters is made in Bangladesh
currency through letter of credit. In
West Bengal imported fish is sold to con-
sumers direct through approximately
two hundered stalls and Commission
Agencies set up by Corporation in Cal-
cutta and Suburbs. Quantities in excess
of retailing capacity are disposed of
through normal trade channel. In
‘F,Aunm, Meghalaya and Tripura import-
bed fish is disposed of through Distribu-
i tors appointed by the Corporation,
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PERFORMANCE OF COOPERATIVE CRE-
DIT INSTIRUTIONS

5932. SHRI Y, ESWARA REDDY
SHRI B. S. BHAURA :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether ol late the performance
ot the cooperative credit institution is
not satisfactory; and

(b)Y it so, thc reasons therefor and
the measures propcsed to be taken to
improve it ?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHLB P, SHINDE) :

(a) and (b). The information is given
in the statement laid on the Table of the
House. [Placed in Library. See No.
LT-6649—174].

FunDs FOR IMPORT OF FOODGRAINS
5933. SHRI SHRIKISHEN MODI :
SHR1 P. GANGADEB :

Will the Minister of AGRICULTURE
be pleased to state ; °

(a) whether his Ministry had asked
the Finance Munisiry to spare funds for
importing foodgrains; and

(b) if so, whether concurrence has
been given by the Finance Ministry ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). No decision to import
foodgrains is made without the concur-
rence of the Mimstry of Finance
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AupitT REPORT oF Diini Siate Co-
OPERATIVE BanK

5936 SHRI B. S, BHAURA : will
the Minsster of AGRICULTURE be
pleased to state :

(a) whether the latest audit report
of the Delh; State Cooperative Bank
has detected malpractices;

(b) if so, the number and nature
thereof: and

(c) steps taken in that regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
:(SHRI ANNASAHEB P, SHINDE):
,(a) and (b). The salient features of

tthe latest Audit Report of the Delhi
!
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State Cooperative Bank Ltd. for the
year 1972-73 are as under :—

(i) Heavy arreacs of overdue
loans and interest are pending
for recovery and it has hecn
pointed out that Re. 76.24
lakhs aiec overdue and Rs.
73.49 iakhs are doubtful debts.

It has also bcen reported that
1n some cascs all the legal and
procedural formalities have
not been observed while adva-
ncing loans to the borrowers.

(ii)

There a«re cases where loans
have bean advancen above the
maximum credit limit,

The provisions of bye-lawv No.
53(2) of the Banhk, which re-
late to thc renewai of cash
credit, have not been compli-
ed with,

A sum of Rs 2,11,273.74
paise has bezn shown under
the head  ‘Sundry Debtors’.
The whole of this amount 18
also of doubtful nature, ag the
major amount relates to the
thefts :n the Bank during the
previous years,

In some cascy Land Mortgage
Deeds scem to have noi been
obtain:d and placed on record
in the Bank

No General Body mceting of
the Bank has taken place since
the 28th Dacember, 1970.
Under byc-law No. 19 of the
Bank such a meeting is to be
held anaually.

(¢) The Delhi Administration have
ashed the Delhi State Cooperative Bank
Limited to send a report on the main
audit observations,

(1)

(iv)

{v)

(v)

(vii)

RELIEF TO TRaNSPORT OPERATORS
REPFRMISSIBLL.  LIMIT OF PASSENGERS

5937. SHRI B. V. NAIK : Will the

Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether relief from high petro-
Teum 'prices will be given to self-employ-
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ed transport operators by increasing
the number of permissible passengers in
taxis, private taxis and scooters; and

(b) if so, whether it would not be
advisable to legalise the present illegal
transport of passengers in the cabins of
goods trucks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIJEE) : (a) Whenever
there is a substantial increase in the
price of petrol, taxi and scooter fares
‘are raised upwards by State Governments
and Union Administrations to compen-
sate taxi and autorickshaw owners
for the increase in the operational cost.
M/s. Indian OQil Corporation have a
scheme for allotment of consumer petrol
pumps to cooperatives of taxi and auto-
rickshaw owners for their exclusive use;
operators lifting oil through these pumps
would make a saving of four paise per
litre and would also be assured of recu
lar supplies. The Delhi Administration
do not propose to permit more than
four passengers to be carried in a taxi.
Information in regard to other Union
Territories and States is not available.

(b) From the point of view of road
safety, it will not be advisable to permit
passengers to be carriedd in gocds vehi-
cles.

SURVEY OF WATER RESOURCEs IN
SouTH EAST Asia BY CENTRAL GROUND
WATER BoArD

5938. SHRI ISHAQUE SAMBHALI:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Central Ground
Water Board of India has becn entrust-
ed with the survey of water resources
in South East Asia; and

(b) if so, the faets thereof ?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA) : (a) No, Sir.
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(b) Question does not ariss.

UNAuTHORISED HAWKERS IN Negw
DEeLH1 COLONIES

5939. SHRI R, N. BARMAN - wilt
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether there is a steep increase
in the number of unauthorisei hawkers
in New Delhi colonies;

(b) if so. the rensons for the same,
and

(c) the steps (iovernment projose to
take for their proper licencing and re-
habilitation ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) No,

(b) and (¢). Do mot arise.

EQUIPMENT FOR TRANSMITTING ELECTRO-
CARDIOGRAM INVENTED BY ENGINEERS
oF LLT., KANPUR

5940. SHRI PHOOI. CHAND
VERMA : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether Engineers of Indian Ins-
titute of Technology, Kanpur, have in-
vented a new equipment which can
transmit electro-cardiogram of a patieat;
and

(b) if so, the facts in this regard ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and
(b). Engineers of H.B. Techmological
Institute, Kanpur, developed a portable
telephonic transmitting and receiving
equipment which enables transmission of
electro-cardiogram by ordindry telepho-
nic wire to a physician distantly located
The ECG signal is fed to an ear-piecc
which converts it into accoustic signal.
The ear-piece is placed in front of a
mouth piece of the telephone hand-set.
The signal received at the other end
closely resembles the transmitted ECG
and can be displayed on electro-cardio-
graph or television screeén.
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ABOLISHING OF LIQUOR SHOPS IN TRIBAL
AREAS OF ORissa

5941, SHRI GIRIDHAR GOMAN-
GO : Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether his Ministry has issued
instructions to the Government of Orissa
to abolish liquor shops in the tribal areas
of the State in view of the conclusion
drawn by the Central Prohibition Com-
mittee;

(b) the total number of liquor shops
opened in tribal districts of Orissa so far,
district-wise;

(c) district-wise abolition of liquor
shops according to the decision; and

(d) what is the total income of the
hiquor shops and loss due to abolition of
shops ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) : (a) to (d). The
State Governments do not require the
Central Government’s permission for
locaing liquor shops anywhere. The
Central Government cannot also issue
any directives in the matter.

The Central Government has been
attempting to evolve a new policy which
can be uniformly implemented by all the
States. As part of this attempt, it is pro-
posed to formulate a special policy for
the tribal areas. The recommendation
made in this regard by the Central Pro-
hibition Committee is being processed
further for suggesting uniform guidelines
to the State Governments.
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STEPS TO RECONSTRUCT TEMPLE AT
MODHERA IN NORTH GUJARAT

§943. SHRI P. G. MAVALANKAR :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Government are aware
that the Sun Temple at Modhera in
North Gujarat is m a bad state to-day;
and

(b) if so, the steps being taken by
Government to reconstruct and re-
strengthen the said historic place with a
view to protecting and maintaining 1ts
beauty and historical importance ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and
(b). As a result of large-scale repairs
undertaken since January 1969 the tem-
ple is now in a satisfactory state of pre-
servation. The items of repairs since
executed consist of stremgthening and
renewing broken lintels, repairing the
damaged roof of the temple, repairing
the flooring, providing an apron of stone
slabs around the temple to prevent see-
page of water into the foundation etc.
The repairs are s progress and are ex-
pected to be completed by the end of
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this financial year. The stepped tank in
front of the temple has been repaired
during the year 1973-74 by re-setting
the dislodged stones. The sculptures on
the outer face of the temp'e will be che-
mically treated for better preservation.
No. re-construction is, however, contem.
plated as it is against archaeological
principles,

EFFECT ON INDIAS SUGAR EXPORTS DUE
TO BRITAIN’S ENTRY INTO COMMON
MARKET

5944. DR. H. P. SHARMA : Wil
the Minister of AGRICULTURE be
pleased to state :

(a) whether the Commonwealth Sugar
Agreement with the United Kingdom
is due to end with Britain’s entry into
the Common Market;

(b) if so, how far India’s sugar ex-
ports are likely to be affected thereby;
and

(c) the steps being taken to make
good this loss in sugar exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) : (a) Yes, Sir,
at the end.of 1974,

(b) To the extent of India’s Negotiat-
ed Price Quota of 25,400 tonnes.

(¢) The developing Commonwealth
sugar exporting countries, including
India, are collectively pursuing with the
UK /EEC, for seeking a secured and
continuing market for the supply of
Negotiated Price Quota sugar to the
EEC, at the present level.

FOREIGN LOAN AND ASSISTANCE FOR
SECOND HOOGHLY BRIDGE

5945. SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether foreign Investment Board
of the Union Finance Ministry has not
yet cleared all matters relating to foreign
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loan and assistance for second Hooghly
Bridge; and

(b) if so, the reasons and facts there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERIJEE) : (a) and
(b). The Foreign Investment Board is
not concerned with the question of
foreign loans and assistance for the
Second Hooghly Bridge. It was ap-
proached only tor clearance of thc pro-
ject from the angle of foreign exchange
required for the engagement of foreign
Consultants by Contractors for the
bridge and by the Hooghly River Bridge
Commissioners and other allied require-
ments. The F.LB. have since given their
clearance for the engagement of M/s
Freeman Fox and Partner, UK, as
foreign consu'tants to M/s Bhagirathi
Bridge Construction Co. Ltd. and M/s
LUA of West Germany by Hooghly
River Bridge Commissioners.

CEILING ON URBAN PROPERTY

5946. PROF. MADHU DANDA-
VATE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the Maharashtra Legisla-
ture has forwarded its resojution urging
the Union Government to adopt a bill
on Urban property Ceiling;

(b) if so, how long is this resolution

pending with the Union Government;
and

(c) what steps are being taken to im-
plement the resolution ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHAS’I‘RI): (a) and (b). The Resolu-
tion passed by Maharashira Legislature
was forwarded to the Government of
India on the 21st October, 1971.

(c) The matter is under consideration,
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SUGAR TRADE PACT WITH SRI LANKA

5947. SHRI SARJOO PANDEY :
SHRI D. K. PANDA :

Will the Miaister of AGRICLLTURE
be pleased to state :

(a) whether Government of Sri Latka
has asked for sugar from India;

(b) 1f so, whether Government would
have this trade pact on rupee payment;
and

(¢) whether the prices of sugar would
be charged less o more from the Gov-
ernment of Sri Tanka on the bass of
available prices of sugar m India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA) : (a) Yes. Sir,

{b) No. Sir.

(¢) A quantity of 10,000 tonnes of
white sugar has been sold to S Lanhka
01 the basis ot the prevalent interna-
tonal price of sugar.

RATL OF IMPORTED EDIBLF OIL DURING
1972-73 anD 1973-74

5948 SHRI P. R. SHENOY : Wiil
the Minister of AGRICULTURE be
pleased to state :

(a) the total guantity of edible oil
imported during the years 1972-73 and
1973-74, variety-wise;

(h) the rates at which these oils were
imported: and

(¢) the rcasons, if any, tor the higher
price paid during the year 1973-74 7

THF MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI B. P MAURYA): (a) and
(b) A statememt is attached.

(¢) This was due to a rise in the
international prices of edible s result-
ing trom a number of fictors, including
lower production, currency. fluctuations,
the energy crisis and the gold boom.
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STATEMENT
1972-73 1973-74
Quantity  Rate (c.i.f.) Quantity  Rate (c.i.f.)
(tonnes)  (Rs. per (tonnes) (Rs. per
tonne) tonne)
Palm oil 5,052 1,784 70,370 2,310
Soybean oil 24,693 2,032 33,833 3,039
8,292*
Rapeseed oil . 10,170 2,048 32,7135 2,962
,500
Rapeseed . 67,052@ — 27,000@ .
*Relief Supplies.
@As a grant,
EXPORT OF WHITE SUGAR signed an agreement for closer economic
ties;
5949. SHRI M. RAM GOPAL (b) whether Government propose to
REDDY : import fishing Trawler from Poland; and
SHRI PRABODH CHAN- (c) if so, salient features of the pro-
DRA : posal ?

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether price of white sugar in
international market has considerably
increased of late; and

(b) if so, the steps taken to boost its
export to earn more foreign exchange ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) : (a) Yes,
Sir, it is fluctuating at a much higher
level than last year’s prices.

(b) The Government propose to re-
view and decide from time to time the
quantity of sugar to be exported this
year taking into account the production
prospects, requirements for internal
consumption, and the prevailing inter-
national prices of sugar.

AGREEMENT BETWEEN INDIA AND
POLAND FOR CLOSER ECONOMIC TIES
AND IMPORT OF FISHING TRAWLER

5950. DR. RANEN SEN: Will the
Minister of AGRICULTURE be pleased
10 state :

(a) whether Government of India
and Government of Poland recently

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE) :
(a) Yes, Sir.

(b) and (c). The matter is under
active consideration of Government.

COOPERATIVE SUGAR FACTORY IN
Bataraick Distr, U.P.

5951. SHRI B. R. SHUKLA : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether a sugar factory in the
Co-operative Sector is proposed to be
set up in the District of Bahraich (UP);
and

(b) if so, the progress that has been
made in this direction ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): ()
and (b). A licence has been grant-
ted on 26-3.1974 to U.P. Cooperative
Sugar Factories Federation Ltd., Luck-
now for the establishment of a coopera-
tive sugar factory of 1250 tonnes daily
cane crushing capacity at Nanpara, Dis-
trict Bahraich in Uttar Pradesh,
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DEVELOPMENT OF “WONDER FLOUR”

5952, SHRI N. SHIVAPPA :
SHRI P. GANGADESB :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether his attention has been
drawn to a press report that a “wonder
flour” has been developed by the West
German and Peruvian Scientists; and

(b) if so, whether his Ministry has
studied its implications ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The “womnder flour” referred to
s the green alga, Scemedesmus, which
1s grown artificially on an industrial
scale 1n West Germany at Dortmund.
Because of its richness in protein, essen-
tial amino-acids and other minerals and
vitamns, 1t is recommended as a pro-
tein fortifier for human food. In Peru,
an ndustrial unit has been set up to
produce this alga in collaboration with
West Germany. Human food is sup-
plem:nted with dry algal powder to in-
crease the protein content. Supplemen-
tatoa of 100 gm. of wheat flour with
5 gm. of algal protein results in a mar-
hed improvement in the amino-acid
composition of wheat protein. Thus it
will be seen that this wonder flour holds
a potential to satisfy the protein hunger
of millions.

Another algal protein Spirulina, which
grows faster than Scenedemus, and has
about 60 per cent protein has attained
industnal production in France, Czecho-
slovakia and Japan.

(b) So far, no work hag been done
in our country on the large scale culti-
vation of alga for human food. A
french Scientist from the Laborative de
le Roquette, Paris, was recently in
Gujarat to explore the possibility of
set.tintg up of a mass culture unit in the
private sector and submitted a report on
Ma'y 15, 1973, He Hos set vp a Piot
Un't at village lével. There is also a
proposal by the Cinneil of Scienfific
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and Industrial Research to set up open-
air muass culture units for algal produc-
tion at Central Food Technology Re-
search Institute, Mysore in collaboration
with West German firms, A Scientist
from the C.F.T.R.I. was also deputed to
West Germany to acquaint himself with
the mechanics of production of these
algae,

GRrANTS TO UNIVERSITIES

5953. SHRI B. K. DASCHOWDH-
URY : Will the Mimister of EDUCA-~
TION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) the amount of grants made to all
Universities in the country by the Uni-
versity Grants Commission and other
sources, if any, for the last three years,
showing grants against each University
along with number of students in each
University; and

(b) the norms for awarding grants
m various Universities ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S, NURUL HASAN) : (a)
and (b). Information is being col-
lected and will be laid on the Table of
the Sabha,

Accipents oF D.T.C. Buses IN
DELHI

5954, SHRI N. K, SANGHI : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total number of accidents of
buses belonging to the Delhi Transport
Corporation 1n Delhi during the year
1973;

(b) the loss suffered by the DTC as
a result of damage caused to its buses
on account of accidents during this
period;

(¢) the number of persons died and
seriously injured due to accidents in
1973;

(4) whether any compensation has
been paid to the victims of the bus acci-
dents and if mot, reasons thérefor; and
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(e) whether Government contemplate
to make suitable provisions for compen-
sation to the victims of accidents of
DTC buses mn ltuture ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHFRIEE) : (a) 1426

(b) Rs. 3,21,000/-.
(c) 61 and 183 respectively.

(d) 26 claims have been received
from the relatives of the deceased per-
sons and those who were injured in
the accidents. No compemsation has
been paid to any one of them a, all
the cases arc pending before the Motor
Accidents Claims Tribunal, Delhi.

(e) Necessary provisions for the pur-
pose already exist in Section 110A of
the Motor Vehicles Act, 1939, Under
this Section, the claims arising out of
death of | or bodily injury to, persons in
acc'dents are decided by Motor Acci-
dents Claims Tribunal constituted for

1h: purpose.

ALLOTMENT OF LAND T0 COOPLRA-
TIVE SOCIL ks

5955. SHRI N. K. SANGHI : will
the Minister ol WORKS AND
HOUSING be pleased to state ;

{a) whether during the last two years,
large areas of land in and around Delhi
earmarked for acquisiton by DDA
have been allotted to co-operative soci-
eties some which were formed hurried-
ly and somec did not fulfill the condi-
tions stipulated in the Registration of
Societies Act;

(b) if so, the total area of land that
has been allotted thus and the names of
the societies to whom given with the
sale value of land per squarc yard in
each case; and

{c) whether any enquiry has been
made to find out it the transaction,
were made legally and in conformty

APRIL 8, 1974

Written Answers

116

with the rules and if so, the findings
thereof, and if not, whether such an
enquiry is proposed ?

THE MINISTER OF WORKS AND
HOUSING (SHR1 BHOLA PASWAN
SHASTRI) : (a) No, Sir.

(b) and (c). Do not arise.
Rier 1IN INDIAN HocKtY  FEDERATION

5956. SHRI VAYALAR RAVI:
SHRI K. P. UNNIKRISH-
NAN :

Wiil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to stalc :

(a) whether there has been a rift in
the Indian Hockey Federation:

(h) if so, the reasons therefor and
whethere the Government are aware that
this factional fight in the hockey federa-
tion has affected adversely the prospects
of the Indian teams which have to parti-
cipate in International Tournaments;
and

(c) it so, the reaction of the Govern-
ment to this development and the steps
taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CUI TURE (SHRI

ARVIND NETAM): (a) 1o (e).
Government s aware ot the scrious
dissearsions  in  the Indian  Hockey

From the fadts available
in the Mnistry of Educdation and
Social Welfare, it seems that  one
of the major causes of the present rift
1s the allegation by one group that there
was an inordinate delay in holding fresh
clections of office bearers, and counter
allegation by the other groun that the
Annual General Meeting at Poona on
10th March, 1974, in which elections
of office bearers were held was irregu-
lar. The old and the new office bearers
have reportedly obtained court injunc-
tions against each other, and consegu-
ently the affairs of the Federation are
at present at a stand-still,

Federatron,



17

Wreitten Answers CHAITRA 18,

The matter is also being placed for
advice before the All India Council of
Sports in its meeting being held on 10th-
11th April, 1974, Meanwhile until the
deadlock between the two factions is
sorted out, and in order to assist with
the preparation and physical condition-
ing of the team, Government proposc
entrusting the training of promising
players from amongst whom the Hockey
Team for the Asian Games 1974 is like-
ly to be selected to the Netaji Subhas
National Institute ot Sports, Patiala,

HoarRING OF FReE SALE SUGAR RY
SUGAR FACTORIFS

5957. DR. H. P. SHARMA : Wil
thc Munister ot AGRICULTURE be
pleased to state :

(a) whether Government’s attention
has been drawn to the news report that
many sugar factories, especially in Maha-
rashtra indulged in hoarding of the
frec sale sugar quota and did not sell
and dchiver the stipulated 20 per cent
of thcir monthly frec sale sugar;

(b) if so, how many such cases of
hoarding ot sugar by the factories in
the country have come to Government’s
notice during the past threc months;
and

(c) how far this hoarding is respon-
sible for the abrupt increase in free
salc sugar by over 25 per cent and what
is Government’s reaction to these tac-
tics adopted by thc mills ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRI' B P MAURYA): (a) Yeos.
Sir

(b) No case of hoarding by facto-
ries has heen reported. However, during
December *73 and January and Febru-
ary '74 as per ivrormation available, out
of 226 factories in the country, 74, 66
and 64 factories respectively are report-

ed 1o have committed contravention of
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the Government’s Order issued under
Sugar (Control) Order, 1966, requir-
ing them to sell not less than 20% of
the monthly free sale sugar quota in
each of the weekly periods specified
therein, The defaulting factories have
been asked to explain,

(¢) Since the sugar factories by and
large promptly despatch their monthly
rcleases of frec sale sugar, the aforsaid
contraventions may not have made
much impact on the free market prices.
The increase in free sale sugar prices
by about 10% on an average since De-
cember 1973 may be ascribed largely
to the increasc in the excise duty from
30% to 374% on frec sale sugar, and
other factor, e.g. sectoral movement
bottlenecks etc.

STATEMINT oY COMMERCE MINISTER
ON IMPORT OF FOODGRAINS

5959 SHRI V. MAYAVAN :
SHR1 P. M. MEHTA :

Will the Minisier of AGRICULTURE
be pleased to state :

(a) whether attention of Govern-
ment has been drawn to the Press Re-
port of 8th March, 1974 in which it
has been stated by the Commerce Mini-
ster that India will import foodgrains
to overcome the present shortage;

(b) whether carlier the Government
had stated that there is no need for
food import this year; and

(cy if so, what is the correct position
and what quantty of food imports will
be made ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
{a) o () Gnernment have seen the
teport but it is not based on facts. At
present, m accordance with the existing
policy, limited quantities already autho-
rised are being imported.
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Loss oF Crop DUE To BrowN Hop-
pER PEsTs IN KUTTANAND AND IN THE
‘KoLE’ LANDs OoF TRICHUR IN KERALA.

5960, SHRIMATI BHARGAVI
THAKAPPAN : Will the Minister of
AGRICULTURE be pleased to refer
to the reply given to Unstarred ques-
tion No. 3455 on the 18th March,
1974 regarding damage to crop due to
pests and disease and state the quan-
tum of assistance given for the welfare
of the farmers as a result of losg to
crop due to brown hopper pests in
Kuttanad and in the Kole lands of Tri-
chur of Kerala State ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{(SHRI ANNASAHEB P. SHINDE) :
The Government of Kerala have re-
ported that the following assistance has
been extended by them to the farmers
whose crops have been damaged by the
brown hopper pests :—

1. The District Collectors have becn
authorised to declare the affected
areag as “pest affected” to lacili-
tate conversion of short-term
loans availed of by the cultivators
from cooperative banks, into me-
dium term loans,

2. Exemption has been granted for
collection of levy from cultivators
according to the gravity of the
loss. Areas in which the loss was
over 50%, have been completely
exemted from levy,

3. Ration cards have been issued to
those farmers whose crops were
totally lost.

.4, Arrangements have been made for
stocking of sufficient quantities of
seeds and pesticides for the pext
season and to save the unaffected
standing crops from infestation.

5. Steps have been taken to purchase
150 tonneg of Furadan and sell it
to cultivators at 50% subsidy.

. Steps have beep taken to purchase
other types of pesticides and to sell
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them on no profit and no loss
basis,

7. 50% subsidy has been sanctioned
on electricity charges for pump-
ing for raising a second crop in
Kuttanad area. )

8. Minimum guarantee conditions for
extending electricity connections
were also waived for raising a
second crop in Kuttanad.

The State Government has also sou-
ght Central assistance under the Natu-
ral Calamities Relief measures, for sp-
raying operations conducted to control
plemt hpper attack. This is under con-
sideration of the Government of Ind:a
and assistance to the extent of eli-
gibihty will be released to the State.
The State Government’s request foi
short terras loans for procurement ard
distribution of pesticides is also under
consideration.

WORLD GRAIN RESFRVE

5961. SHRI NAWAL KISHORE
SHARMA : Will the Mimster of
AGRICULTURE be pleased to state :

(a) whether attention of the Govern-
ment has been drawn towards a news
jitem on 16th March, 1974 regarding
World grain-reserve a must in the event
of world wide food crisis;

(b) if so, the steps being taken by
the Government in this regard keeping
in view the shortage of foodgrains in
the country and various other countries
of the world; and

(c) the foodgrains which the Govern-
ment want to keep in reserve and for
how long ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(2) to (c). The Press report hag been
seen by Government. India has already
supported the F.A.O. proposal for a
World Food Security Policy and the
maintenance of stocks at the world



Written Answers

121

Faeeee ON CoNsTRUCTION oF Hion-
RaISE BUILDING IN CCONNAUGHT PLACE
New DEeLHI

5962. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
WOBKS AND HOUSING be pleased
to state:

(a) whether Government have lifted
the “freeze” on construction of high-
raise building in Connaught Place,
New Delhi;

(b) if so, the reasons thereof; and

(¢) the reasons which led to impose
a freeze on the construction of high-
rise bujlding in the area and the
reasons which led to make relaxation
in the rules now ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) No, Sir.

(b) Does not arise,

(c) The frecze was imposed pend-
ing review of the development plans
of the area by a Committee.

TRANSLATION OF TFCHNICAL AND SCIFN-
TIFIC Books INTo HINDI

5963. SHRI NAWAL KISHORE
SHARMA : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether the translation work of
technical and scientific books into
Hindi is not doing much headway;

(b) if so, whether this work has
been entrusted to part time workers
only; and

(¢) if so, the steps being taken by
Government to- expedite the translation
of such text books into Hindi?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) : (a) to (c).
The guidelines circulated to give
direction to the implementation of
the Centrally Spomsored Scheme of
Production of Umiversity Level Books
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in Hindi and Regional Languages
inter alia emphasised that in the matter
of production of such books stress
should be laid on original writing of
books. On the one hand, the book
trade hag been bringing out a number
of translations, the scheme, on the
other hand, apart from facilitating the
adoption of Hindi and regional langu-
ages as media of education at the
university stage, is also expected to
promote quality authorship in these
languages. Writing of original books
has, thercfore, been assigned a higher

priority 1 the scheme as compared to
translations.

According to information available,
translated books published in Hindi on
technical and scientific subjects consti-
tute about 45 per cent of the total
number of books translated into Hindi
and published under the scheme.
Whether the efforts made so far for
the translation into Hindi of books are
adequate is a matter for review. The
Government has aiready appointed a
Raeview Commuttee under the chairman-
ship of Shri C. B. Rao, Vice-
Chancellor, Agra University, to exa-
mine the implementation of the
scheme of production of university
level books in Hindi in all its aspects,
including translation of books, and to
make the necessary recommendations
to Government for better jmplementa-
tion of the scheme. The report of the
Committee 15 expected shortly and will
be given due consideration,

Salaried part-time staff has not been
employcd for the translation of hooks
into Hindi. Such translation is, for
the most part. entrusted to translators
who are remunerated at approved
rates according to standard pages trans-
lated. Translation is also entrusted in

certain cases to wholetime salaried em-
ployees.

VILLAGES DECLARED As ScARcITY HIT
IN GUJARAT

5964. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA :

Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) how many villages in each Dis-
trict of Gujarat have been affected by
scarcity and declared “Scarcity hit";

(b) the nature of such scarcity; and
(c) the number of people affected ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) A statement is attach-
ed.

(b) Drought conditions developed
due to inadequate monsoon rainfall in
1973.

(c) About 29 lakh persons have
been affected by drought conditions,
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STATEMENT
District No. of No. of
villages  villages
affected dec]areq
“scarcity
hit”
1. Kutch 658 658
2. Rajkot 451 451
3. Jamnagar 368 368
4. Surendranagar 231 231
5. Bhavnagar 81
6. Broach 664
7. Banaskantha 240
8. Mehsana 105
9. Amreli 87
10. Ahmedabad 43
2928

INTRODUCTION OF DuAL PRICE SYSTEM
FOODGRAINS

5965. SHRI ARVIND M. PATEL:
SHRI VEKARIA :

Will the Minister of AGRICUL-
TURE te pleased to state :

(a) whether Central Government arc
proposing the introduction of a system
of dual prices for food grais:

(b) if so, the salient feature thereof,
and the reasons for doing so; and
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(c) whether such a system is likely
to work smoothly ?

THE MINISTER OF STATE ’IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) to (c). As already in
existence in the case of rice, in most
of, the States with the announcement
of the new rabi policy, a portion of the
market arrivals of wheat, in the surplus
States will be collected by way of levy
by Government/Public agencies at fix-
ed prices for being channelised through
the public distribution system and the
remaining quantity will be allowed to
be sold in the open market within the
State, Levy was also being collected
on coarse grains in some other States
but w.e.f. 7-3-74 all restrictions on
its movement have] been lifted. The
modifications in the policy have been
cffected for ensuring greater availabili-
ty and equitable distribution of food-
grains and reducing the inter-State dis-
parity in prices.

So far as sale of wheat by trade
oulside the main producing States is
concerned, it will be subjected to regu-
lation and control.

PRFPARATION OF NATIONAL TEAM FOR

AstAN GAMEs AND Worip Cup

By 1.H.F.

5966. SHRI ARVIND M. PATEL:
SHRI VEKARIA :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Indian Hockey Federa-
tion has taken the task of preparing
the national team for the Asian games
sl the World Cup;

(b) if so, thc programme of
1.H.F. in thiy regard; and

the

(¢) how Government are proposing
td> help them in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) : (a) and
(b). The Indian Hockey Federation
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has not so far submitted any plan for
the selection and traiping of the Indian
Hotkey Team for the Asian Games
1974 and the World Cup Hockey
Tournament 1975,

(¢) In view of the present internal
conflicts and a virtual state of deadlock
in the Federation, and in arder to
assist with the preparationr and physical
conditioning of the Team, Govern-
ment propose entrusting to the Netaji
Subhas National Institute of Sports,
Patiala the training of promising play-
ers from amongst whom the Hockey
Tecam for the Asian Games 1974 is like-
ly to be selected.

WORID BANK AID FOR MADHYA PRANESH
STATE FOREST DEVELOPMINT
CORPORATION

5967. SHRI RANABAHADUR
SINGH : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government have decid-
ed to set up Madhya Pradesh Forest
Development Corporation during the
Fifth Five Year Plan under an ambitious
forest development plan;

(b) whether World Bank has also
given assurance to assist financially;

(c) if so, the quantum of financial
help from the World Bauok, State and
Centre; and

(d) whether the Central Government
have given approval in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) (a) Yes, Sir.
The State Government of Madhya Pra-
desh has decided in principle to set up
Madhya Pradesh Forest Development
Corporation during 5th Plan.

(b) World Bank has not given assur-
unce to assist the Project financially.
The State Govt. has sent two Projects
to the Govt. of India for presentation to
World Bank for financial assistance.
These Project Reports arc at presernt

under consideration of the Government
of India.

. (c) and (d) The Project Reports
.are yet to be congidered by the World
E 5—41LsS/74
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Bank for assistance, The State Govt. has
provided Rs, 4 crores in the Sth Plan
for Equity Share Capital of the proposed
Corporation. The Central Govt. has a
scheme for participation in the equity
share capital of State Forest Develop-
ment Corporations and a provision of
Rs. 10 crores has been made .n the Sth
Plan for this purpose. Madhya Pradesh
Forest Development Corporation will be
considered for Central Government
participation when their request is
received.

Foob CORPORATION BY MADHYA PRADESH

5968. SHR1 RANABAHADUR
SINGH : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the State of Madhya
Pradesh has decided to have its own
Food Corporation; and

(b) if so, the assistance, Central Gov-
ernment is to provide to the biate in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) Yes, Sir.

(b) At present there is no scheme for
providing financial assistance to the State
Governments for setting up their own
Corporations under the Companies Act.

DEVELOPMENT AND PROTECTION OF
FORESTS

5969. SHR1 GIRIDHAR GOMAN-
GO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the new forest policy of the
Centre for the development and protec-
tion of the forests of the country;

(b) the measures proposed aud cen-
tral aid taken by the State Governments
to increase the forest based industries;
forest produce and improvement in
forest economy; and

(c) the steps taken by Government
to safeguard and to rehabilitate the dis-
placed tribals from the forest in the
fourth plan period in Orissa ?
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THE MINISTER OF STATE IN 1THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA) : (a) National
Forest Policy of India enuaciated in
1952 is still in force. The National
Commission on Agriculture is at present
considering the question if and what
changes in the existing policy are re-
quired in the light of experience gained
and recent scientific and technological
advancements in the field of Forestry.
Their report has not yet heen received
by Government. The Fifth Plan docu-
ment, however, provides that no more
forest lands should be deforested.

(bY In addition to research schemes
which will ultimately improve ‘torest
cconomy. The following Centrally Spon-
sored Schemes have been included in the
5th Five Year Plan ;—

1. Mixed Plantation in Wastelands,
Panchayat Lands and Forest
Areas—100% grant), over an
area of 80,000 hectares at  an
estimated cost of Rs $00 lakhs

3

. Devclopment of Social Forestry,
including Reforestation o! De-
graded Forests and raising of
shelter belts, (50% grant)—.
An amount of Rs. 1,000 lakhs
has been approved for ihe S5th
Plan period as Central share for
this Scheme.

3. Scheme for ‘Central Participa-
tion in State Forest Corporations’
tor which an outlay of Rs. 1,000
lakhs has been ecarmarked as
equity share to the State Forest
Corporations to be set up to
undcrtake large-scale plantation
programmes. This will result in
increased flow of raw riaterial
for forest-based industries. No
State Government has so far
taken any Central aid for these
Schemes In the S5th Five Year
Plan.

(¢) The information is being collected
and will be placed on the Table of the
Sabha as soon as it is available from the
Government of Orissa.
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HiGHER EDUCATION IN EDUCATIONALLY
BACKWARD ARFEAS OF ORISSA

5970. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether Government of Orissa
proposed to encourage higher educa-
tion in educationally backward districts
of Orissa during Fifth Five Year Plan;
and

(b) the steps proposed to be taken
to strengthen the private collegeg in
the District of Koraput in Plans ?

The DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
{SHRI D. P. YADAV): (a) and

(b). The information is being collect-
ed and will be laid on the Tablc of
the House.

PROTECTION OF ANCIENT MONUMENTS
N Korapur

5971 SHRI GIRIDHAR!I GOMAN-
GO Will the Minister of TDUCA-
TION, SOCIAI  WITFARF AND

CUlI TURE he pleased to state :

(a) the steps taken by the Ministry
to protect the ancient momument, of
Koraput District ot Orissa so far:

(b) whether the Buddbist temple
‘Dharmakirty’ and Hindi stone temple
of Padmapur in Gunupur sub-division
and the Guptiswar cave in Jeypore will
be protected by the Centre; and

(c) the historical monuments found
and surveyed in the district of Kora-
put by the authority concerned ?

THF MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (PROF. S, NURUL
HASAN) : (a) to (d). Instructions
have been issued to the Superintending
Archaeologist, Eastern Circle, Calcutta,
to inspect the monuments in District
Koraput and to furnish a report. The
Central Government will protect such
of the monuments as may be consider-
ed to be of national importance.
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C.P.W.D. STAPF oN DEPUTATION OF
INTERNATIONAL  AIRPORT AUTHORITY
or INDIA

5972, SHRI BHOLA MANIJHI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total number of Central
Public Works Department staff sent on
deputation to  International  Airport
Authority of India according to each
category of post and each Airport;

(b) whether the Internatonal Air-
port Authority of India has informed
the Central Publicc Works Department
ol the terms and conditions of seivice
in the Authority for the Central Pub
Iic Works Department stafi who opt to

be pormanently  trapsferred to  the
Authority: and
(¢) whether  the Central Public

Worky Department has asked its staft
on depufation to the International
Aarport Authority of India to exercie
option regarding their permanent trans-
fer to the Authority ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) The mformaton is
given 1 the statements 1, II, 111 and
IV laid on the Tuble of the House.
"Ploced m Librarv, See No, LT-6650/
74]

(b) and (c). Matters relating to
excrcise of option by the C.P.W.D.
stafl. (Workcharged and Regular) for
absorption 1n the International Airports
Authority of India snd the terms and
conditions of such absorption are he-
ing considered in consultation with that
Authority.

WORK CHARGFD STAFF OF ARUNA-
CHAL Prabp¥sH o C.P.W.D,

5973. SHRI BHOLA MANIJHI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total number of permanent
posts created in 1968 adcording to
cach category for the work charged
staf of Arunachal Pradesh circles ot
C.P.W.D.
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(b) whether all the eligible workers
have been confirmed against these
permanent posts and if not, the reasons
therefor;

(c) whether more permanent posts
have been created after 1968, and it
s0, the number; and

(d) whether the permanent workers
are eligible for any pensionary benefits
and it not, the reasons therefor ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) The workcharged
staff of the Arunachal Pradesh Admi-

nistration do not form part of the
CPW.D workcharged establish-~
ment They aie under the adminis-

trative control of the Arunachal Pra-
posts were created for the workcharged
stafi of the Admunistration in 1968,
Number of permanent posts created in
each category 15 given in the statement
attached,

(b)Y Yes

(c) Sirce. alter 1968 no permanent
post has ay yet heen created

(d) Yes.
SIATEFMENT

No of perm.t2nt posts created in 1968
in each category

Sth. Post Category No. of posis
No. created.
1  Mohorir 53
2 Surveyor 1
3 Overseer 1
4 Chowkidar 25
S Sweeper 7
6. Blacksmith 3
7 Carpenter 2
8. Jugah for Carpenter i
9. Fitter Mistry 3

10. Jugali for water supply Fitter 1

11. Road Roller Driver 1

12. Pump Driver 1

13. Handyman 1

' Total 100
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SURPLUS AND DEFICIT STATES IN
FOODGRAINS

5974. SHR1 SHANKERRAQ SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state ;

(a) which States in India are sur-
plus and which are deficit in normal
years in rice, wheat, jowar and bajra;
and

(b) what is the extent of surplus or
deficit in each category of these food-
grains in each State ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): (a) and (b). It is not possi-
ble to indicate cereal-wise which States
are surplus or deficit. However, on
the basis of experiencc of recent years,
some of the States like Punjab,
Haryana, Uttar Pradesh, Andhra Pra-
desh, Tamil Nadu, Madhya Pradesh,
Orissa and Rajasthan, can be treated
as surplus.

QUANTITY OF FOODGRAINS GIVEN IN
EacH STATE PER ADULT PER MONTH.

5975. SHRI SHANKERRAO SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) what was the quantity of food-
grains given in each State in per adult
per month during (i) November, 1973
(ii) January, 1974 and (iii) February,
1974 outside rationed areas;

(b) whether there is a public de-
mand for increasing this quota in
Maharashtra and Gujarat; and

(c¢) what attempts have been made
by the Central Government to meet
this public demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB p.
SHINDE) : (a) to (c). Allotments of
foodgrains from the Central pool are
made to States every month after
taking into account the overall availa-
bility, the relative needs of the States,
market availabilities and other relcvant
factors. Distribution within the State
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is the responsibility of the State Gov-
ernment. Issues through fair price
shops are intended to supplement the
availability in the open market. Since
the supplies, particularly the per capita
availability in the open market, vary
from State to State, region to region
in a State as well ag rural and urban
areas, no uniform norms have been
fixed for issues through the public dis-
tribution system. It is left to the dis-
cretion of the State Governments to
determine the quantum of issues, de-
pending upon the local condition. Re-
presentations are received demanding
increase in the quantum of foodgrains
in Maharashtra amd Gujarat.

PROCUREMENT TARGET AND ACHIEVE-
MENT OF JOWAR AND BAJRA

5976. SHRI SHANKERRAO SA-
VANT : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) what are the State-wise, procure-
ment targets and achievements of
Jowar and Bajra for Kharif season;

(b) what are the reasons for short
fall, if any; and

(c) what are the targets of procure-
ment for these foodgrains for Rabi
seasom ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) and (b), A statement
is enclosed showing State-wise targets
of procurememt of Jowar and Bajra
and the quantities actually procured so
far during the Kharif marketing season
1973-74. The (procurement season
will continue till end of October, 1974,
Although, the procurement of jowar
and bajra so for is better than the
correspondinyg  position last year, gene-
rally speaking, compared to the targets,
the progress of procurement has been
very slow. Some of the main reasons
for the same are as follows :—

(1) Damage to the crop on account
of late rains, adverse weather condi-
tions at the time of harvesting, infesta-
tion etc. in some States,

(2) High ruling prices
grain in the open market,

of coarse
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(3) General price rise in the case of

other commodities affecting adversely
the pace of procurement

(4) The tendency on the part of
producers and others to hold back the
gramn 1n the expectation of better prices
later in the year

(5) General psychology of scarcity
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(c) Although a few States lke
Maharashtra, Andhra Pradesh, Kar~
nataka etc produce jowar as Rabi

crop also, for the purpose of procure-
ment bajra, ond jowar are mcluded in
the Kharif targets only Hence, there
are no separate targets of these food-
grams during Rab) season

Statement

Targe ts of Jowar and Bajra Procurement and Quantities Actually Procured wpto the End of

March 1974
Khanf Marketing Scason 1973-74
(Figures 1n 000 tonnes)
Name of State Targets of Procurement Quert yesprcctred
Jowar Bayra Jowar Baja
" Andhra Pradesh 100
Guyarat 150 14
Haryana 40
Madhya Piradesh 95 5
Maharashtra 375 25 ¢7 64
Mysore 200 2
Rajasthan 70 150 4 k13
Uttar Pradesh 50 50 29 13
Tamil Nadu 15 5
ToraL 905 420 T T
CoMpr AINT FROM  MAHARASHIRA RF=-  thi loss on acvount of wise material
GARDING WasT:t AND NonN-CovsuMa  and
BLF IMPORTLD FOODGRAINS
(d) if so m what manner and to
5977 SHRI SHANKERRAO HA what  extent during 1972-73  and
VANT  Wailt the Minster of AGRI 1973-74 uft the end of February ?
CULTURL be pleased to state THF MINISTER OF STATE IN

(a) whether Government of Maha-
rashtra have complained to the Centie
that the fookigrains imported from
abroad contain waste and nom consum
able matenal to the extent of 25 per
cent,

(b) whether the complant has been
verified and 1if so, the result of verifi-
cation,

(¢) whether the Government

THF MINISTRY OF AGRICUL~
TURF (SHR!I ANNASAHEBR P
SHINDE) (a) to (d) The requred
information 15 being collected and wall
he laid on the table of the Sabha on
receipt

CREATION OoF § MitLion JoBs 1IN
Forest DEPTT DURING FIFTH PLAN

of 5978 SHRI M S SANJEEVI RAO

Maharashtra have been reimbursed for Will the Minmster of AGRICULTURF
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be pleased to state :

(a) whether Government propose to
create 5 million jobs in Forest depart-
ment during the Fifth Plan period;
and

(b) if so, the main features of the
proposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHR! B. P. MAURYA):
(a) and (b). The primary Forestry

activities to ensure expansion of cm-
ployment opportunities. These are
plantations, silvicuitural works, cons-

truction of roads amd buildings, exploi-
tation of forest produce, their
transport etc.  Additional  activitics
particularly with a view 1o give &
fillip to forest based industries in the
forestry sector, have also been provid-
ed in the Fifth Five Year Plan. All
these activities are labour oriented and
will provide considerable employment.

An outlay of Rs. 172.97 crores
under State Forestry Schemes and
Rs. 47.50 cr. under Central/Centrally
sponsored Forestry Schemes has been
approved for the Fifth Plan period.
With this investment in various forestry
schemes, a number of which are job
oriented, Wide job opportunities are
likely to be created,

SPECIAL PROGRAMME FOR EDUCATIONAL
INSTITUTIONS IN HARIJAN COLONIES

5979. SHR1 B. K. DASCHOW-
DHURY : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether his Ministry have any
special programme under social weciiare
to take grants liberally to educational
institutions in Harijan colonies, both in
the urban and rural areas, particularly
for Harijans who are engaged in un-
clear occupation;

(b) if so, the grants so far made
under the scheme to various States,
State-wise, for the last three years; and

(¢) if not whether Government will
consider to initiate such scheme or
proposal ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) : (a) to( c).
As education is a State subject opening
of schools and the grant of financial
assistance to the educational institutions
including those in the Harijan colonies
slums, etc.,, for sanction of buildings
is the responsibility of the State Gov-
ernments. Schools arc normally opered
based on the needs of localities. Grant-
in-aid rules apply cqually to all schools.
But preference is usually given to
schools located in Harijan colonies,
slums, ctc, tor sanction of buildings
and equipment  grants. 29 Ashram
Schoo's have heen set up <o far for
Scheduled Caste children. The State
Governments also provide various incen-
tives for the cducation ot children
from the backward classes mncluding
Scheduled Caste children,

The schemes ot the Central Govern-
ment in this regard are not directed to
cducational institutions; but to children
of backward classes. The Central schemes
in the Draft Fifth Five Year Plan hav-
ing educational content and relevant to
Scheduled Castes are: Post-Matric
Scholarships, girls hostels, and aid to
Voluntary Organisations. Besides scats
are reserved for them in  Professional
institutioss e.g. 209 of seats in Engi-
neering and Technological institutions
are reserved for children ot backward
classes, of which 15 per cent are for
Scheduled Caste candidates.

NON-AVAILABILITY OF RATIONED ARTIC LES
AT FalrR Price SHop No. 2204

5980. SHRI NAWAL KISHORE
SINHA : Will the Minister of AGRI-
CULTURE be pleased to state :

fa) whether Government are aware
that at Fair Price Shop No. 2204 the
Gole Market branch of the Central
Government Employees Consumer Co-
operative Society Limited all the rationed
articles of food i.e. wheat, atta, rice,
sugar and maize are not available at all
the times;
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(b) the main reasons therefor and
persons responsible for this negligence;

(c) the total number of ration cards
registered at this shop and the total
number of units~cereals and sugar; and

(d) the steps taken or proposed to be
taken to ensure that all the rationed
articles are available at this shop also
at all the times as is available at other
shops in the area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{(SHRI ANNASAHEB P. SHINDE):
(a) Atta, maida and suji werc not
available for some days in March, 1974,

(b) The C.G.E. Consumers Coopera-
tive Society has its centralised procure-
ment and dwstribution system. Though
authorities for specified tood articles are
issued by the Food Supply offices of the
Delhi Administration  to  individual
branches (F.P.Ss) of the society they
deposit the same with the purchase and
sales Executive of C.G.E. Consumers
Coop. Society who collects the articles
from F.C.I. on their behalf. The articles
are thereafter distributed to their bran-
ches according to their convenience.
This entails some delay resu'ting in the
shortage or non-availability of some
specified food articles at some branches.
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(d) The Central Government Em-
ployees Consumers Cooperative Society,
New Dethi has been requested to stream-
line their working to ensure prompt
delivery to their branches.

CONSTRUCTION OF TYPE IV QUARTERS
IN D.I.Z. AREA AND OTHER PARTS OF
DeLnt/NEW DELHI

5981. SHRI NAWAL KISHORE
SINHA :

SHRI R. P. ULAGANAMBI :

Will the Minjster of WORKS AND
HOUSING be pleased to state :

(a) the total number of Type IV
quarters under construction in D.ILZ.
Area, New Delhi and other parts of the
city, separately;

(b) when these quarters are likely to
be completed and ready for allotment;
and

(¢) how many of these quarters are
likely to be allotted to the offices where
separate pool is there for allotting gov-
ernment accommodation and the names
of such offices along with the number of
quarters to be allotted to each such
office ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN

(c) Total No. of Cards = 517 SHASTRI) :(a) and (b), The follow-
Cereal units =5014  ing type 1V quarters are under construc-
Sugar units =2683 tion in New Delhi:

Nos, Location Likely date  of
completion
8 Netaj Nagar . . 31-7-74
152 Masjid Moth . . 31-3-75
36 Sector VIII R.K. Puram 30-9-77
80 Moti Bagh .. 31-5-74
34 Sector 111 R. K. Puram 31-10-74
2 DY.Z. Area 15-5-74
92 D.1L.Z. Area 31-12-74

The quarters will be allotted as soon
as completed in all respects.

(c) Out of the type IV quarters under
construction, 79 quarters are proposed

to be allotted to P & T Department for
vacation of P & T quarters in DIZ area
as the land is required for expansion of
Lady Hardinge Medical College and
Haospital,
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DELAY IN CLEARANCE OF IMPORTED
FOODGRAINS AT MADRAS HARBOUR

5982 SHRIMATI PARVATHI
KRISHNAN Wil the Minister of
AGRICULTURE be pleased to state :

(a) whether clearance of imported
foodgrains from the Madras harbour by

Food Corporation of India remained
slow,
(b) whether meanwhile two other

ships with foodgrains are waiting for
berths, and

(¢) 1 view of the delay in clearance,
how much foodgramns were damaged ?

THE MINISTER OF STATE IN THF
MINTSTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) The clearance of wmported food-
grains from the Madras Harbour which
was adversely affected due to the agita-
tion and strike resorted to by certain
categories of employees of the Railways
and the Food Corporation of India has
since improved.

(b) Towards the end of March, 1974,
and the beginning of April, 1974, there
was only onc wheat ship watting for
berth in the Madras Port The othe
food ship which was waiting at Madras
Port was, after about a week's detention,
diverted to a Kerala Port

(¢) No damage to foodgiains occured
due to slow clearance

~

AITA VORI JAOMAT, GOAAY &
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NUMBER OF EMPLOYRES BELONGING TO
SC ANDST

5985 SHRI AMBESH Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased 10 state

{a) the number of Class I, 11, 1IT and

IV employees in his  Minstry /Depart-
ment,
(a)
Class 1

Total number of Employees 119

(b) Total number of Scheduled Caste
employees

Total number of Scheuuled T11be
__ Employees -

W)

— et — —

ABOLITION OF STATE AGRICULTURE
DEVELOPMENT CoUNCIL IN GUJARAT

5986 SHRI P M MEHTA will
the Minister of AGRICULTURE be
pleased to state

(a) whether Gujarat Government
have abolished the State Agriculture
Development Council set up by the
former Chiet Minister,

(b) if <o, the reasons for abolishing
such counctl,

{c) 1ts functions, and

(d) whether any alternative Council
1s likely to be set up ?

THE MINISTER OF STATE IN THL
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) to (d) The information 1s awaited
from the State Government and will be
laid on the Table of the Sabha as soon
as 1t becomes available
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(b) the number of Scheduled Castc
and Scheduled Tribe employecs out of
the above, and

(c) the number of posts, categorywise,
referred to him to convert the same inio
general vacancies 1 the last three years
for want of Scheduled Caste and Sche-
duled Tribe candidates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FDUCATION AND
SOCIAL WEIFARE AND IN THE

DEPARTMENT OF CULTURF)
(SHRI D P YADAV)
(Tds: l_[ Class 111 C la; l_V )
541 689 310
40 75 62
5 2 8

Nil

ViFrws OF DIRECTOR GFNERAL FAOQ
ON SHORTAGE OF FERTILISER IN INULIA
AND ITS FFFICT ON FOOD PRLDUCTION

5988 SHRI P M MEHTA
SHRI TARUN GOGOI

Will the Minister of AGRICULTURE
be pleased to state

(a) whether the attention o. Govern-
ment has been drawn to the statement
made by the Director General of UN.
Food and Agriculture Organisation, Dr
A Boerma, that India will have to do
with 50 000 tons less fertiliser this year

(b) 1f so, whether he has also stated
that develgping countries will e hit by
the shortage of fertiliser and particularly
India,

(c) whether he has also stated that
less fertiiser could mean a five malhion
tons drop m gram output, and
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(d) whether any assessment has been
made as to how much less fertiliser
India will obtain this year and to what
extent it will reduce the food produc-
tion ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE) :
{a) to (c). A press release of the Food
& Agriculture Organisation quoting
F.A O. officials as having said that in
fndia an estimated <hortfall of | mullion
tons of fertiliser 15 expected 10 1cduce

grain production by some 1€ milhon
tons has come to the notice of the
Government of India. This press ie-

lease quotes the Dircctor General Dr.
A H. Bocrma, as having said that cui-
1ent spring crop prospects in developing
countries are already clouded by sertous
shortfalls in fertiliser,

(d) Since purchases from abroad of
fertilisers for the current year, are still
going on, it is not possible at this stage
to assess the quantum of shortage of
fertiliser or the resultant reduction in
food production.

MFITING OF NATIONAL Foobh ADVISORY
CouncIiL HELD IN MARCH, 1374

5989. SHR1 P. M. MEHTA :
SHR] R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE
be pleased to state -

(a) whether meeting of the National
Food Advisory Council was held on 12th
March, 1974;

(b) if o, what were the subjects dis-
<ussed: and

(c) the decisions arrived at?

THE MINISTER OF STA1E IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(4) to (c). In the Meeting of the
National Food Advisory Council held
on 12-3-74,  the recommendations ot
the Agricultural Prices Commission on
the price policy for rabi foodgrains for
1974-'{5 season were considered. The
gouncxl being advisory in nature, the

embers expressed their views on the
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various aspects of the price and procure-
ment policy of wheat.

TAKE QVER OF MANAGEMENT OF AMRIT-
sAR SUGAR MiLLs BY PuUNTAB
GOYERNMENT

5990 SHRI B. S. BHAURA: Will
the Mimster of AGRICULTURE be
pleased to <tate :

(a) whether Punjab Goverrmeut have
taken over the management of Amritsar
Sugar Mills under the DIR: and

(b) 1f s> the facts thereot ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA) : (a) and (b).
The management ol the vanaspati plant
of Amritsa1 Sugar Mills Co Ltd., Amrit-
sar, which was lying closed since April,
1973. was taken over by the Punjab
Government under the Detence of India
Rules, 1971 The State Government
are m touch with the Central Govern-
ment in regard to the further steps to
be taken.

VICTORIA BRIDGE IN JAMNAGAR, GUJARAT

5991. SHRI D. P. JADEJA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress in regard to con-
struction of a bridge a'ongwith Victoiia
Bridge in Jamnagar, Gujarat; and

(b) when that bridge is likely to bhe
completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 PRANAB
KUMAR MUKHERIEE) : (a) The
proposed Victoria bridge in the Jamna-
gar District, when constructed, would
fall on a local road. 1t, therefore,
fally within the sphere of State activiti-
¢s. According to the information
received from the State Public Works
Department, work on this bridge has
not yet started,

(b) Does not arise at this stage.
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ASSESSMENT OF ‘PROJECT TIGER'
PROGRAMME

5992. SHRI D. P. JADEJA: Will
the Minister of AGRICULTURE be
pleased to state the outstanding achieve-
ments and failures of the ‘Project Tiger
programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): 1. Consent
of the 9 States, e, Assam, Bihar,
Orissa, U.P., Rajasthan, Madhya Pradesh,
Maharashtra, Karnataka and West
Bengal, to implement the Projcct as per
recommendations of the Tash Force,
was obtained. As per this consent the
State Governments agreed to cieate a
corc area of about 300 sq kms f{ree
from all disturbing factois including
stoppage of grazing of domestic cattle
and also to conduct regulated forestry

operations  in areas outside th: core
area.
2. Detailed scientific Management

Plans ot all the 9 Reserves, ¢ g.. Manas,
Palamau, Similipal. Corbett. Rantham-
bhor, Kanha, Melghat, Bandipur and
Sunderbans, were prepared and finalised.
The Project 1 a Plan scheme in the
Fifth Five Year Plan of which adminis-
trative approval of these tiger reserve
schemes commencing from 1973-74 to
1978-79 were issued by the Government
of India. A sum of Rs. 3.59 crores has
been approved in the Centiel  Sector
scheme of the Ministry of Agricu‘ture
for thi project.

3. Field Directors ot all the 9 Tizor,
Reserves were approved by the Govern-
ment ot India. 7 States have appointed
the Ficld Directors and they are in
position  The Field Dirccior of Pala-
mau Tiger Reserve (Bihai; and Manas
Tiger Reserve (Assam) arc als) being
appointed shortly

4. Execution of the scheme has start-
ed in U P., Maharashtra, Assam, Rajas-
than, Karnataka, Madhya Pradesth Due
'to administrative difficultics the scheme
has not started as yet in Bihar and
Orissa. But these States arc contemplit-
ing to give it early start from ist April,
1974-75.
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5. A detailed application tor request of
grants from the World Wildlife Fund
for one million dollars was forwarded
to the WWF Headquarters, The WWF
have donated a sum of Rs. 1,87.472 for
equipment. More funds are likely to
flow during the next year for c¢quipment
and training facilities.

6. No poaching of tigers has been
reported from any of the tiger reserves
during 1973-74 except Kanha Tiger
Reserve. The case of poaching in Kanha
is being enquired into. A case of poach-
ing of a tiger has also been reported
from Pipli block in U.P. This case is
also under enquiry.

MEMORANDUM SUBMITTED BY DELHI
MILK SCHEME OFFICERS ASSOCIATION

5993. SHRI P. GANGADESB :

SHRI PURUSHOTTAM KA-
KODKAR :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether any memorandum was
submitted to him by Delhi Milk Scheme
Official Association wy February, 1974;

(b) if so, contents of the memoran-
dum; and

(c) action taken thercon ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) Yes.
Sir.

(L) and (c). The Memmorandum

cortained suggestions relating to aug-
mentation  of milk  production  and
procuicmant from the D.M'S muk shed.
The Delhi Mi'h Scheme hus considered
the suggestions made in the Memoran-
dum and appropriate measurcs wifl be
taken as and when necessary

SCIENCE [T ACHERS IN CONIRAL SCHOOLS
IN DELHI

$994. SHRI PRABODH CHANDRA:
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

{a) the number of Science teachers
working in Central Schools in Dethif
New Dethi:
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(b) the number of such Science tea-
chers who have put in more than three
years of service and have not yet been
confirmed; and

(c) the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) Seventy-six,

(b) Eighteen.

(¢) The teachers who have not vet
becn confirmed do not possess the re-
quisite traming/qualifications prescribed
for the post and m a few cascs the
reports regarding the verification of
character /antecedents are awaited.

TAKING AWAY OF SLUM DEPARTMENT
BY DD.A,

5995 SHR! PRABODH CHANDRA:
SHRI M. C. DAGA :

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Slum Department
has been taken away from the Mumici-
pal Corporation of Delhi and handed
over to the Delhi Development Autho-
rity, if so, since when;

(b) whether the Slum Clearance
Schemes being implemented or propos-
ed to be implemented by M.C.D.
will be adopted by D.D.A.;

(c) the new schemes of slum clear-
ance D.D.A. propose to implement
in the mear future;

(d) whether those tenants/licences,
who voluntarily want to cet out of the
declared slums, will be allotted newly
built ouarte~s for slum dwellers and if
not, why; and

(e) whether in view of expeditious
slum clrarance D.D.A  will adont the
policy of demolishing old slum residen-
tial buildings instead of spemding colos-
sal °monnt on the’r <emairs and the
autharsed slum.dwellers will be given
alter *ive recommodatin~ ?
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THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTR) : (a) The work relating to
the slum clearance and improvement
scheme was transferred from the
Municipal Corporation of Delhi to the
Delhi Development Authority by
Govermment of India letter dated the
11th February, 1974,

(b) All transferred works in progress
will be implemented by the Delhj De-
velopment Authority,

(c) New Schemes will be formulated
and implemented by the Dethi Deve-
lopment Authority in due course.

(d) Those eligible for allotment of
slum tencments would as far as possi-
ble, be accommodated in slum tene-
ments,

(e) Both Slum Clearance and Im-
provememt works will be carried on
depending on the re-development
schemes for the areas and availability
of resources,

CeNTRAL HousiNe FAciLimies EXTEND-
ED TO ORISsa

5996. SHR1 BANAMAL] BABU:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the target of housing
facilities during Fourth Plan extended
by the Central Government to Orissa
State has been achieved; and

(b) if not, the reasons for the same?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) and (b). All the
social housing schemes introduced by
this Ministry, except the following
two schemes, are included in the State
sector :—

(i) Subsidised Housing Schemc
for Plantation Workers, and

(1) Scheme for Provision of
Housingsites to  Landless
Workers in Rural Areas,

During the Fourth Plan, Central
assistance to the Government of Orissa
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as also to other State Governments for
various Stute sector schemes, including
housing, was given in the form of
‘block loans’ and ‘block grants' without
being tied to awy specific scheme or
head of development. The State Gov-
ernment was free to determine the
amounts they liked to allocate out of
the block Central assistance for imple-
mentation of any of State sector sche-
mes, according to their requirements
and priorities, Consequently  the
Physical targets for all the housing
schemes included in the Stle sccter
during the Fourth Plan were lo be
determined by the Government of
Orissa themselves, Based on  the
information supplied by the Govern-
ment of Orissa, the target for construc-
tion of houses under the various social
housing schemes during the Fourth
Plan was 6642 against which the likely
achicvement would be 5741 houses.
In addition, the State Government have
utilised special L.1.C. non-Plan loan
for construciion of about 2600 houses.

2. As regards the two Central sector
schemes mentiomed above. the  Subsi-
disged Housing Scheme for Plantation
Workers is nct implemerted in Orissa.
Under the Scheme for Prevision  of
Housc-sites to Landless  Workers  in
Rural Arcis, which was in‘roduced in
October, 1671, projects fcr  provision
of 3349 housc-sites, involving Cemtral
assistance of Rs. 8.40 lakhs, were
approved during the 4th  Plan. The
State Government could not implement
the projects as they were not able to
completc the family-wise survey 1o
determine the number of landless
workers in rural areas, covered by the
Scheme.

TARGET OF EDUCATIONAL  FACILITIES
EXTENDED TO ORISSA DURING
FourTH PLAN

5997. SHRT BANAMALI BABU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased ot state :

(a) whether the target of educa-
tional facilities extended to Orissa State
during the Fourth Five Year Plan has
been fully achieved; and
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(b) if not, what are the reasons for
the same ? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) and
(b). The information is being collect-
ed from the State Government and
shall be laid on the Table of the
House,

VISIT OF SOVIET AGRICULTURAL DE{.EGA-
TION FOR AGREEMENT ON AGRICULTURE

5998. SHRI BANAMALI BABU :
SHRI Y. ESWARA REDDY :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Soviet Agricuitural team:
visited India in March, 1974 10 discuss
and sign protocol on further cooperation
F.tween the two countries on Agricul-
ture:; and

(b) if so, the mature of discussions
held with the delegation and what is the
cutcome ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURFE
{SHR1I ANNASAHEB P. SHINDE):
ta) Yes, Sir. A team of six Soviet
Experts arrived in India on §{th March.
1974, to discuss with the CGovernment
of India possibifities of Soviet assistance
on setting up projects on sheep breeding,
goat breeding and sugarbeet cultivation.

th) The Gist of discussions is con-
tained in the statement attached.

STATEMENT

The Soviet experts got acquainted with.
the arcas of sheep and goat breeding
during their visit to the Sheep Breeding
Farm being built near Sikar, the Artifi-
cial Insemination Centre mear Jaipur,
the Central Sheep and Wool Rescarch:
Institute at Malpura, Rajasthan, the ares
proposed for Sheep Breeding Farm at
Bhaisora in Uttar Pradesh, Dachigam.
and Duksam Sheep Breeding Farms,
Sheep Breeding Centres at Desu, Ahian-
godol in Jammu & Kashmir and also-
visited experimental fields for sugarbeet
cultivation of the Research Centres and’
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Agricultural  Universities at Sriganga-
nagar, Jullundur, Ludhiana, Hissar,
Lucknow, Kanpur and Pantnagar in the
States of Rajasthan, Punjab, Haryana
and Uttar Pradesh as well as enterprises
for processing sugarcane and sugarbeet.

On the basis of studied materials, cli-
matic and economic conditions, exami-
nation of tracts of land at the site and
taking into consideration of Indian spe-
cialists and scientists, the Soviet Dele-
gation camc to the preliminary conclu-
sions that the tracts of land set aside in
the vicinity of Sikar, Rajasthan and
Bharsora, U P. satisty in principle the
requircments for setting up sheep breed-
ing farms for Merino sheep. The Soviet
specialists consider the breeding of Pash-
mina goats of Gornoaltaishy strain pos-
«ible in Jammu and Kashmur. In order
to setile the question of bhreeding goats
of Pridenshaya strain in Rajasthan and
Uttar Pradesh. it is desirable to carry
out experimental work on acclimitization
of these goats.

The Sowviet specialists arc ot the view
that the ccol gical conditions of the
atcas, proposed by Indian side for Kara-
kul sheep breeding do not conform to
the requirements of the breed. Indian
side requested the Soviet side to indicate
the range of agro-climatic conditions
switable for Karakul sheep breeding and
agreed to identify suitable areas for
Karakul <heep breeding. Subject to
surtability of these areas, the Soviet side
will consider supply of Karakul sheep as

envisaged in the protocal dated Novem-
ber 29, 1973,

Accordirg to the accumulated experi-
ence and studv results, obtained by Re-
search Institute and experimental centres
at Agricultural Universities, it 1s possible
to cultivate sugarbeet in Rajasthan.
Punjab, Haryana and Uttar Pradesh.

Nevertheless, seed selection and agro-
technics of sugarbeet cultivation should
be mproved, the research studies in the
development  of technological qualities
should also be expanded. In order to

implement the measures, both sides
ugreed that—

1. deputation of Indian scientists
and post-graduates to research
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institutions of the USSR for
studying research and selection
work in sheep husbandry and
sugarbeet cultivation, as well as
deputation of Soviet scientists to
India for exchange of expericnce;

. Indian side within three months

will make a request and the
Soviet side shall consider the
question concerning visit to the
USSR for on-the-job training at
various farms of a group of
Indian specialists sheep breeders.
vetertanarians, goatbreeders and
sugarbeet breeders.

from
the Indian side, the Soviet side
shall consider the question re-
garding the deputation of Sowviet
specialists on sugarbeet cultiva-
tion, sheep and goat breeding in
the capacity of advisers attached
to the Minwstry of Agriculture in
India  and experts attached to-
governmental agricultural De-
partments /Institutes of States or
the Central Governments;

. The Soviet side shall consider the

question regarding the supply
from the USSR of batches of
nucleus or mother seeds 30 kgs
each of 10 to 15 high yielding
sugarbeet varieties ot Soviet
selection  for testing in various
sul and climatic conditions in
India and inbred lines and other
breeding material for research;

. The Indian side shall examine the

requirement for the cquipment
and machinery, tor sheep and
goat breeding farms, vaccine,
etc. and equipment for research
and development work op sugar-
beet, and convey the same to the
Soviet side and the Soviet side
shall consider and inform the
Indian side within three months
from the receipt of this request
regarding the possibility of these
supplies;

. Deputation of Soviet advisers and

experts in India, visit of Indian
specialists for on-the-job training
in the USSR, supply of seed
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materials, Merino sheep and
goats, as well as supply of re-
quired equipment will be effected
on mutually agreed terms.

RISE IN PRICE OF RICE DUE TO RESTRIC.
TION ON MOVFMENT

5999. Shn P. R, SHENOY : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether the price of rice has been
going up during the last three months;
and

(b) whether restriction on movement
of rice without proper distribution system
is one of the factors contributing to the
price rise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
{a) and (b). There has beemr a rise in
the rice prices which could be partly
seasonal and partly attributable to reduce
market arrivals in the producing States,
speculative hoarding and increase in the
general price level.

REMOVAL OF RESTRICTION ON MOVEMENT
OF FOODGRAINS

6000. SHRI P. R. SHENOY : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether the restriction on the
movement of foodgrains is proposed to
be removed; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). The restrictions on the
inter-zonal /inter-state  movement  of
wheat/paddy/rice are being continued in
the interest of procurement. The restric-
tions on the movement of coarsegrains
between the States was removed as the
procurement in the producing States did
not show any further improvement,

COOPERATIVE SOCIETIES IN TRIBAL
BLocks

6001. SHRI C. K. JAFFER SHA-
RIEF ; Will the Minister of AGRICUL.
TURE be pleased to state :
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(a) whether Government have started
Co-operative Societies in the Tribal
Blocks;

(b) whether these societies are func-
tioning properly; and

Written Answers

(c) the facilities provided to the
Scheduled Castes and Scheduled Tribes
in the State of Karnataka ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) Yes, Sir.

(b) No complaint has been received
against the working of these socicties in
this Ministry. But there is considerable
scope for improving the functioning of
these societies.

(c) Scheduled Castes and Scheduled
Tribes in Karnataka are provided the
same facilities as in other States in the
matter of organisation ot Service Coope-
ratives, primary marketing Cooperatives,
Labour Cooperatives and Labour Con-
tract and Construction Cooperatives.
These Coopcratives play a vital role in
improving the material conditions of the
Scheduled Tribes by replacing the
contractors.

Loss OF RICE DUL TO POLISHING

6002. SHRI C. K. JAFFER
SHARIEF:

SHRI BISHWANATH JHUN.
JHUNWALA:

Will the Minister of AGRICULTURE
be pleased to state :

(a) the extent of loss of rice every
year, State-wise as a result of officials
insistence on ten per cent polishing for
milled rice instead of the percentage
specified by the Union Government; and

(b) the guidelines specified by the
Government of India to each State :

THE MINISTER OF STATE IN THE
MINISTRY OF . AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
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(2) sad (b). Information is being called
from State Governments. The Central
Government has specified under Rice
Milling Industry (Regulation in Licens-
ing) Rules 1959 that the degree of polish
in rice shall not be more than 5% or
less than 3% except in case of rice miiled
for the purpose of export from India.
These Rules extend to the whole of India.

DAMAGE TO RABI CROP IN PUNJAB

6003. SHR] RAGHUNANDAN LAL
BHATIA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether wheat and rabi crops
have been badly hit in Punjab during this
rabi season; and

(b) if so, steps taken by the Centre
in this directions ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). The wheat and rabi crops
were sown in favourable weather condi-
tions, but the cold spell and lack of
winter rains as also the shortage of ferti-
lizer power and diesel oil might influence
the crop. In order to meet the situation,
steps have been taken to augment the
supply of high speed diesel oil for lift
irrigation, besides making more power
available for irrigation purposes in Har-
yana and Punjab by reducing the supply
to Nangal Fertilizer factory.

EFFECT OF INCREASE IN WHEAT Prick
ON COST OF LIVING

6004. SHRI M. M. JOSEPH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether Government
raise wheat price;

intend to

(b) whether any increase in price of
wheat would affect the cost of living
and lead to greater inflation; and

(c) if so, the appropriate action Gov-
ernment propose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
() to (c). The recent increase an-
6—4118/74
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nounced in the nt and issue
pricas of wheat is not likely to have any
significant impact on the cost of living
index, nor is it expected to lead to
greater inflation. It would on the con-
trary reduce the existing subsidy burden
and deficit financing.

KAPURTHALA PLoT IN NEW DELHI

6005. SHRI M. M. JOSEPH : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the Kapurthala plot at
New Delhi belongs to the Kerala Gov-
ernment;

{b) whether in 1939, the former
Government of Travancore placed the
building in the above plot at the disposal
of the Government of India, for War
purposes;

(c) whether Government of India in
their letter No. 3(55)65-L dated 16th
May, 1957 agreed to release 2.164
acres of land out of a total 6 acres of
fand in Kapurthala Plot to this Govern-
ment for the construction of a school by
the Kerala Education Society;

(d) whether the structures on remain-
ing portion of Kapurthala Plot are still
being occupied by the Delhi Police
Authorities; and

(e) if so, when the remaining portion
of land (6 acres minus 2.164 acres)
will be released to the State Govern-
ment ?

THE MINISTER OF WORKS AND
HOUSING (SHR! BHOLA PASWAN
SHASTRI): (a) and (b). Yes, Sir.

(c) Yes, Sir; but in the letter dated
May 16, 1967 and not May 16, 1957.

(d) Yes, Sir.

(e) Eflorts are being made to find
alternative accommodation for shifting
the Police Force from the Kapurthala
plot. As soon as the site is vacated its
possession Wwill be handed over to the
Government of Kerala.
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Pourrt PLaNw OUTLAY POR THE Deve-
LOPMENT OF NATIONAL HIGHWAYS IN
KERALA

6086. SHRI M. M. JOSEPH :
SHR1 VARKEY GEORGE :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

¢a) whaether the Government of India
bave approved a IV Plan outlay of
Rs. 16 crores for the development of
National Highways in the State of
Kerala .whereas the works approved
under the IV Plan Programme may cost
about Rs. 28 crores;

{(b) whether the total IV Plan outlay
for National Highways (at the National
fevel) is Rs. 416 crotes and the mini-
mum requirements for National High-
ways works of the State were cxplained
under D.O, Letter dated 31t October,
1973 and letter No. 14733/DI/73PW
dated 30th November, 1973 sent to the
Union Minister for Shipping and Trans-
port;, and

(c) whether in view of the above the
Minister of Transport and Shipping pro-
poses to allot a fairly good amount for
the development of the National High-
ways during the last year of the 4th
Plan ?

DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIJEE) : (a) No, Sir.
The figure of Rs. 16 crores only repre-
sents the cost of works included origi-
nally in the 4th Five Year Plan for sanc.
tion for the development of National
Highways in Kerala, the actual expen-
diture depending upon the availability
of resources. The total cost of the
works sanctioned so far is Rs. 17 crores.

(b) The total 4th Plan outlay for
National Highways for the country as a
whole was at Rs. 331.28 crores and not
Rs. 416 crores. The actual amount
spent, as per availability of funds has

beon about Rs. 212 crores.

(c) The latest recruitment intimated
by the Kerala Government for 1973-74
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was Rs. 300 lokhw, Keeping in view the
avai'able funds & sum of Rs. 27395
lakhs has finally been sflotted to the
State Government.

SLASHING OF FUNDS ALLOCATED FOR
DEVELOPMENT OF NATIONAL HIGHWAYS
IN KERALA

6007. SHRI VARKEY GEORGE :
SHRI €. K. CHANDRAP-

PAN:

Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the funds allocation for
the development of National Highways
in Kerala State have beenm slashed;

(b) if so, to what extent it has bee1
s'ashed and the rcasons thereof; and

{(c) whether the Central Government
is aware of the fact that it would ad-
versely affect the progress of Natiomal
Highways Oegamsation of the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIEE) : (a) to (c).
Kerala Government's latest requirement
intimated on 23-3-1974 was Rs. 300.00
lakhs. Keeping in view the cut in the
total allocation for National Highway
(Original) works during 1973-74 for
the country as a whole in the context of
the current financial stringency, which
will inevitably slow down some of the
works, a sum of Rs. 273.95 lakhs was
allotted to Kerala Government.

Prosect REPORT ON FisHING HARBOUR,
DHAMARA, Orissa

6008. SHRI ARJUN SETHI: Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether the Project report and
revised cost estimates on the Fishing
Harbour at Dhamara in the District of
Ba'asore, Orissa have been examined;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the time limit and the execution
programmes of the harbour therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(&) Yes, Sir.

(b) The State Government have been
addressed for certain clarifications and

:iditional information. They are await-

{c) The Project would be considered
for sanction taking into account the
economic viability of the Project and
the provision of funds for Fisheries Har-
bours in the Fifth Plan.

ESTABLISHMENT OF REGIONAL INSTITUTE
oF ENGLISH AT BHUBANESHWAR

6009. SHRI ARJUN SETHI: Wil
the M nister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state :

(a) whether the consideration of
establishing a Regional Institute of Eng-
lish at Bhubaneshwar has already been
finahsed; and

(a) if not, the specific rcasons there-
for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D P. YADAV) : (a) and (b). The
question of locating in the eastern re-
gion of the country a Regional Centre
of the Central Institute of English &
Foreign Languages, Hyderabad, was
carefully considered by Government
and, taking all aspects into considera-
tion, a decision was taken to locate it at
Shillong.

REPORT oF THE COMMITTEE ON MINOR
PorT OF CHANDBALI (ORISSA)

6010. SHRI ARJUN SETHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Committee on Minor
Port headed by Brigadier O. P. Narula
have submitted their report on Chand-

bali minor port, District Balasore,
Orissa, and
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(b) if not, the reasows thereof and
the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU~
MAR MUKHERIJEE) : (a) The Com~
mittee have submitted their Repost on
minor ports including Chandbali.

(b) Does not arise,

ORGANISATION TO SAVE FOODGRAINS
FROM INSECTs, RODENTS ETC.

6011, SHRI NATHU RAM AHIR-
WAR : Will the Munister of AGRICUL-
TURE be pleased to state :

(a) whether in spite of the provisions
in Fourth Plan for creating effective
organisation to save foodgrains from
insects, rats and rodents at Central and
Zonal levels, the organisation could not
be raised;

(b) if so, the reasons therefor;

(c) the achievements made by the
save gramn campaign programmes; and

(d) whether Government propose to
take action to run this campaign effec-
tively in future to save the grains
worth millions of rupees ?

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE) :
(a) to (d). The “Save Grain Cam-
paign” scheme has as its obiective, crea-
tion of an awareness of losses incurred
in post-harvest handling and storage of
foodgrains at the farmers', traders’ and
community levels and the popularising
of scientific techniques of storage and
pest control for reducing such losses to
the minimum, A regular scheme for ex-
tensive training, demonstration and pub-
licity was taken up in 1969-70. The
organisational set up consisted of a Cen-
tral Unit at Headquarters and two Re-
gional Teams at Bombay and Patma and
the entire staff had been assembled by
1972. ‘The organisation has recently
been expanded with the creation of four
more Regional Teams at Ghariabad
Bhopal, Hyderabad and Madras.
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2. A large number of improved stor-
age structures have been distributed to
farmers and existing storage structures
with farmers improved. A large num-
ber of stipendiary training courses de-
signed to communicate the latest deve-
lopment in storage technology have been
arranged. There have been short-term
training courses and practical demons-
trations in fumigation, disinfestation
and rodent control. Actual fumigation
has been carried out on a large scale.
For publicising the benefits to be deriv-
ed, various mass communication media
such as radio, television, etc., have been
utilised.

3. These measures have promoted the
adoption of scientific techniques of
handling and storage of foodgrains at
various levels and contributed to reduc-
ing foodgrain losses. It is envisaged to
run this Campaign throughout the coun-
try. The State Governments are also
being asked to step up Campaign activi-
ties so that foodgrains which are pro-
duced at high cost are saved from the
ravages of insects, pests, rodents, birds
and microbes, etc.

EFFECT OF NON-AVAILABILITY OF FER-
TILISERS ON SUGARCANE CULTIVATION
IN KARNATAKA

6012, SHRI G. Y. KRISHNAN:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether non-availability of ferti-
lsers is hampering sugarcane cultiva-
tion in Karnataka and the demands for
sugarcane growers for fertilisers have
not been met; and

(b) if so, the steps Government have
taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
f{SHRI ANNASAHEB P. SHINDE) :
(a) In assessing the requirements of
fertilisers of a State, the area proposed
to be taken up under the different crops,
including sugarcane, is taken into
account. To meet these requirements,
the Government of India allocates the
Sertiliser to the State Government. The
Jistribution of these fertilisers as among
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the different crops and areas is left to
the State Government. Since the over-
all fertiliser availability in 1973-74, has
been below the requirements, it is likely
that the requirements of the Karnataka
Sugarcane growers have not been met
in full.

(b) Efforts arc being made to supply
maximum possible quantities of fertili-
sers to the State of Karnataka.

IMPROVEMENT IN PROCUREMENT OF
FooDGRAINS DUE TO LirTINO oF RES-
TRICTION ON MOVEMENT OF COARSE

GRAIN
6013. SHRI R. V. SWAMINA-
THAN :
SHRI NIHAR LASKAR :

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether after lifting all restric-
tion on inter State movement of
Coarse grains the procurement of
foodgrains has been improved;

(b) if so, to what extent this has
cased the food problem; and

(c) whether any asscssment has been
made i this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. SHIN-
DE): (a) to (c). The restricuons
on the inter-State movement werc
removed as there was no improvement
in the procurement of coarsc grams in
the main producing States. With the
removal of these restrictions the gene
ral availability of these grains is report-
ed to have improved particularly in
the deficit States.

TaMil. NapU GOVERNMENI'S SCHEME

FOR DFVELOPMENT OF EDUCATION IN

RURAL AREAS DURING FiFth  Five
YEAR PLAN

6014, SHRI R. V. SWAMINA-
THAN : Will the Mimister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether Tamil Nadu Govern-
ment recommended various schemes to
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be undertaken in the State during the
Pifth Five Year Plan for the develop-
ment of education in the rural areas;

(b) if so, whether the Union Minis-
try had examined them;

() if so, whether the Mimistry had
accepted them aund had recommended
to the Planning Commission for inclu-
sion in the PFifth Five Year Plan;

(d) if so, how many of them have
been included in the Fifth Five Year
Plan; and

(e) what steps are being taken by
the Education Ministry to help the
State fon the development of educa-
tion in villages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) (a) to {e)
The irformation is being collected and
will be laid on the Table of the Hous..

Route Nos. 59 & 59-A OPERATING
BETWEEN TRINAGAR To CENTRAL
SECRETARIAT

6015. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether Route Nos. §9 and 59-A
operating between Trinagar and Ram-
pura to Central Secretariat, takes
about an hour in reaching the des-
tmation, if so, whether it is mooted to
divert the service vig Patel Nagar and
Shanker Road during peak hours only,
which takes just half the time; and

(b) whether in addition, to clear
the evergrowing traffic of Trinagar, 1t
is proposed to extend the existing
Green-Line Service from *“Motinagar
to Secretariat” to “Jakhira to Secre-
tariat” ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] PRANAB KU-
MAR MUKHERJEE) : (a) and (b).
It takes the buses plying on routes
No. 59 & 59-A about fifty minutes to

1896 (SAKA) Written Answers 166

cover the journey from Trinagar/
Rampura to Central Secretariat. At
present, there is mo proposal to divert
the bus services on the above routes
via Patel Nagar and Shanker Road.
However, in order to reduce the
journey time, D.T.C. is considering
whether it is feasible to link the
above localities to Anand Parbat or
Moti Nagar with shuttle or feeder ser-
vices. Green Line Bus Services are
operating to Central Secretariat from
Anand Parbat/Moti Nagar at a ten
minute frequency,

INTRODUCTION OF GREEN LINE ROUTES
rROM RAMPURA TO CENTRAL SECRE-
TARIAT

6016. SHRI MUKHTIAR SINGH
MALIK :

SHRI KRISHNA CHANDRA
HALDER;

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether some additional Green
Line routes have been introduced in
the city of Delhi recently;

(b) whether thousands of employees
residing at Lawrence Road, Trinagar
and Rampura have been facing a great
hardship in reaching their offices near
Central Secretariat for want of convey-
ance; and

(c) whether Government propose to
introduce a Green Line Service from
Rampura to Central Secretariat via
Moti Nagar to enable these employees
to reach Central Secretariat in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-

MAR MUKHERJEE) : (a) Green
Line but services from Central
Secretariat to nine different localities

in the capital were introduced by Delhi
Transport Corporation in the first fort-
night of March, 1974.

(b) No, Sir. All the three arcas are
presently connected with Cemtral Secre-
tariat by direct services of the Corpora-
ton.
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(c) No, Sir. However, when the
overall re-structuring of routes is drawn
up and implemented, necessary feeder
services will be provided for these
localities.

SANCTION OF DRAFT AGREEMENT FOR
CONSTRUCTION OF BRIDGE ACROSS
HOOGHLY

6017. SHRI JYOTIRMOY BOSU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Hooghly River Bridge
Commission, which is the statutory
authority for the comstruction of the
new bridge across the Hooghly river at
the Princepghat in Calcutta, has in its
latest communication, urged the Union
Goverament to expedite the final sanc-
tion of the draft agreememt which the
H.R.B.C. will sign with the West German
Consultancy firm LUA;

(b) if so, the text of the said draft
agreement; and

(c) what action, if any, is being
taken by his Ministry on the communi-
cation from the HRBC ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) to (c).
THE RHBC-—(Hooghly River Bridge
Commissigners) only wanted to know
when their request for clearance by
the Foreign Iavestment Board from
the foreign exchange angle to the
engagement of the foreign consultants
was going to come up before the Board
and wanted this mntter to be expedit-
ed. The required clearance has since
been given by the FIB for the agree-
ment of M/s Freeman Fox and Part-
ner Private Ltd.,, U.K. as consultants
o the contractors (M/s Bhagirathi
Bridge Construction Company and that
of M/s Leonhardt Andra Und Partner,
West Germany, as consultants to the
HRBC. The State Government have
been appraised of this clearance and
further action now rests with them,
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Bunomg o 12 Carco SHirs oF
17,200 pwr ror MogUL Lineg v
HINDUSTAN SHIPYARD

6018. SHRI JYOTIRMOY BOSU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Hindustan Shipyard
has backed out of its commitment to
build 12 Cargo ships of 17,200 dwt
each for the Mogul Line; and

(b) if so, on what grounds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIJEE) : (a) and (b).
Hindustan Shipyard Limited cancelled
on 17-11-1973 the contract with
Mogul Line Ltd., for building 12 ships
of 15,000 DWT each on the ground
that the contract had become non-
operative in the absence of a firm order
and non-payment of first order instal-
ment. The price fixed according to the
prescribed formula was not acceptable to
the Shipyard because the prices of
ships had in the meantime gome up
considerably and the price fixed for the
Mogul Line ships required to be re-
vised on the basis of prevailing sale
prices of ships, and M/s. Mogul Line
did not agree to reconsider the price
revision. Subsequently a new agree-
ment has beexx arrived at, according to
which H.S.L. will now build for
Mogul Line 11 ships of 21,500 DWT
Pioneer Class instead of 12 ships of
15,000 DWT each,

INHABITANTS OF JHUOGI AND SiLuma
mw  Deun

6019. SHRI K. M. MADHUKAR:
SHRI R. N. BARMAN :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether a maior section of the
population of Delhi live i Jhuggis or
slums;

(b) whether Government have made
any survey on this;

(c) whether Government can furnish
information regarding the total inhabi~
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tants of the jhuggis with the names of
the areas with their population; and

{d) whether Government have teken
any step to house them in proper
dwellings ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI1) : (a) A large section of
population of Delhi is lwving in such
areas.

(b) and (c). A survey of jhuge:
jhonpri settlements 18 being conducted
by the Town and Country Planning
Orgemisation and necessary information
would be available only after the sur-
wy is completed.

(d) Plots/tenements have been pro-
vidad to mbout 50,000 jhuggi jhonpr:
dwellers under the Jhuggi Jhonpn
Removal Scheme being implemented
by the Dethi Development Authority.
Slum clearance and re-housing is also
undertaken under Slum  Clearance
Scheme, and tenements are provided
to cligible stum dwelers,

SALARY TO HOSTEL STAFPF OF DELMI
UNIVERSITY AND ITS AFFILIATED
COLLEGES

6020, SHRI CHANDRA SHE-
KHAR SINGH : Wili the Miaister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the hostel staff of the
Delhi University and its affiliated col-
leges, are getting a very low salary;
and

(b) if so, the facts thereof and the
steps proposed to be taken to improwe
the situation ?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (PROF. S, NURUL
HASAN): (2) and (b). Information
is beimg collected and will be laid on
the Table of the Sabba.
CONSTRUCTION OF NATIONAL HIGHWAY

FROM NEPALOANJ TO AHMEDABAD

6021, SHR1 B. R. SHUKLA:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Uttar Pradesh Gov-
crament heve sent for approval the
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scheme of constructing a National
iﬁghway from Nepalganj to Ahmeda-
ad;

(b) if so, when the work is likely
to start; and

(c) whether an all weather road
bridge over river Ghagra of Ghagra-
ghat is to be constructed in the Fifth
Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) to (c).
The Governmemt of Uttar Pradesh
have proposed inclusion of the Nepal-
ganj-Ahmedabad road, along with some
other roads, in the national Highway
System during the 5th Five Year Plan.
The proposed road bridge over the
river Ghaghra at Ghaghraghat would
fall on this road. The proposals of
the Uttar Pradesh Government have
been noted for consideration along with
symilar other proposals while finalising
Fifth Plan proposals, keeping in view
the available fands, the inter-se priori-
ty of individusl proposils om an all-
India basis and the extent to which
cach proposal satisfies the criteria Iaid
down for the classification of roads s
national Highways. As the Fifth plan
s stifl in a preparatory stage, it is
premature to indicate at this stage the
extent to which a particular road and/
or the bridge will be incloded in the
National Highway system during the
Sth Five Year Plan and, if so, when
the comstruction would start.

faen w77 W WrETW qrAAr & Awniy
we WX« gl
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¢, wod wmwie fean e fow wifer
w fret Tt ;.
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ExrorT OF SUGAR TO U.S.A.

6025. SHRI NIHAR LASKAR :
SHRI TARUN GOGOI:

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) how much sugar India is export-
ing annually to U.S.A.; and

(b) the sugar supplied during the
last three years, year-wise ?

THE MINISTER OF STATE
IN THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) About 71/73 thousand tonne,

(b) Year Quantity exported
(Tonnes)
1971 71,273
1972 73,427
1973 71,800

INTRODUCTION OF GRAIN Tax

6026. SHRI NIHAR LASKAR -

SHR1 TARUN GOGOI :

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Union Government have
taken the final decision to introduce
the grain tax;

(b) if so, what are the broad outlines
of the proposed tax;

(c) when the fipal decision is likely
to be taken; and

(d) whether the State Governments
bhave been consulted ?

THE MINISTER OF STATE
IN THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHIB P.
SHINDE) : (a) to (d). No such pro-
posal is under consideration.

RISE IN PRICES oF COARSE GRAINS DUF
TO LIFTING OF RESTRICTION ON 1ITS
MOVEMENTS

6027, SHRI NIHAR LASKAR:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether after 'removal of ban
on the Inter State movement of coarse
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grains the prices of coarse goaing bave
gone very high; and
(b) if so, to what extent?

THE MINISTER OF STATE
IN THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHIB P.
SHINDE) : (a) and (b). After the
removal of movement restrictions the
prices of ooarse gramng have generally
registered a fall in all the deficit states

and a mixed trend in some surplus
areas.
Firta FIvE YEAR PLAN  ALLOCATION

FOR EDUCATION IN AssAM

6028. SHRL NIHAR LASKAR:
SHRI TARUN GOGOI :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) the amount allotted duting the
Fifth Five Year Plan for the improve-
ment of education in the State of
Assam; and

(b) what are the main proposals
Union Government are making in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) : (a) The
Fifth Five Year Plan is yet to be
finalised.

(b) Proposals for Education in the
Fifth Five Year Plan as approved by
the Standing Committee of the Central
Advisory Board of Bducation are con-
lained in the publication eatitled ‘Central
Advisory Board of Education Standing
Committee Proceedings copies of which
are available in the Parliament Library.

REPORT OF THE NATIONAL COMMISSION
ON AGRICULTURE

6029. SHRI SAT PAlL KAPUR:

SHRI R. P. ULAGANAMBI:

Wifl the Minister of AGRICUL-
TURE be pleased to state ;
(a) whether the National Commis-

sion on Agriculture has submitted its
report to Government; and

AMIL 5 V5
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{b) if 30, the main features thoreof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) and (b). The National
Commission on Agriculture has not so
far submitted its final Report. It has
however, already submitted 18 Interim
Reports. A list of Interim Reports is
given 1n the attached statement,

Statement

1. Interim Report om Multiplica-
tion and Distribution of Qua-
lity Seed pertaining to High
Yielding varieties and Hybrids
of Cereals,

[8)

. Intenm Report on Some As-
pects of Agriculture Research,
Extension and Training.

3. Interim Report on Fertiliser
Distribution.

4. Interim Report on Credit Ser-
vices for Small and Marginal
farmers and Agricultura} Labo-
urers.

5. Interim Report on Milk Pro-
duction through Small and
Marginal Farmers and Agricul-
tural Labourers.

6 Interim Report on Establish-
ment of Agrafmeteorological
Divisions in Agricultural Uni-
versities.

7 Interim Report on House Sites

for Landless Agricultural Labo-
urers.

8. Interim Report on Potato Seed.

9. Interim Report on Soil Survey
and Soil Map of India.

10. Interim Report on Production
Forestry-Man-made-Forests,

11, Interim Report on Organisa.
tional Aspects of All-India Co-
ordinmated Research Projects.
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12. Interim Report on Modernis-
ing Irrigation System and Inte-
grated Development of Com-
manded Areas.

13. Interim Report onr  Whole-
Village Development Program-
me,

14. Interim Report on Organisation
and Functions of the Commo-
dity Development Councils and
Directorates.

15. Interim Report on Reorienta-
tion of Programmes of Small
Farmers and Marginal Farmers
and Agricultural  Labourers
Development Agencies.

16. Interim Report on Poultry,
Sheep and Pig  Production
throueh small a~d Marginal
farmers apnd Agricultural Labo-
urers for Supplementing their
income.

17. Interim Report on Sericulture.

18. Interim Report on Social Fores-
try.

TRIPARTITE MERTING CONVENED 1IN
TAMIL NADU ON SUGAR

6030. SHRI M. R. LAKSHMIi-
NARAYANAN : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government of Tamil
Nadu convened any Tripartite meeting
between Sugarcame  Growers  and
Management of Sugar Factories on the
representation of Tamil Nadu Sugar
cane Growers Association Action Com-
mittee for the season 1973-74;

(b) if so, the outcome thereof; and

(c) the price fixed for each factory
including cooperative factories ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P, MAURYA):
(a) and (b). Information has been
asked for from the Government of
Tamil Nadu and will be laid on the
Table of the House as soon ag it s
received,

(c). A statement showing the mini-
mum cane prices statutorily fixed by
the Government of India for each
factory in Tamil Nadu and also the
prices reported to be actually paid by
them during 1973-74 is attached.

(Figures in Rs. per quintal) 1973-74

Name of the factory
1

Minimum Sta- Prices being paid as
tutor:é cane price repgncd by factories

LA O o

Aruna

Madurantskam (C»op)

Thiru Arooran ..

Nellikuppam .. .. .. ..
Lalgudi

Cauvery ..

Pugalur

819 9-53

8-75 9-53

800 925

809~ 900

8-56 10 00

800 8-50 (will pay Rs,
9-25 as finance
permits).

8-00 800 (payment of ad-
ditional  price
under negoti-

ation).
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1 2 3
8. Salem (Coop) 828 878
9. Madura 8-09 859
10. Amravathi (Coop) 800 850
11. Sakths 885 9:50 4+ 0-50 for
special  variety
of cane.
12. Villupuram 8:38:10 78 & 38 1078 transpcrt
subsidy,
13. Ambur (Coop) 856 8 50 to 1010
14. Allanganaliur 866 9-16
15. Kallakurichs (Coop) 8-00 935
16. Dharampur: (Coop) 8-85 935

PRICE OF SUGARCANE PAID BY SUGAR
FACTORIES IN TAMIL NADU DURING LAST
THREE YEARs

6031. SHRI M. R. LAKSHMI-
NARAYANAN : Will the Minister of
AGRICULTURE be pleased to state .

(a) the actual price paid by each
sugar factory to the growers per tonne
of sugarcane plus transport subsidy,
harvest charges or in any other form
during the last three years in Tamil
Nadu;

(b) whether Government consider
that there is a difference of price in
each factory; and

(c) if so, the reasons thereof and
reaction of the Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) A statement showing the infprma
tion, as received from the factories, 1
attached.

(b) There was a difference in prices
actually paid by different factories dur-
ing 1971-72 and 1972-73,

(¢) The Central Government notifies
only the minimum prices and any
prices higher than notified ones can be
paid by the factories. However, none
of the factories was reported to h.avc
paid during the last three years, prices
fower than the motified prices.

Statement
(Figures in Rs. per tonne)

NamcIO!' the factory 1970571 197%-72 197%‘-73
1. Ambur 7370 80 00 to 90.00 96 -00*
2. Madurantakam 73 70 8500 . 95-30
3. Chiru Arooran 73 70 85 00 8750
4. Nellikuppam 73-70 8500 8810
5. Lalgudi 7370 8500 95-00 to 10000
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(1) 2) Q) @
"6, Cauvery .. 7310 £0 00 to 92-50
85 00
7. Pugalur 7370 85 -00 9910
8. Salem 7320 85 -00 90 30 to 95-30
9. Madura 73 70 8500 98 -20
10. Amravathi - 7370 8500 to 95 30 to 100 00
87-00
11. Sakth: 73-70 to 100 -00 to 115-00 to 12000
83-70 105 -00
12. Villupuram 7370 80 00 8660 + 500 Trans-
port subsidy
13. Aruna 7370 7570 99 -00
14. Allanganaliur 7370 8500 100 00
15. Kallakurichi 7370 7570 93 :50
16. Dbharampuri Did not start. 85-00 90 00

pe—

*Government of Tamil Nadu has been approached for sanctioning payment of

additional cane price.
ESTIMATE OF INSECT AFFECTED
AREAS
6032 SHRI D. B. CHANDRA
GOWDA :
SHRI M. S. PURTY:
Will the Mmister of AGRICUL.-

TURE be pleased to state :

(a) whether Governmept have made
any estimate of the insect affected areas
in various States; and

(b) if so, efforts made by Govern-

ment to save as much as possible of
the insect-affected gram cropg in various
States ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) In the current agri-
cultural year some areas in Bihar,
Haryana, Kerala, Punjab, Maharashtra
and Uttar Pradesh were affected by
pests i an epidemic form. Details of
insect affected areas in varioug States
are ay follows *

Name of the State

Name of insect and

Area reported to

crops affected be affected
(1 hectares)

Kerala Brown hopper on padds 1,34,000
uU.P
Bthat

Pynila on sugarcane 9,11,000
Haryana '
Punjab
Bihar . Pod borer on gram 39,000
Maharashtra ., Midge on jowar 8.90,000
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(b) An area of 39,000 hectares
under gram in Bihar was affected by
Pod Borer pest and the extent of
damage was from 5% to 20%. The
State Government had taken control
measures by ground spraying of chemi-
cals. An officer of the Directorate
of Plap Protection, Quarantine and
Storage was immediately deputed to
conduct a joint survey of the affected
area along with State Government Plant
Protection Officer. On the basis of
this survey, control measures were in-
tensified by the State Government.

CENTRAL APPROVAL FOR SETTING SEED
CORPORATION IN BIHAR

6033. SHRI M. S. PURTY :
SHRI JAGANNATH MIS-

HRA :

Will the Mimister of AGRICUL-
TURE be pleased to state :

(a) whether the Central Government
has given its approval to the State of
Bthar for setting up a Seed Corpora-
tion in the State of Bihar; and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) and (b). No proposal
for setting up a Seed Corporation has
been received from the Government of
Bihar.

BumpPer CoTTOoN CRrOP

6034. SHRI M. S. PURTY: Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether there is a hope of bum-
per cotton crop in the country during
the current year; and

(b) if so, estimates, State-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): (a) and (b). Firm estimate
of area and production of cotton for
1973.74 would become available after
the close of the Agricultoral year ie,
sometimz2 in July-August. 1974. However,
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according to avaitable indicatioms, the
prospects of cotton production are
generally good this year,

INCREASE IN BUs FARES IN TRE
CAPITAL

6035. SHRI M. KATHAMUTHU :
Will the Minister of SHIPPING AND
AND TRANSPORT be pleased to
state :

(a) whether Government have decid-
ed to raise the bus fares in the Capi-
tal; and

(b) if so, the facts
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERIEE) : (a) apnd (b).
The Delhi Transport Corporation has
been suffering losses since 1963-64 and
one of the main reasons for these loss-
es is that there has been no increase
in bus fares after 1964, although the
cost of operation has risen considera-
bly am account of rise in prices of
bus chassis, spare parts, tyres, fuel etc.
and increase in the wages of employees.
A proposal to raise the D.T.C.’s
fare structure, so as to cover at Jeast
a part of the present losses, is under
consideration. Government are of the
view that it may be appropriate to
introduce the revised fares after there
has been some improvement in the
bus services in the capital so that an
unduly heavy burden may not be cast
on the travelling public, on account of
fare revision,

ALLOTMENT oF DEVELOPED PLOTS TO

THE MEMBERS or THE House BuIiLD-

ING COOPERATIVE SOCIETIES IN DrrLmi/
New DeLH1

6037. SHRI R. N. BARMAN:
Will the Minister of WORKS AND
HOUSING be pleased to state ;

(a) the number and names of House
Building Cooperative Societieg in Dethi/
New Dethi which have members on
their waiting lists and developed plots
pending for allotment to their mem-
bers; and

thereof and
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(d) why these developed plots are
not being afotted to the members on
the waiting list ?

THE MINISTER OF WOBRKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : (a) The information is
given in the attached statement,

(b) The cases of Navjiwan, Govern-
ment Servants and Lok Sewak Co-
operative Societies are being processed
for allotment of plots to the members
in the waiting list,

The waiting lists submitted by Adarsh
Bhavan, Sva-Avalambi, Low Group
Government Servamts and Chander
Nagar Co-operative Housing Building
Societics are under scrutmy.

The case of Gujranwaka Co-opera-
tive Housing Society for allotment of
plots to members in the waiting list
will be considered after all the mem-
bers on the active list of the Society
are accommodated.

The cases of the remaining
societies are sub-judice.

three

Statement

S. No Name of the Sociery.

1. Navjiwan Cooperative House

Buillding Society.

2. New Friends Cooperative House
Building Society.

3. Government Servants Coopera-
tive House Building Society.

4, Anand Niketer Cooperative
House Building Society.

5. Lok Sewak Cooperative House
Building Society.

6. Gujranwala Cooperative House
Building Society.

7. Adarsh Bhawan Cooperative
Buwiding Society.

8. Sva-Avalambi Cooperative House
Building Society.

9. Low Income Group Government
Servants

€ooperative  House
Building Society.

186

30. Chemder Nagar Co-operative
House Building Society.

Pl. Supreme Court Bar Co-opera-
tive House Building Seciety.

REQUEST FROM SRI LANKA FOR Sugar

6038. SHRI R. N. BARMAN ;

SHRI S. A. NURUNGA-
NATHAM

Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Sri Lanka Government
have recently requested the Indian
Government for the supply for sugar
to meet the shortage; and

(b) if so, reaction of the Govern-
ment of Jndia thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHR1 B. P. MAURYA):
(») Yes Sir.

(b) A contract has been concluded
to sell 10,000 tonnes of white sugar to
them,
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Cut/EconoMy IN CENTRAL  SAVING
POOL OF SHIPPING AND TRANSPORT
MINISTRY

6040. SHRI BIRENDER SINGH
RAO : Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) the cut or economy to be effect-
ed in the Ministry of Shipping and
Transport under the Central Saving
Pool in respect of plan and nox-plan
«tems; and

(b) the schemes/projects likely to be
deferred as a result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE) : (a) and (b).
Ag the Budget for 1974-75 is yet to be
passed by the Parliament, the question
of effecting any cut/economy in res-
pect of plan and non-plan items docs
not arise at present

CENTRAL  SAVING

ECONOMY UNDER
AGRICULTURE

PooL IN MINISTRY OF

6041. SHRI BIRENDER SINGH
RAO : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the cut or economy proposed to
be effected in the Ministry of Agricul-
ture under the Central Saving Pool in
respect of plan and non-plan items;
and
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(b) the schemes/projects likely to be
deferred as a result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) There is no proposal
at present for cut or economy in the
budget provisions for 1974-75 in res
pect of Plan and non-Plan items,

(b) Does not arise,

SALE AND PROFIT OF SUGAR MILLS IN
PRIVATE AND PUBLIC SECTORS DUNNG
LAST THREE YEARs

6042. SHRI BIRENDER SINGH
RAO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the names and mumber of sugar
mills in the private and public sectors,
State-wise, in the country;

(b) the net sales of these mills dur-
ing the years 1971-72, 1972-73 and
1973-74; and

(c) the profits eamed by them during
the same period ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) to (c). A statement showing the
names of sugar factories in different
States in private, cooperative and public
sector, despatches made by them in
1971-72, 1972-73 and 1973-74 (upto
28-2-1974) together with their profit/
losses figures as furnished by the suger
factories for 1971-72 and 1972-73 is
laid on the Table of the House. [Placed
in Library. See No. LT-6651/74}
It is too early for information in res-
pect of 1973-74 to become available.
The figures of profits/loss exclude pro-
vision for taxation and development
rebate/reserves, if any. Further, in
the case of a mumber of sugar factori-
es which have other operations also, it
has not been possible to segregate in-
formation about sugar alone.
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IMPLEMENTATION OF SCHEME FOR (0w
OPERATIVE DAIRIES IN DELHI TO MEET
MILKX SHORTAGE

6043, SHRI SHASHI BHUSHAN :
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 2083 on
the 26th November, 1973, regarding
Cooperative Dairies in Delhi to meet
milk shortage and state :

(a) whether the schemes to start
Dairy Cooperatives around Delhi im
view of the shortage of milk in the
Capital hag since been examined for
implementation during the Fifth Five
year Plan; and

(b) if so, the outline thereof and,
if not when a final decisiop in the
matter is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) and (b). A scheme
for a special dairy extension and cattle

development project for the milk shed
area of the Delhi Milk Scheme has
been prepared by the DMS. It s

intended to utilise the funds generated
under the WFP Projects 233 ard 348
amounting to Rs. 53.97 lakhs. The
objectives of the scheme are detailed
below:—

(i) To bring about the develop-
ment of milch cattle in the
milk-shed area of the Delhi
Milk Scheme;

(ii) To improve the economic
status of the milk producers
and to provide essential faci-
litics to them;

(iii) To strengthen the existing
Milk Producers’ Cooperative
Socictics and encourage the
formation of m2w ones;

(iv) To chapnelive addition quanti-
ties of milk to the DMS in
order to meet the require-
ments of the consumers of
the metropolitan city.
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2. The benefits under this scheme
will primarily be available to the milk
producers and their cooperative socie-
ties which undertake to supply assured
quantities of milk throughout the year
to the Dethi Milk Scheme. This will
cover the districts of Meerut and
Bulandshahr in U.P., Gurgaon, Rohtak
and Karnal in Haryana and Bikaner,
Alwar and Bharatpur in Rajasthan.

3. Assistance is proposed to be given,
under the scheme in the form of (i)

working capital loans, (ii) #ncentive
commission to cooperative societies,
(iii) transportation assistance to co-

operatives, (iv) assistance for the
purchase of milk handling equipment,
(v) establishment of milk collection
and testing centres, (iv) #ostallation of
qualitative testing of milk, (vii) supply
of subsidized feed and fodder etc,

4. This scheme has been examined
and the auestion of providing financial
assistance for it is under consideratiog

Sugar  Fraup Costs GOVERNMENT

Rs. Two LAkHs

6044, SHRI SHASHI BHUSHAN :
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No, 2166 on the
26th November, 1973 regarding sugar
fraud costs Government Rs. two lakhs
and state :
since

(a) whether the matter has

been investigated; and

(b) if so, the particulars thereof and
the action taken by Government in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA):
(a) and (b). Yes, Sir. The Central
Excise authority who initiated  the
proceedings in the matter has informed
that it will take some more time to
pass final orders. The proceedings are
quasi-judicial in nature.
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GOVERNMENT's POLICY AND ATTITUDR
TOWARDS ARTISTS, PAINTERS AND
SCULPTORS

6047. SHRI ISHAQUE SAM-
BHALI : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether new artists, painters and
sculptors in a recemt Television inter-
view expressed their dissatisfaction re-
garding Government’s policy and atti-
tudes towards them; and

(b) if so, whether Government have
taken any new measures to provide
them a new opening during Fifth Five
Year Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHR1 D. P. YADAV): (a) At a
programme ecntitled “Group Exhibition’
74" telecast by the Delhi Television
Centre on 14th March, 1974, some
young artists, in the course of their
interviews, made an incidental refer-
ence to inadequate Government recog-
nition and encouragement to the new
and up-and-coming artists and their
needs.

(b) During the Fifth Five Year Plan
period, the Lalit Kala Akademi propos-
es to institute various schemes for the
benefit of new artists.

BoGus RaTioN CARD HOLDERS IN

Dermi
6048. SHRI ISHAQUE SAM-
BHALI :
SHR1I SUKHDEO PRASAD
VERMA :
Will the Minister of AGRICUL-
TURE be plcased to state :
(a) whether 10,000 bogus ration

holders are there in Delhi; and

(b) if so, whether Government in-
tend to take steps to cancel these
cards ?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHR1 ANNASAHEB P.
SHINDE) : (a) and (b) : Action to
cancel the bogus ratiom cards, as and
when detected 18 being taken by the
Delhi Administration It 1s difficult to
give the precise number of ration card
holders

CONTRACT

FOR CONSTRUCTION  OF
SANSADIYA SOUDHA
6049 SHRI D K PANDA

Wwill the Mmister of WORKS AND
HOUSING be pleased to state

(a)whether the contract of construct-
mg the new Parhament Secrctariat
bur'ding was given to M/s Mahendra
Nath and Company,

(h) whether the contract was res
cindad for the fallure of the company
to complete the project according to
time schedule

(¢) 1t so what penalty was imposed
on the said contractor company

(d) whether the said compainy has
been black Iisted and

(c¢) whether the same project has
becenr entrusted to Mr  Suresh Kumar
who was partner of M/s  Mahendia
Nath and Company at the time of res-
cinding the contract ?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOI A PASWAN
SHASTRI) (a) Yes

(b) Yes

(¢) Action was taken under clauses 2
and 3 of the Agreement which provide
for levy of compensation and execu-
tior of the balance work at the work
at the risk and cost of the contractors

(d) No

(e) At the time of rescission of the
contract, Shr Suresh Kumar had power

zf é;t.omey of M/s Mahendra Nath
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DeLay IN CONSTRUCTION OF NATIONAL
HicHwAYs IN ORissa

6050 SHRI D K PANDA Wil
the Mmmster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the construction of
National Highways in Ornssa 1s delay-
ed,

(b) 1f so, the reasons and facts there-
of, and

(¢) whether State Govts have asked
the Centre for help ?

THE DFPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU
MAR MUKHERIJEE) (a) to (¢)
Yes Sir Some works om  National
Highwavs have been deltyed 1n  the
expectation from the State Gowvt  to
reorginise thar P W D for systematic
and guility work observing technical
and financwal requirements  prescribed
by the Centril Govt for which they
hav, bien advised from time to time

DeviiorPMiNT AND PROPAGATION  OF
DrVvNAGART ScriPT

6051 SHRI VASANT SATHE
Will the Mimister of EDUCATION,
SOCIAl WEI FARF AND CULTURE
be pleased to state

{a) whether there 1s a proposal to
devclop and propagate the Devrragan
script as a National «cnipt for all langu-
ages including English,

(b) 1f so, sahent features thereof,

(c) what other measures are propos-
ed for propagating the working know
ledge Devanagan script throughout the
country, and

(d) whether there 15 any proposal
to switch over to more scientific, com-
plete and easy key board of Devnagan
typewniter, and salient features there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
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(SHRI D, P, YADAV) : (a) to (d).
In the Chief Ministers’ Conference held
in 1961, a recommendation was made
to the effect that “a common script
would be a powerful link between the
different languages of India and, there-
fore, a great help in bringing about
integration. Such a common script in
India in the existing circumstances can
only bz Devmagari. While it may be
difficult to adopt a common script in
the near future this object could be
kept in mind and worked for”,

In pursuance of the above recom-
mendation, the Ministry of Education
& Social Welfare have taken various
steps for the development amd populari-
sation of Devnagari script. The script
has been reformed and amplified by
introducing special symbols and dia-
critical marks for representing peculiar
sounds of regional languages for which
no symbols in Devnagari existed amul,
in this connection, the following book-
lets/pamphlets have been published :(—

1. ‘Standard Devnagari’ (English)
2. ‘Parivardhit Devnagari’ (Hindi)
3. ‘Manak Devnagari’ (Hindi)

4, ‘Parivardhit Devnagari Chart’
(Hindi)

5. ‘Manak  Devnagari Chart’
(Hindi)

6. ‘Devnagari Throuch Ages’. to-
gether with its Hindi version

‘Devnagari Ka Kramik Vikas'.

These publications have been widely
circulated among the various States,
Universities w@amd other educational
institutions in India, and an animated
film for popularisation of Devnagari
script has also been brought out.
Efforts will be continued for the popu-
larisation of Devnagari script i the
Fifth Five Year Plan period.

The question of adopting the best
possible key bourd for the Devnagari
typewriter in receiving attention of the
Government,
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PROPOSAL TO BRING OUT “HUSTOXRY OF
FREEDOM MOVEMENT IN INDIA®

6052, SHRI VASANT SATHE ; wilt
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Government have a pro-
posal to bring out “Hwlory of F ee-
dom Movement in India” from 1857
onwards;

(b) if so, the outline of the propo-
sal and the present position of the
project;

(¢) whether after bringing out the
first volume of the “Freedom Move-
ment” the project is lingering without
anv tangible progress amd the reasons
therefor; and

(d) the expenditure incurred by
Government so far on the project and
steps taken to expedite the publication
ot complete history of Freedom Move-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) : (a) to (d).
The History of Freedom Movement in
India has beep published in four
volumes, the last two of which were
relcased by the President on 9th Feb-
ruary, 1973. The books depict the
different phases of the struggle for
frecdom, beginming from the middle
of the eighteenth century A.D.

Details regarding expenditure incurr-
ed by Government on this project are
beirg obtammed and will be laid on the
Table of the Sabha,

NEW ITEM REGARDING LACK OF BItu-
MEN SUBSTITUTE BAFFLEs ROAD
PLANNERS

6053. SHR1I VASANT SATHE:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news item
published in a local daily of 3rd March,
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1974 under the cupliin ‘Lack of bitu-
men substitute baffles road planners’;

(b) if so, what ig the reaction of
the Government thereto; and

{c) what action is being taken in the
matter ?

THE MINISTER OF WORKS AND
HOUSING (SHR} BHOLA PASWAN
SHASTRI) : (a) Yes.

{b) and (¢). The matier concerning
likely shortage of bitumen, if any, is
being duly considered by the Authori-
ties concerned. Due thought 1s being
given to possible substitution by some
other suitable materials or reducing
consumption to the extent possible by
reducing specifications, increased use
of stage construction process etc. 1
case such shortage persists.

ESTABLISHMENT OF SANSKRIT UNIVLR-
SITY IN MAHARASHTRA

6054. SHRI VASANT SATHE: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state :

(a) whether there is a proposal to
establish a Sanskrit Untversity in Maha-
rashtra for the Western India;

(b) if so, the salient features there-
of; and

(c) at what stage of consideration
the proposal stands ?

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION, S5O-
CIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE

(SHRI D. P. YADAV): (a) to (c).
There is no proposal to establish a
Sanskrit University in Maharashtra.
However, the Government has received
@ proposal from the Government of
Maharashtra requesting for the estas
blishment s Maharashtra of a Sanskrit
Vidyapeetha on the hnes of Kendriya
Sanskrit Vidyapeethas. The State Gov-
. ernment has been requested to furnish
details co - cerning the proposal, which
are awaited.
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ADDITIONAL FACILITY AT PoRTs FOR
SMo0TH DISCHARGE OF RAW MaTemIAL
FOR FERTILISER INDUSTRY

6055, SHRI DEVINDER SINGH
GARCHA : Wil the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether in flow of raw materials
for the highest priority fertiliser indus-
try, is beung seriously hampered on
account of inadequate berthing facili-
ties at the ports when the vessals carry-
ing cargo have (o wait for 15 days to
20 days before getting a berth; and

(b) if so, what immediate steps are
being taken to provide additional faci-
lities for the quick discharge of this
bulk cargo which is vitally required by
the fertiliser industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1I PRANAB KU-
MAR MUKHERIEE) : (a) and (b).
The information is being collected and
will be laid on the Table of the Sabha.

PROGRAMME TO COMBAT MALNUTRI-
TION AMONG PRE-SCHOOL CHILDREN

6056, SHRI VIKRAM MAHAJAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given to
Unstarred Question No. 2075 on the
26th Novembe-, 1973 regarding Pro-
gramme to combat malnutrition among
pre-school children and state :

(a) the amount allocated for the pur-
pose for the year 1974-75;

(b) the amount saved during the
year 1973-74 by reducing the number
of feeding days; and

(c) whether programme for the year
1974-75 has been prepared by ali the
States and if so. whether the programme
to feed for full 25 days in a month in
all the States shall be restored ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
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DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) : (a) An
outlay of Rs. 11.65 crores has been
allocated in the State sector by the
Planning Commission for the vear
1974-75 for all Statess and Upmion
Territories for Supplemental Feeding
Programme for pre-school children and
expectant and nursing mothers under
the Minimum Nceds Programme-.

(b) A reduction in the number of
feeding days was considered necessary
not for effecting any saving in expen-
diture, but for confining expenditure
to the funds available. Precise infor-
mation of any possible saving in the
allocated provision in any State is not
available,

(¢) Pre-school feeding programme
was in the Central Sector during the
Fourth Five Year Plan. The Program-
me has been transferred to the
State Scctor under the Mrumum Needs
Programme in the Fifth Plan. The
allocations in the Annual Plan 1974-
75 have been made for all States,
except Haryana on the same basis
as before ie., 300 feeding days a year.
State of Haryana has not provided any
outlay for mutrition during the year
1974-75,

EMPLOYMENT PROVIDED  DURING
OPERATION OR CRASH PROGRAMME
FOR RURAL EMPLOYMENT

6057. SHRI VIKRAM MAHAJAN :
Will the Minister of AGRICULTURE
be pleased to state :

(a) the extent of employment pro-
vided during the operation of Crash
Programmes for rural employment year..
wise; and

(b) the future plans of the Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA) :
(a) and (b). The Crash Scheme for
Rural Employment was taken up 1n
April 1971 for a period of three years
with am annual outlay of Rs. 50 Crores.
The overall ratio of expenditure on
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wages and materials was fixed at 70.30.
Out of the total of Rs, 50 Crores, a
sum of Rs, 35 Crores was thus to be
spent on wages. This would create
875 lakh mandiys of employment per
ycar @ Rs, 4/. per day. The em-
ploym nt generated during 1971-72 and
1972.73 was 789 66 and 461.31 lakh
mandays respoctively, Complete data
for 1973-74 arc not vet available. The
employmecnt generated is, however, ex-
pected once again to cxceed the target
of 875 lakh mandavs. The Crash
Scheme for Rural Employment has not
been included in the Fifth Five Year
Plan.

WIDENING OF PANKHA RoAp, DEeLHI

6058 SHRI CHANDRA SHAILA-
NI : Wili the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether widening of Pankha
Road, the main fecder road to Janak
Puri. the biggest Delhi Development
Authority Colony in Delhi  has  been
sanctioned;

(b) if so, when the work is nkely to
be tahen in hand; and

(¢c) if not, when it is likely to be
sanctioned ?

THE MINISTER OF WORKS AND
HOUSING (SHRT BHOLA PASWAN
SHASTRI) : (a) No, Sir,

(b) Does not arise.

(c) Proposal for widening of Panl_cba
Road has been made in the draft Fifth
Five Year Plan.
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REQUEST FROM WLsr BENGAL FoOR
INCRFASED AILOTMFNTS OF WHEAT
AND RICF TROM APRIL ONWARD

6060, SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the West Bengal Gov-
ernmeryt has a<kcd for inereased allot~
ments of wheat and rice from the
Centre from April onwards in order to
maintain the statutory rationing system
in that State; and

(b) if so, Centre’s reaction to the
request ?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) and (b). The Govem-
ment of West Bengal have been asking
for the imureased allocations of rice
and wheat to meet the requirements
both for statutory and modified ration
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areas. Keeping iy view the overall
availability of foodgrains in the Central
pool, the needs of other deficit States,
the local market availability and other
relevant factors, West Bengal Govern-
ment has been allotted 1.32 lakh
tonnes of rice and wheat for April,
1974 from the Crmr'ral pool as against
1.20 lakh tonnes for March, 1974. In
addition, West Bengal Government ha/e
also been allotted 15,000 tonnes of
coarse grains from the Central pool for
April, 1974,

F.A.O. Dara oN FooD SITUATION IN
INDIA

6061. SHRI RAIDEQ SINGH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether accordirg to the data
teleas~d frem the Food emd Agriculture
Orgamsation of U.N.O. poor harvests
and faod shortages are 1n  prospects
tor 21 countnes mcluding India; and

(b) whether Government concurs
with the data and conclusioms drawn
thereto; and

(c) if not, the reasons why the said
organisation was not asked to intimate
the Government of India of its findings
before relayimg it to U.N.O. 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE) : (a) to (c¢). The F.A.O.
publish an Information Bulletin entitl-
ed ‘Early Warning System for Food
Shortage ‘*which reflects the prevailing
food situation in the world. The
matenial contained in this Bulletin s
based on the information that the
F.A.O. can collect from all sources
including newspapers, visit of F.A.O.
personnel to various countries, reports
of F.A.O. Country Representatives
ctc, Its main purpose is to keep the
F.A.O. and the U.N. system posted
with most uptodate developments on
food situation, without going into de-
taited statist cal review and studies and
also without providing F.A.O. judg-
ment.

The F.A.O. has not released any
data concerning the prospects of poor
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harvests and food shortages in India.
However, o its March, 1974 Bulletin
ot Barly Warning System for Food
Shortages, the F.A.O. has reported
that food supply situation in India is
likely to become more difficult and
additional cereal imports may be need-
ed, The latest Kharif crop estimates
has been put at 66.5 million tonnes as
against the target of 67 million tonnes.
Further it has been stated that Rabi
crop estimate has been reduced from
48 million tonnes to 41 million tonnes
and may be lower, As regards pro-
curement, it has been mentioned that
the procurement of rice wag 3.2 mil-
lion tonnes as against the target of
6.65 million tonnes and the upper
limit of procurement has been estimated
at 3.8 million tonnes,

The data published by the F.A.O.
in their Information Bulletin are the
extimates of the F.A.O. The Final
Bstimates of the production of Kharif
and Rabi Foodgraings will become
available at the end of the agriculture
year i.e. some time in July or August,
1974. On available indications it is
expected that the production of Kharif
Foodgrains this year is sustantially
higher than the Kharif output last year
and the production target of 67 million
tommes is likely to be more or less
achieved. It is top early to give an
estimate of the size of the Rabi crop
during the current season. The Rabi
production during this year would be
influenced by a number of factors.
tocluding favourable conditions of soil
moisture that prevailed at the time
of sowing, deficiency of rainfall during
Januvary-February, 1974, availability of
fertilizers and weather conditions during
the remaining part of the season in the
Rabi producing areas.

SPREAD OF EDUCATION AMONG WOMEN

6062, SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state
whether Government propose to imntro-
duce compulsory and free education
for women upto Secondary Standard in
the country ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAYV) : Education is
free upto secondary stage in Andhra
Predesh, Gujarat, Jammu & Kashmir,
Kerala, Karnataka, Nagaland, Tamil
Nadu, Andaman & Nicobar Islands,
L.M. & A. Islands, Arunachal Pra-
desh, Dadra and Nagar Haveli and
Pondicherry both for boys and girls.
In Madhya Pradesh, Orissa, Rajasthan,
Uttar Pradesh, Manipur and Tripura
educationy is free for girls upto second-
ary stage. Other States have provided
for free secondary education for back-
ward and poorer sectiong of the popu-
lation. Government have no proposal
to introduce free and compulsory
secondary education in wall the States.
Efforts are being comcentrated on the
introduction of free eclementary educa-
tion in all the States in accordance
with the Directive Principles contained
in the Indian Comstitution,

SUPPLY OF GERM INFECTED DRINKING

WATER [N GUJARAT

6063. SHRI P. M. MEHTA : Wil
the Minister of WORKS AND HOUS-
ING be pleased to state -

(a) whether drinking water supplied
in the month of March, 1974 in Baroda
and other parts of the Gujarat State was
germ infected and some of the germs
were visible even to naked eye:

(b) whether the people of these areas
had drawn the attention of the authorities
to this fact but no action was taken;

(c) the reasons for supply of germ
infected water;

(d) whether any enquiry has been
ordered by the Union Government in
this regard; and

(e) if so, the findings thereof ?
THE MINISTER OF WORKS AND

HOUSING (SHRI BHOLA PASWAN
SHASTRI) : The information furnished
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by the Government of Guijarat is as
wnder :

(a) No such instance has been re-
ported to the State Government.

(b) to (e). Do not arise.

12.05 HRrs.

PAPERS LAID ON THE TABLE

MR. SPEAKER : Now, we shall pass
on to the next item,

PAPERS TO BE LAID ON THE
TABLE

MERCHANT SHIPPING (CARRIAGE OF
GRrAINS) RuLEs, 1974,

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI) :

I beg to lay on the Table a copy of
the Merchant Shiping (Carriage of
Grain) Rules, 1974 (Hindi and English
versions) published in Notification No.
G S.R. 248 in Gazette of India dated
the 2nd March, 1974, under sub-section
(3) of section 458 of the Merchant Ship-
ping Act, 1958.

[Placed in Library. .See No.
6638/74}.

LT-

NOTIFICATIONS UNDER ESSENTIAL CoM-
MNDITIES ACT, 1955 AND WILD LIFE ProO-
TECTION AcCT, 1972,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P MAURYA) : I beg to lay
on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6)
of section 3 of the Essential Com-
modities Act, 1955 :—

(i) The Sugar (Price Determi-
nation for 1973-74 Produc-
tion) Second Amendment
Order, 1974, published in
Notification No. G.SR. 128
(E} in GQGazette of India
dated the 13th March, 1974,
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(ii) The Delhi, Meerut and
Bulandshahr Milk and Milk
Products Control Order,
1974, published in Notifica-
tion No. S.0. 226(E) in
Gazette of India dated the
30th March, 1974,

{Pla‘«d in Lbrary .See No. LT-
6639/ 14].
(2) A copy each of the following

No ifivations (Hindi and English
versions) under sub-section (2)
of section 63 of the Wild Life
Protection Act, 1972 :—

() The Wild Life (Stock Dec-
laration) Tamil Nadu Rules,
1974, published in Notifica-
tion No G.SR. 2(E) in
Gazette of India dated the
Ist January, 1974.

(ii) The Wild Life (Transactions
and Taxidermy) Tamil Nadu
Rules, 1974, published 1n
Notification No, G.S.R. 3(E)
in Gazette of India dated the
Ist January, 1974,

[Placed in Library. .See No. LT-
6640/14].

ANNUAL REPORT OF RAJASTHAN STATE
AGRO-INDUSTRIEs CORPORATION LD,
JatpUR FOR 1972-73.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)} :
i beg to lav on the Table a copv of the
Annual Report (Hindi and English Ver-
sions) of the Rajasthan State, Agro-In-
dustries Corpora 1on Limited, Jaipur, for
the year 1972-73 along with the Audited
Ac.counts and the comments of the Com-
ptroller and Auditor General thereon,
under sub-section (1) of section 619A
of the Companies Act, 1956,

[Placed in Library., .See No. LT-
6641/74).
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Junior Doctors’ Strike (51.)
SHRI RANABAHADUR SINGH

(Sichi) : Sir, I had raised a matter....

MR. SPEAKER : Well, you did not
seek my permission. You will kindly sit
down,

SHRI RANABAHADUR SINGH:

Sir, I raiscd this matter on the 12th of
last monih, to seek your guidance, which’
related to the shortage of food in my
constituency. I reques'ed you to prevail
upon the Minister of Food to make some
sort of a statement.

MR. SPEAKER :
other day.

SHRI RANABAHADUR SINGH :
I raised it on the 12th of last month.

N_!R. SPEAKER : 1 shall ask the
Minister to come out with his statement
at the earliest, Now, Dr. Karan Singh,

I shall ask the

12.07 HRs.

STATEMENT re, CALLING OFF OF

STRIKE BY DELHI JUNIOR
DOCTORS

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) : Mr. Speaker Sir, the House
will be glad to know that the Dclhi
Junior Doctors called off their strike in
the afternoon of 6th April on the basis of
the statement made by me in this Hon'ble
House on the 2nd. The Junior Doctors
have resumed work and the hospital
services are fast returning to normal.

ELECTION TO COMMITTEE

RECOMMENDATION TO RAJYA SABHA TO

ELECT MEMBERs To COMMITTEE ON

WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SHRI D. BASUMATARI

(Kokra-
jhar) : I beg to move :

“That this House do recommend to
Rajya Sabha tha! Rajya Sabha do
elect three members of Rajya Sabha
in accordance with the system of pro-
portional represcntation by means of
the single transfer.-ble vo'e to the Com-
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mittee on the Welfare of Scheduled
Castes and Scheduled Tribes in the
vacancies caused by the retirement of
Sarvashri N, P. Chaudhari and Sun-
darmani Patel and Miss Saroj
Purshottam Khaparde from Rajya
Sabha and do communicate to his
House the names of the members so
elected by Rajya Sabha to the Com-
mittec.”

MR. SPEAKER : The question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do elect
threc members of Rajya Sabha in
accordance with the system of propor-
tional representation by means of the
single transferable vote to the Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes in the
vacancies caused by the retirement of
Sarvashri N, P. Chaudhari and Sundar-
mani Patel and Miss Saroj Purshottam
Khaparde from Rajva Sabha and do
communicate to this House the names
of the members so elecied by Rapa
Sabha to the Commuttee.”

The motion was adopted

12.08 Hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1
H. R. GOKHALE) : I beg to move for
feave to introduce a Bill further to
amend the Code of Civil Procedure,
1908, and the Limitation Act, 1963.

MR. SPEAKER : The question is :
“That the leave be granted to intro-
duce a Bill further to amend the Code
o° Civil Procedure, 1908, and the
Limitation Act, 1963,
The motion was adopted

SHRI H. R. GOKHALE : Sir, I in-
trodu-c the Bill,

" *Published in Gazette of India Extra-ordinary Part 11, Section 2, dated 8--74,
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MATTER UNDER RULE 377

REPORTED EXTERNMENT ORDER ON SHRI
RAZ NARAIN BY GOVERNMENT OF BIHAR

SHRI SHYAMNANDAN MISHRA
(Begasarai): Sir, 1 had asked for your
permission 10 raisc a question on the
misuse of D.LR, in the arrcst of Shri Raj
Narain, No doubt, we had passed that
Act, But, that Act has been grossly
misused. My request about this was on
Saturday itsclf.

MR. SPEAKER : Mr. Mishra, 1 chose

only one and that was Shri Shashi
Bhushan’s request. 1 shall look into 1t
again,

ot wfir wuw : G5 Iw AT TEISE
HAL AT T AARNE N A
for = fasy woefY ar@agE

SHRI SHYAMNANDAN MISHRA .
1 wan to draw the atention of the House
to the externment order served on the
souiahst leader, Shri Raj Narain.

MR SPEAKER ' This was done by
the Government of Bihar,

SHRI SHYAMNANDAN MISHRA :
That 1s right. But, the D.I.LR. had been
pased by this House. It is a highly irres-
ponsible and excessive action on the
part of the executive. There was no
question of D.LR, involved. Shri Raj
Narain was proceeding to attend a meet-
ing of his National Executive which was
to be held on the 7th, 8th and 9th,

the
He

His purpose was only to attend
mecting of the national executive.
is a Member of Parhament.

AT AENAA 2 AF AT OOT AWT ¥
A7 § A, 1 U7 SzAr Mfer o}
az @ € § weard faar 3, s
41g &1 sreerrd T £ 4

SHRI SHYAMNANDAN MISHRA :
Would you not ask the Government to
tell us why the Defence of India Rule
is being misused in this blatagrly wrong
manner ? (Inter uptions)
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MR SPEAKER : Now we sha'l take
up further discussion and voting on the
Demands for Grants under the control
of the Ministry of Commerce.

210

DEMANDS* FOR GRANTS
1974-75—Contd.

MinNisTRY oF CoMMERCE—Contd.)

SHRI M. SUDARSANAM (Nara-
saraopet) - Mi. dSpeaker, Sir, while sup-
poitug the demand 10r giants o1 the
Commerce Munistry, 1 compsment Pro-
lessol Challopadhyaya and his team of
ouwers tor lheir excellent achievements
durng the year. Lkxpor s touched an ali-
time mgh at Rs, Ks. 1,961 crores. lhe
export surpluses must be created in a big
way even at sacnfice ol home consump-
tioi. Lo mect the 1antastic ol and tood
buls, 1t 1s must essential that the produc-
t1ion base is tremendously increased on a
war looting, thus c(reating more sur-
pluses. Strikes and loch-outs should be
banned lor five years. Agricultural pro-
duction must be increased considerably
by supplying inputs such as fetihsers,
wa.er etc. Raw materials tor industnal
purposes must also be regularly suppled.
Lieciricaty cuts are hampering production
i a big way. These burdles must be
removed. The need tor a well-defined
and clear-cut export strategy 1s ot para-
mount 1mportance today than ever
betore,

During the first nine mon.hs (April-
December) m 1973-74, exports touched
a figure ot Rs. 1,691 crores which were
higher by about 21.6% than the exports
in the first nine months of last year. On
the other hand, imports have grown at
a fas er rate during this period. Imports
during April—December 1973 were of
the order of Rs. 1,785 croies recording
an inurease of Rs. 548 crores or 44%
as compared to the wmports during the
corresponding pertod of 1972-73. The
various import 1tems which have shown
a steep mse during this period include
wheat, petroleum and pe roleum products,
machinery, fertilisers, chemical clements
and compounds, non-ferrous metals etc.

*Moved with the recommendation of
the Piesident.
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If the present tempo in our exports is
maintained, exports during the financial
year 1973-74 will easily exceed the target
of Rs. 2000 crores fixed by the Ministry
of Commerce and might reach a figure
between Rs, 2100 and 2200 crores,

There are press reports that the
Ministry of Comm.rce, the Ministry of
Plaaning and the Planning
Commission have fixed a provisional ex-
port target of Rs. 2500 crores for the
coming year, that is, 1974-75. While
the details of this are not yet available,
a higher export target has become neces-
sary in view of our mounting import bill
necessitated by the abnormally high
«rude oil prices and the sharp increase
all over the world in the prices of several
important items like steel, fertilisers,
non-ferrous metais and chemical pro-
ducts etc,

Judging by the performances of 1972-
73 and 1973-74, the target of Rs. 2500
crores contemplated for 1974-75 appears
¢o be within our reach. Our effort should
be to earn more and more free foreign
exchange rather than rupee resources.
This will mean the intensification of our
export efforts in countries other than the
East European countries with which we
are having rupee paymen. arrangements.
The Minsstry of Commerce should imme-
dialely 1dentify those products in which
we have an advantage in the world mar-
kets n the short run on account of the
changang world trends. Similarly, those
items which have prospects in ihe long
run should al o be idantified for the bene-
fit of the exporters. Export production
should not be allowed to suffer on any
account because the imports of many
essential items stand in danger of be‘ng
slashed. We should gear up our export
<fforts to neighbouring countries in Asia
and the Middle East where we have some
freight advantage,

As an integral part of the strategy to
claim a larger share in the world export
market, Ind’a should try and arrive at
some agreements with Ceylon and East
Africa for tea and with Australia and
the Latin American countries etc. for
iron ore. These agreements will help
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to regulate the international supplies and
benefit India to increase the Unit value.

A separate Department of Export pro~
duction has been created in the Ministry
of Commerce to take care of var.ous as-
pecis connected with augmenting produc-
tion for cxport purposes. It is a very
welcome step and the Ministry should
be congratulated on this. References to
thss newly created Department may be
scen on page (it), 14, and 43-46 of the
Report circulaled by the Commerce
Ministry, On pagc (i1) it has been men-
tioned that it has been decided to cons-
titute an Ind a Intenational Trade Fairs
Authority to facilitate the marketing,
publicity and eaport promotion of Indian
products. However, no details are given
anywhere about this proposed Authority.
On pages 25-27, a brief review is made
of the facilities available in the field of
export finance. This large'y relates to
the working of the Industrial Develop-
meat Bank of India and the ECGC. A
suggestion is there now before the Minis-
try of Commerce to set up an Export
Bank of India to help the exports of
non-traditional items as well as the set-
ting up of joint ventures abroad.

A full chapter (chapter V-page 51) is
devoted to a revicw of the implementa-
tion of the Export Policy Resolution.
The full tex' of the Resolution 1s also
reproduced in Appendix 10 at page 183,
This Export Policy Resoluton was first
adopted in 1970 and was framed largely
in the context of the Fourth Five Ycar
Plan. This Resolution is of little rele-
vance now, particularly in view of the
inlernational oil situation and its likely
impact on our export outlook, This
policy should be redrafted and should
take appropriate note of the emerging
trends in the world trade and also our
domestic conditions,

There are bright prospects for promot-
ing India’s trade with Asian countries
owing to geographical proximity, triend-
ly rclations and traditional ties, Since
the standards of Jiving of many countries
in Asia are rising very fast, the scope
for larger commodity exchanges and sup-
plv of services is immense. In the case
of the developed countries of the region
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such as Japan and Australia, 'there are
promising prospects for stepping up the
exports of labour-intensive items,

fn the case of Japan, the prospects are
quite atla.tive in the fields of pollution-
prone products which they are now
vacating.

The prospects are quite bright for
tradiag with the otl-rich Gult countres.
It is, theretore, gratilying tha. the Minis-
try of Commerce 1s gving Increasing
attention to this regron and has made
efforts to identily products as well as
indostries in respect of which India can
play an increasing ro¢  However, India
will have lo face severe niernatronal
compelition n these countries, and we
have to make vigor. us eflorts to co'vi ce
these countries of our ab lities fo provide
goods and scivices which they may need.
Th s is going to be a stupendous task and
the Governmen® may not be able to do
everything all alone. Every encourage-
ment should also be piven 1o estabiish
close ties at businessmer’s leve! ith th w
Gulf countries. One such line could be
thc establishment ot business co-opera-
tion committees belween India and the
various o l-rich countries in the Guif
region. Now. the Gulf countries are
also planning in a very big way to
import kncw-how trom various coun-
tries. Thercfore, Indian industrialists
must now be persuaded to set up joint
ventures in the Gulf courtnes without
losing any item. As of March, 1974,
about 172 joint venture projects abroad
have been accorded sanction by Gov-
ernment. Out of thesz, 42 have al-
ready gone into production. In spite
of various advamtages arising from
thesc projects, Indian entrepreneurs are
handicapped because of certain limita-
tions. These include inadejuate cash
remittance, non-existence of a suitable
investment guaramtee scheme., restric-
tions on overseas travels, limitations on
the items to be capitalised etc, Person-
nel deputed to work in thesec joint
venture projects are also subjected to
double taxation under the existing pro-
visions of the Jocome-tax Act. The
budget proposals for 1974.75 have also
withdrawn the exemption available on
the income derived by offering techni-

D.G. Ministry of CHAITRA 18, 1896 {(S4KA)

D.G. Ministry, of
Commerce

cal know-how etc. If the setting up
of joint ventures abroad has to play
a more positive role in generating
new export outlets for our coumtry,
these constraints will have to be re-
moved and a more conductive climate
created.

214

Several items of exports are at
piresent canalised through public sector
agencies. Since the ultimate aim of
the country i, to maximise our export
earmngs  export houses which are re-
cognised by Government should a'so
be aflowed t» funciion as canalising
agencies for (hes2 items in addition
to funchion as canalising agencies for
these i ems in eddition to public sector
agencies  Stnce  these  export-houses
a1e supposed to possesy the necessary
expertse and contacts, such a change
in our policy will only be in the larger

interests of our export promotion
efforis.

Frequent changes in policies create

imbatlances and uncertamnities in the
production and export sales. It is,
therefore. necessary to examine the

strong and wual aspects of the various
promotional policies with a view to
making them more stable,

1t is to be regretted that the promis-
ed Tobacco Board is not yet in sight
Even on the floor of this Housz, it
was repeatedly announced that the
Tobacco Board will function very
soon. But even though two years have
elapsed already, the Tobacco Board
has not come up so far. 1 request
the hon. Minister of Commerce to
kindly look into this very expeditious-
ly.

SHRIMAT!I PARVATHI KRISH-
NAN (Commbatore) : Mr, Speaker, go-
ing through the two Reports that have
been given to us from the Ministry
of Commerce. 1 find that they continue
m the tradit:onal pattern and there is
nothing that is now, nothing that is
more revealing than what has been
there in the past. 1 suppose the
Minister himself has not had much to
do with the wrting of the Reports
because if one reads the many articles
by him that have appeared or the
many dissertations that have been
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'Shrimati Parvathi Krishnan) Similarly op the question of exports.

Unless we are abie to get this picture,

beard from him, one finds he does wunless we are also given what is the

make certain statements in regard, for
instance, to a subject like the trade
with the socialist countries, in which
he has paid a tribute to the trade that
has developed with the Sovict Union,
particularly at the time when Mr.
Leonid Brezhnev visited this country,
At that time, in an article by him that
appeared in one of the journals, he
has said :

“One cannot afford to forget also
the sigmficant volume of special
purchases from the Soviet Union as
a result of the rupee payment
arrangement at a time when the
country was short of free eaxchange™.
Then he continues ;

“One of thc objectives of trade or

of the tradc agreement with the
Soviet Union was to stabilise the
prices of traditional expoits  and

reduce the dependence on traditional
imports”,

Now my quarrel with the Report is
that we are given the break up of the
total trade with the various countries
but we are not given a breakup as to
how that pattern of trade is changing.
We are not given an opportunity to
study, through the report, whether this
pattern is something that is to the
benefit of our country or not. What
exactly is the chamge that is taking
place in the trade with the socialist
countries ? In what way is it beneficial
to us? 1y it opening up for us the
possibility of developing and imple-
menting the policy of national self-
reliance ?

This is the picture which 1 would
like him to give, if it is possible for
him to give, we are giver, if I am not
mistaken, at the end of the report, an
appendix-——Appendix V—which gives the
total amount of India’s imports ot
principal commodities imported from
different coumtries, but we are not given
the breakup. This is what I would
like the Minister to give, to make us
wiser on that,

target, what is the progress of discus-
sions that are going on on the basis
of the trade agreements that have been
signed, it is extremely difficult for the
House to be able to bring its full sense
of judgment on this particular issue.

For instance, one would like to
know what is the further possibility of
a change in the items of exports to
these countries. We know that the
principal items of India’s exports to
the USSR were traditionally tea,
cashew, coffee, oil cakes etc. In recent
years, therc has been some change and
semi-manutaciured and manufactured
goods have also been exported. But
how far and what is the quantum of
change, how is it benefitting our coun-
try—this 15 what we would like to
know. We have seen that in the five-
year agrcement that was signed with
the Soviet Union i 1970, the Five-
year agrecment, there is this clause :

“Both Governments will hold, as
and when necessary, consultations
for the exploration of new avenues
in the sphere of industrial co-opera-
tiom as well as for the further utili-
sation of the existing, and the crea-

tion of additional, production
capacities in each country on a
mutually beneficial basis with a

view to bringing about a further

increase in bilateral trade”.

Iherefore, we would like to know
whether there is any Soviet offer to
purchase Indian goods on a long-term
basis, reducing the uncertainties of ex-
port marketing.

Because it is very important for the
country to be taken into confidence on
these questions,

Now, coming to thc aflairs of interna)
importance, one of thc most important
foreign exchange earning commodities
in this country has been jute, This is
a traditional foreign exchange earning
commodity. Traditional from the days
when we were under British rule. Raw
jute is the only industrial raw material
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an which we are tola the prices have not
yet been allowed to go up and the prices
announced by the Government, in spite
of what the report says, are not really
available to the primary jute-growers
because of the grip that the jute mull-
owners’ association has over the raw
jute trade The hon Mimster himself
comes from a State which 1s a maor
jute producing State, and I think he
would probably know even better than
1, the ramifications of the raw jute trade
and the ramifications of the jute 1ndustry
as a whole 5o, I do not propose to
go 1nto the details of that

But 1 would lLike to point out that the
Jute Corporation of India has neither
the organisation nor the desire—it has
not shown anv desire—to ntervence on
the purchase of jutc 1n a way a5 to influ-
ence the prices In spite of what has
been cdlaimed n this report the reality 1
that the price of raw juts 15 not 1umu
perative to the vast majority of the jute
giowers thumselves are dealers 1 raw
jute wotkers 11 West Bungal haa abso
rassed thts demand that the raw jute
trade should b. tahen over by Govern
ment should be nationalised,  beciuse
this 1s the only way in which protection
could by given to the growers of jute
bucause «verybody knows that the jute
growers themsclves are acclares m raw
jut and are spceulators in the raw jute
trade  Th retore, as we have seen 1
regard to other commodities also they
buy the 1aw jute 1t a chcaper rate and
then s.il 1t at a huge profit through the
speculative markets and some of this
profit dots go mto the black market
And so we have more black money
which 1s already a ban in this country

We have seen that it 1s the consis
nt policy of the Government of India
to pamper the jute bosses and jute
goods being the largest foreign exchange
cirner, 1t 1s time that the Government
came Into the picture 1n a big way to
prevent the manipulation that i1s going
on 1n the jute trade Even at the begin-
ning of this year, the duty concession
worth nearly Rs 30 crores has been
given to the jute millowners in spite of
the fact that jute goods m the overseas
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market are in a greater demand Ins-

t.ad of seeing that there 13 diversifica-
tion of both the product and the mar
keting, the huge profit 1n the jute indus-
try 1s now being pumped into the other
industries as in the casc of Birla jute
mills

Jut: goods 1n overseas trade, we know,
15 one of the biggest sources of illegal
drainage of foreign exchange because
the old practice of under invoicing and
over-invoic ng  which 1s known to all of
us, has a free play particularly m a
State hke Wust Bengal where recently
manipulations have been brought to
the fore in respect ot Bird Hellgers of
Calcutta

Since the establishment of the jute in
the British days, 1t has been subsidised
by cheap labour, and the raw jute gro-
wer has been one of the worst suffer
ers and the economy as 4 whole has
suffered bocause the foreign exchange
ifrom jute, which could have accrued
to th. Government and to the nation,
has becn allowes to go into the blach
markct, into the hands of the big jute
bosses S0 to stop this huge leakage
of foreigyr exchange and m the interests
ot all who arc concerned in the jutc
trad. the erowers the workers and the
smaller manufacturers and also 1 the
Interests of the national economy, the
jute trade we demand should be nation-
alsed as carly ay possible, and 1 hope
that the Government will be courageous
crough and will also have the vision
enough to do this  But it 1s not only
jute trade that suffers Tea 1y the rext
biggest industry earning foreign excha-
nge This was also one of the most
floursshing industnies when India  be-
came independent It was also m indus
try that was dominated by the foreign
owners of tea plantations Tea trade
ind tea auctong were also dominated
by foreign firms This has also been
saulv neglected by the Government

As usual Government has suffered 1n
the tea industry from the disease of
setting up one commuttee after another,
examining the report of each commuttee
accepting some recommendations and



219  D.G. Ministry of

Commerce

{Shrimati Parvathi Krishnan}
dropping others, leaving the tea indus-
try to fead for itselt. With the result that
the industry is most sadly neglected,
although it covers a vast area in terms
of acreage and a vast number in terms
of employment, On 24th August, in
the Lok Sabha the then minister ans-
wering a question stated :

“About 48% of the bushes in Ben-
gal tea gardens are said to be over
50 yecars old. Financial assistance
in the form of Joans and subsidy
through Tea Board schemes is
being given to the tune of Rs.
7400 per hectare to 11,250 in the
plains and Rs. 9,300 to 13,000 in
the hills.”

Despite all this, many of the gardens
are in a deplorable state, some on the
verge of closure. Some have already
closed. We arc told a task force has
been set up. The future fate of ths
task force is also unknown. In the per-
formance budget for 1974-75, we arc
given the figure of what is going to the
given for replanting, but no indication
has been given as to the measures Go-
vernment is going to take to safeguard
this continued exorbitant investment in
the tea industry, leaving it in the hands
of private owners to play ducks and
drakes with the taxpayers’ money. Go-
vernment apparently do not have a con-
sistent policy on this matter whatso-
ever,

In Kerala where Mr. George comes
from —1 hope he will take it up with
mor'e vigour—there are 84 estates own-
ed by forcign companies, which own
87.000 and odd hectares of which only
21000 and odd hectares are planted.
That is to say, 66,000 hectares are lying
fellow. Even out of this 21,000 one
does not krow how much they are cared
for and how much has been steadily
abondaned, because the number of em-
ployees is also steadily decreasing. The
Kerala Assembly and the Kerala Gover-
nment, with the support of the tea
workers and all parties decided that the
Dplantations should be nationalised.
But nothino has happened. An ordi-
nancg was sent to the president, but it
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is waiting there in cold storage. The
Government rush as if it is an ordinance
on Pondicherry or an ordinance for
maintenance of essential services in or-
der to penalise workers fighting for their
justifiable rights. But in this case, an
ordinance sent by a responsible Govera-
ment with the assent of a duly elected
responsible Assembly in a State which
concerns a very important industry which
carns considerable foreign exchange
about which we are always hearing
groans from the Government, that
is negleced and the President is not
advised by his Government to assent to
it. 1 would like to know the reasons
for this dclay. What are the interests
that are operating to prevent the Gov-
ernment from accepting the advice of a
State Government which has sent that
proposal with all scnse of responsibility?
Government goes on saying, “It is under
consideration”, It has been under con-
sideration for thrce years. Meanwhile,
when finally Kumbhakarna wakes up,
and takes over the foreign plantations,
they will be fit for nothing. With an
air of bravado they will say, “We have
taken over the foreign plantations. Now
we will sce that they are mace to flou-
rish.” They will run into heavy weather
and the capitalist press will be jubilant
saying “There you are. Don’t nation-
alise.” This is how enemies of nation-
alisation are being fed. There 1s no
point in allowing this ordinance to be
in cold storage. Either the Government
has to move very quickly or say, “We
do not want to nationalise”. Let the
forcign owners do what they like. Let
thousands of hectares of land lie fellow.
Let the foreign owners who today are
taking fahulous profits out of India and
investing them in new areas like Nige-
ria. East Africa, etc., lct them build up
their plantations there and pinch the
whole export trade in tea, We do not
mind because we are busy with other
things.” 1s this going to be the reply
of the Government? 1 would like to
know what is being done about it, I
demand that the Government take im-
mediate measures to nationalise the for-
eign plantations and also the Indian-

owned plantations,
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Coming to tea trade, we find that
through bilateral trade agreements there
has been a considerable increase in our
trade. India's exports to countries cov-
ered by this registered an improvement
in 1972, In relation to the total exports
of 207.45 million kg last year, countries
importing under the bilateral arrange-
ment accounted for nearly 99.16. Why
can’t this policy be further pursued by
the Government because it is extremely
important that the tea trade is also taken
over. Not only the plantations but
even the trade and tea auctions are
dominated today by the foreign con-
cerns such as Liptons, Brookebond
Lions, ctc The take-over of tea trade
is extremecly important in terms of our
national cconomy, employment, foreign
exchange earning ete. If we talk about
rising unemployment the Labour and
other Ministries immediately give us the
excuse of population explosion. But why
is, it that in the tea industry the
number of plantation workers has gone
down from 13 and odd lakhs to 8.5?
How is it that the land-labour ratio has
changed in Kerala itself? In areas
where the existing labour force is going
down, where the industry is being neg-
lected such as the plantations—not only
tea but coffee, rubber, cashew etc,—
where does the excuse of population ex-
plcsion come in? The closures taking
place in the industry are matters of very
scrious import and we should give much
greater and more serious attention to
it.

Take coir, Apparently I seem to be
rather oriented towards Mr. George's
State, but it is because that State has
the credit of having a large amount of
primary commodities which are foreign
cxchange earners.

Take the question of coir. Two years
ago the then Minister said that the take-
over of export trade of coir was under
cxamination. Then the Coir Board dis-
cussed 3 memorandum, which was given
by my organisation, The All India Trade
Union Congress, demanding the take
over of this vety important trade. The
Board, which is a board of exportg ac-
cording to the claims of the Govern-
8~41LSS/74
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ment, examined it in all detall and ac-
cepted the demand. Then it was for-
warded to the Kerala Government, which
also formally supported the position
that was taken by the Board, Then a
decision was taken and the Minister
stated that the take-over would be
there. Then the Kerala Coir Advisory
Board also examined it and recommen-
ded the same thing. But, nothing hap-
pened. On the other hand, I noticed
last week that when the Minister was
answering questions he very successfully
cvaded the wholec matter. I hope he
will not evaded again not only this ques-
tion but the other questions that I have
ra'sed, because he can be successful in
evading once, but not for ever. I want
him to reply to this point because this
is very important matter. It is not only
a question of foreign exchange, There
is the question of employment in Kerala
and the crisis through which
the coir industry is passing, which has
been raised on the floor of this House
time and again because lakhs and lakhs
of workers have been thrown out of

employment.
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Similarly, I want the Minister to
throw more light on the cashew trade,
on the marketing system in cardamom.

Lastly, T would like to deal with the
problem of textiles and the crisis that
is there today in the country, so far as
handloom weavers are concerned. Be-
cause the control on yarn has been re-
moved, yarn is not available to the hand.
loom weavers throughout the country.
I come from a State and an area which
1s very dependent on handlooms. The
handloom weavers are facing unem-
ployment and starvation because yarn
is not availlable. On the one hand.
while they are facing that difficulty,
they are not assured of any increase in
wages either, These are the two impor-
tant problems we are facing now, The
de-control of yarn has hit thc handicom
weavers. On the other hand, the mill-
owners have been reaping fabulous pro-
fits in the last two years. The figures
given by the Reserve Bank bulletin and
the figures given by the Ministry them-
selves show that fabulous profit have
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becn carned by the textile mills not
only in Coimbatore but all over the
country. With all the wailing by the
mill-owners that they cannot pay even
the small increase in wages recommend-
ed by the Textile Wage Board, we find
that last year after negotiating with the
unions some of the mill-owners have
Paid even higher bonus than is stipula-
ted as the maximum in the Bonus Act.
1 have never come across a mill-owner
who, of his own sweet will, has come
forward to give more money to the
workers, The mill-owners agree to in-
crease in wages only when they are for-
ced to do it by means of a strike, In
Bombay, reccntly there was the 41-day
strike by the workers in the textile in-
dustry for increascd wages. Similarly,
there was a stizke not only in Coimba-
tore but throughout Tamul Nadu for
increased wages, In Coimbatore, which
is supposed to be the Manchester of
India, even those mill-owners who were
opposed to paying a higher wage or
bonus, agrecd to pay a higher bonus,
which they would not have dome but
for the fact that we told them that wc
could reveal the fabulous profits which
they have earned. Now those mills
have been given 371 per cent rise in
the price of controlled cloth. But
nothing is being given to the handloom
weaver. So, he is suffering. Therefore,
we want to know why, in spite of the
decision taken a year ago that the price
of course cloth would not be increased
for three years, it was suddenly increas-
ed in this manner,

Even those sick units which have
been taken over by the National Textile
Corporation have carned profits which
shows how flourshing the textile indus-
try is if it is properly run,

They_ have produce; controlled cloth
amounting to 847 and odd lakh sq.
metres although their obligation was to
produce only 560 and odd lakh sq.
metres, This shows that they were arti-
ficially made sick because of mismana.
&ement, quarrels in the management,
manipulations and so off. Therefore:

I would appeal to the Minister that the
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textile industry should be nationalised
before more are made artificially sich
and the textile workers, the people as
a whole, the export market and the im-
port market, all get affected while the
textile magnates continue to reap their

fabulous profits,
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In conclusion, 1 would only remind
the Minister of their own Export Reso-
lution of 1970 which says: _

“A steady increase in export earn-
ings 1s dependent on the continu-
ous devclopment and expansion of
export-oriented  production.  The
aim of such development should
be the promotion of economic effi-
ciency, diversification of procuc-
ton and better utilisation of skilled
and unshilled manpower, The dec-
velopment of the economy’s export
sector has thus a vital role to play
in the achiecvement of the plan's
social and economic goals. The
necds of this sector should, there-
fore, receive very high priority. ?

Th's 1s what 1 had in mind when 1 put
betore him the issues of jute, tea, tex-
ties, coir, etc. In the limited time at
my disposal, 1 cannot add to the list a
number of other stems. 1t could be end-
less. 1 would appcal to the Minister
that he should really wake up and let
me hope that he will be more dynamic
than the Ministers in the past and, per-
haps, next year when he comes again
with his Dcmands, if he is still there,
we will be able to give him bouquets
rather than brick-bats,

SHR! B. K. DASCHOWDHURY
(Cooch-Behar) : Mr. Speaker, Sir, to
speak on the Demands of the Ministry
of Commecrce. I think, any Member
should have the courage to say the cor-
rect things. Otherwise, the whole dis-
cussion will remmain inconclusive.

The performance of the Commerce
Ministry in gencral and the dynamic
role played by my two hon. friends on
the Ministrial Benches, incharge of the
Ministry of Commerce in particular, is,
no aoubt, appreciable. They have in-
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creased a large number of exports. I
congratulate them for that. But I find
the very approach of the Ministry of
Commerce and particularly the Depart-
ment of Foreign Trade is somewhat
wrong.

Today, there is a problem of food
and fuel in the country as also in many
other countries of the world. It must
be their endeavour to have more and
more exports. Therc is no doubt about
it, They ure trying their best. But is
it enough to have more and more cx-
ports from the country 7 1 would requ-
est my hon. triends to look nto thc
matter at what cost they arec carning
more foreign exchange through more
and more exports. Is there any other
way out to earn the same amount of
forcign cxchange or even more, 50 per
cent more, hy streamlining and giving
priority to industries which arc really
export-oricnted ?

They have in their Jist to the extent
of ncarly 3000 items. I ¢o not know
what they are not exporting. From
human hair to frog-legs, anything and
cverything from ‘A’, ‘B’, ‘C’ to all the
words a person can say, they are expoit-
ing. What arc they getting in return
of 3000 or even more items ? Is it com-
mensurate with the foreign  exchange
carnings ? They should rather select on
priority basis the items which are ex-
port-oriented. These are the things to
which they must give incentives and
other facilitics for their proper develop-
ment, for export promotion in the
foreign markets and all that, Have they
done any researches? Somc of their
rescarches—i have gone  trough
them—are mosfly traditional and the
decisions are taken keeping in view how
the big iedustry and how big entrepre-
neurs can be given the benefit.
The hon. Member opposite has refer-
ted to many points. I have no disagree-
mems. I will say, in short, ebout tea :
will you go through your own accep~
tance of the recommendations of the
Estimates Committee? I would refer
You to the Twenty-eigith Report of the
Estimates Committee, Fifth Lok Sabha,

CHAITRA 18,

1896 (SAKA) D.G. Ministry of
Commerce
wherein you have accepted. I quote

from page 32 of the Report :
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“Recommendation : In the
Commiittee’s opinion, a rebate of
excise duty on exported tea is more
advantageous to the tea exporter
rather than to the tea producer and
this aspect of the question needs to
be c¢xamined in greater depth.

“Reply of Government : Action
is being taken to collect information
regaiding taxation structure in other
‘Tea producing countries. The question
regardityg rebate of cxcise duty is
under constant review by the Govern-
ment,”

That was informed on the 12th
December, 1972, And 1 do not think
that, uptill now, the hon. Minister or
the Ministry has taken any decision.

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYA-
YA): wc have,

SHRI B, K. DASCHOWDHURY :
Then, will you announce the decision
here ?

PROF, D. P. CHATTOPADH-

YAYA : Of course,

SHR1 B, K, DASCHOWDHURY :
That reply was given nearly 1} years
ago. To have more and more exports,
they have a system; per kilo of tea ex-
ported, 75 paise will be the incentive
in the form of excise rcbate. The excise
in tea is paid by the tea-producer. It
has been suggested by the Estimates
Committec that this system should be
done away with; the incentive should
be given to the tca-producer. And you
have said, ‘Yes; alright; action is being
taken, we are considering’ etc. Nearly
14 years have passed. 1 have learnt
from you, hon, Minister; you are a
good teacher; still I believe that you are
my teacher. Time is not only the
essence of contract, time is the essence
of decision, and a correct decision is
as good as implementation of the whole
programme. Is this the type of your
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correct decision and timely decision ?
1 would quote another;

12.57 HRs.
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Thig is trom page 12 of the same
Estimates Committec’s Report.

“Recommendatior : The Commit-
tee suggest that the Tea Board should
give maximum encouragement to the
tea cstates in Darjeeling to replant
2,556 hectarcs of available land with
new tea bushes without any further
losg of time. This step is necessary
for three reasons, first, that the area
under tea cultivation in Darjeeling
has declined at the rate of 1.7 per
cent during the period 1965—70 and
secondly that the yield of tea in this
area is much less than the all India
average, and thirdly the Darjeeling
area produces the finest tea, in great
demand abroad.”

1 will quote the last few lines of the
Government’s reply :

“Reply of  Govermment :
Darjeeling has, however, its own
special problems, high cost of produc-
tion and very low profitability being
the most important ones, It has been
represented that the high rate of
excise duty on tea produced in this
area is acting as a damper to improved
production. This and other problems
facing the imdustry are under con-
stant review by Government.”

This reply was given on 22nd Nove-
mber, 1972. Have you taken any
decision ? Is this the process of timely
decision and correct decision? And by
that process, whom are your Ministry,
your officials and inadvertently you,
Dear Minister, helping ? You are help-
ing only the three or four big tea ex-
porters in the country and are squeez-
ing and driving the tca-producers who,
in their turn, are not in a position to
give the best of what they could to the
labourers who are really giving you the
foreign exchange. Sir, as I said, the
approach of this Ministry has not yet
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been formalised, the format seems to
be just in this old pattern. Whenever we
raise the question of jute, that the jute-
growers are being hard hit, and as hard-
hit as possible, though they give you
the largest amount of revenue so far
as foreign exchange is concerned. Even
then J do not find the Government of
India having moved an inch in that
direction to that effect.

13 HRs.
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Sir, it is not our opinion, With your
permission, 1 will quote a few lines
from the Bengali paper Jugantar dated
the 4th March, 1974. Some of the jute-
growers were interviewed by the press-
men and 1 want to quote this from this
paper, The Bengali interpreter can
translate 1t so that 1 need not take my
time. This s dated the 4th March,
1974, It reads :

**The views of jute cultivators :
Some such steps may be taken which
will save them from the clutches of
money lemders and the brokers. If
the market price of jute falls below
the price fixed by Government, then
Government  should purchase the
stocks of the jute-growers at a just
and fair price. Something has got to
be done. This was stated by Shri
Amulya Mitra. a highly educated
young farmer of Toofanganj. Somec
progressive farmers asked the Distriet
Agricultural Officers at the farmers
training camp—*what steps are you
taking to increase the price of jute 7
A young cultivator, highly educated
in agricultural science, stood up and
said ‘they canot take any steps in
this regard.’

MR, DEPUTY-SPEAKER : ***If
you quote so extensively from the news-
paper, you will exhaust all your time.
Please be brief,

SHR! B. K. DASCHOWDHURY :
1 would request you to give some time
more, It is very important. T would
quote only very few lines. 1 have many
other things to say.

MR. DEPUTY-SPEAKER : You
have got only 10 minutes. That is al-
most over,

**The original was quoted in Bengali.
Bengali.

***The original was spoken in
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SHRI B. K. DASCHOWDHURY :
Sir, other Members are given almost 30
or 40 minutes. We have got 6 hours to
speak on this :

MR. DEPUTY-SPEAKER : Wil
you kindly listen first? If Members
don’t listen, 1 have to raise my voice.
Your Whip has requested me again and
again saying that there is a long list and
therefore 1 should give 10 minutes to
cach. I am drawing your attention to
that only.

The difficulty in this House is, when-
ever the Chair says something, the
Members go on, on their own steam;
they don't listen, and I have to shout
or raise my voice in order to be heard!
This is what I wanted to draw your
attention to.

You may take a few more minutes,
but the more time you take, it would
be at the expense of your colleagues.
That is all that T wanted to say.

SHRI B, K., DASCHOWDHURY :
T will quote only some of the lines. .

SHRI B. V. NAIK (Kanara) : He
is from the Planters’ lobby.. .

MR. DEPUTY-SPEAKER : Order
please. Mr, Naik, you always fly off in
a tangent, You arc a very interesting

character, you add spice to debates, 1
know,

SHRI B. K. DASCHOWDHURY:
This is what the educated agricuiturists
feel in my district.

*We remember that in the pre-
independence days maunds of paddy
could be purchased at ‘Narayanganj’
for the pricc of one maund of jute.
Even after independence two maunds
of paddy could be had for the price of
one maund of jute. But this year old
Rahim Sheikh could not purchase
cven one maund of paddy for the price
of two maunds of jute at the ‘Sital-
kuchi’ market,
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Sir, I have got many other instances.
There are several others. 1 will cut it
short.
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MR, DEPUTY-SPEAKER : You can
give the paperj to the Minister. Let
him read it very carefully.

SHRI B. K. DASCHOWDHURY:
The hon. Minister knows about it.

MR. DEPUTY-SPEAKER : If he
knows it there is no point of repeat-
ing. The Minister may kindly read
that paper very carefully. ..

PROF. D, P. CHATTOPADHYA-
YA : 1 have heard him very carefully,

SHRI B. K. DASCHOWDHURY :
Before our independence what was the
ratio and parity of price between jute
and paddy ? As said by one of the
big farmers, 3 maunds of paddy is
cqual to onc maund of jute.

This year, even for two maunds of
jute he could not procure from the
local markets in the district of Cooch-
behar, the old Rahim Sheikh even one
maund of paddy. Not only that. I
would substantiate what I am saying
here. Page 88 of the Economic Sur-
vey Report of 1974, state, about the
conditions of the poor jute growers.

In December, 1972, the index num-
ber, 1n  reference to the wholesale
index numbers of all essential com-
modities, was 168; in 1973 it has come
down, to 123. If you analysc the
other items, for ground-nut, in Decem-
ber 1972 it was 262; in 1973 it was
362. Regarding all other items, for
raw cotton, it was 169 in December,
1972 but in December 1973 it was
279.

I have calculated taking the 1961
index figures as the base year and it
would be strange to find that the index
number of jute in December, 1973
was 223 which means am increase from
1960-61 base year to 23%; the price
index of raw cotton stood at 274-—an
increase of 194%-—while that of pulse
stood at 213—an increase of 370%.
The index of rice stood at 286—an
increase of 186%—while that of wheat

*The origimal was quoted in Bengali.
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stood at 245-—an increase of 145%.
The index of mill cloth stood at 199—
an jncrease of 99%. Even so, 1 do
not know, how the Ministry of Com-
merce, in the Governmenf of India
has come to the conclusion that the
jute growers are given the most re-
muncrative prices by fixing the rate at
Rs. 157.60 paise per quintal at the
mill-gate at Calcutta. 1 would like to
draw the attemtion to this fact which
is reported in page 88 of the Economic
Survey Report. It has been stated
therein that the jute price has declined
from December 1972 to December,
1973 from the index number 163 to
123. In view of this, I tabled a ques-
tion to the Ministry of Agriculture
whether any direction has been given
to the Agricultural Prices Commission
to fix the minimum support price for
jute considering the prices of other
essential commodities. In the eastern
States jute is grown such as in
Meghalaya, in Tripura. in Assam, in
West Bengal, Bihar and also in Andhra
Pradesh and to a certain extent in
U.P. Particularly, in the eastern
States—West Bengal, Bihar, Orissa and
Assam—they are required to purchase
against their own produce such as
wheat and rice in the case of West
Bengal—deficit States—not to that ex-
tent in Assam where the prices of oil
seeds and other articles have gone up,

taking the 1960-61 base year, to the
cxtert of 300 to 430 per cent. Even
then, we find that in regard to the

prices of raw jute farmers have not
been given any incentive. The Gov-
crnment, on the other hand, are put-
ting certain obstacle; they are putting
certain restrictions so that the growers
may not get even their basic minimum
price. If that is the argument that
jute is an export-oriented industry and
so, it has to compete in thc forecign
markets, I have some questions replied
to by the honr. Deputy Minister. In
the recent years, the buyers for jute
goods are increasing by 20 to 25%
because of incrcase of prices.

MR. DEPUTY-SPEAKER : The hon
Member's time is up.
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SHRI B. K. DASCHOWDHURY :
Kindly allow me five more minutes,
With that I do not understand why
this hon. Minister has just re-imposed
this export duty which was gievn away
last year. If really jute goods are to
compete i the international market
and at the same time if you impose this
exoprt duty that means in the inter-
national market it will not have proper
competition. You should give certain
relaxations so that you can earn more
foreign exchange but here we find the
reverse thing is being done. The whole
policy of the Ministry of Commerce
seems to be to exploit more and more
the jute growers.

In the case of cotton many incen-
tives like cash, import entitlements, etc.
have been given. In this connection I
would like to draw your attention to
the Foruieth Report of the Estimates
Commttee where it has been said that
all these cash subsidies and other incen-
tives are equivalent to 90 per cent of
the f.0.b. value of the goods export-
ed. But here not only they are not
given any incentive but on the contrary
more and more restrictions are impos-
cd So. I ask the question whether
you want the jute growers, who arc
really giving you a lot of foreign ex-
change, to be exploited more or
whether you want jute growers should
be given remunerative prices ? If Gov-
ernment really want to help the jute
growers, what steps does the Govern~
ment contemplate to take ?

MR. DEPUTY-SPEAKER : Now,
please conclude, ,

SHRI B. K. DASCHOWDHURY :
Sir, | will make only one point more.
1 put a question to the hon. Minister
asking what consideration weighed with
the Government regarding  freight
cqualisation of certain commodities to
have a balanced development in all
parts of the country awd to remove
regional imbalance with particuiar re-
ference to cotton yarn. In reply to.
this question it was said that there is
no proposal under consideration of the
Government for freight equalisation for
cottoxy yarn. Now, when I moved a
resolution on the above subject last
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December the Minister categorically
assured the House that the whole ques-
tion is so intricate; it is very important
and it is under the active consideration
of the Planning Commission and the
Goverrment. But here we find in the
specific reply given by the Deputy
Minister wherein it is stated that there
is no such proposal under the consi-
deration of the Government. Which
one is correct ? Are you really consi-
dering the question of freight equalisa-
tion of cotton yarry and other commo-
dities as was assured last December ?

Sir, the poor man is very hard hit
on account of excessive price hike of
cotton fabric. In one of the questions
it is said that 228 textile mills have
carned nearly 70 per cent more gross
profit over the year 1971-72, that is,
it came to rupees eighty six crores
and eighty four lakhs whereas in 1971-
72 it was rupees fifty-one crores and
thirty-five lakhs. So, T would request
the Minister to re-consider the question
of lowering down the price of controll-
ed cotton cloth which has recently been
increased by nearly 37% per cent.

MR, DEPUTY-SPEAKER : Order,
please. Now, Shri Ram Hedaoo.

SHRI B. K. DASCHOWDHARY :
With these words, 1 support the budget
proposals,

st W FOE (FHEE) . ITETE
wEEd, § @iy s 11 e
graxrrar IAW Ay aga qH feafx
N A wwfed ST AEATE | BN
qw owT v Jaw Ffe ¥, W 9w
¥ 9T TY-FIET FATEA F AT AT
AEFT GATE | T M | <8 IANT &
I G W AT WO FY q@AT W
FAOT Y, AT D FAT TAFH 97 F
T g, Afew mver g Y foufy aga
wEE €t af 3w W U qdfaw,
Ha, W@ AT | ady frear &, faw
F AT ¥ T qAEY, ARG, FIE
S Hage.
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T AWM F ogeww ik g
¥R & A wwgt 9w i §, 9w & T
W FEw 9T FW TR AR AW
qFTCE T g, o g wgt F wnv
T I% W% § | TEwwr IO ¥
frere & @ we Eawdy 9w
FH AT AR FT oA @AT oY g
SE 4T | WX OF TAEET UE
AT E A T ZgwE I & I
§ ®=fx =@ gmw @ oW OF
TA-FE F gTU & wwaT £ 1 5% (eafw
# TAwTAT 9T FTA T AN FOA
TATET FY FFY AT W7 A A FY
g1 W 97 |reT T X g S w0
famdr Fxmardd

d wred ) gEvE g f g i
FRET F1 TGN gU TW AN A O WA-
gfear §eam aigliom 7 wzw wga
Tl & 1 Iw wdfem & ferdrd
fafrmq we ¥ Eeft, o & T AW
F ol S A i W § A
Y A swarar @ wF | TW AW A
# gF AT ATET F qTHA AW FAT
g )

T T IO F A a9 ewgt
¥ 3 fr qAFT TEAET § ST SR
TE AT GFAT & | AT IR FT AT
Twy a7 7@ fawar g, fom & ¥ 9
FT FTR a7 & ATAT § | T, FE A,
FT HTH FW AT AT WY LA FATH-
@ aran g A I ¥
¥ qEauE SWET ® T A A
foqr wrar & 1 g9 a1 ofoow wg i fw
W T T ® T AATC A AL
ar @rfedy & <0 &1 FE MA@
it & oYX I a7 wwwr  wifeE ®
T q&T § | o feafa & Sy
A AN W gfee | TER gu wEw
we-gfear geam adiRew & wmaw
¥uw ot swenr w2 fr g aw ol
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weh §, wE NG €, OF w9 A
w1 frafor faar od Wi 90 § g
1 I AN AT TAEAT A WF | w@T
geqw WG WX AT GrATEW ¥ FH
faar @9, ITY oW qE g A s
) qrATH 9T FTH AE T 9w §, oW
as dequ # faw vgar wfrard &1
TR AW A g v Gar e
g faad e g d wo o wwm X
TF GEqH AMFLIFR I (NS
wrefadt #1 oF dfaeh S s
woAT ga-frafg & awd § 1 w0
AT I AAGT AT GFN ATAT BN
90 IO W W F A § 1 gafoy
9 #1 Nfer w1 aga a=0 §
Tafag oF s diw | = 519 foar
STe | 3w AR faRwm A o A §
IoH &6 fFarsg fwagrsE Yy
THIR & TE & feure § otw gy w1
T FILT IT ATE F Afvg AT
WTC | S F ATHfCT AT sgEewy,
9Y HT QT AATAT TN X qqOq
ATET T FTWEIWE  F wegw ¥ afy
HAEAAIN | wwwar g oF
FAEAR ALK AW WIWAY 39
1 gw on fafearaar & aw ¥ avd
& | =@ A A AT & 99 B T
fpar s AR SH A & aeETA W)
famgw fwrer fear g A1 q@ e
Y gufig § fe ow 18 Mo faw &
TH AT 15 7T A qAGH g ¥
AFAE | TWRAMF AT S ARG v
o t a5 Aevmaw weTa
g frgiy WM AT W A I
#Y FASAT HY WX F WA 48 gF WX
wﬁt'{am'{ggnﬁ%a‘émﬁ
TWRW § gU, UF gA4T-HR T ARTgT
# g, AfeT 99 F g7 99 ¥ ST
XA WX IF AT A fgwrw Ared
Q¥ AN T AR, g
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§ vt adad we & e ey
§O TR A R O ¥ g WY
% 9T ¥ I HZ AW AT AL AN
fowa ded § 1 afs s AR A
g e W @ g@ ¥ qfoorw Ay
EET W | qg  TAAT ETIA-ITEA
FATS §, TR Wﬁﬂﬁﬁmﬁfg

|%tﬁr=r @ * amw § fr ol &
25mﬂ F e N E@ WA AN AW
A Y WA fRw 2
a & W oy wTE qwr @
R e gar oy v E, A A F
fom awq @ s I A X o AW
T F19 §1® % fagd)  ®1 I T
-:ggwqmﬁwﬁ'ﬁﬁ"fmmf*“
faafe o A oTdy g WA
wrE? fodft w1 oA 9w A AW A
21 & wam A fawdt wew fE
aeE wEe gTAW 3% A ¥ v
w=T WHe 9W & fo 2, afed A
Y ITAN AT WIEA TEY 7747 |

# g famfadr & ux a1d W EAT
g f g@ #1 T foed S A
a g & ofy mfus wvar @ a1 908
=TS 80 ATIE FT gA ¥ 5 fer o
qET 200 TIO qF TAT T Y | GHA
R/ g7 ¥@a § 5 T@ ¥w & ¥o-
JAIIF  F FIH F1 3G W AT
faaat | A AEW ® AG wrar fx
W | Wt oErfaw - dard
#9718 #Y 1 7 97 qEriawr FdErd
T 250 TI0 e W FO0H F1 fAaq
fopar T 1 ST ST 250 WU fegeEe
wqre &7 TR fafeg s@ & 9w 5
feel & ga % g #7 TW 200 WY
EIIT 3, T TAT YT WA FEH A wvaw ?
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15 e wE ¥ 5 feelt &1 gy %
agw fawfor AT & 1 9Rg fral wara
£ fo s & fgaw ¥ 30-35 TQ
ot g o s fravge o e 200
waq g & 1 aely E wate & oY
g awaT § 39 @ o7 femior F A
T T & adw Fw 70
sfewa qarer fawar &1 g@ 0w ML
ey § T fomd org ool § WA
T §, ¥ ol ot e mfwdy &
FuT wad AfaFTT F I a3 A gy
g T §, I A qATE-E ad
af & oI gEd AT gEEw W g TR
gfa & gaTET £ AT FEETT
AT TIF  FA ATAT KA & I *
o 7 frw @ 2 ag ffe afe
T feq o sy ) J Jgaasw
wrl e & fdy | uw faw geew
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AT & FT @I £ AT 9 & afe-
mE 4% WOE | 9% G2 97

ML I 1 IA% gA F N
T AT A SEFT oMW A w@g
T TW IW & fAU A SA AT
grft 1 & wraw & "rdar wE 3 owe
sfear §eqm  FIGOW w1 WA aga
Sedt foar s W Tast g fowa-
T NTET AT g9 7 ¥ FE g R
AT HT AW IN A oqeqr #2 |

SHRI DHAMANKAR (Bhiwandi) :
Mr. Deputy-Speaker, Sir, I rise to
support the Demands for Gramts for
the Ministry of Commerce and make a
few suggestions.

The Commerce Ministry is a very
huge organisation dealing with so many
Corporations and Boards. The new
import policy has been just announced
and it is in the right direction. It
cavisages more exports that will earn
us foreign exchange. Its approach is
to help the small scale industry to the
maximum and also industries in the
backward areas and the backward dis-
fricts, This will go a lomg way to
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develop the backward areas, as the
necessary infra-structure will be creat-
ed in the backward areas and this will
facilitate the industrial growth and
development in those areas.
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The Commerce Ministry is mainly
concerned with internal and foreign
trade. Industrial production is main-
ly with the Ministry of Industrial De-
velopment. However, textile produc-
tion is entirely with the Commerce
Ministry. The composite textile mills
section and the decentralised handloom
and powerloom section are, however,
attached to the Commerce Ministry.
I feel rightly that they should be tagged
with the Ministry of Industrial Deve-
lopment, because it falls within the
sphere of industrial production in the
country. 1 request the Government
to review the position and take the
correct decision,

We must increase our export and
gain foreign exchange. We must re-
duce our imports, and while we may
import some raw materials, it would
not be quite correct to export raw
materials. In the case of rubber indus-
tries, we were forced to export rubber
since the last two years and the prices
had fallen because the rubber produc-
tion was facirg an acute crisis in this
country. For two vyedrs, they allow-
e¢d them to export. Now, the rubber
production has gone up and the rates
also have gone up to Rs. 625 per quin-
tal, while the synthetic rubber pro-
duction has gone down. I feel there
will come when we will have fto
import rubber from outside the coun-
try at a very high price if we do not
check the export of raw rubber from
this country. 1 request the Commerce
Mimnister to Teview and re-examine the
position to ensure that the rubber
industry in the country gets the raw
material for rubber and synthetic
rubber for the manufacture of rubber
goods in this country,

We are exporting man-made fabrics
to a very great extent. We have
exported these commodities to the
tune of nearly Rs, 25 crores as agaimost
the target of Ry. 18 crores. According
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to the industry sources, it should not
be difficult to raise the export of nylon
fabrics and yarn to nearly Rs, 30 crores
during the next financial year. The
only handicap is the scarcity of raw
materials.

The rayon and nylon industry is fac-
ing a shortage of rayon pulp and ca-
prolactum. They' are importing rayon

pulp and caprolactum from inter-
natioral markets. The prices have
gone up and the supplies are very

low. The price of wood pulp which
reached a level of Rs. 4,400 per tonne
in 1973 is expected to go up to
Rs. 7.700 per tonne in 1974. The
import of rayon pulp is canalised
through the State Trading Corporation
since 1971, and the STC imposes a
service charge of 7.1 per cent on the
tyre cord manufacturers. The effect of
this at the present rates of wood pulp
works out to Rs. 200 per tonne and
thus the advantage of canalisation has
been lost. Wood pulp was earher
available according to demand and the
STC was placing orders on the basis ot
release orders obtained by the manu-
facturers, and thus, the item was dis-
tributed on the basis of such orders.
The tyre cord manufacturers have
suggested that wood pulp be made
available on the basis of the licensed
capacity and not in terms of produc-
tion. This point needs minute scruti-
rry. There iy also need for setting up
of a few more units for the manufac-
ture of wood pulp in this coontry, as
it may not be advisable in the long
run to depend on the US manutacturers
alone who hold virtual monopoly in the
world market.

As regards rayon yare, the hand-
loom weavers and the power-loom
wcavers arc facing acute shortage. In
1egard to some of the rayon industries.
especially Birla-owned Century Rayon
and the other at Nagda, irregular ex-
pawsion has takeny place. The (om-
pany has been hcemed lor a capacity
of 22,000 tonnes per annum. The
Company has, however, expanded the
installed capacity to 78.000 tonnes by
way of effecting substantial expansion
i their cxisting licensed units at
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Century Rayon is licensed for
the manufacture of rayon filament
yarn for a capacity of 7,000 tonnes.
The Company has, however, been pro-
ducing more than the licensed capacity.
Its actual production i 1973 has been
10,438 tonnes. The company has
achieved the higher production as a
result of higher cfficiency of machines.
Government have taken the stand that
as the Sarkar Commission has yet to
submit its report, the unauthorised
capacitiecs of both Gwalior Rayon and
Century Rayon will be regularised only
later, I submit that, in order to meet
the shortage of rayon yarn, Govern-
ment should continue the supplies of
the necessury raw materials for their
expanded production without prejudice
to the decision that the Government
might take on their cases of unauthoris-
ed expumwion. However, 1 would urge
on the Government that they should
see 0 it that the expanded production,
through irregular expansion. of the
plants. is sold to the de-centralised
nower-loomand hand-loom sector at
reasonable prices fixed by the Govern-
ment They should not be allowed to
makemore profits by selling this in
the open market. They must be force
cd to sell it to the de-centralised
sector,

Nagda,

As regards caprolactum, the Gujarat
State Fertiliser Company will be start-
ing the manufacture of caprolactum,
for the first time in the country, from
July 1974, which will result in saving
of foreign exchange to the tunc of
Rs. 30 crores. At present, we are en-
tirely dependert on foreign countries
for the supply of caprolactum which
we need for the manufacture of nylon
yarn 1 submit that spinners should
be allowed to import their requirement
of caprolactum from the international
marhet und the canalisation through
STC should be discomtinued. [ feel,
this will improve the position in regard
to the demand for nylon yarn,

As regards cotton textiles, our ex-
ports, in 1973, were of the order of
Rs. 276 crores. 1t is feared that cotton
textile exports may dwindle considera-
bly this year for want of adequate
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supply of cotton. By the end of
August 1974, the carry-over will be
13 lakh bales, as against 23 lakh
bales last year. Advamce planning and
action are necessary, if the supply of
cotton for domestic consumption and
exports, is not to suffer.

With these few words, T support the
Demands.

MR. DEPUTY-SPEAKER :
all Members are like you.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Mr. Deputy-Speaker,
Sir., while I rise to support the Demands
ot the Ministry of Commerce, I would
hke to congratulate the Minister for
introducing  dynamism wto his Minis-
try, by increasing exports and enhanc-
g the performance of his Ministry in
other fields.  Sir, the tree is known by
s frut,  Stmularly, this Ministry’s per-
formatske can be judged by the exports
and imports,

I wish

It is a pood thing that during last
yuar, total cxports were of the order
of Rs 1960 crores and the total im-
ports Rs. 1796 crores, and thus, there
15 a favourable balance of Rs. 164
cores. This 1 apparently a good
figure. But, there is no room for com-
placency bhecause when we take into
account the re-exporting of certain
poods, the concessicms given n freight,
the replenishment entitlement  benefits
and certain other things and convert
these in terms of rupees. it will exceed
Rs 164 crores Then, there will be
no favourable balance. Therefore, 1
would request the hom. Minister to see
that the foreign-exchange 1 earning
goods, particularly the traditional items
like jute and tea, arc exported in larger
guanttties to the foreign market.  Sir,
this iy more important in the present
context, when we have to import crude
ol to the tune of Rs, 1300 crores
This becomes more important at  the
present juncture 1 am glad to note that
the Ministry has entered into an agice
ment with the East Furopean commu-
mtizy comprising 9 countries handling
about 39 of the total trade of Europe.
T hope our exporters under the able
gudince of this Ministry will be able
fo reap benefits from this agreement.
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Tea and jute alone earn about 1/4th
of our total foreign exchange, but they
are constantly neglected. Ag a result
of it, our exports of these two items
are on the decline. For instance, our
raw jute export came down to Rs. 4.45
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crores i 1972-73 from Rs, 11.96
crores in 1971-72. Our jut® manu-
facture cxport came down to Rs.

249.96 crores from 265.28 crores in
the samc period. This is an indication
that our exports arc not going on
increasing but are decreasing. The
Jute Trading Corporation is there, but
it v a paralysed body. It is meither
able to boost our cxports nor give a
remunerative price to the growers.
Since my friend. Shri Daschowdhury
hay dealt with it at length, 1 will skip
over it.

In the Reserve Bank Study Team
Report on tea tt has heen stated.

“Tea industry enjoys a unique
place in our national ccomomy by
virtue of s position as a major
earner of foreign exchange and as an
enterprise providing employment to
a million of workers and supporting
a4 number of ancilary industries and
services.”

Tea is also an export-oriented, land-
based and labour intensive industry.
It employs more than 1 million directly
and four times more indirectly There.
fore, 1t should be looked after proper-
ly. But India’s share in the world
market in tea export is declining. Pro-
fitability has also been reduced to 2%.
It is going to be a sick industry. A
number of gardens have been closed
down and some are declared as sick.
Government is going to take them over.
But taking over the sick gardens car--
not be considered as the panacea for
all ills. There is a tendency to des-
¢ribe that the world production of
tea 1» much more than its absorption. It
may be right. But India’s production oi
tea from 1951 to 1971 is lesq compar-
b to the world production. From
1951 to 1971. while the index number
of world tea production rose from 100
to 189, India’s production rose only
from 100 to 152. In the tea trade
India has madc no progress at all dur-
ing this period,
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If you look to the export side, it
is still far less. The FAQ has fixed
the limit of 211.5 million kg of tea
for export by India, but we could not
fulfil even that target in 1972-73,

There are sp many reasons for this
declining trend. 1 would like to
narrate some of the main factors for
this decline. One is the fiscal policy
followed by the Government of India.
Tea is considered as both industry and
agriculture. So, there is a tax om tea
by both the State and Central Govern-
ments. There is excise duty, a cor-
porate tax and also an agricultural tax.
This multiple tax is mainly res-
ponsible for the declining trend in the
export of tea.

The hon. Deputy Minister of Com-
merce stated in the Lok Sabha im
March, 1973 in reply to a question
that “the East African countries have
an advantage over India in lower
transport costs and negligible duties”.
So, according to Government’s owm
admission. the duties are mainly res~
ponsible for the decline in the export
to UK, about which something has to
be done immediately.

If T give some figures they will show
very clearly that neither our export of
tea nor its unit valuc has increased
over the last twenty years. Io 1950-
51 we exported 200 million kg and the
unit value realised was Rs. 7.11. In
1968-69 we exported the same 200
million kg and the unit value was
Rs. 7.79. 1In 1972.73 we exported
201 million kg and the unit value was
Rs. 7.60. Duning the same period,
while the prices of all other commo-
dities have gone up as much as four
or even five times, the price of tea
has mot gone up even by 15 to 20 per
cent. So, the profitability of the tea
gardens has gone down and they are
not in a position to provide even the
minimum requirements of amenitics to
the labour and other employees of the
tea gardems. It is bound to affect the
economy of the Stales, more particu-
larly of Assam,

There are 758 tea gardens in Assam
-out of which about 90 per cent are in
Zone V, which is an irrational and
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illogical classification for levying excise
duty. Out of 758 tea gardens, 680
gardens, that is, nearly 90 per cent,
are in Zome V where excise duty is
Rs. 1.15 whereas in other zones it is
25 paise, 50 paise, 100 paise and in
Darjeeling alone Rs, 1.50. This Zone
V tea constitutes 75 per cent of
Indian’s total export ot tea. Because
of this high excise duty, the producers
are switching over to quantity from
quality, and that is adversely affecting
the export market and the realisation
of unit value.

During the last ten years our export
has gone down from 42 per cent to
39.5 per cent. If this trend is not
resisted, then one day the export of
tea will remain only in tradition. To-
day it 1s considered a traditional item.
One day it will remain only as a
tradition in memory. So, 1 would re-
quest the hon, Minister to consider
the question of revising this irrational
and 1llogical excise duty. 1 do mot say
that there should be any loss to the
Exchequer but it should be rationahised.
There should not be such u big varia-
tion of 25 paise to Rs, 1.50.
Because it is neither based on cost of
production, nor on the vield, nor on
the selling price.

Let me give an example of Assam
itself Jn Assam, the tea gardens are
divided in two zones, one zone paying
Rs 1.15p. and the other zone paying
only 50 p The yield per hectare in
Sibsagar district is 1,077 kg which is
in zone 5 and the excise duty s
Rs. 1.15 p, whereas in Nowgong dis-
trict where the yield per hectare s
1,302 kg. there the dxcise duty is
only 50 p per kg, of tca. Can there
be any other glaring instance of in-
justice ? The ~ame person may have
two tea estutes, onc in Sibsagar ard
the other in Nowgong, both being con-
tiguous districts. At a distance of 10
or 15 miles, ard tea garden has to
pay Rn. (1.15 p. and the other tea
garden has to pay 50 p This is illo-
gical Therefore, it should be rationa-
lised. There are five zones where the
excisc duty ranges frrm 25 p., S0 p.,
100 g.. Re 1.15 p. w0 Rs. 1.50 p.
The cxcise duty of Rs. 1.15 p, should
be reduced and the excise duty of
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25 p. and 50 p, should be increased.
Then, there will be no loss to the
Exchequer. 1t should be logical, reason-
able and rational. It could not be
dome by the Ministry since there were
a number of cases in the High Courts.
Recently. the  Calcutta High Court
gave its verdict on these cases. So,
there is nothing wrong in revising or
rationalising the excise duties. 1 would
request the hon. Minister to look into
this matter promptly,

The exporters of other commodities
which arc cxported get import reple-
nishment cntitlements. They are en-
titled to import certain things for re-
plenishment from any forcign market
at intermational price. But this benefit
is not extended to tea. Tea gardens
also require certain  things for reple-
nishment. Take, for instance, fertili-
ser. Today, there wis a Question on
requirements of fertiliser. Their re-
quirement is 110 kg. per  hectare.
But the Tea Board has recommended
only 95 kg per hectare. Even
95 kg. per hactare could not be
supplicd. 1If the tca gardens or the
cxporters of tea are allowed to import
fertiliser, it will be a good help to the
tea gardens. Similarly, insecticides and
other essemtial things for the industry
can also be imported. 1 would urge
upon the Minister to sce that at least
10 per cent import replenishment bene-
fit is given to tea plantation on the
basis of export.

The Tea Trading Corporation is
functionirrg for the last 2} years.

CHAITRA 18,

28 But
therc is no Chairman and there is no
Managing Director. This Corporation
should be strengthened so that it can
handle tea exports efficiently.

1 would like to conclude by saying
that Indian tea is sailing in stormy
<eas without proper direction and, ?f
it is not rescued in the stormy seas, it
will drag much else with it down to
the bottom of the sca. I hope, tefore
thss, the Ministry will realise the posi-
tion and mmprove the condition of tea
industry.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) : Mr. Deputy-
Speaker, Sir, while supporting the De-
mands of thd Commerce Ministry, I

1896 (SAKA) D.G. Ministry of
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would like to say that in the context
of a sea-change that has overtaken
world economy and supersession of the
international economic system which
came into being after World War II,
India’s economy and trade and export

effort, particularly, is faced with many
imponderables.
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There is the fuel gap, the fertiliscr
gap, the food gap, and all these add
upto a balance of payments gap. In
terms of present international prices,
they add up to about Rs. 2100 crores—
Rs. 1200 crores in oil, Rs. 500 crorcs
in food and Rs. 400 crores in fertilisers
at 1971-72 level of imports. Our
capability for cxport performance is
failing because of gulloping price infla-
tion and under-utilisation of many
public sector undertakings, particular-
Iy the steel plants, because we have
to import about Rs. 200 crores worth
of steel just to keep our emgineering
:ml other industries going. So long,
the difficulty for not only India but
for other under-developed countries)
generally called Group 77, has been
this : whereas the development of
advanced countrics like USA, EEC
countries, Canada. Australia and Yapan
has an economic ascent spiral at an
unbroken rate and constant growth in
the standard of living at the expense
of under developed coumtries, our limit-
ing factors and constraints prevented
us from sharing that growth. Curren-
cies ot many countries are floating in
the foreign exchange market; for all 1
know, some are even sinking; their
purchasing parities vary. These bring
in an c¢lement of uncertainty in the
total situation. For two decades the
countries producing primary products
and consumer goods have been forced
to sell cheap cnd purchase at high
prices, which has been the major cause
of stagnation of the economies of
these countries. Increasing indebted-
news of these countries now approach-
es, it it does not exceed, 90 billion
dollars UNCTAD III was a failure;
the rich men's club will not lister to
the urgent plea of the countries of the
third world to overcome the discrimi~
nation in international economic and
trade system and to utilise 0.7 per cent
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of their G.N.P. for strengtheming
mternational cooperation.  Algiers
Charter, Lime Declaration and Action
Programme of 1971 contain the basic
demands of the Third World upon the
international community. Then there
is the slogan : ‘Trade not Aid’. There
are many barriers to trade. We are
glad that the Commerce Minister has
done a good job by coming to some
agreement at least with the EEC
countries, and we hope that it would
be followed up with America. Our
tclations with the East European coun-
tries is ome stabilismg factor in an
otherwise choppy sea of international
trade.

MR. DEPUTY-SPEAKER: You
have only five minutes more, Why not
come to Mica and other matters in
which you are interested,

SHRI CHAPALENDU BHATTA-
CHARYYIA : 1 say this because the
issue was raised that our share of the
world trade is diminishing. The <hare
of world trade in respect of all urder-
developed countries declined from 21.3
per cent in 1960 to 17.6 per cent in
1970, and at this rate. it may be
10 per cent by 1990. India is also in
that stream; our share of the world
trade is alsp falling. Although 60 per
cent of world shipping is accounted for
by poor countries, only eight per cent

of merchant shipping is under their
direct control. QOur objectives of poli-
cy should be to reduce the tariff

and non-tariff barriers, to ensurc some
stability in world monetary system to
the extent we can, revision of Shipping
Code and non-aligned countries buyng
nationalised oil at auction price and
sometimes double the posted price.
That is rather unfair. Of course that
has been made good by the bilateral
agreements between Iraq and India and
Iran and India recently,

1 will not touch tea; 1 will mot touch
jute. But [ must say that raw cotton
must be grown in the castern region.
In Chotanagpur plateau introduction of
ambar charkha and spinning milly must
be undertaken so that thousands of
handlooms lying idle in places round-
about Ranchi and Giridih districts and
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in and around Nababwip® may be
activised and this will release finer
counts for cxport effort,

The Commerce Ministry should take
up with ICAR the issue of the disas-
trous fall im lac production in Chota-
nagpur and Manbhum districts., The
price of lac has incrcased from Rs. 26
per quintal to Rs. 1400 per quintal but
there is no seed available. What is
our Agriculturc Mimistry and ICAR
and State Government doing ? What
has the Commerce Ministry done im
this matter 2 If those sceds are maude
available to the adivasis, harijans and
the poor in that region, they will be
cnabled to earn Rs. 100 for cvery
paras, and kusum trce By onc single
step the local people can be helped to
a great extent,

The Commerce Ministry should stop
the import of soyabean oil from De-
cember 1974 as a matter of policy,
to cmsure larger acreage under sova-
bean and extraction of soyabean oil
India itself. In Cholamagpur we have
donz 1t in our demonstration faims.
From the uplands the income can
castly increase from Rs. 40 at presemt
to Rs. 500 per acre, without affecting
our food production. 1 suggest a
close look from the angle of cost
cffeciveness of the tunctioning of the
STC, MMIC and Cotton and Jute
Corporations should be undertaken.
How 1s 1t that jule seeds have to be
mmported from Rajasthan for growmg
jute in the eastern reigon ?

Sir, the lowest nocotine content Vir-
ginia tobacco has been grown in
Hazaribagh. This is the lowest Noco-
tine content of Virgmia tobacco in the
world. It 1s being done in Hazaribag
experimental farm under 1CAR. That
should bhe expanded. That will give
us a scope for future line of exports.

We are sending enormous quantities
of oilcakes and have cut down imports
of fertilisers. We must push through
a new multi-lateral scientific agricultural
programme which will be low on ferti-
liser and high on value. The sugges-
tions which 1 have made regarding
soyabean fall in that category.
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Now T comc to the floor prices of
mica Whereas the prices of ail indus-
trial commodities of mmport have gone
up by 400 per cewt the floor price of
mica has been kept steady at the same

levdd for the last 20 ycars  This has
had a chamm rcaction  This 15 one ot
the most labour ntensive ndustries
emp'oying lakhs ot people  The result

of the present situaton 1s that lakhs
«f mica workers ate getting the lowest
wiges m India [ suggested st Do
cumber that S0 to 1007 11c1ea%¢
<hould be there in floor prices of mica
There arc 200 varieties of mica oand
150 mmpoiturs for the 14 crore rupee
wpott trade it 1w a Ighly complex

tradc  Now this  tloor prices werc
ravised a8 fiom 19th Feoruary 1974
ttom 15 to S0‘¢ cxcept for sciip

mica which hiwd bwn inctea ed  to
1009

14 0J urs
Cuwen af &1 this revision  of  floor
p v the wonaly s that the floot

pies hiving been gven cffcet 1o have
buen hept in aboyance  Tirstly 1t was
upro 31 3 1 suppose now, 1t hw been
kept 40 abey inee upto 30-4 or o 1 do
not follow this  Why after waiting <o
lon ou muicised the floor price s it
just 10 pive the people 1 goord broik !
fhe mua mdustiv has boen strangled
by the exchequer who has accumulated
R 32 croics Mica production  has

fallkkn  sestling  1n unemploymunt of
thousands and thousands of mwra
worhers  These are now 1n jeopardy

And currently m Gindih, there 1 a
complete lock out of all factories and
vt the floor prices which were an
nounced arc bang kept i abeyance

My next suggestion is regarding the
shitting ot All Incia Tramming Institute
of Weights and Measures from Patna
This should be located at Rancht The
txport performance cannot be divorced
from the overall economic situation of
the country One point was made the
other day by my friend Shri Jyotirmoy
Bosu regarding the anomaly in mica ex-
port figures They were higher than the
production figures of the mica industry.
That can be explamed by two reasons
These have been inquired mto and gone
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o 1n detal by Mr Justice Reuban of
the (citral Mica Enquuy Committce
in the Mid-forties The peculia; feature
of mica 15 that mica can be carned as
<10 ks for thirty or fortv vears A large
quant ty of mica 18 illegally being min-
«d Mg s available m the 620 sq
nil.s helt areca The people who iile-
gally mene the mica do sell it illegally
U tnintedy thev find a way to export

' athout figuring in the figures of
rnofcton compiled n the Mines
I’1 L torate
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I feed that so far as MMTC 15 con-
wrned i Gindih they delayed m the
dit ton of the weaker section thereby
h it r <ctions of the souietv got a
11y o3l The mica which was rejected
b h MMTC the weaker sections took
it 11 old that to some  other bigrer
cxpoiter and was  later  accepted hy
MNETC Thu wi how the jut
vwas pairchyad and sl to  the  Jute
Corporation  They sold the jute at Rs
30 or 35 a maund to the jute purcha-
sars  The position 1s that today jute 1s
pu hised by the Jute Corporaton at
2y 0 We want to gne this moirs
perindt channelisation a good break
i fivoir of weaker section

How can we put an end to  this
modus operandt ' m channelisat on  un-
s the Government of Indas policy
it the lower level s checked

oY wanT vy (afarn) W fear-
= Tt § T A i wom g
Agwrn§ fr fafedt  ow s
# faav v oerfiars amr @ weor
oy fEY d S ot wg smare
FE WTHT TEAT & W THET q2T
e g1 ST 2 1 foreet fodid v e
T E A R auy gud T ey
T T TG | TEW T IR fr
FR v A Tae ) T fafrd &
FTH { GAT A W 0T W § fr 3®
& & 7 T @ 1 gt Few AT
TAH Q¥ | A T wwh
¥ | § Freen & fog faey firer oY
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[oft FaTer 9T afer IHAT Frwa W T 9 @

TR P oEw d O aERR b ary T e et ey A die ol

FgAT qEar & i 39 feew Y ooifadd
g aw A W @ ¥ 1 s e aney
fore AT  IAHT THAATCE FT @ §
st Y A1 TN TR ¥ Avg o
avg & W fFaT ST @ &, SEET It
2T WIfge ISR F9 FY w7
Afrer w7 SARew | § 5T Fwr g e
AR AR qTAY, o STST AT SrRaT
FZE\qTEATY T WIHe BT W7 aAfemme
M, 7 @ifeggdr W aE am &
(§eTaan) daweree FHEAT ¥ IFQAT
A S i wee @IT A et g
FF%) Ao Y e §, ITATE LU
2 A e £, IF G TAA FIA FY
aET E |
MEgTRIMRFTAANE &M
T O AR Y F T A ay AfFA
fred fedl oA B 39 A AT
LG 1 A TAF! g TET  HAgHT
F & \Tuwr fguar fram i §
#$ wrjer fawrea foeF aftd oo wes
Y 4T SO g, SENT AT @@y
e AT AW FT HIT I G&AT 27 |
T 98 § W £7F a1 gH B weaw
AE AT | TGY AF TIAN 3T FT AGAF
gema d w1 7w fF wna smm
N e wRT wW fear s v
g wed § vEY 4 WY g% &%
a0 §, I €TE F1 A 7w AT A gAT
frat o \WAT &, IR ATSE St W
TTET  FEGE[ET B ST AT qEFAT
2 o qvE SR oA famy sw @ £
i StEva =9 at A 41 g avw
v fe s 5 S8W & Wi amr
afw "W g, sfgar & efom &,
fa& @o% & awr €, afer w & oy &
IR % apfma € wr oA §
R OFE & a9 7 9wl § fr wie
Y HT ArevAT T fAE w9 g over @

Tar &y iy §.. .

sto WY L¥wA (TG : WSO F AT
e FQ@ & wfew 527 § fr e
fexres #1 w1 w7 &)

7! FATTA €T . TH AT TE § TEY
& B fret & oftw o gy fely i 4y
watfore F o ) g & A e O
2 Saw Fed & |

#7 *f are e & T fafew Sez ot
& 9w gAEY WO 3T Y qeWr wfgo
IRFN g NN g 1oEdw 2 fe
fren fait gt §® udidew gn g,
FEEMTEA™ ST AT § WY IqF FHEATY
T gu 1 Hfew T e A e s
waTET v & 8 sewd & 0 fafew S
¥ 3 ¥ Ay gwrdy food 3w d zEe
aF WP WY SuTer a@dt o awdY §

Frew sz, feaw o= Tsdiw
afewaT sfeear @en €1 2@ & | 3% ver-
&9 $1 7 mEE feaT e & suEY s
TATTH B | TH TSN ST S @AH q€T
i t fr A T e g
7 mfgear sfegea @w Q7 @1 79 &
ATt fafaest 7t ag wadl 7 fr ag faeas
9T TERIS TS TR &Y dMATT FY
W STET FW, FUT SUIET A T o
§ arar g fr = fan mdifaw @R
g & wfEa ¥ & weT ad Wi gF e
fawr & v w1 &5 F0 F@ FiFt Y
W BAET &, R@ET B QO S
% 3% qu I wm =R i e
77 TR Y A7% § MzAr g 5 g snar
22 £ 0 - |

F7E ¥ AT FAT CETE AT g
TATEW & W g 57 TTET H A9 5
# ager wurEy @@y ARY § ) AfeT
fafredy ¥ @ o OO @ W A
fzar § 1 w9 = U sz waeQE
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owlar 2526 R T AT § 1 @@
ferufadr F gw fre¥r fam) fafrecage &
foret oY & | W FTE WY 9T g
¥@ AR farwmg, & awdew 400
AT U T TN AHHET W T
¥ @ & e g, W g G ¥ OE
fafera sraforaY ® s WY faer awaT § )
g aga wraT Wi farwer w9 § 0 g
fafreee wrgw, = wEduTAmE, ¥ W@
% 1 faar @, St farw grgafoosy
NN F AT T FTART FFEATCH T
# IF Y, I aIg 9 AFARY
& fear ot @ & 1 & fafaew @
¥ TeeETed wUW fF ag widz reedE
YA &

&R W arer o fafeam o o o
A FET gy € 1 afkw wwowms
Fropre wr Al sy ar el
T ol ST ag o & frag
T TTCIE F [ F | 5T 9 Jgaad
Y FT0, @ W W 86 15 Wg eq
TR FgT ¥ TRGE FC 8%
&1 W vidEe § W SEEr -
T agET A1 FFAT 8, AfE g et
FT AT 0F T ¢, foraat awg & wx
FT STAT TRGIE AE AT @I | WA HT
CFAIIE AR ¥ FAIL WIX HY &agA GIar
Hraxward

T 39 A OF AT 7 atawdy Jraw
el g & AfEw F anwar @
fs @ oow | @9, 98 17 A
AT AAw T3S fEar oW wwar
g fafewr f= w9 = g
& wwar §, A IW ¥ T aga a9
T FAS AT a1 W At
WA I e g

TR & aws & sgravar 365
wad gfiew wr E0d @ s
s @12 gfaga 1 o W@ 1 qoma
3 gfamom & o0& g3 &, war R
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fara, ever o srafaar ¥ At §- feelt
¥ Arefae N e @ ¥
T & AT & R ¥ s Y W
A QRERAS @ qew A fawar § o
w6 5 1T g F T TuEt wen @t
E §—g TO TR T W@
g r19me # o o &9 wfiga-
foree wait qEw, wrefraaéy SR T
T AT HT QRN FQ §, I
wiee fifedt ¥ garfar 9 faar
It faear @ 1 fafaedt ane s o
ot & foF e e g #—amaat
HTET, AU AT, WO,
AR, ®dHhE,  #T qEe
T F—s1 oqEEE  sfafe
ety Wit g &, ag  SAer wed
fama st g s 1| AV sawy fewama
NI FE T Nfwaw 52 & wgw
fs fafreT age IRk fecdt fafs-
X qIgT TS aw fwre e -4 fa
qAYY, FHAWY, Srwrel, i,
X iR § §5 | W &
& fad el oag W W
fF 9% awy Fur v fefmredta €4

7 A A HgT ¥ /T g F -
W T @ € 1 w39 qfEErET S0
FAT TIY T A TFAA g q
e ¥ sfw ar s | i whraw
AFAT T FOAET WY W
T QRIS STATCHF AT AT A
TEEY ¥ WIW FHACEY W E | g«
W™ oW RN oW
AN §A gT WA G F AZE F, I Y
W FL HRX I feRwedw #
fora w21

I AF HIAHT R F ATH §
Kﬁ - . i a .ﬁ
TEEIT FT T GROISGOT FET G
IQH sfem AbTEA W wu @@ W



255 D.G. Ministry of APRIL 8, 1974 D.G. Ministry of 256
Commerce Commerce

[ = s 559 ] wex fawer wan 7. fe grwnifie o &

AT R s e Bt ot 1 a7 R AR fegR wr faad,

I W #Y g At ¥ faems qay A Y Gordt S g o T anE

€ firras ag § Fr grefis S0 T3 w0 faar W | QAT § W &

Awer AT A aga A g &, AfEA
I ATe ¥ T AET HT W
g ¥ X ITH QU A F WX &,
wWifesy & IR @ & T
W gy & SEw faw Wl
g far e N oNE FE W
IEE TN & BT WHA 96 IO
TR Ay Rt & A fred
I qwdry 7 § e &7 fafreex
oTew ¥ fAusT W 98 O 58 A-fF
W gfaz &fqFw  wAHAG IS E
I AT F TR AT AT
# ¥ fag wrd AR g W 99 g
¥ foar o v faed o woT Wl
AT & QEATH T ATHE IAHT
fed 1% 4, IR oI ¥ fFay ow
fra § o< e 7l 9@ Rl € 1 TR
gfea o 1 FgaT 97 F 3P
7g BIeT AT F1H F fear s, O Ffuwe
TN T QRIGIE VT qAT SATAT &Y FEHAr
& 1 T aEy I9ET oFEAE 12 ¥ 15
AT T g, wafw ag 50 FAT
TC F AGE® 9T Har |

UF §ERT A1 forh $39 gu AR T
AFEE 0 § | FuaaT A ar fegam
#' faamar fF T A T 4T F T
da fF0 W W & #Rag
el @l fegrqgearw | dw @
g frey Y 99w & w9
4% wrgda f@@ wa, WA faa
it A~ F AW A A FI qL
fegrgeara & &t &Y fawmay, ST
& WY Frzaw AgT fear wEr ) qar 9@
faf & fow TeT #Y T wWET
M fra wely & dfgq 9T § AR
ate € 1 Mo T IF@ T T
faf= & 78 § | FfFT § oW I o

& ©F dwaE o §, TR fear,
R qwe wdwEe ¥ W fosas fear
TEF HATAT ATAAT F AR A oY g
forar, AfeT oF W ATEHT dOT 7 TG
faar war | fafieeT aTEq @ A |
g M w% e fe forr A X
e ® ¥ R o e fear g, e
w4 A fRar war g

SHRI VAYALAR RAVI (Chirayin-
kil): 1 support the Demands of the
Ministry of Commerce. Of course,
there is a very good sign of improve-
ment in the functioning of the Ministry.
Hopefully, the graph of exports is ris-
ing. At the same time, there are some
problems which still remain which
mught affect indigenous industry as well
as agriculturists producing cash crops.

First of all, 1 comc to textile machi-
nery. This is a matter which has al-
ready been taken up. Textile machinery
in the country is produced by one or
two monopoly groups. Here 1 find
there is a double approach by the
Ministry. When we take up the ques-
tion of rubber growers and export of
rubber, they say that if there is surplus
after meeting indigenous requircments,
they will ¢xport. But in so far as tex-
tilc machincry is concerned, there is a
heavy demand in the country today.
There are many small textile units
suffering for want of machinery. But
the Government say ‘We have got an
international market and we must ex-
port’. T ask : is this not done only to
help Birlas ?  Becausc Birla is the main
producer of textile machinery. I do not
think Shri Chattopadhyay is interested
in export of textile machinery only be-
causc it is in Calcutta. But is this
policy not heclping only the Birlas?
Why not adopt the same standard in re-
gard to rubber as you have adopted in
the case of textile machinery ? And
what are you earning through this ex-
port of textile machinery ? Only a sum
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of Rs, 3.5 crores according to an
answer furnished to us. Your main io-
tention is to help the Birlas. Otherwise
please explain why you are exporting
textile machinery when there is a heavy
demand for such machinery in the
country itself.
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Due to the shortness of time, I must
now come to my own State,

Here, an answer has been given last
Friday by the hon. Minister, Of course,
they would not say Statewise, but I will
refer to the answer given to the Un-
starred Question No. 5822, They have
said that the marine products had gone
up to Rs, 70 crores and it may go up
again to Rs. 87 crores. Definitely, we
can claim a major share of 1t from my
own State.

About rubber, the situation s very
pitiable, but I will deal with it later on.
Take then, tea; hoth of us can claim
a share in it. Xerala’s share is there.
The total comes to Rs. 200 crores worth
of export from the Kerala ports alone.

Then there 1s cashew, coir, coffee—
everything In this connection, I shall
~ay a few words about coffec. I do re-

gret to say that the Commerce Minister
has not taken note of the problems of
the coffec growers of my own State. In
the Wynad area of our Statc—Shri
Unnikrishnan is representing that area
~—there arc large areas where coffee is
grown in the estates. The Government
have imposed a duty there. 1 regret to
<ay that thc Commerce Ministry, which
<hould have known the implications and
should have undcrstood the problems of
the coffce growers, have not acted pro-
perly. The Government have not sav-
cd the coffce growers from the heavy
burden which has been imposed on
them. I hope the Commerce Ministry
will take it very seriowsly if they aic
aware of the problem

As far as marine development is con-
terned, I am very glad that the Marine
Development Authority is doing very
well_. My only regret is they are not
getting proper attention or a proper
deal from the Udyog Bhavan. Many
of the people sitting in Udyog Bhavan
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—] do not blame them—have seen
neither the sea nor the fish., So, they
cannot decide things by simply sitting
there.

1896 (SAKA)

MR, DEPUTY-SPEAKER: [ am

sure Mr. George has seen both.

SHRI VASANT SATHE (Akola) :
And also Shri Chattopadhyaya, because
in Bengal there is a lot of fish,

SHRI VAYALAR RAVI: In regard
to the Marine Development Authority,
the attention if the people sitting in
Udyog Bhavan iz lacking. For instance,
take the allotment of trawlers. There is
a heavy pressure from the big business
houses, namely, Indian Tobacco, Union
Carbide, Britannia, Raunak Internatio-
nal, etc; also from Tatas and Birlas, 50
trawelrs—who will allot them? Can
the Commerce Ministry do it? The
Ministry ot Agriculture is also concern-
ed with it. There are conferences. In
this matter, the small exporters or the
small people numbering about 200 to
300 on the Kerala coast have been ex-
cluded because of the heavy pressure in
favour of the big business houses. Even
m this allotment, I regret to say that
the Muarine Development Authority has
not been taken into confidence or it has
not been consulted. I would like to
know why, if the Marine Development
Authority 15 concerned with all aspects
of the marine products and it deals with
the export of the cntire marine items.
the Government ignores the suggestions
and the facts? The Marine Develop-
ment Authority has made a suggestion

You will be surprised to know that
last year the Indian Tobacco incurred a
heavy loss to the tune of Rs. 45 lakhs
in their marine business, Still, they are
very eager to continue 7 Why ? Even
with a loss of Rs. 45 lakhs, Indian To-
bacco is very eager to continue fishing
in the sea coast for export purposes. it
is not actually to fish but to fish some
other things, That is why we said, why

can’t you stop the incentive import
licensing to these people.
MR. DEPUTY-SPEAKER : From

tobacco to fish is a long jump.
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SHRI VAYALAR RAVI: They are
losing. Rs. 45 lakhs is a huge. amount,
My point is this. We requested the
Government in the Consultative Com-
mittee also to cancel the incentive im-
port licence which attracts these big
business houses into this business and
to import whatever they want, They
can do the mischief and they can make
underinvoicing and after the accumula-
tion of foreign exchange abroad, they
do all kinds of manipulations in the
marine products export trade. That is
why even though they are losing money
they continue in this business and they
want to swallow the entire lot of small
exporters on the Kerala coast. 1
quested the Minister to consider the
progosal, the suggestion of the small
marine products exporters to cancel the
incentive import licence. Why can’t you
do it ? It is saving of foreign exchange.
If you want to save foreign exchange,
cancel it. What is wrong in cancelling
it? I hope the Minister will consider it.
Sir, 1 would like to request the hon.
Minister to give due consideration to
the proposals and suggestions of the
Marine Development Authority, which
consists of experts in the marine field.

re-

Sir, on Friday, there was a big debate
here. I do not want to go into the de-
tails. But, I want to complain against
the Commerce Ministry. The insurance
companies are not giving rejection
cover to small people. It is very good
But, I do not know why the Commerce
Ministry kept quiet. The insurance
companies gave about Rs. 3.5 crores by
way of rejection cover to three big
firms, namely, Indian Tobacco, Britan-
nia and Raunak International, Is it rot
a loss to the country ? Rs. 3.5 crores in
foreign exchange, Why is this given
only to these three big firms ? Why is
there this discrimination ? Why other
people have not been allowed this bene-
fit? Why only these three companies,
two foreign companies and one other
company, should be given this irsura’ cc
rejection cover, to the tune of about
Rs. 35 lakhs? I am sorry, the Com-
merce Minister kept quiet.

Now, 1 come to rubber. In regard
to such important matters, the Minister
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should give them a fair deal, Here, I
have before me, the reply given by the
Minister to sn unstarred question, We
are demanding people in Kerala, repre-
sentatives of the Rubber Board as well
as Members of Parliament—that rubber
should be exported. The Minister cauti-
ously said that surplus rubber has been
exported, I would like to know, how
much surplus is therc in the
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country
today? In India, I beheve, about
2.12,000 hectares are under rubber
cultivaton. This has shot up from

21.000 2nd odd hectares, 25 years ago.
This 1s good. Sir, you may be surprised
to know, in my own State, 70% of
them are small growers, holding about
one acre and so on. There is heavy
demand for rubber in the world market
today. According to newspaper reports,
the price in the international market is
about 6) to 66 poumds. The interna-
tional market is controlled by the big
companies like Dunlop, Firestone etc.
The Tariff Commission fixed a price of
Rs. 525 per quintal, in regard to the
small growers, The Commercc Minis-
try was good enough to come forward
and make an announcement that they
will export. But, how much have we
exported ? According to the informa-
tion given in reply to unstarred ques-
tion 5774 by Shri Samar Guha, we
have exported 2600 tonnes, We have
earned Rs. 147 lakhs. Here, I charge
the STC, either thcy are igmorant of
the business or they have failed to get
for our rubber, the international price.
We have exported only 2600 tonnes,
valued at Rs. 147 lakhs. On an average,
it comes to about Rs. 570 per quintal.
You must understand that the inter
national price is 60 to 66 povmds, This
is more than Rs. 1000, Here, the STC
have failed, Why did not the STC
export 5000 tonnes, as announced,
and get for our product, the interna-
tional pricc? Why is the price very
tow ? In this also, the STC went imto
the open market as traders and they
could not purchase, when the Kerala
Rubber Marketing Federation offered
them a higher price. The country has
lost a certain amount. The hon. Minister
mentioned about surplus. T reply to
the sam. question, the hon. Minister
said that there is S months' stock with
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the rubber manufacturers. One month’s
stock means, 10,000 tonnes. So,
50,000 tonnes of rubber is lying idle
with the manufecturers, According to
the hon, Minister, there iy a minimum
surplus of 14,000 tonnes and the total
production is 1,24,000 tonnes. [ would
like to ask a question what is the real
surplus ? The real surplus in the country
today is more than 60000 tonnes of
rubber, 1 agrce, the price is a little
high, This is because, the imternational
market value is high. Otherwise, with
50,000 tonnes in stock with these big
cartels, the prices would have crum-
bled This was not the case, because,
the Commerce Ministry was good en-
ough to export at least some quantity
My request to the Government is, when
the prevailing international price is 60
to 66 pounds, why should we mot
export 50,000 tonnes of rubber ? There
is ample production. Production is go-
ing up every day. Stock is there; carry-
over stock is there. According to his
own answer, there is a surplus, When
you take into account the surplus and
ths carry-over stock, you can export
60-—70,000 temmres and you can earn
Rs. 50 crores in foreign exchange.
Why should the Government hesitate
to do this ?

Lastly, T would ltke to mention about
subsidy, The subsidy was fixed by the
Tarif Commussion 1 1960 It s
Rs. 2471 per acre, for replantation.
In other countries, it is high. In
Malaysia, it is about Rs. 6798 and in
Sri La~ka it is about Rs 4483. The

Tariff Commission and the Rubber
Small Holdings Economic Enquiry
Committee recommended an increase

in the subsidy to the Kerala farmers.
‘We ate not demanding anything from
the Plan outlay or from the Commerce
Ministry’s funds. They are collecting a
casz of Rs, 35 lakhs every years and
Rs, 110 milhon are lying idle. Why
can't they use this for increasing the
subsidv for replantation ? How e'se can
the fifth plan target of 2.25 lakh tons
be mchieved ? 1 hope the minister will
consider 1t.

A word about coir. I know it is not
the ministry's fault; they tried their
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level best to get EEC concessions. But
it is a matter of regret that the export
of coir goods has gone down and last
years target of Rs. 14 crores has not
been reached, 1 hope this matter will
be takerr up with the Industries Minis-
try and the needful will be done,
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o Wyerg wArgigata (framiv) :
ngarew fedt =fiex age, fafed
AE FEE F AT ARH EH FY qHoE
§T &, 9% T 3 9% e gav § —

The objectives of the

Ministry  of
Commerce are :

To organise and develop the coun-

try's external trade;

to regulate the country’s
trade;

to promote exports of Indian pro-
ducts and commodities;

to develop export-oriented industries;

to disseminate commercial informa-
tion to the general public;

to administer enemy property in
India;

external

to enforce the adoption of the
metric system of weights and
measures;
to regulate the country’s internal
trade.
™ 89 yrsafacay ® WX & Tw
af &Y Gar A ar & e oAt W

wgraT A w€ frfat § v o
TATHT AT B O FA T T FH RN
foromay ®Y s FETH F, Y o & AL
Y ar AT £ 1| AfHT WEF A /ER-
FRY §, ST WA WA Aewig
gt 1dfame & R wwaaw ¥
I F—T  wFERIA e (fear
w  Afag 1 g wrAw ¥ § g
gut 1. f Poreer ware aft s awar
FC AT AT & A T HLAAT
‘T W AT sfea’ sy ¥ fag
#are g 1 XW WA & frart wr
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[=A 7o wfiggnr]
7 T ¢, FRAT ¥ A s w g,
farrat #Y T F s aEEr
FIORAT & A=< O wHiRa qifore
a7 @ e arad & g faaw
EY FET A T T | G & AE F
HAEITI57 €0 A7 §6 ¥ & few
[z FT Wy gEK foar war @, Afww
1T Y A gRr, T Aafy 7 w7
30 WX %Y F HGHT FrESTLET A AYTHT
YA §, AN AU god F TR fEeAr
¥ goT, AW & g, SeH avar 6
30 TIT ¥ AFT 50 TIT G 77 F faw
W] 1 98 §F 99 FT a1 AGH v A
T Q¥ FICOIAT F WA ETGT,
AT @A T FOITIE 9 I FI
AT AT &, T AR FX FTOGIIA A
T TG FT T FEHIT & |

Q% HTAWT qEen ST 9T 3Ry A
wT difog |

St qEIAT W ELERT A A ghn
&Y | T o oY &V I T | o
e Hifay fraR g 7 o7 A deranY
Y FHY gt §, frarT gg orear ar @y
B I ReF 7 ST q7T9r &, @
IE T A 10 AT FATH @O
HT AT §—W &7 T qHAg § 7

o 79 ¥ A F G AT FRAAT
wrEET Y a4 ¥ fRedr 1 gy
9T g gE & | 9F qF € FRrwT §
a7 @, framr Y i
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FT ¥fMrgaT A ¥ wwy, THY g
& wad), faswet @Y gwn, fomar
Frets & @ frEAT ®T gRETE
FTAr qEaT & )

MR DEPUTY-SPEAKER  These
relate to the Mimstry ot Agnculture

SHRI MD JAMILURRAHMAN -
There must be coordination betweesy
the Commerce Ministry and the Minis-
try of Agriculture, because a lot of
forcign cxchange 18 earned by this
particular crop

MR DEPUTY-SPEAKER - All
right, they will pass this on to the
Ministry of Agriculture.
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g oudaR IV w58 Frur W &
& Err WY AEY A wife @y
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The objectives of the Ministry of

Commerce are :

To organise and develop the coun-
try’s External trade;

to regulate the counmtry's external
trade;

to promote exports of Indian products
and commodities;

to develop export-oriented industries;

to disseminate commercial informa~
tion to the general public;

to administer every property in
India;

to enforce the adoption of metric
system of weights and mecasures;

to regulate the country’s internal
trade,
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MR. DEPUTY-SPFAKFR  These
relate to the Mumstry of Agriculture

SHR1 MD JAMII URRAHMAN
There must be coordination between
the Commcrce Minisiry and the M-
try of Agriculture, brcause 4 lot  of
foreign exchange 15 earned by thy parti-
cular crop

MR, DEPUTY-SPEAKER All
right, they will pass this on the
Mistry of Agriculture
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SHRI VASANT SATHE (Akola)
Mr Deputy Speiker, Sir I wish at the
outset to compliment the two Ministers
i charge of thiy, Ministry and support
the Demands of the Mimstry Since the
tcaming up of the two young, progres-
sive and dynamic Mimsters i this
Mintstry, the entire prospect of this
Mimstry has torred up and there 15 2
fecling of buoyancy 1n the affars of
this Mimstry 1 would hke to submit to
thess two Minmisters that this Mimstry
can help to stave the entire rot that is
taking place mn the economy of this
country today After all, the Mimstry
of Commerce reaches the smallest man
n the country by wav of end-products
The Commerce Mimstry 15 the Minis-
try which 1s responsible for earming
most of the foreign exchange for our
country Therefore, 1if this Mmstry
really becomes active, 1t can complete-
ly regenerate the entire economy of
our country and with other bemefits
like giving employment, etc. to which
1 wifl come presently Therefore, |
would submit that thus Mumstry should

DG Mmnisiry of  CHAITRA 18, 1896 (SAKA)
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take @ broader perspective and view of
the commercial matters and spberes in
this country,

278

1 had the privilege of being 1n Sweden
just a week back and also in Fmdand,
and what 1 saw and discussed with some
of the Minssters and Members of parha
ment there really threw some light and
made me think as to why we cannot
do simular things i our country Out-
side the Communist countrics Sweden
18 known to have a welfare socialist
economy m a parhamentary democra
tic set-up During my discussion 1
asked them how was it that they main-
tained economic standards which were
higher than even USA’s The differencs
betweery the average lowest income and
the highest income i1s not more than
four tm2s 1 asked them how they
could achicve this 1mracle, although
that country was not rich m any big
material The biggest raw material that
they have 1s wood Both Finland and
Sweden have more or less the same
nature of cconomy They have some
other things also like steel But the
ma,or progress has been achieved by
way of mdustries

MR DEPUTY-SPEAKER May I
tell you the reason ? There 15 no such
things there as swindling, as alleged,
in the jute Corporation

SHRI VASANT SATHE 1 am
coming to that, Sir, why there 18 no
swindling I will narrate 1t, t wall bene-
fit us What they told me was that their
industrial production  was manly
trough big cooperatives And whose co-
operatives are these ? The cooperatives
of workers, not the bogus cooperatives
as we have mn our country which have
a capitalist character of the so-called
producers, you know what i happen
ng 1n our sugar cooperatives, there are
capitalist cooperalives m the sugar
industry n our country, worker 1s st}
a worker, a slave There, in Sweden
one of the biggest cooperative 15 the
House-Building Trade Workers' Co-
operative which takes contracts all over
the world That Cooperative and sim
1 = other croneratives told me that thoy
ar~ reprasen'.d n a Bourd under therr
M mstry there the Ministty 1 called
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the Ministry of Economic Affairs, what
you call Ministry of Commerce here.
I had the privilege of meeting your
counter parts there, When 1 asked them
how they maintaimed the stability of
prices and growth of economy in their
country, they said that, under their
Ministry, they have a Board and on
this Board there are representatives of
producers of raw materials, representa-
tives of producers of finished products,
mainly cooperatives, and representa-
tives of comsumers. 1t is presided over
by the Minister, Every year the Board
fixes the prices all along the line, from
the producer’s end to the consumers’
end, of all that is put in the market, of
everything that is traded, of everything
on which there is commerce. The prices
are fixed and those prices are adhered
to. I asked him whether there was any-
thing like blackmarket or default or
swindling or cheating, and he sad.
‘Yes; but what we do is this; if therc
is a default at the retail outlet, we first
catch the wholesale outlet; and we take
them to task why they supplied the
goods to him'. Therc is an in-built
mechanism which they have got. This
1s what they told me. Although there
is taw t> punish the defaulters, a very
stringent law, all the same, they say, it
docs not become essontial to use it,

MR. DEPUTY SPEAKER: The
tarmer brings his jute; it is condemned
by the Corporation and he is forced to
sell it to the middle man and the mud-
dle man sells it to the Corporation at
three times thc price he pays to the
farmer. How will you check it ? What
1s the Swedish soiution to this  prob-
lem ?

SHRI VASANT SATHF . We do
not have that pattern,

So, to-day we have 10 change the
entirc character of the capitahstic pat-
tern in our country wherein you are
able to exploit, then many compete
with each other in that caploitation.
So, whatever effort you may makz 1n
this country, that will be polluted, cor-
roded and corrupted by this huge sec
tor, the corrupting sector.

Therefore, if you want to change the
character, you must introduce a diffc-
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rent pattern of commerce, That is
what 1 am trying to point out. But we
will have to go into & greater depth
about all this and ] cannot spell it in
the shortest time at my disposal,

One of the most important things in
this country is production of exportable
goods. Now, [ would like to emphasize
and 1 think you are taking steps in that
direction, that we should not lay emp-
hasis on exporting raw materials like
hides and skims, rubber and other
things and even iron, Let us think in
terms of exporting more and more
manufactured articles. Our country is
capable of manufacturing goods, even
sophisticated goods like electronics. I
the field of handicrafts, there is none to
beat this country, Why should you not
think of a pattern of this? Do you
know the most popular thing outside
m the world to-day that India sends is
the handloom cloth ? How crazy they
are and how popular this cloth is, both
of silk amd cotton, you know. And even
your major carner of foreign exchange
in the field of textiles is your medium,
standard and handioom cloth and not
the fine and superfine cloth. I have said
it again and again in this House. We
mport Rs. 100 crores worth of cotton
in the name of export of fine cloth and
thase mulls utilise that cotton to pro-
duce fine and superfine cloth and dump
it 1n the internal market for the con-
sumption of hardly 1.7% of our popu-
iation who have an income of Rs. 500
per month, Therefore, are you going
to take stock of this and change the
cntire structure and allow more produc-
tion, deccntralise and disperse the units
in the rui.l areas ?

Let more chappals be produced. The
kothapur chappats—how popular they
are, you know. Do you require large
scale units like Batas and Flexes for
exporting more shoes and chappals ?
Do vou need to export shoes prepared
by big concerns ? Why cannot you go
in for products manufactured in small
scale units which will give a tremendous
cmployment opportunity 7 How are you
going to solve the problem of youth
unrest in this country if these young
men do not get productive employ-
ment » A major reason for their unrest
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1s that they are the products of an un-
productives system of education good for
nothnng You have not given them any
job and thetr hands are not doing any
productive work Then, what will their
hands do? This 18 a major area whers
your Minstry can play &4 very impor-
tant role to give jobs, productive jobs
of producing goods to milhons of our
voung men in this counirry and every
village whather 1t 13 a product of agro
based industries, for example, poultry,
dairy or anything, take soyabean and
every type ot food products we can
produce 1in our country Help him to
grow That 1s real family planmng—
plannung the family of a poor man,
give him 1 kind, give him a buffalo o
a small scale umt or an industral
umit and now you give along with 1t
your advice regarding birth control
1Link 1t with that That is also 1mpor-
tant, but that does not concern you
S0 I do not bother you

MR DEPUTY-SPEAKER  The
cow the beef he s woncerned with

SHRI VASANT SATHE lhen 1
come to trade part 1 was 1 a oountry
hke Finland, a far off countrv  more
or less cut off from us, but eager to
devetop trade with us 1 wag glad to
tear that our Minisier 15 paying a visit
10 that country moxt month They are
looking forwrd to your visit T met the
Financ. Minsster they told us that they
uce loohing forward to your visit They
e cager to have talks with you  Sir
the wholt world s shninking  and gt
11y so smail It s all a quustion of
spteiahsation Regiwdmg what s good
m o1c place we need not waste our
cnergy on that very same thing They
¢in produce better  newsprint better
newsprint, cheaper mutenialy  hike
pwper  etc We can  tahe that
from them Thev want  texnles
fism ws lect us give textiles to
thum 1t 15 a question of mutual benefit
m mternational trade Therefore, there
15 lot of scope to improve trade, all
over the world But ultimately you can
export only what surplus you have You
produce more There 135 tremendous
manpowet in this country You must
help to utihse that manpower to pro
duce more goods and in the ultimate
malyss st 19 goods which are wealth
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After all 1t 13 goods that you trade’
What 1s Commerce n short ? Goods
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PROF D P CHATTOPADHYA-
YA And services

SHR1 VASANT SATHE Services
come later Don’t worry about services
because the moment you talkk of
services they think in termg of five-
star hotels The moment you talk like
that, these capitalists—this 1s g chique—
always think in terms of saymng Oh,
don’t worry, I capital-antensive scale,
in economy scale, we will encourage
more services, ctc and that will lead
only to cabaret artists

MR DEPUTY-SPEAKER It
depends upon what service, digging
the earth and sowmng jute s also
service

SHRI VASANT SATHE Those
services are there those services are in-
herent 1n nature

MR DEPU1Y-SPEAKER It
comes to this—the human quality

SHRI VASANT SATHE They are
alied services and they will help, Sir
but not as sl.ves What I say 15 this
In your Commerce Mimstry I would
beg of vou because vou have a pers.
pective

SHRI RAJA KULKARNI (Bombay
*orth-Fas ) He 15 coming to Nagpu
He 1 visiting 10 a day or two

SHR1 VASANT SATHE 1 know
he 15 coming He will know all about
cotton I nced not tell you anvthing of

cotton because vou will hear it My
basic stand todty 16 this 1 wish 10
mmpress this upon our fuiend Please

tike this perspective a broader pers
pective, of uulising the emtire  human
resources of this  country and  the
natural resources to produce more and
not allow 1t to be ccntralised n  the
hands of a few

Thi 18 the 10l which vour Minists
has to play and to the eatent you
succeed in playing this role and curb-
ing the capitalist svstem—I am not
talking ot the individuals—of exploita~
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tion in this country, you will
in this respect, Thank you,
giving me the time.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : Mr. Dcputy Speaker,
Sir, while submitting the Demands for
Grants for the Ministry of Commerce
for the favourable and sympathetic
consideration of this August House I
take this opportupity to make only a
very few remarks,

14.59 Hrs.

[Suri DinesH CHANDRA GOSWAM‘!
—in the Chair}]

In this discussion which started day-
before-yesterday and spilled over today
many of the hon Members were kind
enough to enlighten us with their criti-
cisms and suggestions concerning the
functioning of the Ministry of Com-
merce. At the outset | have to thank-
fully recollect those of the hon Mem-
bers who spoke on this subject. Their
criticisms were very kind, considerate,
constructive and well-meaning.

succeed
Sir, for

Sir, a discussion, a review or even a
criticism of the functioning of the
Ministry of Commerce is never more
relevant than to-day in our Independent
India. Sir, there was a time when we
were all living in a sort of slavery and
complacency. Our economy will sus-
tain itself to improve its own import
demand through foreign aid.

15 Hrs.

Last ycar, when our Fifth Five Year
Plan was on the anvil, we decided
about our ambitious task  that
towards the end of Fitth Fivc Year
Plan, our intention or our aim was
zero aid and self-reliance, It was well
thought out. We will be able to
achieve it by our efforts. 1972-73 was
a very unusual year or a lucky year
80 to say. For the first time, during
the past twentyfive years of Indepen-
d=nt India, we had a situation where
oJdr export fimures waie higher than
our mport blil. In fact, it may kincly
be collect:d that at the beginning ot
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the Fourth Five Year Plan, the target
for 1972-73 was to achieve the figure
of Rs, 1,760 crores. But, Sir, by the
efforts of our industrialisation by our
workers, farmers, etc., we were able to
achieve the unprecedented  export
figure of Rs. 1,961 crores. Thus, it
may also kindly be analysed that we
achieved a figure which is Rs, 60 crores
above that of the target fixed by us
for the year 1973-74. We were able
to get a favourab'e balance of pay-
ment position in 1972-73 by exceeding
the target fixed for 1973-74. What 1
am pointing out is that we should not
be too complacent about what we
achieved. We were looking up to the
situation when, after all, India will be
definitely able to have a favourable
balancc of payment position imme-
diatery. 1 stul remember that a few
critics were rather cryptic about these
figures. But, 1 do not want to go
into that aspect. When we achieved
a rate of growth of 21.6% in 1972.73,
many thought that we would not be
able to sustain it. They tried to ex-
plain it away by saying that this in-
crease was predominant due to the ex-
ports made by us to Bangla Desh. I do
not want to go into that aspect also.
1 would like to say that the prospect
for 1973-74 is equally bright and our
achievement is equally satisfactory.
During the first ten months of 1973-74
—upto January—our export figure is
Rs. 1,921 crores. This itself is nearly
22% of the increase over that of 1972-
73. We are quite hopeful that even
by a very realistic and very modest
estimate, we were quite hopeful that
when our 1973-74 final tally arrived
it would be at least of the order of
18 to 19%. These were the bright
sides of the picture on our strategy.
Our prospects have been completely
thrown aboveboard and out of
gear by what happened after October—
after the international situation—for
which everybody admits that India is
not responsible. We cannot improve
upon it. That has ultimately led us to

a situation where our balance of pav
ment position cannot be in the fore-
secable future, at least very much in
ocur favour.
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I need not explain that. If we go
by the estimate of 1972-73, to what
has been achieved in 1973-74, what
we earned is 20% to 22% increase in
the rate of growth in exports. But,
75% of that will be eaten up by petro-
leum products and fertilisers which are
our basic needs to sustain,

As regards our export efforts, for
the Fifth Five Year Plan, our inten-
tion or our aim is to maintain a rate
of growth ranging from 7% to 8%.
We can achieve this. There is no pro-
blem for that. We can achieve that. The
sitpation. that is existing now after
what had happened after ©Octo-
ber 1973, even this 7% or 8% or
10% of our growth rate will not meet
the needs of this country. Naturally, we
shall have to strengthen, broazi-base and
streamline our production base, For a
production base we have two types of
export commodities-—one, the traditional
or the agro-based and second, the non-
traditional or more sophisticated engi-
neering goods. As regards the non-
traditional sector to mammtain a higher
rate of export it is imperative that we
need industrial raw-materials, Now,
every item of the industrial raw-materials
are inputs for the production of export
goads. The price of every item has gone
up. So, paturally we are operating in
a vicious circle. On the one hand we
want to increase exports and on the other
hand for sustaining exports we must
have imports. We are faded with in-
cvitable import necessity inspite of our
best efforts for import substitution, That
is one aspect

The second aspect is, as the House is
aware, for quite a long time India's ex-
ports were based on traditional or agro-
based imdustries. There, Sir, in 1972-
73 or 1973-74 even when we are con-
centrating on  non-traditional and engi-
neering goods for a higher rate of growth
the’ performance of the traditional or
agro-based industriey also is  equally
fa,tisfa;fary. Some Members were point-
Ing-out that the situation in Tea is not

vesy bright. If they had used past tence
10--411.88)74

r
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1 would have agreed, The Ministry of
Commerce have taken many steps even
before the tea estate owners started
clamouring for that. We kmow that tea
is one of our top three foreign exchange
carners. During 1972-73 our exports,
due to certain factors, were to ths tune
of 210 million kg worth Rs, 155 crores.
We took prompt steps and during the
past two-three months the figures have
started looking up. The increase is to
the tune of 27—30 per eemt and we
are quite hopeful that this year our
exports will be at least 7 million kg
higher than 1972-73 and our tealisa-
tion will be in the vicinity of Rs. 160
crores even as regards the unit value
realisation recently the price has gone
up to Rs. 8.2 from Rs. 7.6. So, the
measures which the Ministry of Com-
merce took have started showing results.
We knew between India and Sri Lanka.
our friendly neighbour country, we
control 65 to 66 per cent of total world
exports and, as such, cooperation bet-
ween the two was essential, It is with
this view that we took initiative to have
closer cooperation and better working
arrangement with Sri Lanka, As a
result thereof, 1 am happy to inform
this august Housc. in the past two
months definite resuits are showing.
Our tea production is also going wup.
In 1971.72 the tea productiop was
425 m. kgs: in 1972-73 our tea pro-
duction was 460 m. kgs and this year
it has come up to 478 m. kgs. Every
year our production is going up at a
time when the production of some
neighbouring major producers is not
upto the mark. In some cases jt is go-
ing down, This is the picture about
Tea.
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As regards Coffee also in 1972-73
our exports were worth Rs. 32 crores
and the quantity was 48,000 tonnes.
This year the export figure will be
Rs. 41 crores—an increase of Rs. 10
crores—and quantity-wise also there is
definite improvement.

There were two hon. Members who
spoke for and against the export of
rubber. During the year under review
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we were able to take some very major
steps. Shri Sathe had suggested that it
should be our intention to see that more
and more finished goods were exported.
In 1973-74 we took some very impor-
tant steps in this direction; we were
not satisfied with exporting raw mate-
rials only but we thought that we should
g0 on exporting more and more of
finished goods. In that context, 1 am
glad to say that some of the steps taken
have shown resuits,

Coming to the question of rubber
export, 1 would submit that it may have
to be recollected that during the past
25 years India was importing rubber,
or for a short period, was self-sufficient
in rubber, So, rubber for us was main-
ly an import bill, 1 thank the farmers
and the agriculturists because of whose
higher performance over a period we
have been able to reach = situation
where we are not only self-sufficient
but we can spare something also.
During 1973-74, in fact, to be more
specific, m August, 1973, for the first
time, India exported rubber.

Of course, there are two views about
it. One hon. Member was quite critical
about these exports, and another hon.
Member said that these exports were
not enough. I shall confine myself to
saying and repeating that the perfor-
mance of the rubber growers is very
satisfactory, and the target has beemr
achieved. While in 1972-73, the rubber
production was 1,12,000 tonnes, it was
1.25,000 tonnes in 1973-74. This has
to be compared with what the position
was eight years back; it has actually
more than doubled. In 1966-67, the
production was only 65,000 tonnes. So,
from that situatior, during the past six
or seven ycars, the agriculturists have
brought us to a situation of self-suffi-
ciency, and we can earn also foreign
exchange, In 1973.74, the production
would be 1,25,000 tonnes,

The hon, Member who had raised
this matter is not present here, but I
would like to tell him that pow the
situation has changed. The original
decision about export of rubber was
that it would be exported even by in-
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curring loss if it was necessary, because
at the time we took the decision the
international price of rubber wag lower
than the indigenous satatutory ice.
So, you can understand that the deci-
sion was made definitely to help the
farmers, when the tyre munufacturers
or the rubber manufacturers were com-
fortably operating in a surplus economy
or surplus supply situation and there
was a glut in the market and the de-
mand was that somehow the surplus
must be removed; at that time, it was
economically not advisable to export,
but still to help the agriculturists, it was
decided that we would export even in-
curring loss if need be. The export is
canalised through the STC. We are
closely watching the situation. As re-
gards those who were apprehensive
about the wisdom of exporting, 1 may
inform them that the exports are cana-
lised through the STC and we shall
definitely see that the  indigenous
demand is met and the industry will pot
starve for indigenous natural rubber.
At the same time, I may have to warn
the Industry that they may not have
the great privilege of operating in a
glut market where they could pay less;
at least statutorily and legally they
could not pay less, and in the acgount
books at least they had to show that
they were paying the statutory price,
but they were having a comfortable
situation of operating in a glut when
the natural rubber production was sur-
plus and the demand was low; that
particular privilege may not be there
now, but they need mot be apprehen-
sive that their demands may not be
met. We shall be exporting only
after meeting the demands of the indi-
genous producers. The pitcure is vely
bright, because after all, any tragedy
has its own brighter side as well, The
1ecent internatiopal situation has given
us certain advantages. 1 do not want to
highlight those advantages, In the case
of jute, rubber, coir, mica which is
mined in Bihar, etc. in the case of all
those products which at one time were
threatened by the cheaper synthetics, it
may be that the new situation has
given them a certain edge over the
synthetics in the international market.
In that coatext, it may be that ¢oir
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will have better prospects, if we ope-
rate properly; and similarly jute also
will have better prospect and so also
rubber, because it is said that no more
is synthetic rubber havipg an edge over
natural rubber; so, even if the price
falls we need not be afraid of the
market situation; it is our intention to
give more and more subsidy and more
and more loans, as Shri Ravi was
pointing out, so that the agriculturists
might be emcouraged and be given
more incentives to produce more wand
more and achieve the target fixed for
the Fifth Plan, namely 2,25,000 ton-
nes. These arc definitely to be
achieved.

Now I would touch on marine pro-
ducts. There may be a few criticisms
about this, about trawler allotment;
there may be criticism of the slow pace
at which steps are taken. I can only
assure the House that we will take
measures to expedite matters, At the
same time, it has to be recalled that in
this field in 1972-73 we had an un-
precedented rise in export, Rs, 58
crores, Our target fixed for 1973-74
was Rs. 75 crores. Latest reports are
that we are going to exceed it and
attain Rs. 84 crores. This will be abso-
lutely unprecedented, a real record per-
formance of our fishermen and all
those who are engaged in the marine
product exports.

About cashew, I would remind the
House of the days when almost every
other day we had a call attention
motion coming about cashew distribu-
tion. Luckdy that 1s not so now pre-
cisely because dunng 1973-74, we
were able to decide upon a distribution
policy which 1s satisfactory to the
workers, to the trade unionr movement
and the export effort, to the concerned
Governments and to everybody who 15
nterested 1n the reasonable functioming
of the cashew industry.

The distribution policy which has so
far mot been criticised by any body has
been evolved to the entire satisfaction
of the working class so that their
‘wages, their amenities will never be
denied to them by a few people who
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are operating in the field in a clandes-
tine manner.

290

Here also, 1 humbly submit that our
exports which were Rs, 68 crores in
1972-73 are goinrg to be improved upon
and the performance is likely to be
Rs, 78 crores, The availabihty of
imported raw nuts has algg been
streamlined so that at the time the
indigenous crop arrives in the market,
the farmers may be able to get a bet-
ter price. So the staggering of imports
is showing results in that indigenous
nuts are realising a higher price.

SHRI R. BALAKRISHNA PILLAL
(Marelikara) : What about dashew
plantation ?

SHRI A. C. GEORGE: We arc
interested in that also. We will pass on
the suggestion to the Agriculture
Ministry.

SHRI R. BALAKRISHNA PILLAI :
That will not materialise. That 15 the
whole trouble, For the last 20 years,
you have not done it,

SHRI A, C. GEORGE: Now I
come to a suggestion made by Shri
Sathe. In 1973-74, for the first time,
we started regulation of the export of
semi-finished leather. Here also I
would like to take you back to last
year budget session when there were
s0 many call attention motions and so
many members were agitated about 1t
and were discussing the pros and cons
of the leather policy of the Govern-
ment of India. We came to the con-
clusion that progressively we have to
send out finished material. Therefore,
4 disincentive was put on the export of
semi-finished leather and an incentne
was provided for export of fimshed
leather goods. Thiy 15 defimtely show-
wng results, Export of fimshed leather
has gone up from Rs 10 crores to
nearly Rs 18 crores,

At the same time, some hoa. mem-
bers were expressing apprehemsion here
last year, The export figure of semi-
finished leather hag not come down;
valuewnse it has gone up though quanti-
tatively some restrictions have been
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put. 1 am happy to inform the House
that this year also we are maintaining
the rate of growth in the export of
leather; lust year it was Rs. 173 crores
and this year it will be Rs, 184 crores.

S> in all these items which cam be
called the traditional or agro-based
items, our performance is quite satis-
factory though our policy is shifting
more und more to export of finished
goods rather than of raw materials.

As 1 pointed out at the beginning,
we are facing a great challenge espe-
cially in the Ministry of Commerce be-
cause the unprecedented rise in the
cost of our import bill is more than a
challenge to the Ministry of Com-
merce. It is not by limiting exports or
by restricting the availability of raw
materials that we can improve our
cconomy. We will have to maintain the
supply of industrial raw materials; we
will have to maintain the inputs needed
for higher production, So maturally we
can balancc our trade by higher
achievement of export to  different
countries, While laying enough stress
on the traditional agro-based exports

and their production, we are striving
our best to see in the non-traditional
category of exports we put up the

maximum rate of growth and maintain
it which alone can fetch us the foreign
exchange needed. We are making our
best efforts to see that all these targets
are achieved so that the coumry will
be taken to a stage where in sitc of odds
and crises, we will be able to achieve
zero uid or self-reliance which is our
goal,

SHRI C. K. CHANDRAPPAN : (Tel-
licherry) : May 1 ask one small ques-
tion. 1 think he will answer it. He did
not say anything about the problem of
naticnalisation of the tea plantations.
about the Kerala Governments’ ordi-
nance for the nationalisation of the
foreign owned plantations which was
put before the Government, as for back
as in 1971 and also about the take-over
of the foreign trade in coir. I would also
like to know what is the policy of the
‘Government with regard to the new en-
trants in the field of marine products th:
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monopoly companies including Uniom
Carbide.

SHRI A. C. GEORGE : About the
natienalisation of plantations. as a major
policy matter, my semior colleague Prof.
Chattopadhyaya will be referring to it
in his speach.

About the nationalisation of coir
trade, it ay suggested last year that as
a firest step we may canalise the export
of coir goods. But the Government of
Kerala had different views and it was
particular that short of nationalisation
nothing must be implemanted. But we
were having the view that as a first step
we will go for canalisation of exports,
not nationalisation of the industry.

SHRI C. K. CHANDRAPPAN : The
Government of Kerala is for nationalisa.
tion of the trade.

SHRI A. C. GEORGE : Its attitude is
for nationalisation, but it opposed the
canalisation of the cxport of coir goods.

SHRI1 R. BALAKRISHNA PILLAI:
The position is, in the black market, the
price of tyres is very high, whereas the
actual cultivator is not getting the correct
price or the expected price for natural
rubber. T want to know whether the
Ministry is considering to raise the pre-
sent price of tyre to the actual price
which it is fetching in the market so that
the cultivator also will be benefited by
getting more price. What is the attitude
of the Government?

SHRI A, C. GEORGE: I may answer
it fully in this way. The statutory price
for rubber fixed in September, 1970 is
Rs. 520 per quintal for the best variety,
RB-1. The market price, in comparison
to Rs 520, the statutory price, is Rs. 670.
That means Rs. 150 per quintal over
and above the statutory minimum price
rixed.

St q® W ww (qer) A
arfersy HarerT #1 g ¥ E fR
g AT AR frate & arfesr
q FTR geeAr ST &y & s dar
IFM HATH FATAT § IHET AWML A
qUZAT W E | § FO YN WV A
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FoTT 1 3 fowd W ¥R A A
gt & et av Sfaa & ° wTeT AW
FEaT # f¥ ovy F 9T wVH A
AR Qg7 FTAFTA AN G IAF TV
et e #7 =gA A g At o
A AT AT FIH FIH §, TAAT ATDT
FTI AT ¥9A & AfFa IaF 397
ATT g TET AT AMA § A1 Fre
A WA 7 0T € guw 7 U A%
WEAG FVGE 7 AL ¥ TS AWK ,
A XX E A7 AvHTT T & r g TR
AT, 98 6 aF A a0 o e 7
F3 gT § IAF YFEA A AT A A
wafe 3 FaTggE e & 7 A E
w3-98 feed o aF auwy & fn
™ B ah-aE fad @ wwe g et
T AT, SURT T I J AT 7
& 37 ®1 o= T Afwg i vy afwg
fr T =% wT | ¥ W owWR Q@
€ 7 W AT gw ¥wm w@ ¢,
Y T TR A W | sl
%WW%WR&§| T Ty
TR g fe g a® sredi-wedt
W T § X T T aer
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e frmeren @ AfeT s aE 719 A
TIA HERR FUW frEw ¥ A TE
AN | =& AT A W A9 I
wg f6 g aEw & A gt @
FAT A WA F FAC g ey
wm WA F e W ? W &7
fr = sSiw N guRd & i v
e ot Ay fafret & & go
Naga@ e frswaw s um
w fRe oY AT are et § 1 e A
AT & &Y ara oY arre fgewa & A
T FTIE A A § Ay St &
£% NAW 7 FTH F3X AT FT w7 T
wv Ofay N faor o+t *1 SEawa
ffwg Frrd o 9 a7 w0 w7
T TG ¥ #g  fafree o
e sl 3 fmrr, oo ¥ oy fafreee
Ffeem isRRaTfr ce s oe
freee s ew oo fAg ¥ w90
4 9= BF a7 /e aver & & g
AT FFZ | A7 AT wY fawr Y Av R
q¥ ITeregTE A A F 1 aEt 7w
v IR A F | 9 g7 o
a7 3971 fafaz 7 IT wreE
AT/ OAO FHA ATHT 97 qE OA
I & F@T 97 ¥ 749 fF 9 wrw
T ag & (wAwW) A oW
THOE EeT &, AT wmar § A
W WA | TARON @R WA
THHT TS AR FT | T JET =y
aifeqt a9 & | 99 IAET  gEAT
wT 3@ | wfew oo SwiT T ogE v
W o § v agr ety e
mifer &, Sewt oF a@r THW G
g W X IEET &7 AT T
¢ Torfife o e il & Su% gETEd
*1 war g fan ) w3 fe aw a1
geqm st w1 owmogn ¢ e
AT W wgdt § i fegea & aman
7 A I W OSREET ZW Ay
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[= q& w= =)
AEWEIT ) R W@ AW WA
wgar § AR FE ae &7 5w 9¢ Y
fear &1 s fodlt @ FQ@ &—
# % A qOAT WEE §-9 A W
8 f5 wrea-wATY 400 & 800 %< firm,
T w fear § a6 it A A g,
Afwr v fedoguww  w W
aq A Rer ¥ fr s
fear wrew ww wfed, A
I8 400 91, TW ¥ vl 800 T ALY
aadt amk § 7§ g wY <A
AT g 5 gy woer fee I & T
T q{T AT &, T ¥ a9 @
9w grar, wfed fv aw & fed-
O AR SF TG & | A9 v
fr a2 s o fafred 0 @ 2,
g fafest a1 &t feceqmm
7 A et fag o | g AR R
@ AT A e ¥ e aw
FFA | qF T 9gS ar 4w f@w fw
& wdq T & faa feaar woer
=rfed, 39 & a1z et 9% 99T T
dz1 % ¥ A8 qrawdY snEd | 59 QT
e A J g g s -
TAfE I IO WA I A afed
s fiw  fomy aga awes g
2 5 amr ¥ aet fewe fafedtwr &
TR A &, 9w & @ 1
fasimrd Y ooy & ) =Y oA
781 3, ¥ Aot € Y, wE A T
F—wfaT @ g7 S # frsderd
®F AW | TE &7 AT |F ¥ AT
tfafafedt @ 1 SEwer & fr W
T AT AW T TN sy &
g7 W w—AEgd T, qwt ¥
wEr fr A A | T oA vaTme
witfafafadr 7 &7 ¥ & w7 fews
el & 1 |wwfm awm fafeds
¥ A7 FrafeRwT AT 97T |
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g ¥ vy gfae FratsE w1 R
frar f5 Sy 350 =A@ wifEw,
400 = WA, ¥ FWAHT ¥ FAvEeT
T wvd & | @ gBar g osw Ay
T wEI &, IT A wERre Al
faeaet 3—ora zawT Afad |

FAY ST GET A 4% IE F A
8T fr & e A 99 ST 1) T8
AE FRAT ST ATSAG T TR FQ@
g1 fmag Y s W A W@ R,
A FT AW FAT AT 8, A NrTH
s Y 1 dar wa i w g fe
weas M aE IE A A T gu @
g A NS O F IR § FO AW
3z, agt W AW wOA ¥ AT FH
gered | Ay & ggl d%efge 7 o
A A gu 97 ¥ wWegr N v
Afwd | & oY ko o wHo IR
Egmet = swd A
g quw & gy Wt § a7 Ay ar faw
wEE A A gAW F sy
WE-ME ATET W FFW qr gl
g ot @ W am W
& & are #1 frm w7 WY Hr A% g,
AT st FIAE, AT AT AT AEH!
& g aw 3% fasre G afed

T3
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a1a A waw  fafreest €, @19 W
T ax grgy & B a@e § W€
TR Af dnfr, dfew s oW
T, o g0 o ¥ P W
W e e mead wgt i 3,
&uate, AgT & I AT g g fewdt
® qw A wgi At €

afaT § & foT 0 | w1 Qg
wger g AEET vk §r AW &
¥R WY a7 G, IT B TR
rftw ¥ Geive Wi |

*SHRI S. A. MURUGANANTHAM
(Tirunelveli). Mr. Chairman, Sir, we
were happy to hear our Deputy Minister
of Commerce, Shri A. C. George, saying
that the exports had been increasing
significantly.  But, Sir, the balance of
trade position is not satisfactory. in
1968-69, the imports were higher than
exports by Rs. 550. 7 crores. In the years
1969-70, 1970-71 and 1971-72, the im-
ports were higher by Rs. 169.4 crores,
Rs. 99 crores and Rs, 216.3 crores res-
pectively. For the first time in the history
of our country, in the year 1972-73, the
ewvports were higher by Rs. 164.2 crores.
It 1s felt that again in 1973-74 the value
of imports would be higher than exports.

Sir, 1t is highly regrettable that the
exports of traditional goods like tea, jute
goods, sugar, won and steel, spices like
pepper, cardamom, etc. have becn declin.
ing. At the same time, the imports of
fruits, vegetables, machine tools, cotton,
wheat etc. are going up. It is really pain-
ful to note that the Government have
not yet cxploited the vast export poten-
tial in marine products, fruits, flowers,
forest products like processed plywood,
gums, shellac etc.

From pages 183 to 191 of the 1973-74
Annual Report of the Ministry of Com-
merce, you will find the Government’s
Export Policy Resolution of 1970. It is
mentioned in this Export Policy Reso-
lution that the role of the public sector
in the development and expamsion of our
foreign trade will be expanded progres-
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sively and substantially, Here, it is rele-
vant to mention that greater attention
should also be paid to the export of pro-
ducts manufactured by our public sec-
tor undertakings. I wish to draw the
attention of this House that the export
of products manufactured by our public
sector undertakings does not constitute
even 5% of the total exports of the
country. I request the hon. Minister of
Commerce to explain this sad feature of

our foreign trade.

298

Sir, we have 17 Export Promotion
Councils to assist the export of commo-
dities like cashew-nuts, chemicals and
allied products, cotton textile, engineering
goods, hides and skins, plastic and lino-
leum products, shel'ac, silk and rayon
textiles, spices, sports goods, tobacco,
processed food, basic chemicals, finished
leather, wool and woollens, handloom
products, gem and jewellery etc. 1 am
extremely sorry to point out that in 1973
that the exports of all these commodities
have declined inspite of these Export
Promotion Councils. T am compelied to
state that our scarce resources are being
wasted on these Export Promotion Coun-
cils, as they have not contributed to the
increase in the export of commodities
for which they are meant to assist.

Sir, the Government set up the Marine
Products Export Development Authority
on 16th August, 1972 in Cochin to take
such measures as 1t considered fit for de-
velopment of off shore and deep sea hish-
erics with special referende to export.
This organisation was also empowered to
import traw'ers tor deep-sea fishing, to
assist the indigenous manufacture of such
trawlers and also to assist the industry in
a constructive manner, But, it is inex-
plicable to me that this Authority should
have permitted a foreign monopoly con-
cern like Messrs Union Carbide India
Ltd., to undertake deep-sea fishing for
export purposes. 1 request the hon.
Minister of Commecrce to explain whe-
ther this is the way that the indigenous
fishing industry is being helped.

The hon. Deputy Minister referred to
the close co-ordination that exists bet-
ween India and Sri Lanka in the matter
of tea eaports, 1 would hke to point

" *The original speech was delivered in Tumil.
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out that durmng the past three years the
export of onions and chillies to  Sn
Lanka has come 1o a standastill. Large
number of workers enaged in the export
ot trade of omons and chillies in Tuti-
corinn, which 15 a part of my consti-
tuency. in Nagapattinam, in Poona and
m Bombay have been thrown out of
employment and their hvelihood, 1
would like to have clanfication from the
hon Minister on this point.

Sir, trom Tuticorin of my constitu-
ency, pa'myrah stalks and fibre are be:ng
regularly exported and the value of their
export 1s of the order ot Rs 2 24 crores.
With a view to assisting this industry,
the Khadi Commuission requested the
Indian Institute of Foreign Trade to con-
duct a survey of this industry and to
suggest ways and means of assisting this
mdustry  The Indian Institute of Fore-
1gn Trade has submutted its Survey
Report suggesting hiberal cash assistance
to this export industry  Six months ago
there was also a Seminar 1in Madras, 1n
which the Khad, Commiussion also parti-
cipated, which discussed the problems
of this industry in detail But sp far the
Government have not announced their
acceptance of the recommendation of the
India Institute of Foreign Trade 1egard-
mg liberal cash assistance to this export
industry I would hike to know from the
hon Mimnister the steps he proposcs to
take 1n this respect

Sir, the Government accepted the reco-
mmendation of Sitaramayya Com-
mittee about cxporting only finished
leather hereafter, as that 1s cxpected to
fetch more forcign currency  While
the Government i, quick to implement
this recommendation, mothing hay been
done so far to build the nfrastructure
for the production and export of finish-
ed leather In consequence, the tanning
units not suitably equipped with
machines for fimshed leather pro-
duction have been caught unawares

Out of nearly 400 wunits in Tamil
Nadu, which has been occupying
a premier place in the export of

leather, 350 units have been closed and
nearly four lakh workers employed in
these tanneries and allied industries have

APRIL 8, 1974

D.G. Minstry of 300

Comnicree

been thrown out of employment Simi-
larly, nearly Rs. 60 crores worth of tan-
ned leather has also got accumulated m
Tamil Nadu, Another deprecating thing
that the Government have donc 18 per-
mitting the monopoly houses to enter
this industry reserved for small scale
sector, under the pretext of creating a
quick infrastructure for finished leather
and leather goods production These
monopoly houses are going to
swallow hundreds and thousands of
small tanners in the country. Sn',.there
1s urgent need for additional fiscal ircen.
tives and also liberal import licences for
machines and materials for the produc-
tion of finished leather. 1 request the
hon Minnter to look into the problems
of small scale tanners and do the need-
tul. 1 wish 1o place* on thc Table of the
House a memorandum detailing the
plight ot small scale tanners, leather
exports and workers in our country.

While the price of cotton has gone up
bv 100¢¢ during the past six months, you
can imagine the rise in the price of yarn.
The Cotton Corporation of I~dia was
set  up to stabiise the pice of
cotton n the country and also to
end the hold of middle-men o1 the cot-
ton trade I understand thit Cotton
Corporation of India 18 also u! li.ing the
services of the vcry same mudilemen n
the procurcment of cotton  Cansequ-
ently, the 1ise 1n the price of cniton has
not been arrested Durning 1972 73, the
Cotton Corporation of Indin  procurcd
3 88 lakh bales of cotton I ~ed not
say that it 1s the bounden di.v of the
Corporation to supply adequa‘e quan-
tities of cotton to the sick pulis taken
over by the Centre and the State Govern-
ments | would like to know from the
hon Minster how the Cotton Corpora-
tion has helped in arresting the risc in the
price of cotton and also in what man-
ner the Corporation has assisted the sick
textile mulls taken over by th: Centre
and the State Governments

Recently the price of standard cloth
was raised by the Government by 30%.
But the actual increase to the consu-
mers 1S 375% That is because the
Government have increased the retailers’
margm also from 12 5% to 20° on the
ground that the ‘freight rate, distribution

*The Speaker not having subsequently accorded the necessary permussion, the

paper was not trcated as  laid on

the Table
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expenses etc have gone up I can under-
stand 1if this 15 apphcable to the retailers
mn far away corners of the country 1
would like to know why the retaiiers in
ig cities who are nearer to the Mills to
the godowas and who do not incur any
transport expenses should be given this
increase 11 their margin 1 hope the hon
Mimster will clarity thuis point, as the
common people who are the consumers
of standard cloth have beenr hard hit by
this rise

While the price of standard cloth
has been statutorily increased by 30%,
the Governmemt have dappealed to the
mill-owners to increase their produc
non from 400 million metres to
800 millron metres of standard cloth
1 want to know whether the Govern-
ment have got any machinery to emsure
that the mills produced 800 muillion
metres so that at least adequate supply
15 available to the consumers

Some time ago the ctss on mill cloth
was mncreased for the ostcnsible reason
of assisting the handlooms in a better
manner But the entirc cuss has  mow
been merged with the general revenue
The financial assistance to the hand-
loom sector hag also not gone up m
my appreciible manner  Accoirding to
the latest declared textile policy of the
Govarnment 25 lakhs of  handlooms
i our country which cin produce 1
substantial portion of the cloth require-
ment of the countty would be helped
not only finmncually but also in the allo-
catron of yarn I would Ithe to know
the concrete steps taken by the Gov
ernment 1n this respect

While the Tamil Nadu Government
arc in the process of introducng legis-
lation for reserving dhoti, san, lungi,
chaddar, angavastram, bed-sheed, bed-
cover, carpet, handkerchief, towels crape
cloth etc for the handloom sector, the
Central Government have not yet
announced its all-bndia  reservation
policy for the handloom sector
Similarly, while the State Government
has completed the census of unauthoris-
«d powerlooms m the State, which are
detrimental to the interests of hand
looms, I understand that the Central
Government has not yet compileted the
dll-India census of unauthorised power-
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looms Unless this work 1s completed,
the handlooms cannot be helped to
stand on thewr teet In order to com-
trol the pumber of unauthorised power-
looms in the State, the State Gowvern.
ment has also asked for a quofa of
10 000 powerlooms in the State 1
request the hon Minster of Commerce
to enumerate the steps he proposes to
take in the matter of helping hand
looms m the country
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Before I conclude, 1 would refer to
the fact that the Textile Commussioner
controls the distribution of yarn over
100 counts, without having any control
on the pricc of yarn This has enabl-
ed the mill-owners to fleece the hand-
loom weavers Simularly, the allocation
of staple fibre to the mulls 1s comtrolled
But the Milly have got a oluntary
schem: of dwsstributing yarn to  the
handloom wtavers This is the position
mn art sk also I request that this
voluntary scheme of  distnbution  of
yarn should be scrapped It muy erther
be hinded over the State Goveinments
r the Centie may themsihes do this
work Then (nly the bimdloom
weavers will get adequate qui Uty of
yarn at reasonat! prices  Sir tie faci-
lities d concessions to the handloom
weavers e geting dwindled day by
dav  In constquence the production
hw suffered leading to fall in the ex-
port ot hindloom products 1 would
hike to know the steps being t fen by
the Governmert to revitalise the hand-
Joom sector Sir the mmtial deprecia
tion allowance of 20% mnow being pro-
posed for cotton and jute goods should
also be eatanded to art silk industry
1 hope that the hon Minister of Com-
merce will exert his influence on this
matter which will mcrease the export
of art silh products

In conclusion, I would plead with
the hon Minister that the Governmemt
should take hcen interest 1n  reviving
the export of onions and chiles to
Sr1 Lanka Similarly, hberal cash
asststance should be extended to palmy-
rah fibre and stalks industry so that
its exports can be stepped up substan-
tiafly
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SHRI RAJA KULKARNI (Bombay-
North-East) : Mr, Chairman, Sir, the
pattern of international trade has been
changing since the last three of four
years so rapidly that, I am sorry to see,
our Commerce Ministry is not catching
up with it, though there have been
some efforts made by way of modifica-
tions in the export policy and the
strategy that has been adopted since
1970. I wag listening to the
made by the Deputy Minister. He has
been having the same old thinking
about export promotion and import
substitution of traditional items and
non-traditional items. I think now
there is a need for a completely new
look to the international trade of our
country. For the last so many years,
and everr under the export Policy Re-
solution of 1970, the base wag surplus
nature of production of a commodi-
ty——traditional or non-traditional. What-
ever commodity we produced, we gave
priority to indigenous requirements and
then if we had surpluses we tried to
find out the export potentiality of those.
This has beenr the main basis of the
export policy so far.

But now it is a question of prices
in the international market and the
potentiality of any item to fetch foreign
cxchange, whether we produce in large
guantities or we produce in small quan-
tities is mot so material for export
drive. The base of a new expurt policy
has to be what commodity will fetch
more foreign exchange if exported,
even though our production of that
commodity may be short to even meet
our indigenous requirements., There-
fore, a completely new list of commo-
dities of international trade, has to be
made on the basis of their potentiality

to eamr more foreign exchange. This
kind of a new change that has come
in the international trade changes the

wholc outlook. But 1 am sorry to find
that our old Policy Resolution of 1970
still remains as the guideline for our
export policy.

In the Report of the Commerce
Ministry it has been stated that there
was a Committee to devise a mew ex-
port strategy. But we have not heard
of the cmergenc: of a new strategy.
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No enunciation or declaration of a new
export strategy has so far been made.
We are short in rice production, but
recently we exported some rice to
Middle-East countries; even if it means
that we have to import some rice from
other countries. The country is bene-
fited by such export. We are exporting
sugar though we are short in sugar pro-
duction in our country. Even if we
have to import sugar from other coun-
tries, our country would still be bene-
fited if we export a part of our produc-
tion.

The hon. Minister should take the
whole House into confidence amd tell
us what exactly is the new list
of those commodities based on
the guideline of capacity of the
commodity to earn more foreign ex-
change. However, it appears that there
has been certain ad hocism which is go-
mg on in the Commerce Ministry, Many
times the ad hocism creates more diffi-
culties in thc implementation when it
comes in confrontation with other
Ministries, such as Transport and
Shipping Railways or Finance Ministry.
Difficulties of this Mimistry increase
through cross-purposes with the result
that the country suffers and losses are
more,

1 would draw the uattention of the
House to a specific issue of the coun-
try’s increased losses arising out of con-
tinuation of old export strategy. I would
give only one example. The Deputy
Minister stated and some members have
also referred to that we should export
more and more of jyatural rubber.
They pleaded the case for the export
of raw material. Now, a time has
come for a new strategy. If it is ad-
mitted that in the international trade,
it is more beneficial to export finished
products than raw material, then we
would like to know what wisdom is
there in continuing the export of natu-
ral rubber especially during the last one
year when there are thousands and
thousands of small rubber goods
manufacturers in the country who are
starving for want of raw material, are
not getting the raw material, that is,
the natural rubber. In our country, the
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production of both the natural as well
as the synthetic rubber is in short
supply. Are we going to import natural
rubber and feed these small-scale rubber
goods manufacturers in the coumry to
keep them running and to avoid un-
employment in the rubbers goods indus.
try? It is these issues which need to
be clarified and explained the export
strategy if it is to be in the interests
of the mation,

Similarly, we have given during the
last onc year a number of cases of the
raw materials which should not be
exported because they fetch a very
small export value. Their added value
is not much. Take for example, the
barytes from Andhra. It is a non-
traditional item of export. It has been
developed during the last four to five
years only. Some small scale manu-
facturers through the indigenous tech-
nology have successfully processed these
barytes which come from the mines in
Andbra in a crude form, into a powder.
This powder is required in the Middle
East countries, by the oil industry in
the dnlling of oil wells. We want to
carn foreign exchange trom the Middle
Fast. W¢ have pointed out to the
Commerce Minuster that here is a case
where our country can carn crores of
rupees worth of forcign exchange.
The manufacturers of baryte powder
have huge orders on hand but they
cannot fulfil them because the raw
material 15 allowed to be cxported in
large quantity. With a view to get
some idea ] will cite an example of
one exporter of baryles powder.
Chemco Supply Corporation of Bom-
bay during last two years has started
exporting to the Middle East-countries
for the oil industry therc thc baryte
powder and it has earned for the coun-
try crores of rupees worth of foreign
exchange. It has got orders now but
they say they cannot execute them
because the raw material is directly
being sent abroad, Ty those who are
producing the raw material Govern-
ment should give licence for manufac-
turing and processing of crude barytes
instead of allowing them to export
crude barytes which has very little add-
¢d value. Let the country stop cxport
of raw materials and let us export
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those finished products which are in the
interest of the country and which will
fetch more export-added value.

I will give another instance wherein
practices followed by the Ministry go
directly against its own declared policy.
There are large export orders for
woollen blankets, from the African
countries also from some of the Middle.
east countries which are oil produ-
cing countries. It is the shoddy indus-
try which manufactures woollen blan~
kets,. Its imported raw material,
woollen rags, is detained in Bombay
docks. I do not know whether the
difficulty was because of inter-minister-
ial contradictory policies are because
of failure of proper decision by Com-
merce Ministry. This is an example
where the Ministry has completely
failed. Ministry did not take proper
decisions at proper time. They made
mistakes after mistakes

Last year there was a scandal.—
woollen rags scandal. Woollen rags by
themselves should not be an item of
scandal. It is a valuable raw material.
The scandal 1s made by some people
who are not actual users, because of
certain policies pursued by the Govern-
ment. Government gave licemces to
non-actual users and weavers who did
not require such raw materials. They
required only yarn but they were given
licence for import of woollen rags.
In the guisec of rags, weavers imported
second hand serviceable garmemts. Last
year the scandal was discovered. A
CBI enquiry was instituted. One does
not know what is the outcome. Who
were the culprits? We don’t know.
We pointed out these facts to the
Commerce Ministry. We said that the
main defect lies in the Commerce
Ministry giving import licences to
Ludhiana weavers who did not need
such raw materials. Their raw material
is yarn. Woollen rags are raw mater-
ial for shoddy spimmers and nor for
weavers, It iy the raw material
for shoddy spinning wunits. They are
actual users. Therefore no licence
should be given to the Ludhiana units.
Their import licemces should be stopped
and they should be given to the actual
users e, the spinning units But no
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decision was taken on this basic pomt
Some kind of ad hoc patchwork was
made And what was done ? May be
the Commerce Mmustry did 1t with
good mtentions, onc does not know
But, imnstead of stopping the licence of
the weavers, the Commerce Mmstry
mposed a condition that there should
be 100% mutilatoon of the imported
rags Now, 1t was not known to the
Commerce Mmistry officials  whether
it 1s possible to mmport woellen rags
according to the concept of 100% un
serivcesble goods What 1s 100%
mutilation, Sir?

We were told that the Commerce
Mwmstry sent its officers to  Austraha
to make arrangements to see that they
should export their woollen rags as per
the condition

16 HRS

All the Australian exporters were re-
potted to have ashed what exactly was
meant by hundred per cent mutilation
They thought that one or two cuts in
the old garments according to  them
meant hundred per cent mutilation
Thercfore it 15 not i 1eabstic condi-
tion for a country ot origin to tulfil
What 15 1 rag according to Austrihan
wxporters 1S not a rag accoiding to the
Government ot India

In thc mecanwhile the goods started
com ng from thc exporters These ex
ports are made by the S T ¢ and not
by any individual importers actual user
or non-actual user The S T C offi
cials were not knowing how and when
to go mto the market They did
not hnow when orders are to be
placed and what should be done about
the mutilation condition and thing of
that kind They only created a mess
of the whole affar They booked the
orders and the goods came At present,
more than 5,000 bales, for the last two
months, are bemg detamed by the
Customers in the Bombay docks and
almost all these bales belonged to the
actual users, that 1s, the spinmng
unuts—spinming mills—numbering about
tuenty five—shoddy spinming industry
15 a labour intensive industry, em-
ploying 25,000 workers They are
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now facing unemployment Thesy umits
are starving Some way must be found
out The Shoddy Mills Assocpation,
I am told submitted a scheme to the
Commerce Ministry which has approv-
ed of the same Some ALnd of a
compromuse formula has been arrived
at by making arrangement for complete
mutilation under the supervision of a
Customs Officer. But, the Customsg are
not releasing the goods and the Finance
Ministry 1s not giving clearance to it.
Now, it has become an inter-minister
jal tangle In the meanwhile, demuil-
rage charges are increasing Who s
paymng them ? ‘The shoddy spiynwg
mills will be charged this huge pemslty
for no fault of thewrs Productien i3
being hit The export orders of thesc
spmming umts will not be fulfilled
The country would, ulimately be a
loser 1n the expor* orders Thus the
Commerce Ministry’s own policy 18
coming 1n the wav of our export pro-
motion This 1s a glaring example
Ther 1s 1 need for the Commerce
Minstry to immediately sit with  the
Finince Nnstrv to settle this  These
spinning unut, are prepared for mutia-
tion uiler the Governments s heme
pricpared by the Commerce  *hinstry
wherern mutilsteoon 1s carried under the
supervision of the Customs  Ofheets
If the Commerce Ministry s that
hundied per cunt mutilation sho 1 be
there for the woollen rags let make

the rringement for mutilution  of
woollen rags but let them releise the
goods immediately Somcthirz must

be done by both the Officers of Finance
and Commerce Mimstries Why are
they sitting tight on their prestig. * Who
15 the sufferer 7 1t 14 the people and
the country who are the sufferers
The Government however, 15 not tak-
ing any action The implemertatron
of its own policy cuts across the export
earnings of our country

For the shoddy mndustry, there 19
another problem apart from getting the
release of 4ll those 5,000 bales of
rags To-day, the prices of wool 1n
the international market have gone up
tremendously and many woollen manu-
facturers in many countrres are not sm-
porting them; because of prohibitive
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import prices. Therefore, why not in-
crease the ceiling of shoddy industry
within the same level of ceiling of
foreign e¢xchange for whole woollen
industry. At present it they are given
Rs. 1.%0 crores why not increase it to
Rs. § crores. It is a labour-intensive
industry and thts 1s an industry which
is oy the bachward areas. Sir, these
wooller blankets are used by the poor
and the ocommon people. Defence
gwes 2 bulk order for blankets. So,
this industry needs encouragement,

Now, I come to cotton textile. The
Ministry has already admitted that the
cxporfs of cotton textiles during the
year 1973-74 have been less owing to
the falure of statutory yarn cpntrol
They are trying to rectify the mistake
so I am not going imto that aspect.
But the point is that now under the
Fifth Five Year Plan, expansion of
spinning and weaving capacities are
visuahised with a view to fulfil larger
export orders. We would like to have
morc textiles exported. The Cotton
Mills Federation has been saying don’t
put any condition lor expansion on
new umits. | am not advocating their
causc  But what 15 the Plan? 1 am
told the Commerce Muuster, in s
ieply to onc of the Questioms, has
said that the mill-owners demand for
delicensing the  textile  industry  for
cxpansion and new units, is under
consideration for a lmited period of
two to three years. I do mot know
whether this would be a proper stage
but one fact remains, it would mean
the admission of the failure of the
public) sector in the cotton textile
industry. The National Textile Cor-
poration and the State Textile Corpora-
ttons, have taken over, for management
purposes, sick umts. They have showsr
that these units can be run into profit.
Why not nationalise all those units
which are with these textile corpora-
tion and why not they fulfil the need
of the country—whether for expansiom
of spindles or weaving capacity and
aso for cxports We would like the
Commerce Mimsiry to  sce that the
public scctor 1n the cotton textile ndus-
try plays an important role in the
CKpansjon ot the capacity us well as in
the higher exports of cotton textile.
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Similarly, take the other section ot
the textile industry—syntheticc man-
made fibre industry, With the good
offices of the Commerce Ministry there
wag a voluntary pact between nylon
spinners and nylon weavers. It was
wot working well because these weavers,
which are thousands in number, were
being harrassed and exploited. They
were making a complaint that ths
voluntary agreement was not working
properly. The complaints of these
weavers are stil there today. We
would hke more checks to be put on
the distribution of rayon amd nylon
and something should be substituted in
place of voluntary agreement. They
have also committed certain mistakes
by way of omissions in this agreement
either through ignorance or for the
reasons best knowsr to them.
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There is a small section of smalt
enterpreneurs known as  crimpers
These crimpers have been deleted from
the list, though they are actual users
in all semse of that term. They have
been excluded from getting the multi-
filament yarn from the nylon spinners
as a result of special interest of nylon
spinners. Those units are now on the
point of closure. The nylon spinners
have put up their own crimping
machines with the connivance of the
Commerce Ministry and these crimp-
ing machines are fed by the multi-
filament yann by these nylon spinners
at the cost of the mnnumerable small
and independent crimpers. Thig dis~
crepancy should be removed. I would
suggest that no discrimination should
be made and judicious distribution should
be effected, and a new policy evolved

for the distribution of this synthetic
yarn,
Wirh these words, I support the

Demands.

Mo AFHATAW 98T (HEWIT) -
TRTIfA AEET, W g ATST wATeY
Y WRTT & AT F aqf 7 ¥ ) Ao
FY a7 wfas AT 7 sfafaes fadw
ST WY AAfF 2T AT & arE-
" afrfrs g § 1 wal AgRT § 2w
AT &Y 1973-74 7 91T & aw
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fraee wd, 7 € =9, 929 fafwg Wi,
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Annual Report on the working of

industrial and commercial undertakings
of the Central Goversrment, 1971-72 :

The total sales of the corporation
during the year 1971-72 excluding
sales of Consortium Members amount-
ed to Rs 4.34 crores as against
Rs. 3.84 in the previous year. The
operating results of the corporation
for the year after non-operating/prior
period adjustments resulted in a  loss
of Rs. 16.8 lakhs during the year as
against a profit of Rs, 3.5 lakhs in
the previous year.

Tg IATEI-ATT E—ATT £ & FRGI-
WA AR F 1 T A & W19 Y I
FTRARTT § forr &1 GwwT g ¥
WA Y WIGT AT, N AE
ST T § L umeRodflositt uH wH oo
; :i’ro ¥ w1 1 qUTT | awATTT F FHTIT
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TR A FeT w3 qre i Aifa aew9 §,
af fifagt #1 ooy @ § g A
HATT, 97§ GUTY A FT qEWAAT A
gt

PROF. MADHU DANDAVATE
(Rajapur) : Sir, to eliminate the strains
in our economy, it is absolutely essen-
tial that the export and import policy
has to be made guite sound. Through
export and import policics are absolu-
taly the concern of the Commerce
Ministry, it has to be borne in mind
that the infrastructure for a successful
impert and export policy is also provid-
ed by shipping and transport angd civil
aviation. Therefore it is highly de-
sirable that therc is coordination
between the Ministry of Commerce and
the Mimistries of Shipping and Trans-
port, Civil Aviation and Railways.
Otherwise, it is quite possible that at
the implementation level there will be
serious loopholes left, as a result of
which the general broad framework of
the import and export policy is bound
to fail.

At the very outset, let me make a
mention of the failure of the Minisiry
to present the Report of the Tariff
Commission in time. As my colleague,
Shri Madhu Limaye, has pointe¢ out, a
Jot of damage has been donc not merely
to democratic norms but even to the
cconomy of the country. I wag happy
that the Ministry of Commerce express-
ed his regret for the failure to present
the Report of the Tariff Commission in
time. Y hope that such follics will not
be repeated, because that will affect not
only the democratic functioning of our
Government but also the economy of
our coumtry.

As far as the infra-structure for
import and export is concernzd. I
would like to make a pointed re-
ference to the situation that has
recently developed. The news-papets
announced only yesterday that Indian
exporters arc facing a serious dtfi-
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culty because the airlines have stop-

ped the booking of export cargo. Al-
ready, after the furnack oil crisis the
traditional liners have changed their

routes and some of the cargoes that were
hftcg by the tiaditional liners earlier
could not be hfted now because they
do not touch the Indian ports. As a
result of that, many exporters were re-
lying on air transport. If the airlines
now stop the booking of export cargo,
that will create further difficulties.
Therefore, 1 would very much like the
Ministry of Commerce to establish liai-
son with the Civil Aviation Department
and discuss with them as to how the
fresh difficulties that have been created
can be solved completely.

1 would like to say something in detail
about the problem facing the rubber
industry. My hon, friend, Shri Raja
Kulkarni, has already touched that as-
pect in a cursory way. I would like to
give some facts and figures which have
not been given by any other hon, Mem-
ber in this dcbate. As far as rubber is
coneerned, because of the fall in pro-
duction and increase in consumption of
both natural and synthetic rubber, a
very dangerous situation is developing.
As far as production is concerned, it
1s very interesting to find how a shift
has taken place from 1971-72 to 1973-
74, In 1971-72 the production of na-
tural rubber was 1,01,210 metric ton-
nes, which came upto 1,23,000 metric
tonnes, in 1973-74. As far as synthetic
rubber is concerned, the pattern is dan-
gerously alarming. While in 1971-72
the production was 3,02,911 metric
tonnes, in 1973-74 it has come down
to 20,000 metric tonnes. So, the total
production i 1971-72 was 4,34,121 me-
tric tonnes and in 1973.74 it was
1,43,000 metric tonnes. What is still
morc¢ alarming is the consumption pat-
tern, In 1971-72 the consumption was
96.454 tonnes on natural rubber amd
3,37200 tonnes of synthetic rubber.
making a total of 4,33.654 tonnes. In
1973-74 the consumption of natural
rubber is 1,22,000 and synthetic rubbet
26,000 tonnes making a total ot
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1,48,000 tonnes, while the total pro.
ductiogy is 1,43,000 tonnes.

This is the relationship between the
total production and the total consump-
tion. In view of this, you will find that
the rubber industry is not able to mect
with the problems. There is the pro-
blem of unemployment. The Central
Trade Union organisation is more con-
cerned with that, This situation has
posed the problem both for the rubber
industry and for the Central Trade Union
orggnisation. The problem of unemp-
loyment will become alarmingly more
serious. So, it is very necessary that
the entire export policy vis-a-vis rubber
industry has to be completedly altered.
There have been heavy exports and, as
a result of that, adequate rubber is not
available for the rubber industry.

SHRI VAYALAR RAVI (Chirayin-
kil) : Does he know the total stocks
available with rubber manufacturers ?

PROF. MADHU DANDAVATE:
These are the figures which the Ministry
of Commerce can say are correct or
not,

SHRI VAYALAR RAVI: With all
respect to the hon. Member, I would
like to know from him what is the total
consumption of small units.

PROF. MADHU DANDAVATE :
If the Minister says that the figures
that I have given arc not cortect, T will
be very happy.

SHRI A. C, GEORGE : All his figu-
res are correct except the back-log figu-
res of the previous years. From the
previous year, there is a back-log of
47,000 tonnes.

PROF. MADHU DANDAVATE :
Both from the point of veiw of the safe-
ty and security of the workers, of their
jobs, and also from the point of view of
the industry, it is necessary that a clear
statement of policy must be made by
the Minister of Commerce,

SHRI A. C. GEORGE : While the
hon. Member Was not here, I made a
categorical statement that it is our
policy to see that the industry is sup-
plicd with natural rubber, that the indi-
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genous demand is met, and export what-
ever is surplus,

PROF. MADHU DANDAVATE:
1f this is a cotegorical statement that
after mecting the requirements of the
industry and after ensuring fhat the
workers will not be thrown out because
of inadequacy of raw materials, only
surplus will be exported, 1 am thorou-
ghly satisfied with the proposition,
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SHRI VAYALAR RAV1: At the
same time, the interests of the growers
should be protected. Even last year,
they were getting Rs. 318 whereas the
Tariff Commission fixed Rs, 520.

SHRI A. C. GEORGE : If the hon.
Member, Prof. Madhu Dandavate, can
kindly pass on to me the name of one
single industry consuming natural rub-
ber and is suffering for lack of raw
material, I will be interested to sce that
they are supplied the raw material.

PROF. MADHU DANDAVATE:
“That 1s the view-point which the Cent-
1al Trade Union organisatiorr has been
putting torward. H he can cstablish
that my casc iy wrong, J will be extre-
mely hanpy because that protect the
intersts of the workers,

MR. CHAIRMAN : You are parti-
cipating in a dcbate, not in a dialoguge.

PROF. MADHU DANDAVATE :
1 did not initiatc the dialogue. Bcing
a democrat, I responded to the dialoguc.

MR. CHAIRMAN : This remark
applies to all sections of the House.

SHRI N, K. P. SALVE (Betul) : It
appeared that Prof. Madhu Dandavate
was intervening and Mr, George was
participating.

PROF. MADHU DANDAVATE :
Now, I would like to make somc refe-
reénce to the policy regarding distribu-
tion of yarn. Unfortunately, the Gov-
ernment could not make up its mind
tegarding the price ag well as distribu-
tion policy of yarn. Whenever a situ-
ation was created in which there were
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pressing demands from the handloom
workers, then only they succumbed to
préssures and, by that time, sufficient
damage had been done. Even after the
new policy that has been formulated,
there is a difficulty in a large number
of handloom centres and powcrloom
centres. When the yarn is demanded
by the powerloom centres, very often
it is found that whenever yarn of cer-
tain types of counts is required, the
quantity of yarn made available to them
is not exactly of the type of counts de-
sired by them. As a result of that,
when they say that this is mot the quan-
tity required by them becausc that is of
a different count, a part of it is actually
sold in the black market. That is what

is happening.
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In the past, there have been cxperie-
nces that even to those mills which
were run by the Government, actually
the yarn was made availablc on pay-
ment of palm money. These malprac-
tces have created tiemendous difficul-
tics, and 1 hope that Government will
take note of that,

1 would like to say somcthing—1
would not like to repeat what Mr, Raja
Kulkarni has said—in relation to non-
clearance of the consignment of 5.000
bales of woollen rags in Bombay port.
I would like to point out to the hon.
Minister that, unless they are able to
coordinate their policies, unless the
Cusloms authorities and the Ministry of
Commerce are able to have a coordma-
ted opproach, more and more difficul-
ties will come in. A theoretical policy
has been laid down that, unless hundred
per cent mutilation is effected, these rag
cannot be brought into the country from
the countrics of the West and count-
ries like Australia, All those countrics
from where these rags are coming. due
to various factors, due to the price
factor, due to the cost factor and due
to lobour not being available in those
respective countries, even in countries
like USA, Australia and Western Eu-
rope, this particular task of hundred
per cent mutilation is not undcrtahen
by them. Now the question is how
is the problem to be solved; they are
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not prepared to undertake the responsi-
bility of hundred per cent multilation and
here again the 5,000 bales of woollen
rags orc lying in the port. The only
way-out 1s that the STC should be pre-
pared to undertake this responsibility
and under the supervision of the Cus-
toms authorities, the process of multila-
tiom should be conducted, what are ser-
viceable and what are unserviceable. On
that we have one approach and the
Western Countries have aitogether a
differcnt approach. Ours s 5 country
whigh lives below the poverty line.
And what are rags for them are not
rags for us here. But leaving aside
that particular controversy, when hund-
red per cent mutilation process has hecn
introduced, on practical considerations
it is necessary that the STC, which is
an mmportant agency, the canalising
apgency in this particular case, must
show the willingness to undettake this
responisibility of hundred per cent niuti-
lation, and that can be conducicd undai

the supervision of the Customs autho-
rities,

QOre pomnt to which my friend, Shri
Raja Kulkarnmi, has not referred 1s the

quantum of demurrage that is being
invol ed in this particular case My
mformation is that demurrage to the

cextent of Rs. 1 lakh is involved every
day bteeause of non-clearance of 5,000
bales in Bombay Port, and at a time
when therc 1s a crisis of foreign ex-
change allowing Rs, 1 lakh as demur-
rage, t0 be wasted away like that, will
mean a serious burden on the foreign
exchange position. Therefore, I hope
that duc mote will be taken as far as
this problem is concerned.

1 would like to say something regard-
ing hand-processing. With the best of
intentionss, certain relief has been given
for thc hamd-processing industry. But
in places like Bombay, it has been the
demand not only of the industry but
also of the accredited representatives of
the labour working in the processing
indusiry that this relief that has been
offered by the Government with the
best of intentions is being misused by
certain entrepreneurs who manipulate
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things im such a manner that, for all
practical purposes, it appears as if
a particular process is a hand-process;
it is just a manipulation and, as a
result of that, you find that this relief
that has been offered by the Govern-
ment is taken advantage of by certain
private entrepreneurs only for their
own manipulations; as a result of that
you find that the processing industry
in Bombay is sufferirg a lot and there
is a threat of workers being thrown
out of the industry. We have already
made a representation to the Finance
Minister. This is one aspect with
which the Munistry of Finance and the
Ministry of Commerce are comcerned,

and 1 hope. ..
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SHRI DHAMANKAR : The threat
is to the big financiers who are operat-
INg POWCT-processing.

PROI" MADHU DANDAVATE:
On the contrary, 1t has been the
gricvance of the trade union n the
processing industiy that certaine indus-
tualists who arc not teally operating
what <hould really constitute hand-pro-
cessing are manipulating and aie taking
advantage ot this. A camouflage hand
processing has  been conducted and
that 15 creating a threat to the workers
who are working m the other proces-
sing industtiecs [ hope that this pro-
blem will also be gone into

There 1s one problem to which I
would like to make a pointed reference.
The Minister of Commerce had already
given certain assurances to the workers
concerned. Rightly, our Government
has taken a decision to take over the
publication of sciemtific books and
scientific journals. On that occasion,
1t was pointed out by the trade-unionists
that we have nothing against the gene-
ral policy of take-over as far as the
scientific journals and scientific books
1s concerned. But they wanted an
assutance that the bookh depots and
the book houses will not be permitted
to throw out the workers taking ad-
vantage of this particular policy. It
was pointed out to the Mimster that
the India Book House, Bombay, takumg
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advantage of this new step, are trying
to throw out their workers. We were
assured by the Minister concerned that
this typc of a threat to the workers
will not arise. 1 want to bring to his
notice that a situation has already
arisen and there is a threat of un-
employment as far as the India Book
House is concerned. Therefore, I take
it for granted that the Minister will
stand by the assurancc that was given
bv him.

Lastly, within the few minutes
available, 1 would like to make a re-
ference to one important aspect, that
is. take over of some of the sick units.
Unfortunately, this provisionr for take-
over of sick units and improving their
health is being utilised by certain capi-
talists to the detriment of the workers
and to their advantage. When they
find that their machinery is outdated,
then when they find that their profita-
bility ha. gone down, they declare
their unis as sick units, The Govern-
ment assute them that their units will
be supersiscd and when they confirm
that they are sick units, they are taken
over.  Alter giving the patient proper
treatment. the profitability of these
umits improves and the entire machin-
erv i streamlined. Rationalisation of
the old machinery takes place and
when the profitability is increased, then
the sick units are tramsferred back.
Now, we have a provision of law that
cven when such units have been taken
over, theyv need not be returned to
back to the private cntvepreneurs, |
would like to ask for a categorical
assurance from the Minister of Com-
merce that wherever there is a takeover
of such units amd when their profitabi-
lity has increased. they will not be
returned to those very people who
were responsible for their going into
the red. ...

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYA-
YA) : h is not.

PROF. MADHU DANDAVATE : |
hope these industries will be worked in
the interests of better industrial rela-
tivns and also in the imterests of the
industrial workers.
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These ars the concrete suggestions

I have made and 1 hope the Minister
will give satisfactory answers to some
of the points I have raised.

PROF. D. P. CHATTOPADHYA-
YA : I must thank the hon. Members

who have taken part in the debate,
criticising us and suggesting new
things. We take all their ideas and
suggestions in the spirit they were
made.

Already some points have been

covered by my collcague. So, to save
the time of the House, I would not
repeat all thosc points. I will go on
to those other points which have not
been touched on by him.

My colleague has already referred
to the projected export performance of
this year. 1 would just like to also
indicate what is going to be our target
next year. We have three scts of pro-
jections for the year 1974-75 and we
arc now discussing in the year 1974-75.
Our conservative estimate is that it
will be Rs, 2,360 crore, and the realis-
lic estimate is Rs, 2574 crores. But
we do believe that we shall possibly try
1o achieve the target of Rs, 2,771 crores,
It will be the endeavour of this Minis-
try and the organisation under its
countrol to achievc the target.

You will appreciate that this target
cannot bz achicved if we cannot follow
the correct policy backed by right type
of institutioral arrangements and proce-
dural efficiency and simplification, Now,
so far as our policy aspects are con-
cerned, 1 would like to submit certain
highlights of our policy. First is
produckion augumentation, In jute,
textile, plantations we are thinking of
substantial expansion and modernisa-
tion, in a planned way, mot in an
ad hoc way. And also our import
policy is also aimed to meet the re-
quirements of increased production.
The second parameter is to see that the
right type of price is realised for our
exported commodities and services,
right type in the context of the infla-
tionary trend all over the world. So
our emdeavour would be to see the
realisation of higher unit value for our
commodities and to achieve thesc ends
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we have entered into dialogue with
the coun‘nies with some of which we
enjoy a soit of ohigopolistic position in
the supply of some commodities like
jutc and also tea My colleague had
already been to Ceylon and I had also
occasion to discuss this matter with
my Cellonese counterpart and we will
be also 1n touch with Kenya and
Indonesia so that our umt value reahsa-
tion from tea 1s proportionate to amd
consistent with the high nflationary
trend and higher prices prevaiwmg 1n
the world market These exercises may
be extended and we are thmmking of
extending it in respect of some other
commodities also, iron ore for exam-
ple, and also rubber which we «<an
think of So, this 1s the second aspect
of our policy

The other thing is this It 1s the
perpetuatiorr of new markets and also
preservation of our old markets With
this end m view Sir as you know
we have alreadv held certain 1egional
meetings of our cymmercial represen
tatives 1n different parts of the World
in East Furope i South East Asia 1n
Gulf Arcas etc W¢ beheve n Jll
these areas w~ hw¢ tremendous export
potentiality and w. ire trying our best
to formulate our policv dentify the
commodities ind consider our promo
tionil measurcs <o that we cam tihe
advantage of the position

Fourthly we are alsg thmking n
turms of project exporty and product di-
versification There are 1 number of
turnhey projects in Gulf countrics and
elsewhere which we are organising W
are also thinking of participation mn
construction of railway projects 1n
Suez Canal area and also in Iraq and
we are increasmg our volume of non-
traditional exports like electromc engi-
neering goods, etc etc

So now thig policv can be imple
mented 1f we have some 1nstitutional
structure appropriate t> these aims
and also our procedures should be

surtably modified and simphfied

You know, Sir, that already, a few
days back, we had anmounced our new
mport and export policies which are
aimed at considerable sumplification
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of our rules and regulationg enabl.
ing the exporters to obtam a lhcence
quickly, and in some cases, exporting
without obtaining a mew licence It
was just repeating the existing one
So all these cater to the same aim,
namely the expeditious increase of our
exports

17 urs.

So far as thc institutional aspect of
our policy realisation drive 1s concern-
ed we would like to submit that right
from our mumstry itself to the organi-
sations and corporatioms under the ad-
munistrative control of the mmstry
things are being overhauled and re-
structured You are aware that the
ministry itself has been very recently
and totally re-structured The Commeice
Mimnsstry 1s a  blanket terny umder
which there aie three distinct depart
ments—Department of Foreign Trade,
Department of Export Production
and Decpartment ot Internal Trade The
1dea under lying these three distinct de-
partments s to see that a proper focus
and attentron 15 gnun 1o expoit pro-
ducuon The whole amm of export
production cannot be  reilised  unless
th: export produchon 1s propeily geai-
«d up The question of geating up of
export production s particulariv peiti-
nent n the contuxt ot o many prevail-
ing constraints 1nternal and exterr i
So, we have tikon all possible  care
nd caution to see that  <xport pro-
duction measures within the  munistry
are fully coordinited Also as night
ly pomnted out by some ol the hon
Members, we have tihen care to sce
that there is proper coordination 1n
between the different ministries

You know that m between different
minstries  proper  coordination 18
achieved through two or three com-
mittees mainly—Economic Policy Com-
mittee Cabinet Committec on Industry
and Commerce and also o« Cabinet
Committee on FEconomic Cooperation
These committees sec that there 1s
considerable coordination m production,
trade and commerce sgo that the func-
tions of different ecomomic ministries
conform to the same end A similar
exercise had been undertaken also mn
the official level by forming one high-
powered Committee under the Cabinet
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Secretary and another highpowered
Committee under the Secretary of
Heavy Industry. These had been set
up with a clear objective that the pro-
duction drives and the production plans
undertaken in different ministries are
coordinated so that the export earning
is maximised.

‘The other institutional things which
1 would like to indicate arc in
regard to what we are doing about
the S.T.C. M.M.T.C., Jute Corpo-
rations and other things which have
been referred to by several hon.
Members. But, I would like to men-
tion another aspect about which T for-
got to mention. In this context, ome
of our policies, besides the four narrat-
ed by me, is also to see how we can
reduce the consumption of certain
commodities and services in the home
market which have tremendous export
potentialities. You will Kindly appre-~
ciate that talk of foreign exchange
increase by exports makes no  sense
unless we arc ready to deny ourselves
certain commodities and certain  ser-
vices which arc available to wus but
which have a tremendous foreign
market.

$o. one of our objectives is also to
we that we reduce the consumption of
thow commodities and scrvice;,  which
have signficant export potentialities in
this casc basmati rice, sugar, marine
products, ctc.

PROF. MADHU DANDAVATE :
Would you put ground nuts in the
same category ?

PROF. D. P. CHATTOPADHYA-
YA : I have to think twice before I
say ‘eyes’,

We expect maximum export earning
and we all know the oconstraintg of
production and then if we insist om
not reducing our consumption in any
respect on any commodity or service
we are landing ourselves in a blatant
contradiction,

With these policy aims in view I
would also like to submit certain pro-
cedural things we are following. Apart
from the simplification of import and

1896 (84KA) D.G., 1974.75 334

export policy we are reducing, if possi-
ble eliminating, cash assistance and
subsidy because in an infiationary situa-
tion dash assistance and subsidy should
be minimised, if possible elimi-
nated. That will attract certain criti-
cism. But in a difficult situation we are
not free to choose from many options.
We have to choose one of the very
limited options open to us either to
suffer high inflationary market or sub-
sidise it making it more inflationary
and making if more difficult for the
producer to hold the cost of production
line thus making our products and
goods very uncompetitive in the inter-
mational market. Even with all thesc
constraints care has been taken that
small-scale industries and value
added products are not hit or, if hit
the cffect of it is minimised.

Now, I would like to comment on
the idea mooted by some of the hon.
Members about natiomalisation of im-
port and export trade. This idea in
principle is unexccptionable but i prac-
tice unacceptable. Already. through
our Corporations like STC and MMTC
we import majority of the items. A
substantial cart of our export is con-
tiolled and regulated by our Corpora-

tions. Wz have also canalised ten
more items this year. So, we are
progressively :md realistically  extand-

ng the arca of operations of thc public
sector undertakings. but we should not
take on the platter more than what
we can bilc. We arc «trengthening
our public sector Corporations so that
they may undertake more responsibili-
ty. It is no use takimg an obligation
tor discharging which we have not
enough institutional machinery. So,
giving thos: things to STC. MMTC
and JCl—about which many com-
ments, not necessarily, complimentary,
have beenr made on the floor of the
House—will not be wise and realistic.
It may be cavalier to jump into an
area which angels do not like to tread
because of very  understandablc
reasons. So, our nrain emphasis is on
strengthening the public sector wunder
takings ...

PROF, MADHU DANDAVATE:
To which angel is he referring ?
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PROF, D. P. CHATIOPADHYA-
YA : Many angels in and around the
House,

SHRIMATI PARVATHI KRISH-
NAN : It is dangerous to shirk the res-
ponsibility on that ground and shut the
stable-door after the horse escapes,

PROF, D. P. CHATTOPADHYA-
YA : We are not shirking, but we are
preparing ourselves.

We are strengtheniyg the STC, and
under the STC we are setting up fur-
ther subsidiaries looking to fixed areas
ot operations, looking after particular
commodities. A leather export deve-
lopment corporation is heing set up.
It has also been decided to set up a
chemicals and pharmaceutical corpora-
tion. In the light of the growing de-
mand {or agricultural products in the
oil-producing countries, serious consi-
deration is being given to setting up
an a reproducts export corporation.

SHRI RAJA KULKARNI: It
be separate from the STC ?

PROF. D. P. CHATTOPADHYA-

will

YA : They will be under the um-
brella of the STC. having thewr own
identity and functional autonomy. The

articles of association of the STC and
its subsidiaries have been reviewed and
updatcd, The relationship betweem
the parent bodics and subsidiaries is
being redafined. For greater and more
harmounious co-oidination between the
STC and its subsidiaries, the board of
directors has been increased from
four permanent directors tp seven
permanent directors. Greater autono-
my of powers has been delegated to
branch offices. All these are to
strengthen the STC, which is cwe of
the pillars of our public sector under-
takings and one of the very important
arms of this Ministry,

The MMTC is also being strengthen-
ed. We have set up a Mica Board to
look exclusively after the problems of
mica. As you might be aware, the
labourers of tha mica industry are the
poorest paid in the whole of thi, coun-

try. So, it deserves a verv sympathe-
tic look. We are lookimg into the
muatter,
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SHRI VAYALAR RAVI: The same
is true in the coir industry also.

SHRI CHAPLENDU BHATTA-
CHARYYIA : Let him kindly increase
the floor price by 100 per cent. The
price of mica today is of the order of
the cost of salt in a dinner,

PROF. D. P. CHATTOPADHYA-
YA : Shri Chaplendu Bhattacharyyia is
an expert, and I shall discuss this with
him outside the House.

The MMTC's performance is also
very impressive, The turnover 1972-
73 was Rs. 343 crores, and it wemt up
to Rs. 449 crores in 1973-74, and the
projected figure for 1974-75 is Rs. 782
crores. It shows that the MMTC is
working well. But we are not compla-~
cent about their working level of effi-
ciency, and we shall try to improve it
further,

Certain points have been made out
about the calculations and about whe-

ther the statistical figures  are
authentic or not. It is a very compli-
cated issue, top complicated to be

answered exhaustively and satisfactorily
by a non-statistician, But I would
only submit that even the expert
statisticians working under the Resenve
Bank of India and also the Director-
General of Commercial Intelligence and
Statistics ctc. do not agrce and see eye
to eye. Even in the statistics of iden-
tical commodities and subjects, the
IMF’s figures and the world Bank's
figures are not identical i some cases.

PROF. MADHU DANDAVATE
Has he got statistics as to what per-
centage of the statistics is correct ?

PROF. D. P. CHATTOPADH-
YAYA : [t depends upon some lack of
information, some time-lag etc. These
are the factors. Time-lag and the lack
of information and inadequate collec-
tion or processing of information and
also what we may call error in extra-
polations from the statistical data, non-
representative character of the samples
etc. are somc of the rcason, There are
many such reasons why the statistics
of the cafferent organisations sometimes
do not tally. But the gap or differen-
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ce is not so big as to create consterna-
tion or misunderstanding amongst us.

SHR1 RAJA KULKARNI : He is
Making out a case for computers ?

PROF. D. P. CHATTOPADH-
YAYA - 1 am not making a case out
for computers, [ am only saying that
ull human beings, except computers,
arc falhble.

Besides touching on STC and MMTC,
I would also like to refer to our decision
to strengthen further the Export
Guarantec Corporation. We have done
that. You will be glad to know that
we are also making an carnest endea-
vour to set up an Export Bank, While
we agree that the existing nationalised
banks wre doing good service for pro-
motion ¢! cxpoit, onc might say it is
not good enough, having the exclusive
import-cxport interests in view. So we
are pery aded of the eapediency of set-
ting up an Export Bank and necessary
«teps have been taken to set up com-
muttee v go mto this, and we hope a
decisior will be  taken m the near
fatare

We I e also set up an export proces-
sing zer 2 in Santa Cruz. It has already
started working. Another zone is
contemplated up at Dum Dum; it will
be finalised in the none top distant
futur> While we are working on Samta
Cruz and Dum Dum zones, we are
taking the Icssons learnt from our ex-
perience, not necessarily a sweet one,
from th, Kandla zone.

T would like to say a few things
about the Jute Corporation of India
bccause many hon. members had re-
ferred lo 1t and many critical points
were raised.

SHR1 B. K. DASCHOWDHURY :
Absolutcly hopeless.

PROF. D. P. CHATTOPHADH-
YAYA I am not quite happy with
the functioning of the Jute Corpora-
tion of India., but I do not like to use
the words wused by my hon. friend,
‘absolutely hopeless’. 1 am an optimist
and am hopeful.
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SHRI MADHURYYA HALDAR
(Mathurapur) : What is the present
position ?

SHRI B. K. DASCHOWDHURY :
Would you kindly compare the perform-
ance of your Jute Corporation ? What
was the projection of procurememt ?
Ten-twelve lakh bales. Instead, they
procured ten-eleven lakh quintals, hard-
ly six or seven lakh bales,

PROF. MADHU DANDAVATE :
Moderately hopeless. That much is
certain.

PROF., D. P, CHATTOPADHYA-
YA : Reasonably hopeful.

We know that the Jute Corporation
is not a very old and experienced or-
ganisation, But as I said in the case of
our processing zone at Santa Cruz or
Dum Dum that we are taking the
lessons of Kandla, similarly in the case
of planning this year or the next,
the Jute Corporation s taking the
lcvsons of the Cotton Corporation also
and also from what the Jule Corpora-
tion 1tsell could do, or rather could
not do, last year.

I am not one who shares the facile
opumism that merely by monopolising
procurcment of a commodity, we en-
sure a fair price to the grower. This ex-
periment was undertaken in Maharash-
tra in respect of cotton It did not pay.
They suspend it. Then for some rea-
son or the other, they are again revert-
ing to the old policy. All that I would
like to say is that without controlling
the market forces in terms a competent
and well-financed public corporation, it
is not possible, merely by announcing a
brave policy, to ensure a fair price to
the cotton or jute growers,

The parallelism between the problem
of the rubber growers in Kerala and
jute growers of eastern India is very in-
teresting. If we do export jute, therc
will be clamour from the industry, and
this for understandable good;, reasons,
the imperative of industrial costs, cost
of industrial production : ‘do not ex-
port the thing; keep it for consumption
as raw material for production units
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within the country But those who
say that, or for that matter we our-
setves, given this existing market force,
cannot ensure the growers a fair price
To ensure that, we need some institu
tional mechamsm and not merely the
goodwill either of the hon friends or
cven of myselt What in practice mat-
ters 1s the institutional strength, credit
tacility and 1nfrastructural facility like
transport and other things,

So, f we do not export some amount
of this, then the market absolutely be-
comes a buyer’s market and sellers are
almost fleesed In that case, we are not
left with a very big option 1t 1s under
these constramnts that we had reluctant-
ly to decide at one stage in regard to
Kerala to export 5000 tonncs of rub-
ber and m regard to West Bengal some
three lakh bales of jute But again,
that did not matertahise and the intend-
ed benefit did not 1each the grower
The pomnt 1s 1 have no hesttation 1o
convey what 1s basically a patent fact—
t 1s a matter on record and there 1s no
question ol dispute or disagrcement—
that the crowers of jute and the 1ubber
growers till redently have not got a far
price  All that 1 verv humbly submit
1y t"at we are trying —

PROF MADHU DANDAVATE
Was the 23 000 tonnes surplus ?

PROF D P C(HATTOPADHYA-
YA 20000 townos yes But how vou
calculate 15 again a question of dispute
and debate, and while speaking he
excels in debate and 1 cannot join my
friecnd Prof Madhu Dandavate just on
the floor of the House on that score

AN HON MFMBER Both are
good

PROF D P CHATTOPA-
DHYAYA But he 1s much more

senior and wiser than I am The other-
way—to reaily help and benefit the
growers 1s to increase the number of
Government purchasing centres It
was 30 last year, that 1s why this year
we have decided to increase the num-
ber to 100 100 purchasing centres will
be there, and I am mnot quite sure
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whether these 100 centres will be
cnough. On the contrary, 1 am more
or less sure that we need at least 250,
but because of the credit squeeze and
other difficulties 1t will not be possible
to set up 250 centres in this year. But
that will be nccessary, I am persuaded.

The other thing 15 also equally 1m-
portant, and T would request my hon.
triends and thec hon Members from
different States particularly irom the
Jute-growing States, to persuade their
respective Gosernments and also ther
colleagues and 1 possible they them-
selves, to see how better and more func-
tionally an cfficient co-operative net-
work can be buillt up So. 1t will be
not quitc wise to depend exclu-
sively on the Government purchas-
ng centres It has to be supple-
mented and  supplemented  cfficiently
by the co operative societics and some
of the Eastein Indian States s you
know yourselt coming from that arca,
do not hne any network at all  So 1t
Is no use critici-ing the (rovernmint or
the Corporation for falure T.ery
man nd cvery hon Member has the
rght to criticise because the Corpora-
tion could mot do what wis oxpectid,
but, at the sume time evervbhody, cvery
Statc Governmwnt his a respos bil ty
to do its nutec  Thercfore they should
come up also with more o operatives
And, if possible why not they come up
with their own independent  Corpota
tions ? The States Governmonts  are
verv welcome The Fasterr Indian
States arc very welcome to set up thuir
own Corporations at the State lcvel as
the Guyarat Government or tkz Maha-
rashtra Government had in respect of
cotton That will be quite compiemen-
tary to the Central Government's Jute
Corporation of India W welcome it
I have said 1t before and I sav it agam,
and will welcome it

17 25 Hrs

Sir, 1T would like to
again

it fwfar frm(siterdt) ora gz

F1 ra grar § Y ag agE wed F faw

ST 8 1 faErT, ame, aem S g

submit once
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PROF. D. P. CHATTOPADH-
YAYA : Sir, I would like to submit to
you, and through you, to Mr. Mishra,
that this 1» what precisely 1 was answer-
ing. We are trying our level best. We
have our ddficulties. We do not get
credit, enough and timely credit, from
the credit-lending institutions. Second-
ly, we do not have enough transport
tacilitics and wagon allotments from
North Bihar, North Bengal and Assam
to thc Calcutta market. We do not
have—except some 30 centres—enough
purchasing centres. 1 am entirely in
agreement with Mr. Mishra that since
we do not have enough purchasing cen-
tics, the middleman 1s making money
and he s squeezing the jute growers.
This i1s absolutely correct. The correct
answel 15 to come up with more coop-
eratives. We are trying to do that. We
are 1cady to finance the cooperatives.
Almost cent per cent finance, wc are
wcady to give to the cooperatives. We
have 1epeatedly written to the State
Governments.  I"have also asked the
Mnisters corcerned, in  the different
States, to set up cooperatives, We are
also doing that. At our own level, we
are increasing the purchasing centres
trom 30 to 100. We propose (o in-
ciease this further in the next year, As
1 said, it is a time-consuming process. I
am very much sympathetic to the jute
growers’ cause and I am as much con-
cerned, as the hon. Member himself is.
But, these are the constraints—which
aie not of my choice—under which the
Government and the Jute Corporation
date working. We will do whatever is
possible.  We arc re-structuring the
Jute Corporation. We have removed
some of the members of the Board of
rectors and we have jinducted some
niew persons.  If necessary, we will fur-
ther re vamp the organisation. At our
level, we ar¢ domg our best but this
s not sufficient {rom the point of view
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of the growers. 1 am quite aware of
this, But, we are doing our best,

SHRI B. K. DASCHOWDHURY :
Quite appreciating the call of the hon.
Minister, I would like to know, will it
be possible on his part to give directions
to the Jute Corporation to seek the co-
operation of Members of Parliament,
State Legislatures and other represen-
tatives in local areas, to form a sort of
a Revisional Board for better function-
ing of the Jute Corporation of India,
if the officials are not cooperating and
they are having certain underhand deal-
ings with black-marketcers and other
traders ?

POF. D, P. CHATTOPADH-
YAYA : I remember to have declared-
in the presence of the Chairman of
this Corporation in one of the growers’
meeting that every MLA—I did not add
MP—is welcome to form a cooperative
on his own initiative in his area and that
we will take the responsibility to see
that it is financed. This is what I pub-
licly said.” [ said it thcere, where many
MIL.As were present. [ am now saying
that any MLA or MP is welcome if he
comes up on his own initiative to form
a cooperative and it will be my best
endeavour to see that he gets the fin-
ance. This will help the growers and
we will very much appreciate their
association in strengthening our pur-
chasing ability and thereby helping the
growers at the grass-roots.

Mention has been made about our
trade relations with the socialist coun-
tries. Our overall exports to these
countries, after a decline by 4.6 per cent
in 1971, have since registered a sharp
increase over the last two years, Our
exports were Rs, 618 crores in1972 and
for the period January-June 1973, it
stood at Rs, 362 crores. There has
been growing diversification of trade
and commodities like railway wagons,
textile machinery, knitting machinery,
ready-made garments, drugs pharma-
ceuticals, knitting machines, electronic
goods etc. have found increased impor-
tance 1n our exports to these countries.
I can give the figures, In 1973, during
the period January-June, our trade with
Bulgaria and Czechoslovakin has gone
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up significantly. In the case of Bul-
garia, it has been Rs. 28 crores more
than last ycar. and Rs, 59 crores more
in the case of Czcchoslovakia. In the
case of U.S.S.R., during the period
January-June 1973, it is Rs, 8,51,000
more than the corresponding figure of
last year, So, our export and im-
port trade turnover with the socialist
countries is more than the average in-
crease in trade turnover with all the
countries taken together.

PROF. MADHU DANDAVATE:
Last year, notwithstanding the drought
conditions, we had cntered into an
agreement with USSR that we will cx-
port groundnuts, USSR took a morc
sympathetic attitude when the Port and
Dock Workers refused to put thosc
bags on the ship and had written to the
General Sccretary of the Port and Dock
Workers Federation that knowing out
difficulties, we need not send them now,
but next timc when we send, USSR
will be prepared to send back the ncces-
sary quantity of edible oils. Does that
offer still stand

PROF. D. P. CHATTOPADH-
YAYA : T am not aware if they have
retreated from that position,

1 come to the expansion of the textile
industry in the fifth plan. The task
force on textile industries presided
over by the Secretary of our Ministry
has recently concluded its deliberations.
Keeping in view the expanding domestic
and international demand for our cot-
ton textiles, the task force has proposed
an increase in the yarn and cloth out-
put target from 970 million kg and
8,020 million metres in 1972 to 1300
million kg and 10,400 mulllon metres
respectively by 1978-79. 1In order to
achieve the above incicase in yain and
cloth output, the task torce has asses-
sed the requirement of spindles and
looms 1978-79 as follows : Spmndls 24
million approximately and looms 2.93
lakhs. Compared to the installed capa-
city in 1972, there would be an increase
of 5.7 million spindles and 85,500 looms
by the end of the fifth plan. During
the last two years of the fourth plan,
authorisation has been issued for the
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installation of about 2.75 millions pin-
dles and 15,000 looms, Authorisation
tor the remaining capacity, viz., about
3 million spindles and 70,500 looms
will be issued 1in the fifth plan period.
The expansion 10 spinning and weaving
capacity in the organised sector will be
principally dirccted: at achieving a more
rational distitbution of spindles so us
to mcct the requirements ot handloom
and powerloom weavers more effective-
ly, improving the economics of scale of
existing  spinniryg  mills, augmenting
output of coarse and medium varieties
of cloth and increasing output of special
types of fabrics having a good export
market

The cost of machinery required for
expansion of the cotton textie industry
15 cstimated at Rs. 850 crores at cur-
rent prices, This includes about Rs, 100
crores for expansion of processing capa-
cty,

On¢ more word about some critical
remarks made by some hon members
1cgarding the increase in price of con-
tiolled cloth

SHRI VAYALAR RAVI : We wel-
come expansion. But what about the
machinery ? You are caporting the
machinery, making the indigenous pro-
ducers suffer

PROF, D. P. CHATTOPADH-
YAYA : We have to look into the
matter as a whole. There are some
machineries which we can spare, The
machinery we import, we do not have
in the country. Machinery is an
omnibus term. The question 1s, what
types ol machinery we can spare for
export and what tvpes of machinery we
cannot produce and thcrefore we have
to import It my hon. friend looks
mto the matter closely in detail he will
be persuaded bv my argument, (Inte:r-
ruptions). 1t s with some hesitation
and reluctance that we had to agree to
the 1ncrease of the price of the con-
trolled cloth, but there are certain
things which have to be borne in mind
One is that the area of the controlled
variety has been increased. Secondly,
the quantity of production has been in-



345 b.G, 197475 CHAITRA 18,

creased cent per cent, Thirdly, the
penalty for not producing controlled
type has been increased more than cent
per cent, that is, in place of rupee one
penalty, now we have decided on rupees
two and paisc fifty penalty. Fourthly,
the cost of production of thc N.T.C.
mills has to be borne in mind. Ffthly,
in the last six years we have not allowed
any increase in the pricc of controlled
cloth. By the assessment of the ICMF
the cost of production has gone up
100 per cent. According to our own
estimate the cost of production has
gone up 87 per cent. If we add the
new woollen arrivals to these existing
varieties, then the increase in the per-
centage of cost of production will be
far higher. The result will be that
103 mills under NTC will be in diffi-
culty. More mills will fall sick.
It is a very attractivc proposi-
tion not to allow the industrics
to increase the price, but the result
will be that more units will be sick
and public exchequer has to finance
them. Now, the question is : forcing
the NTC to take over sick-mills and
bear the nursing cost ot the sick-mills
will be wise, or to allow a reasonable
rise. When the cost of production has
risen nearly 100 per cent we have al-
lowed only 30 per cent, Even now the
gap, even if we take into account the
margiee between the actual price
und the cost of production, is 60
per cent. Since it is a Welfare State.
therefore sometimes we are looking
not only to the price structure but also
to the requirements of the people,

An hon. Member made a very valid
point which seems to me most impor-
tant. 1 will be glad even if at this pricc
1 can distribute it well. That is the crux
of the whole problem. If distribution
machinery can be—Central Government
alone cannot set up, State Government
has an important responsibility to dis-
charge— if they set-up adequate num-
ber of retail outlets, then and then
alone the cent per cent increased pro-
duction of the controlled cloth at the
price explained by me could be madc
available, Otherwise, there will be
mal-practices ol
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1, would like only to say a word about
shoddy. It is kwown a, rag scandal
and we call it rag problem. Some of
my friends who are very much in
favour of releasing the things. when the
debate comes up. thcy put forth the
wholc problem in a \vory derogatory
way, as a rag scandal. To see that the
scandals o not recur again, we take
proper caution. It does delay the thing.
It is true the thing has to be sorted out
between our Mimstry and the Customs.
1 must also submit that about shoddy
there are two points of view. One is
the ludhmna point of view und the
other is the Maharashtra point of view.
I do not like to dig that area.
But | would like to say that there
are two points of view and there are
both merits and demerits, On behalf
of my Ministry and the Ministry of
Finance, 1 say, not only two Ministries
differ but alo the points of view ol
Ludhiana and Maharashtra differ. How-
ever, I asure you that we will sort this
out between ourselves and a sp:edy de-
cision will bc taken,

As regards freight equalisation, 1
have said it and 1 say it again that an
interim report has been submited, It
is purely an interim report. No final
report has been made available to the
Ministry. So, we have referred it now
to the Planning Commission to look
into it in depth and, I hope, they will
look into the problem. There is a very
substantial argument in favour of the
pownt. But there are other considera-
tions also which are to be taken into
account before y final decision is taken.

Sir, 1 am quitc awarc that | have
not been able to touch all the points and
issues raised by various hon. Members.

SHRI B. k. DASCHOWDHURY
Excise duty on tea.

PROF. D. P. CHATTOPADHYA-
YA : About that. the planters had gone
to the court and it was sub judice tor
the last few years. Therefore, we could
not take a decision on excise duty.
Now, the planters have lost their case
in the court and they have come to ask
us to see that they are not asked to
pay their dues all at once. We are
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tically considering the case. Also, the
question of the rationalisation of zone-
wise excise duty 15 being actively taken
up We are mn tavour of rationalis-
ing exciee duty zone-wise  We will do
it We could not do 1t not because of
us but because these gentlemen who
went to the court They have now
lost thur case n the court and we will
think about it

SHRI C K CHANDRAPPAN
On a point of order, Sir

My pont 1s that when the hon De-
puty Minster was replying, we put cer-
tain questions about which a promise
was made that he will answer thosc
pomnts. The first pont 1s about the
nationahsation of foreign-owned plan-
tations What happened to the Ordi-
nance 1or nationalisation of foreign
owned plantations sent by the Kerala
Government ? What about monopoly
houses entering in the field ol maiine
trade ? These are some of the points
which should be replied to by the hon
Minister

PROF D P CHATTOPADHYA-
YA  The question of nationahsation
camnot be taken m a precemcal  way
foreign-ouned and non forcign owned
We cannot discriminate 1n that way It
has 1ty own legal difficulttes We are
looking into i1t mamnly with refeience to
the prohlems of sk and closed tea
gardens We are thinking of taking
over the sick and closed tca gardens to
start with We are setting up the neces-
sary orgamsation ‘The question ot
nationahisation of foreign owned or
Indian-owned plantations 15 not undet
the actine consideration of the Govein
ment

SHRI C K CHANDRAPPAN He
has not replied all the points  Let him
say that he will not answer 3l thes
powmnts  We arc sitting mn the Onposi-
ton and we are askiny some guestions
He 13 not answering these guestions

MR CHAIRMAN [ thnk
Minsster gave a very claborafc

the
ey

SHR1 C Kk CHANDRAPPAN H
they want to go back, let them go bk
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Let them tell the world that they are
going back

SHRIMATI PARVATHI KRISH-
NAN . He has not said anything about
the handloom weavers,

MR CHAIRMAN. It 1s not possi-
ble tor the Minister to dwell on ali the
pomnts It has never been done He
has taken notc of all the points. 4
would request the hon Mmster to con-
vey his reply, if possible, to the Mem-
bers concerned That 1s normally done.

it wger wtie ;. Aot
|IEA, | agg o ¥ TN ARA A
qECT AT GA A7 1 R HAH WIS
& ST wrgen g fr frwere F 92
faer w1 ot woreA aga & ¥ = o
<@r &, A1 ol aF T AN G TEr
AT o g7 e A AaTE A
ATETH FT qGT FIAXT TGA q%M
ITHY AT FT AT LT TR AV
g ar ww faafw & o= am
FIT-HAT FLH YSF N A5 § 7
PROF D P CHAITOPADHYTYA
Wc have recently decided this.  The
members will be glad to know that two
jute mulls have becn given to Assam,
one to Mcghalaya, one to Tripura, one

to Orssa and one to Bihar—another
for Bihai 15 1n the pipeline

MR CHAIRMAN There are a
number of Cut Motions moved by Shri
Ramavatar Shastri1 I shall now put
them all together to the vote of the
House

All the Cut Motions were put and
ncgatnved

MR CHAIRMAN The question Is-
Lhat the 1espective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account
shown m the fourth column of the
Order paper be pranted to the Pre-
sudent 10 complere the sums neces-
sary fo detray the charges that will
come 10 coutse of payment during
the year ending the 31st day of
March, 1975, 1n respect of the
heads of demands cntered m the
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second column thereof against
Demands Nos, 11 and 12 relating
to the Ministry of Commerce.”

The Motion was adopted.

{'he motions for Demands for Granis
which were adopted by the Lok Sabha
w. e reproduc.d below—=Ed.).

DemaNny  No  11-—MINISTRY  OF
COMMTRCE
“That a sum not exceeding Rs.

89,99,000 on Revenue Account be
granted to the President /o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31ist day of
March, 1975, in respect of ‘Ministry of
Commerce’.”

DeManp No. 12—ForeiaN  TRaDE
AND ExPORT PROMOTION :

“That & sum not exceeding Rs.
140,18,81,000 on Revenue Acccunt and
not exceeding Rs. 162.52,91,000 on
Capital Account be grantcd to the Presi-
dent ro complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st March, 1975 in respect of
‘Foreign Trade and Export Promotion’.”

17.47 nuws,

MINISTRY OF EDUCATION AND  SoCIAL
WELFARE AND DEPARTMENT oF CuL-
TURE

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demands Nos. 24 to 26 relating to the
Ministry of Education and Social Wel-
fare and Dcmands Nos. 96 and 97 re-
lating to Department of Culture, for
which six hours have been allotted,

DeMAND NoO. 24—DEPARTMENT OF
EDUCATION :

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
98,66,000 on Revenue Account be
granted to the President o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
Maith, 1975, in rédpect of ‘Department
of Education’.”
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DEMAND ‘N0, 25.nfDuerI1ON
MR, CHAIRMAN : Motion moved .

“That a sum not exceeding Ras.
89.47,59,000 on Revenue Accoumt and
not ecxceeding Rs. 54,93,000 on
Capital Account be granted to the Presi-
dent 1o complete the sum necessary to
defray tht charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Education’. ™

DrmanDd No. 26—DEPARTMENT OF
S>civL. WELFARE

MR. CHAIRMAN : Motion moved :

“lhat a sum not exceeding Ra.
17,23,97,000 on Revenue Account be
grantcd to the President o0 complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st dey of
March, 1975 in respect of ‘Department
of Social Welfare’.”

DeMAND NO. 96—DEPARTMENT OF
CULTURE :

MR. CHAIRMAN : Motion moved :

“That « sum not exceeding Rs.
5,62,82,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1975, in respect of ‘Department
of Culture".”

DEMAND NO. 97-—ARCHAROLOOY :
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
4,31,30,000 on Revenue Account be
granted to the President o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1975, in respect of ‘Archaeolo-
gy'.” 1 i

Those Members who are present and
desire to move their cut motions, may
please do so.

SHRI SHIBBAN LAL SAKSENA
(Maharaj Ganj) : 1 beg to move ;

“That the demand under the head
Department of Educetion be reduced
by Rs. 100.”
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Inadequacy of the grant allotted to
the Department of Education (1)}

That the demand under the head
Depairtment of LCducatior be reduced
hy Rs 100”

|Failure to increase the grant of Um-
versity  Grants Commussion o at least
75 crorc rupces to enable 1t (o do justice
ty afhliated colleges (2)]

That th. demand undu the
I ducation be reduced by Rs 100"

{Inadequacy of the g ant sllotted to
Fducation (6))

SHRI SHIVNATH SINUH
thunu) 1 beg to move

“That the demand under the head
Department of Education be reduced
by Rs 100

[Failure to check the misappropria-
tion of funds by Bula Institute of Tech-
nology and science, Pilani received
from vartous Birla business concerns
by way of donations (3))

*That the Demand under
Department
by Rs 100"

{Fadure to check the victumisation of
teaching staff of Birla Institute of Tech-
nology and Science, Pilam by the man
agement (4)]

“That the Demand under the head

Department of Bducation be reducet
by Rs 100"

[Faillure i having a chues on 11gh
handedness of the management of Birla
Institute of Technology and Science
Pilam 1n removing from Duan-ships and
Head-ships of Department in an arbit
rary manner (5)]

That the Demand under the head
of Education be reduced by Rs 100"

{Failure 1n providing job-oriented
Education (7)1

MR CHAIRMAN [he cut motions
are also before the House

Shnn Madburyya Haldar

head

(Jhun-

the head
of Education be reduced
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Sur1 Nawar  Krstorz SINHA
in the charr)

*SHRI MADHURYYA HAL
DAR (Mathurapur) Mr Chairman,

Sir, when I look to the clock I find
that there are only ten mmwutes of the
day left for the discussion om
lemands for the Mimstty of Educa-
uyn  The discusson has come up  at
the fag end of the day Education 1s
the first and lorumost thing i our life
and I was all the while thinkrg that 1t
would be the first item on the agends
for discussion tomorrow This discus
sion, coming as 1t 15, at end of the
weary day has the near semblance of
the futle effort that we often make to
teach alphabets to the adults under the
Adult Edudation Scheme at the fag end
ot their career May be the discusaion
today 1s as perfunctory as that

Mr Chairman, Sr, you must have
heard as many of the members of thiy
House bave heard also dunng the
course of discussion which have taken
place in the House for the last few days
that utter confusion and chaos prevails
in most of the departments of the
Government of India and surely the
Mumstry of Education 1s no exception
to that Education 1s the very founda
tion of our life and on this foundation
is built the super structure of secon-
dary and Umversity education But
unfortutately, Sir, primary education all
over the country continues to be In 2
state of utter neglect as ever I have
seen 1n West Bengal and 1in many other
States of the country that the primary
schools arc housed in buildings which
can have no better clam than being
called cow sheds  The hittle kids of our
country would feel attracted to go to
schools when they find a congenial at-
mosphere, a satisfying teaching system
that swits the tender mind, a beautiful
buildimg that attracts the child auto-
matically, a play ground where he can
relax at ease and wan environment
which makes education easlly accept-
able 10 um But what we find 10 reality ?

*The Original speech w iy delivered tn HBangali
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The primary schools in our country
do not fulfil any or most of the condi-
tions and the natural comsequence is
that education does not evoke natural
response from the child rather it turns
out to be nightmare for him. Added
to jt is a faulty method of recruitment
of primary teachers which has retarded
the growth of primary education in our
country. Last year in West Bengal, I
do mot know the situation obtaining in
other States, MLAs were asked to sug-
gest names of 16 to 17 persons for be-
ing recruited as primary teachers.
Obviously these are the persons who
had helped the Congress MLAs and
this party during the clections. JIn this
way some young men took up the pro-
fession of a teacher through corrupt
means under political patromage and
you will be surprised to know Mr.
Chairman, that the candidate had to
pay between Rs. 200/- to 2000/- to
the recommending MLA for securing
the job. This is how a teacher has been
made in West Bengul. What can you
cxpect of him for the type of educa-
tion he can give to the pupils and what
good example he can be to his students
whose very entry into the teaching pro-
fession is thus polluted and corrupted.
The Congress MPs are sitting there, let
them deny this.

The primary education in our coun-
try suffers from another handicap and
it is the question of huge drop outs.
Out of the total number of students
who arc enrolled in primary classes
only 40% of them continue their study
and the rest of the 60% constitute the
costly drop outs and it is because of
this sole factor that our educational
progress is being retarded every day.
The drop outs may be due to failures
in examimations poor financial condi-
tions of the parcnis and many other
factors but nonetheless the whole sys-
tem of cducation suffers a rude shock
at this point. It has been rightly said
by educationists that as against one step
[forward we go five steps backward.
Coming to text books the picture is no
less, dismal.  *“Suhay Path” written by
Rabindranath Tagore is a prescribed
hook for the students of class I and 11.
With the UNESCO assistance this book
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was being made available to the stu-
dents either free or at a nominal price.
But today you cannot have this book
except in black market and at a price
which prevails in that market. “Kisho-
laya” is another book mecant for the
primary students. It costs ooly 40
paise but is not available in the open
market. The black market price of this
book is Rs. 3/- and it is sold only on
the condition that the student buys a
guide to the book for which he has to
pay another sum of Rs. 3/-. The school
teachers are paid less. For the first
fortnight of the month the primary
school teachers in» West Bengal are
found tuking rest near a post office or
under the shade of a nearby tree await-
ing anxiously for the money order which
will carry his monthly salary, How
can a teacher do justice to his job in
these circumstances, Students are not
taught anything during the period and
the hon. Minister if he so likes can
find out the truth of my statement by
making a reference to the State Govern-
ment or to his party colleagues from
that States,

1 would now take up the secondary
cducation jn our country. It is indeed
sad to find that no uniformity is being
maintained by the different States and
in fact one group of State follow one
norm which is diflerent f{rom another
group, Andhra, Karnataka, Kerala and
West Bengal follow 10 plus 2 plus 3
system upto degree classes. That is to
say that after 15 years of education a
student in these States can get a degree
either in Science or in Art. The same
position  obtained in  Bihar and
Orissa but wherr we come to Punjab,
Haryana and Madhya Pradesh we find
that these States are following a 11 plus
3 system which is up to degree classes.
Dclhi follows a 10 plus 2 plus 2 sys-
tem upto degree classes. Thus we find
that in former two groups of States it
takes a student 15 yearg to get a Uni-
versily degrce while in the latter two
groups of States a studemt can have the
same degrec in 14 years. Thig is an
obvious anomaly which s prevailing in
our country and in the interest of pro-
per educational system and also from
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the point of equity this anomaly should
be set rnght The standard of teachmg
15 yet another pomnt which needs the
careful consideration of the Govern
ment for the standard of teaching m
cifferent States 1s different and it 15
mecessary tp mamntain some mmmum
standard in all the States There should
be some co-relation between the type

of education given m West Bengal
with those 1n Kerala This panty of
educational  standards  between the

different States 1s absolutely essential
In West Bengal this year we have
changed the higher secondary course
from 11 years to 10 years Unfortu-
nately the books for the current year
are not available That 1s owing to the
shortage of newsprint and also the new
syllabus 1s not ready and the students
have to read the books which were
meant for the earlier coursc From
the demands for grant, publication 1t 15
clear that a good amount ot money his
been earmarked for technical education
But 1n West Bengal we find that teach
ers with engincering diploma are en
gaging themselves and are taking phy-
sical traming just to keep theirr job
There are 37 schoolg with technical
seckions and n each school there are
costly equipment costing meatly one lac
each Thus nearly 37 lakhs worth of
cquipment are lying 1dle while the
teachers are busy getting physical train
ing courses This 18 a colosal wastage
of public money Who 1s responsible lor
this—Central Education Mimister the
Education Commussionr or the State
Government Not only the teachers are
1dling, the equipment arc being wasted
but the students are also bung denied
the books which are prescribed lor theirr
course We have referrcd to many a

times 1n this House about a book
‘Peadock Reader’

MR CHAIRMAN If the hon
member wants to continuc his  specch
he may please resume his <eat now

Does the hon Member want to con-
tinue ?

SHRI MADHURYYA HALDAR
Yes I would hke to continue
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MR CHAIRMAN * You may spesk
tomorrow Kindly resume your seat.

18 HRs
HALF-AN-HOUR DISCUSSION
LEGAL AID TO THE POOR

SHRI C K CHANDRAPPAN (Tel-
licherry) Mr Chairman, Sir, the ques-
tion of providing legal aid to poor 15
the subjcct matter of the discussion

1t his been accepted as one of the
1esponsibilitics of a modern State  to
provade  certamn «xtra facilibes to the
poorcr stctions—the weaker sectiony—of
the souety It 1s with that in mind that
sever iyl measures are taken by different
States m this connection For example,
we provide medical  faciities to  the
poor wc provide unemployment benc-
fit, we provide old age pinsion and pro-
tection against diseise and  soctal op-
pression These are certun responsibi-
hitits which the State has taken upon
isclt to discharge Tt 15 in this category
that rendenng of legal ud to the poor
should be categorised This opimmion has
been discussed 1in our country for quite
some time tor the last so many ycars
And after 1945 this matter has becn
discussed 1n our country

Several  commussions  have  gone
through the genuineness ot the case and
they have come out supporting that
there should be amplc provisions—finan-
clal or legal—to provide legal help and
assistance to the poor people All the
Iaw Commissiorns from 1954 onwards
suceessively have recommended to
Goveinment  that they <should take
measures to provide legal aid to the
poor It you take the latest develop-
ments, you can sce that n 1972 a
Commission was appointed under the
charmanship of Shm V. R Krishna
lyer who was 3 Membur  of the Law
Commuission at that time to concretely
suggest ways and  means so that the
Government can take measures to pro-
vide legal aid to the poor people And
this Commiussion has now submutted its
1recommendations

In 1972 and 1973, at least half a
dozen times, the hon Minister Shn
Nitnq) Singh Chaudhary and his col-
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league, Shri Gokhale had made pro-
mises in this House that they are coming
with a comprehensive bill. The latest
of the series of the promises made was
that in this budget session itself, the
Government is willing or the Govern-
ment is ready to come forward with
a comprehensive legislation to provide
legal aid to the poor people. But, we
are a little disappointed about the per-
formance of the Government in this
matter also as in many others. I think
the Minister will not say that it is due
to the paucity of money or fund that
he is not coming forward with comcrete
suggestions. Some  of his predecessors
in 1970 made a suggestion that paucity
of fund stood in the way of Gov-
ernment from their coming forward
with concrete measures. But, that was
widely criticised from all sections of the
people, from all scctions of the press;
that attitude was criticised: It was
pointed out ulso that therc was suffi-
cient money which the Government
could find out only if there was a will,
Now, there are certain estimates made
about thc probable expenditure involved
annually if legal aid is provided to the
poor people. Onc such cstimate is that
it may be nccessary to provide Rs. 50
crores per year. It was reported in the
press that Shri V. R, Krishna lyer, in
his repoit, given to the Ministry, had
suggested that this could be taken up in
different phases. The first phase will
cost only Rs. 4 crores. Now, if we do
not take it up or if we leave the situa-
tion as it is to-day and leave the poor
man to thc mercies of whatever
happens around him, then the condi-
tions are really very bad.

There was a seminar recently where
some cases were cited. A worker died
while he was working. Even though his
wife and children could have claimed
compensation, they could not get any
single pie because they were ignorant of
the law. There was another case of a
car accident, The son of a big police
official was driving a car and it dashed
ag_ainst a poor man, a mali, who was
crippled by this very serious accident.
But he could not claim compensation
because he was unaware of the existence
of the legislation under which he could
have cfaimed compensation, There are
50 many such instances which one can’
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go on quoting to show how justifiable
is the case for providing free legal assis-
tance to the poor people.

Apart from the steps which the Gov-
ernment will take, I would like to know
the attitude of Government tewards
voluntary organisations which are pro-
viding legal assistance to poor. I can
give a specific case. Tn the Delhi Uni-
versity, the students of the Law Faculty
and the law college are running a legal
clini¢ for the poor people, which was
started on 2nd February 1970. There
is a history bchind it. On that day a
poor woman walked into the University
Law Faculty, met the Professor and told
him that her husband was in jail for the
six months, that she did not know why
he was kept in jail and that she could
not go anywhere seeking remedy be-
cause she does not have any money.
The Professor of the Law Faculty of
thc Delhi University, with the coopera-
tion of his colleagues, took up this case
and put up a defence. As is usual in
courts, the case was postponed twice but
they finally got the case heard. The
person who was in jail told the lawyers
that he also did not know why he was
kept in jail. When the Professor asked
him why he did not complain about it,
he replied that he did not know whom
to complain. That was the plight of
that poor man, In the course of the
hearing they found that he was not a
criminal, therc was no criminal case
against him, there was no previous re-
cord of any criminal offence against
him. The only case against him was
that he was found roaming about the
supermarket of Delhi and some police-
man thought that he is a suspicious
character. That poor man had come
from Andhra in search of a job and he
was put in jail for six months, This is
the situation faced by poor people. The
Minister being a lawyer, he must have
comc across many such cases. After
this incident, after intervening in this
case, thc Law Faculty of the Delhi
University, with the cooperation of the
professors and students there, set up a
clinic called the Clinic for Legal Aid to
the Poor. They are dealing with seve-
ral cases like this. I do not know whe-
ther the Government is providing them
any help.
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There are several proposals of this
kind, which were made i1n the past by
many eminent personalities in public
Ife. Many seminars have made this
recommendation that voluntary organi-
sations should be pressed into action, so
that they will defend many cases of this
kind.

There was also an intcresting pro-
posal made, which was also made by
the commission headed by Shri V. R.
Krishna lyear, that every lawyer who got
a degee in law, when he enrolled him-
self as a practitioner in the court should
be statutorily required to take up at least
two or throe cases every month 'irec of
cost for the poor people abow whom
Government should make a definition
stating who were the pcaple who were
deserving to be supported legally. But
I am very sorry to say that the Govern-
ment at the Centre were sle~ping over
these recommendations and even the
latest recommendations made by Shri
V. R. Krishna Iyer. After big tom-
tomming and after a big declaration from
the housetops, this commission was
appointed and it was announced in the
House that a commission was being
appointed. At that time, the claim
was made that this would be one of the
major break-throughs that Government
were making to help the poor man, But
now, years have passed and the Com-
mission’s recommendations have  been
with Government for six months or
more, and no step has been taken about
it.  In the meantime, some of the
States have taken certain measures.

If 1 may claim a little credit—the hon,
Miwister need not feel bad about it—
when the communists were in power in
Kerala long ago, in 1958, a Bill was en-
acted to provide legal assistance to the
poor under which it was provided that
anyone having an income of less than
Rs. 100 p.m. was entitled to get legal
assistance from a counse]l of his choice
whom Government would pay. That
kind of step was taken by the
Communist party when they were in
power in Kerala ag far back as 1958.
Certain other States also have taken
some similar steps, But I would like
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to know from the hon. Minister what
he is going to do about the recommenda-
tions made by Shri V., R. Krishng Iyer
in his latest report for providing legal
assistance to the poor.
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As far as the recommendations are
concerncd, we do not know what they
are because we have very little source
of information, but we understand that
the proposals arc good. We understand
that he has proposed certain statutory
bodies and boards to be set up and also
popular committees at the lowest level
so that cases at differemt levels will be
discharged speedily and at the same time
the poor man will he provided with
legal assistance.

In this connection, 1 may mention
though it is not directly related to this
that the large mass of cases pending
in various courts in the country down
from the Supreme Court to the lowest
court in the country also creats another
problem The poor man who is going
to get justice from thc court will have
to dic without getting any justice from
there because the case is postponed and
years and decades pass without his get-
ting justice.

So, I would like to know from the
hon, Minister when he is introducing
the promised Bill which he had said
would be drafted on the basis of the
recommendations of the commission
headed by Shii V. R. Krishna Iyer.
Will he introduce it during this ses-
sion 1tself as he had promised during
the last session of Parliament ? Thirdly,
what are the broad details of the pro-
posals made by Shri V. R. Krishna Iyer
m his recommendatioms, and what will
be the approximate financial commit-
ment that Government will have to in-
cur if they introduce a Bill and take the
necessary steps.

Lastly, what is the assistance Govern-
ment will render to voluntary bodies
engaged in providing lcgal assistance to
the poor? In what way do you think
you arc going to encourage them ?

These are my questions, Before
resuming my seat, I would make an ear-
nest request to the Minister to try to
give, as fJar as possible, elaborate
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replies because I am afraid he is known
for very short replies. Hence this warn-
ing and my request to you for protec-
tion also.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY ):
1 am sorry my hon. friend has charged
us with sleeping over the report and not
taking any steps. I will first clarify that
position.

The Law Ministry appointed a Com-
mittec hcaded by Mr. Justice Krishna
Tyer to assist the Ministry as to how legal
aid could be provided. That Commit-
tee took quite a long time and submitted
their report sometime in the middle of
last year. I have a copy of the report
with me, It is a typed copy and a volu-
minous one. As soon as the Ministry
reccived it, we appointed a Committee
of three secretaries of the Ministry to
scrutimise it and formulate the steps we
had to take. The Committec looked
into the report and advised us that cer-
tain things could be done by executive
order and for certain thinges the exist-
ing laws have to be amended and how
legal aid has to be enforced by bodies
constituted at the national, State, dis-
trict and taluk levels. As soon as we
got it, we started drafting a Bill. it has
also been done and a copy of the draft
Bill is with me,

Now, the question is what is 1o be
done. My hon. friend originally said
that this matter has been hanging fire
for the last many years from 1945 on-
wards. In 1949 the British Govern-
ment enacted a law for legal aid. On
the basis of that, the father of the pre-
sent Justice Bhagvati was asked to for-
mulate a scheme. He did so and the
Government of India, if I am not mis-
taken, sent circulars in 1960 to State
Governments  suggesting  what  they
should do. But I am sorry to say that
none responded.

The idea then was that administration
of justice being a State subject, the
States had to do everything, Later on
when we thought that we have to do it,
we got it, examined as to whether the
Ceatral Government could do any-
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thing; we found on the authority
of two decisions of the Supreme Court
that there are certain entries in the
Constitution in the Concurrent and
Union Lists by which we could bring
in this sort of a legal aid scheme and
take it up, of course with the help and
active cooperation of State Govern-
ments.

So the scheme is now ready. The
Statc Govcrnments have to be provided
with copies of the main Report and the
Report of the Sccretaries and also of the
Draft Bill. We have already sent the
Report for printing. The press has in-
formed us only three or four days
back that they have despatched the
copies with the RR; and the copies are
yet to arrive. The moment copies of
the Report are received, they, along with
the Report of the Committee of Secre-
taries and the Draft Bill, would be sent
to all Statc Governments, to the High
Courts and to the bodies presently
voluntarily dealing with legal aid for
their comments. After that, legislation
will be brought forward.

The questions put by my hon. friend
are these : the first question was, when
we will introduce the Bill and what is
the cxpenditure. As I have already
replied, the draft is ready and it is with
me. But it has to go to the State Gov-
ernments because it is they who have to
implement it and not the Central Gov-
ernment. The Central Government can
only send...

SHRI P. G. MAVALANKAR
(Ahmedabad) : Why don't you make
the report available to Members of Par-
liament also ?

SHR1 NITIRAJ SINGH CHAU-
DHARY : It was a Commuittee appoint-
ed by the Mimistry to assist the Ministry,
So, we are getting it. We have to de-
cide as to what is to be done. If certain
of my friends who arc interested in it,
1 will certainly see that they get it.
About laying it on the Table of the
House, I cannot make any commitment
at this moment.

SHRI A. K. M. ISHAQUE (Basir-
hat) : Why this differentiation ? There
should be one principle. Either they
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lay 1t en the Table of the House or they
do not supply it at all, How is 1t that
only some Members may get it? That
cannot be done.

SHRI NITIRAJ SINGH CHAU-
DHARY : When you are dealing with
legal aid, if we give it to thuse who
have interest in it, we shall get some
concrete suggestions fiom them. [ do
not mean any disrcspect or discrimina-
tion in that matter. When we aie giving it
to other bodies who arc rot in this
House but who are dealing with legal
aid—when we are giving them copicv—
there should be mo reason tor us to re-
fuse to give them to thosc Members
who are interested in at.

Then, the second question was, whe-
ther we will introduce the Bill 1n this
session. As I have already submutted.
we have to send it to the State Govern-
ments, and unless we have their concur-
rence and comments, it would not bhe
fair for us to rush with the Bill and then
face so many troubles because 1t 15 the
States who have to implement 1t

Then the next question was about the
broad outlines. If I may summarise
the suggestions, they could be divided
into three parts. Educating the people
about their rights for legal advice on
matters for which people go to courts
and where they are unmccessarsly drag-
ged; then, legal aid committees being
constituted in every taluk or tehsil sub-
division, and after we havce done that,
then it could be thought of for the State
high court level and the Supreme Court
level. The third s, assistance n the
conduct of cases These are the thre:
suggestions which have been made

To spell out those suggestions in a
little more detail, the recommendations
are, firstly, for making provisiors for a
comprehensive legislative scheme of
legal aid; I have already referred to it;
the Bill is there. Secondly, the forma-
tion of a statutory Corporation to stimu-
late, guide and perpctuate orgamsed
free legal services which is insulated
from official or party pressure. That is
provided in the Bill. Thirdly, organisa-
tion of a network of legal aid groups of
bar associations, law schools, community
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oreanisations, a varicty of rural, privats
and public agencies, organs of local
Governments and ad hoc panels of pri-
vate lawyers. This is in reply to the
questions raised by my hon, friend.

Aboat lawyers, the suggestion is that
the Advocates Act should be amended,
and it should be made obligatory for
wvery lawyer who is registered under the
Act a» an advocate, to accept the cases
Wit the legal aid committces may for-
ward, be that at the tehsil level or the
taluk level or the sub-divisional level,
distirct level or at any other level. If
they citrust the cases to those lawyers,
thay should take them and they will
not be able to 1cfuse, and the fee pay-
able would be the fec fixed under the
lan 1t they do not want that fee they
may not chatge any fee, but if they re-
fuse, that will be taken as a misconduct
on their pait and that will mean suffici-
ent bar on the lawyers {rom refusing it.

Fourthly, the reccommendation 1s for
an amendment of the Code of Civil Pro-
cedure. The Civil Procedure Code
(Amendment) Bill has been introduced
in this House today. The Bdls must
have icached hon Members. If they
refer to pages 66-67 of the Bill, they will
find Order XXXI1i, under which provi-
ston has been made to deal with pauper
maticrs, A provision has becn made
therein that 1f the court finds that the
matter needs assistance ot a counsel, the
court shall provide a counscl. 1 will read
the provisions:

“9 A-Where a person, who is permit-
ted to sue as an mdividual indigent per-
son 1s not represented by a pleader, the
Court may, if the ¢ rcumstances of the
case so require, assign a pleader to him.

The High Court may, with the pre-
vious approval of the State Government,
make rules providing for—

(a) the mode of selecting pleaders to
be assigned under sub-rule (1);

(b) the facilities to be provided to
such pleaders by the Court;

(c) any other matter which is requi-
red to be or may be provided by the rules
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for giving effect to the provisions of sub-.
rule (1).; Then, Sir, the next recom-
mendation is simplification of the Crimi-
nal Procedure Code and liberalising the
bail provisions. For that, after we
receive the report, a Bill shall have
to be moved for amending the
Criminal Procedure Codc. The other
recommendations are—constitution of a
litigation fund for workers in industries;
creation of a spccial advisory committee
for legal aid to scheduled castes and
scheduled tribes and appointment of a
Weltare Officer for tribal arcas and Hari.
jan habitations; creating public detcnce
counsel n children courts; enlarging the
jurisdiction of Nyaya Panchayats; mak-
ing a statutory provision for ail lawyers
to do a specified minimum of legal aid
work—to which 1 have just referred—
and other allied matters. Broadly,
these are the recommendations of the

Commiuttee  which the Law Mnistry
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appointed; headed by Justice Shri
Krishng lyer.

S0, to say that we are sleeping is not
fair. That is all T would say. We are
trying to proceed as fast as possibly we
could We have got the whole report
cxamined, We have sent the report for
printing. We have got the draft Bill
ready and I hope Mr Chandrappan and
other friends would agree that unless
we get the States’ cooperation, we cane
not go aheud with this scheme. We are
trying to get the States’ assistance and
thewr consent.  Thereafter, a Bill would
he introduced,

16.27 HRs.
The Lok Subha then adyourned 1ill

ileven of the Clock on Fuesday. April
9, 1974/Chuitra 19, 1896 (Saka).





